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RAJYA SABHA
Thursday, the 23rd March, 2017/2nd Chaitra, 1939 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
DR. K. V. P. RAMACHANDRA RAO (Telangana): Sir,...
ity R g (@9): STHHfT S, UE e L (@aae)...

MR. DEPUTY CHAIRMAN: No, no; after disposing of the formal Business,

I will allow you.
DR. K. V. P. RAMACHANDRA RAO: Sir, the concerned Minister is there....

MR. DEPUTY CHAIRMAN: Let me dispose of this first and then I will allow

you.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, it appears that there is no Rule
267. So, kindly allow me to raise something. Anything on Rule 267...

MR. DEPUTY CHAIRMAN: No; ‘267’ is an important number.
SHRI TAPAN KUMAR SEN: Without that how can...

MR. DEPUTY CHAIRMAN: Nobody can delete it. Now, we will take up Papers
to be laid on the Table.

Report and Accounts (2015-16) of NMRCL, Nagpur and related papers

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Rao Inderjit Singh,
I lay on the Table, under sub-section (1) (b) of Section 394 of the Companies Act,
2013, a copy each (in English and Hindi) of the following papers:—

(a) First Annual Report and Accounts of the Nagpur Metro Rail Corporation
Limited (NMRCL), Nagpur, for the year 2015-16, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 6991/16/17]
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Notification of the Ministry of Personnel, Public Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER
OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, 1
lay on the Table, under sub-section (2) of Section 3 of the All India Services Act,
1951, a copy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification No. G.S.R. 170(E),
dated the 27th February, 2017, publishing the All India Services (Death-Cum-
Retirement-Benefits) Amendment, Rules, 2017.

[Placed in Library. See No. L.T. 6679/16/17]

Reports (2015) on the working of the Protection of Civil Rights Act, 1955 and
the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act,
1989 and related papers

AEITe I 3R AfEIRar A H Ieg HwAl (s FwT urer): weled, H
frfaRead o=l @ we-ud afd @RS don 2=t #) 9wl ded W) IEdr g
(i) (a) Annual Report on the working of the Protection of Civil Rights Act,
1955, for the year 2015, under sub-section (4) of Section 15A of the
Protection of Civil Rights Act, 1955.

(b) Statement giving reasons for the delay in laying the paper mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6759/16/17]

(i1) (a) Annual Report on the working of the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989, for the year 2015, under
sub-section (4) of Section 21 of the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989.

(b) Statement giving reasons for the delay in laying the paper mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 6760/16/17]

Reports and Accounts (2013-14 to 2015-16) of various Sarva Shiksha Abhiyans
and Mahila Samakhya, Uttar Pradesh and related papers

o

Hqa GTE e dArerd 3§ g w3t (3ft 9w pemaren): weiey, § iR
TS B TH-UE RT @S den By § 99 ued W wadn g

(i) (a) Annual Report and Accounts of the Sarva Shiksha Abhiyan, Rajiv Gandhi
Shiksha Mission, Raipur, Chhattisgarh, for the year 2014-15, together
with the Auditor's Report on the Accounts.
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(b)
(©)

(ii) (a)

(b)

(iii) (a)

(b)
©

(iv) (a)

(b)

©

V) (a)

(b)
(©)

(vi) (a)

(b)

(©)

(vii)(a)

Statement by Government accepting the above Report.
Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above.

Annual Report and Accounts of the Sarva Shiksha Abhiyan, Rajiv Gandhi
Shiksha Mission, Raipur, Chhattisgarh, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 6635/16/17]

Annual Report and Accounts of the Mahila Samakhya, Uttar Pradesh, for
the year 2013-14, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 6735/16/17]

Annual Report and Accounts of the Primary Education Development Society
of Kerala implementing the Sarva Shiksha Abhiyan, Thiruvananthapuram
for the year 2015-16, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 7032/16/17]

Annual Report and Accounts of the Tamil Nadu State Mission of
Education for All (TNSMEA) implementing the Sarva Shiksha Abhiyan,
Chennai, for the year 2015-16, together with the Auditor's Report on

the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (v) (a) above. [Placed in Library. See No. L.T. 6632/16/17]

Annual Report and Accounts of the Rajasthan Council of Elementary
Education (RCEE) implementing the Sarva Shiksha Abhiyan, Jaipur, for
the year 2015-16, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (vi) (a) above. [Placed in Library. See No. L.T. 6634/16/17]

Annual Report and Accounts of the Sarva Shiksha Abhiyan Mission,
UT Administration of Daman and Diu, Daman, for the year 2014-15,
together with the Auditor's Report on the Accounts.
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(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (vii) (a) above. [Placed in Library. See No. L.T. 6631/16/17]
Reports and Accounts (2015-16) of various Institutes and related papers
SHRI KRISHAN PAL: Sir, I lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Swami Vivekanand National Institute
of Rehabilitation Training and Research (SVNIRTAR), Cuttack, Odisha,
for the year 2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6667/16/17]

(i1) (a) Thirty-fourth Annual Report and Accounts of the Ali Yavar Jung National
Institute of Speech and Hearing Disabilities (Divyangjan), Mumbai, for
the year 2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 6666/16/17]

(iii) (a) Annual Report and Accounts of the National Institute for Empowerment
of Persons with Multiple Disabilities (NIEPMD), Chennai, for the year
2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (iii) (a) above. [Placed in Library. See No. L.T. 6668/16/17]

Reports and Accounts (2015-16) of Technology Development Board, New Delhi,
CEL, New Delhi and NRDC, New Delhi and related papers

SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of Shri Y. S. Chowdary, I
lay on the Table:—

I. (1) A copy each (in English and Hindi) of the following papers, under
Section 14 of the Technology Development Board Act, 1995:—

(a) Twentieth Annual Report and Accounts of the Technology Development
Board, New Delhi, for the year 2015-16 , together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Board.
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(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6683/16/17]

II. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(1) (a) Forty-second Annual Report and Accounts of the Central
Electronics Limited (CEL), New Delhi, for the year 2015-16,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 6682/16/17]

(i1) (a) Sixty-second Annual Report and Accounts of the National
Research Development Corporation (NRDC), New Delhi, for
the year 2015-16, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6681/16/17]

Report and Accounts (2015-16) of CFSI, Mumbai and related papers

SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of Col. Rajyavardhan Singh
Rathore, I lay on the Table, a copy each (in English and Hindi) of the following
papers:—

(a) Annual Report and Accounts of the Children’s Film Society, India (CFSI),

Mumbai, for the year 2015-16, together with the Auditor's report on the

Accounts.
(b) Review by Government on the working of the above Society.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 6685/16/17]
Reports and Accounts (2015-16) of various Universities and NITs and related

papers

A9 AHYgA fAerE GAag # s 634t (S0 9EE AT 9rvsy): 78iey, H
frferRad o 991 Yed R T g
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L (1)

2)

I (1)

2

1L (1)

2)

V. (1)

A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 30 and sub-section (4) of Section 31 of the
Central Universities Act, 2009:—

(a) Annual Report of the Central University of Jharkhand, Ranchi, for
the year 2015-16.

(b) Annual Accounts of the Central University of Jharkhand, Ranchi,
for the year 2015-16, and the Audit Report thereon.

(¢) Review by Government on the working of the above University.

Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6644/16/17]

A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 27 and sub-section (5) of Section 28 of the
Jamia Millia Islamia Act, 1988:—

(a) Annual Report of the Jamia Millia Islamia, New Delhi, for the year
2015-16.

(b) Annual Accounts of the Jamia Millia Islamia, New Delhi, for the
year 2015-16, and the Audit Report thereon.

(¢) Review by Government on the working of the above University.

Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6754/16/17]

A copy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 19 and sub-section (2) of Section 20 of the
Jawaharlal Nehru University Act, 1966:—

(a) Forty-sixth Annual Report of the Jawaharlal Nehru University (JNU),
New Delhi, for the year 2015-16.

(b) Annual Accounts of the Jawaharlal Nehru University, New Delhi,
for the year 2015-16, and the Audit Report thereon.

(¢) Review by Government on the working of the above University.

Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6752/16/17]

A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 22 of the National Institutes of Technology
Act, 2007:—
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Annual Report and Accounts of the National Institute of
Technology, Dimapur, Nagaland, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6649/16/17]

Annual Report and Accounts of the National Institute of
Technology, Calicut, Kerala, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6648/16/17]

Annual Report and Accounts of the National Institute of
Technology, Surathkal, Mangalore, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6651/16/17]

Annual Report and Accounts of the National Institute of
Technology, Uttarakhand, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6652/16/17]

Annual Report and Accounts of the National Institute of
Technology, Silchar, Assam, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6647/16/17]

Fifth Annual Report and Accounts of the National Institute of
Technology, Meghalaya, for the year 2015-16, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6650/16/17]

Fifty-sixth Annual Report of the National Institute of Technology,
Durgapur, West Bengal, for the year 2015-16.

Fifty-sixth Annual Accounts of the National Institute of
Technology, Durgapur, West Bengal, for the year 2015-16, and
the Audit Report thereon.
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(¢) Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6738/16/17]

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Two Hundred
and Eighty-seventh Report of the Department-related Parliamentary
Standing Committee on Science and Technology,

Environment and Forests

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I make
a statement regarding Status of implementation of recommendations contained in the
Two Hundred and Eighty-seventh Report of the Department-related Parliamentary
Standing Committee on Science and Technology, Environment and Forests on Demands
for Grants (2016-17) pertaining to the Department of Space.

Status of implementation of recommendations contained in the Two Hundred
and Seventy-fourth, Two Hundred and Seventy-eighth and Two Hundred
and Eighty-sixth Reports of the Department-related Parliamentary
Standing Committee on Science and Technology,

Environment and Forests

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri Y. S. Chowdary, I make

the following statements regarding:—

(i) Status of implementation of recommendations contained in the Two Hundred
and Seventy-fourth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Action
taken by the Government on the recommendations contained in its Two
Hundred and Fifty-ninth Report on Demands for Grants (2015-16) of the
Department of Biotechnology.
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(i1) Status of implementation of recommendations contained in the Two Hundred
and Seventy-eighth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Demands
for Grants (2016-17) of the Department of Biotechnology.

(iii) Status of implementation of recommendations contained in the Two Hundred
and Eighty-sixth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Action
taken by the Government on the recommendations contained in its Two
Hundred and Seventy-eighth Report on Demands for Grants (2016-17) of
the Department of Biotechnology.

MOTION FOR ELECTION TO THE COURT OF THE
UNIVERSITY OF ALLAHABAD

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I move the following Motion:—

“That in pursuance of item (e) of clause (1) read with clause (2) of Statute
8 of the Statutes of the University of Allahabad, this House do proceed
to elect, in such manner as the Chairman may direct, one Member from
amongst the Members of the House to be a member of the Court of the
University of Allahabad.”

The question was put and the motion was adopted.

REFERENCES
Re. Coverage of the proceedings of the House by the media
it R IFETA (IR US): W, ¥R_T Y @Ise AT 3T T
MR. DEPUTY CHAIRMAN: What is your point of order?

$ T TEATA: IYFHART ST, IRT < IS IAU&T bRl & b g9 e H off A
FIIAE! g5 I, I PRIATE! DI WISAT &b AT J HH HH 98 9| 38R § <9 &
% f gef #ifsar arell & foy o) 9918 18 ® SR Wif$an arai &1 safae Sorr
5 &7 & HIaEr § ' AT S W 9 o W@ €, 9 o W Aol 9o1 2§, a8
S| TR, ST H g WG 99 T8 © 6 a1 a1 a1 Rk 91 o S §, a9

MR. DEPUTY CHAIRMAN: What is the point of order?
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# TN IAT: AR, § PE @ g (b I8l bl Hl soleRd RB= W 9gd
SHIce Je 9SS! BARI nuisance dI HIfSAT TG BIU <l §, O PR &AT Bl QAT
IS Y, I | ol MY, B AR I o, Al 3R AGRIAS fSde & W&l &, a
PO T8l BYAI Hd TRE Sl 7 W I8 919 Iols A, 94 d 91 32 I & S[R3
§feUT 9IRE Ua drgd Al Bl BN, ST 89 AN RS Sdd ©l S, S g¥ice
fawa, S B 89 A 7 SoldeRel R%BIR IR 91d dl...

st Sygumafa: § w1 62

it TR IAT: WX, IE e Fqe 31 W8 A1 d S SMUBR , PR &H Sfe
gl ofed dis &9 & &9 Wifsar & Fdw ¢ f& NSy Faa negative ISt 9 BT,
EI'%:EWﬁGﬁ?ﬂpositiveﬁf@%,Wﬁﬁ,mﬁw%%w
W T G gs IR T A1 T8l g3l AT THDT AR 2

Yt Sywufy: Mfear 7 39 BT B
st IRT g ((ER): WR, o g B8N ...(FTEF)....
# STFHTIRT: Pl AT FSAT B g1 ATA B, RIT I8 YT BT A2

# ¥R TEa: § oMUy IS BT AR § L..(Fau)... 6 g 98T 6 5=
<IIRI & WIdR 98 %A 8 T Y der o7 e S Wifswr 8, a8 Aferdl &1 8 T
g, Hifsar &1 91 ot e &, 98 A@iforel @ e s & SR A@iforel @Y seiel
U AlBdd B TH M B § IE A §, I8 A@ifad Brar g1 e erEeaR H,
frefl MfSar #, 21 FA TRE F 919 T2 A8 § 3P Jdod ¢ & Afear g9amai,
goftaferdl @t g8t 3§ 21 gH@! IS ggt § Faren @1ty ok 39d fofg S a9
=Y b BIs AT Uo &8 HR Foball & AR Ife BIg AT =elrar 8, @ 98 gl
geT T2 BN T INE ¥ 9 GG B ...(FGHM)....

MR. DEPUTY CHAIRMAN: What can the Chair do? ...(Interruptions).. It is

okay. Anand Sharmaji, what do you have to say?

oY IR Aeq: T8I, IR, TGB! 3T THRAT F NfU| SAbda a1 a1l &1 Albal
H Aol qrefl 918} 8] SIee

MR. DEPUTY CHAIRMAN: What can the Chair do?

st IRT FEd: AT 8 IPhd ! T IWRBR dI 39 < Fobd & fF 98 398 v
B Y 6 S eafay Hifsar I, a8 guRT ge T8l BR bl Bl AT HSAT
P IX-918Y G Y I8 B

SHRI NARENDRA KUMAR SWAIN (Odisha): Sir, ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... No discussion on that.
...(Interruptions)... Sharadji, 1 have understood. H I 1911 Now, Shri Anand Sharma.

Are you on the same point or something else? I am not allowing a discussion.
SHRI ANAND SHARMA (Himachal Pradesh): Same issue, Sir.
SHRI NARENDRA KUMAR SWAIN: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I am not allowing a discussion on this.

If you want, ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this country, as such, is governed by the
Constitution of the Republic of India. The Constitution guarantees certain fundamental
rights to the citizens, and those rights, particularly, under Article 19(1), the Right of
Freedom of Expression, are also given to the media of the country. Now, it becomes
incumbent. Media, particularly, the private media, besides the public broadcaster or
the State broadcaster, plays an important role in a democracy in informing public
opinion on important matters and on sensitizing public opinion, at the same time,
in ensuring that there is a balance of narrative on important national issues. In a
democracy, this is essential. On this issue, I don't think there is a difference of
opinion. There was one, but the views of the Opposition matter a lot irrespective
of the size or the strength of the Opposition, if democracy has to survive. What

the Opposition raises are fundamental issues, which must get adequate projection.
MR. DEPUTY CHAIRMAN: Okay.

SHRI ANAND SHARMA: Sir, today, I would also like to make one point, that
the freedom of expression, — let the media hear it — particularly, of the commercial
media, is not the right which is given to the citizens, because that is commercial

and citizen's right is non-commercial. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is okay. Sit down.
SHRI ANAND SHARMA: No, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No discussion on this.
SHRI ANAND SHARMA: Sir, I would like to make it very clear. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made it clear. I have understood.

...(Interruptions)...
SHRI ANAND SHARMA: Please, Sir. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: I have understood your point. ...(Interruptions)..
Everybody has understood. ...(Interruptions)...
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SHRI ANAND SHARMA: Only the negative fanfare...(Interruptions)... of any
disruption in the House is welcome. That is celebrated on the front page. But, if
there is a constructive discussion on important matters, that is totally blacklisted.

Therefore, 1 have to say one thing. ....(Interruptions)...
SHRI SWAPAN DASGUPTA (Nominated): Sir, ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have to say one thing, particularly, on the issue

of cross-holdings in the media. ....(Interruptions)...

MR. DEPUTY CHAIRMAN: No. You cannot make a speech. ....(Interruptions)...

Sit down. ...(Interruptions)... Sit down.

SHRI ANAND SHARMA: There should be a discussion. ...(Interruptions)...

Monoplies are being created. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please. ..(Interruptions)... Don't take too

much of time. ...(Interruptions)...

SHRI ANAND SHARMA: No, Sir. ...(Interruptions)... Yesterday, we raised it.

..(Interruptions).. There has to be a discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. I have understood. ...(Interruptions)... 1 have

understood the point. ...(Interruptions)...

SHRI ANAND SHARMA: There has to be a discussion on cross-holdings.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Jairam Rameshji, I will call you later.

...(Interruptions)... No more discussion on this. ....(Interruptions)...
SHRI ANAND SHARMA: The cross-holdings in the media,...(Interruptions)...
MR. DEPUTY CHAIRMAN: No more discussion on this. ....(Interruptions)...

SHRI ANAND SHARMA: Creating media monopolies will destroy the democracy

in the country. ...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, someone who has ...(Interruptions)...
SHRI ANAND SHARMA: We are not blaming those ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion on this, please. ...(Interruptions)...
Anand Sharmaji, please sit down. I have to take up Zero Hour. ....(Interruptions)...
I have understood. ...(Interruptions)... 1 have understood your point. Now you can

sit down. ...(Interruptions)...
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SHRI ANAND SHARMA: Sir, yesterday,.....(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made the point. ...(Interruptions)... No; this
is not a disussion. ...(Interruptions)... How can I allow like that? ...(Interruptions)...

This is not a discussion. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we are all for the freedom of media.

...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, ...(Interruptions)...
SHRI ANAND SHARMA: Why are you interrupting me?

MR. DEPUTY CHAIRMAN: Anand Sharmaji, you have made your point. Why
do you repeat? ...(Interruptions)... You have made your point. Why do you repeat?

...(Interruptions)...

SHRI ANAND SHARMA: At the same time, commercial media, ...(Inferruptions)...

monopoly is, actually, hurting democracy. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; Anand Sharmaji, you cannot make a speech.
...(Interruptions)... Sit down. ...(Interruptions)... What is this? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am not making a speech. ...(Interruptions)...

We demand a discussion on this. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Okay. I am coming to that. ...(Interruptions)...
I am coming to that. Now you sit down. ...(Interruptions)... Now you sit down.

...(Interruptions)...
SHRI ANAND SHARMA: The 1&B Minister is sitting here. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)...
SHRI ANAND SHARMA: Is there a thinking on cross-holding? ...(Interruptions)...

it SuquTafa: 7= eMi Sfl, 39 A3l ...(@aE)... M e Sil, 37 §fy)
..(FFET)....

SHRI ANAND SHARMA: I will sit down, Sir. But the Minister should get up.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)... No, please.

...(Interruptions)...

SHRI ANAND SHARMA: He gets up on every matter. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Anand Sharmaji, please resume your seat.

...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: On what subject are you? ...(Interruptions)...
On this subject, I don’t want any more suggestion. ...(Interruptions)... Sit down.

...(Interruptions)... You listen to what I am saying. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: It will be a very dangerous day if the Government

or the Parliament starts giving instructions. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, sit down. ...(Interruptions)... You sit down.
...(Interruptions)... No; sit down. ...(Interruptions)... No, no. ...(Interruptions)... No,

please. ...(Interruptions)...

it ST SUATET: I8 3T HIT I B 2 &7 ...(FAYH)... Ig R 910 I B
E72...(FIHT)....

SHRI ANAND SHARMA: Sir, the use of the word ... ... (Interruptions)...

sft Sygwmafa: ey dfswl L (@awE)... 93Tl ..(=aET)... No, please.

...(Interruptions)... Now you sit down. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, let me remind ...(/nterruptions)... The House of

Commons ...(Interruptions)...

it STwHf: 3= Tt S, ey A3y ...(T9YT)... Anand Sharmaji, please.

...(Interruptions)... Now you sit down. ...(Interruptions)...
SHRI NARENDRA KUMAR SWAIN: Sir, Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, I am not allowing you. ...(Interruptions)...
I am not allowing anybody on this. ...(Interruptions)... Please sit down. Already too
much ...(Interruptions)... See, yesterday itself, when Sharad Yadaviji raised this issue in
the discussion, I said, we can have a discussion on a motion. So, if a proper motion
is given, there can be a discussion. That is number one. Number two, there is no

point in blaming the Media also. ...(Interruptions)... Let me say. ...(Interruptions)...
#ft IS AIEd: & YFABRI B & HE I Tl ...(qAYUH)...
st e Tl THERI B TR HE B 2l ...(aUH). .

MR. DEPUTY CHAIRMAN: Yes, you are not blaming. You are raising an issue.
But the point is, there is a saying in Malayalam which I will translate into English.

It is like this. It says, “If a dog bites a man...
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SOME HON. MEMBERS: Sir, say it in Malayalam.

MR. DEPUTY CHAIRMAN: Okay. I will say in Malayalam. It says, “ * ” I will
translate it. It is, “If a dog bites a man, it is no news. But if a man bites a dog, it
is a news.” So, if you sit properly, make a speech, there is no much news. But if
you misbehave, then it is a news. ...(Interruptions)... However, I would like to add
...(Interruptions)... Let me add something. ...(Interruptions)... However, I would like
to add that Media is the fourth pillar of our democracy. They should be responsible.
...(Interruptions)... Sit down. I am saying something. They should be responsible. What
is responsibility? There should be honest reporting. See, if something happens and
if it is exaggerated and published, it is dishonest. Likewise, if a news is black-out,
it is also a dishonest reporting. Therefore, for the sake of democracy, it is expected
that true reporting should be adhered to by the Media. That is all what I have to
say. ...(Interruptions)... Now, Prof. Ram Gopal Yadav. ...(Interruptions)...

st TRT1 IFEATA: TR, T U point of order AR Bl
MR. DEPUTY CHAIRMAN: No; no, point of order.
it IRE I[@ETSA: W, point of order Tl...(TIH)...

it ITwHf: |1 g I872 3R fHAT point of order £? ...(GHT)...

it RE I[METSA: W, 9 Ig ART point of order Bl ...(AYM)... This is the

last. ....(Interruptions)...

it ITwHR: 3R fa point of order 87 ...(TALH)...

sft TRY I[EATA: TR, 3T I W BT I8 ART point of order ¥, Sl F Had
ST g3l Bl ...(aYH)...

A ITEATART SN, 899 $s IR 59 9ed H TIAS & dd9-¥< &I AW
IoTN, fhd IF R BIs MU TE1 galll ST SRIART H BT 83N © b qd gHUIS
$ IIF-9=I, U, Nold giaen anfe i ... (agm). .

it Igqumafcr: ofl B SIS T g Bl ..(AY)... IE 3T T dId B
g7 ...(TaU). ..

# T AT A, TaHe BT ACH B WAT & 3R IR BRI H TaHE Bl
EEICACE IV RS R I R - B L BCIRIRCIS |5 L GRS TR
TS 9N 3T B1 89N 8Yals § Udh TR THYl & s IR Uid Ufe &1 o™
B e €, HIG B B B IQ €, gadl W A 9 PR 2 &1 H IAPr A9 At
o AT, 2 "o Sfl, S ge gHd gl

* Mr. Deputy Chairman spoke in Malayalam.
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MR. DEPUTY CHAIRMAN: No; it is in court.

#t AR STETA: ST9 A UHd! A1 gAYl s+ ¥ R # 8 '@ €, oR 3S9
TR TR 3 $9 ARE WRId &1 W 3R 39 a)E Sa! Glaen] 9 ) & g
...(TaEH)....

it ITRUMRT: BIC 7 S 3iTST fhar 2, T899 89 |1 17 ... (ag™). ..
#t 9 IEATE: H I Fed | Ae {6 J 39 W PV S@A9 ol .. (FaUH). .

SHRI ANAND SHARMA: Every MP is not a multi-millionaire. ...(Interruptions)...
Even the PAs are getting more pay than the MPs. ...(Interruptions)...

it STwHMfT: 3T T 9fY) offer & & 8= dlaeT =18d §l ... (aem). .
3ma 9fSVl ...(@ag™)... gAYl ... (@auH). .

SHRI ANAND SHARMA: After the Seventh Pay Commission, salaries of..

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please sit down. ...(Interruptions)... 1 will

call you. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, before the Leader of the House

responds, I wish to say something.
MR. DEPUTY CHAIRMAN: On this subject?
SHRI JAIRAM RAMESH: Yes, Sir, on this subject.

Sir, with the greatest of respect, I was astonished to read today in the newspapers
an observation made that 80 per cent of all ex-MPs are crorepatis. Now, 1 did not
know that a survey had been done of ex-MPs and I did not know that the survey

had resulted in 80 per cent of ex-MPs becoming crorepatis.
SHRI SUKHENDU SEKHAR ROY (West Bengal): What about ex-IAS officers?

SHRI JAIRAM RAMESH: Sir, normally observations get made in the Judiciary.
It is part of the judicial process.

MR. DEPUTY CHAIRMAN: Don’t criticize the Judiciary. ...(Interruptions)...
SHRI NEERAJ SHEKHAR (Uttar Pradesh): Why not, Sit? ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, please hear me out.

...(Interruptions)....

MR. DEPUTY CHAIRMAN: You could go and seek remedy in the court itself;

you cannot criticize the Judiciary. ...(Interruptions)...
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SHRI T. K. RANGARAJAN: Sir, the Parliament is supreme. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, when a Supreme Court Judge says that 80 per
cent of ex-MPs are crorepatis, 1 think this is a very serious issue and, with the
greatest of respect, I have to say that this is an astonishing statement to come from
the highest in the land, which is one of the pillars of democracy that you spoke
about. So, I would request the Leader of the House to take note of the statement and
the sentiments of the Members of the House, because we would all be ex-Members

some day or the other and I am sure, 80 per cent of us are not crorepatis.
SHRI T. K. RANGARAJAN: Sir, how many Judges... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Now, hon. Leader of the House. ...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, it is unquestionably
a clear constitutional position that public money can only be spent with the authority
of Parliament and, therefore, Parliament is the one and only authority that determines
how public funds are to be spent. This is an authority of Parliament. No other
institution can really exercise that power; it is only the Parliament which can exercise
that power. Therefore, who is entitled to pensions what the quantum of pensions is,
and so on, is an area which exclusively falls within the domain of the Parliament.
That is the position of this Government. I understand the sentiments expressed by
the hon. Members and the Government would always stick to this position. I think,
as part of an inter-institutional discipline, this is a constitutional position which all
institutions will eventually have to respect.

MR. DEPUTY CHAIRMAN: Okay. That is clear. Now, Zero Hour submissions;
Prof. Ram Gopal Yadav. ...(Interruptions)...

SHRI RITABRATA BANERJEE (West Bengal): Sir, I wish to make a point of
order under Rule 267. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not allowed. Mr. Ritabrata Banerjee, sit down.
...(Interruptions)... Sit down, Mr. Bajwa. I would call you later. I would give you
time. Please sit down. ...(Interruptions)... Mr. Ritabrata, I would call you later. Now,
Prof. Ram Gopal Yadav.

MATTERS RAISED WITH PERMISSION

Need for import duty on wheat and pulses

. I MUTA qIgd (SR UQN): AT SYRHYRT Sft, § 3Mye A9 9 Udh
ggd g "ewqul qel, A fad $E it 6 9w, Ife 9 st 91 e ¥4 %,
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[¥1. 3™ wuTel 78 4]

IoTT ARl 1 <% & fHae iR ST@ R o g § fF &8 9R 39 99e
H D AMHATAT DI R AR D! WIIG IR DT o ==t 81 gaol gl 31 fham
% g Bl threshing IIRE T B 1 & 3R ¥ F WRIRHC P& Hx QAT 8,
WifepT ORI 3R 7eg gw ¥ fhdr g o S ffws |quic urgd o9 1625/- Ui
e @ W TS 2, 99 95 HH DA IR AUAT g d9 W fager g1 i s
Cl, Silfd STRI WRYT 2, IFH] 98 & [y Ta-He PIs & el Sal <&l &l I8l
e ffrm |ud oee 9 &9 oW R A 9 S Q99 81 SR 9RT @ $5
FHEEAIS B, S g8 T W et I g @] €, wife qOR 3R Heg gee & g
@I ST 98d B! 81 W, aRAGhar I8 ¢ 6 g8 i ffrmr quic urs« 8, a8
4l 980 B9 Bl S9 B O [HAFl R TGHUSH & A 96 PR gD baAPelc
FRAMT, A URT fFed g BT Sl BRE &, 98 9T 1,900 S 30 &1 IFT Ui
fdiee STHI AT 1,900 BU ¥ 3R THTAYT 1,625 B9 B VA H fHAM g
TE B, A AR R BWM? ISP o9 B 1 A el Bifey, I a1 gl
fadea 300 0 @ =1 81 3 7, ¥' i &1 o w9 foa w2 <f, § = §
% I8 S SIS ST B, 39T 519 O el oG, 98] § 98 AT §8 T8l 8,
T9 I IR fham & svd T8 a9l ok feam o Rafg iR e @R
B ST I8 S R 8, 3RS AR argd W 989d 81, 89§99 SATaT T ofd|

Yt ¥Re Fea ((ER): 39 & &1 # J8t a1 gar gl

W, IF MU A1ed: 39 W I 2w 81 9, 59 sy, Hifdh ARRAT TH
B T Bl WRIRHC Yo 811 & dle 1 il T IS SIS M Bl Hls [
Tl o T Bl LL(aU)... Y Sd % T8l e, 99 9 e &l g A
JUIE U189 § A NT W ... (FAYH)....

MR. DEPUTY CHAIRMAN: Okay. Time over.

#t RS IR (SR U<w): ABIGY, H AU IMUP] 59 vy & wHEg Hdl g
Y T gpTer Tt (TR TRE): wEEy, § W o ! 39 vy & Wy FRal g
Y el fRrar (TR uwn): weled, § W) 37 3ud! 39 vy & weg dRal g
Sl FEHe WA ([ER): 7818, § Wi o197 3Mua! 39 vy & 9wg ol g
#t wie At (SR TQw): 7eied, § WY U D! 9 vy ¥ Weg Bl g
#t R v, g (SR TRwn): Heled, H  ofUN NUdT 59 favy W g Bl g
# FIFa Agdel (9 Y<wN): ARGy, § 9 U MUd] 59 ANy I wRg Bl g
#ft Wg gerfar RoR): 78y, § At o Mud! 39 favg 4 wag a3l gl
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Y fae &. a=ar (\eg vaEn): AEIey, § o o1 vt 39 fawy & g Rl g

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself

with the issue raised by the hon. Member.

SHRIMATI AMBIKA SONI (Punjab): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the

issue raised by the hon. Member.

SOME HON'BLE MEMBERS: Sir, we also associate ourselves with the issue
raised by the hon. Member.

i fefraora Rie: = ...(caum)... ff quic orea are] 781 gor 21 ... (aum)...
Hqeg yow & A s |uc ud 9 9 3¢ 4 39 999 Bl q9R 81 I8 o
SAfeg AT o 3 Sft § 39 aR # W1 o Ry © {5 el dW 9 9 g Bl
early varieties 31 SIS %, & @ Minimum Support Price operation XTSd ITRBRI Bl

gFfega w1 @12yl ... (@au™). .

#t wie faRt: W=, §9 9HIR P 9 33 DI SO A1 WY I aml o
fb saa! aoig ¥ Rrb merTe § 119 fHaEl 3 I B &1 s uSu § SN
Sl ST Bl B, IHPHI UHHAE HRU I8 © b USER 6! g3 ol ...(Fagm)...
UgrEaR oreEl B ...(HAYH)... 39 § 39 919 9 HEHd g IR WHR Bl dchld
SHUIC SYEI ...(FAUM)... Sa- HedqUl AWy 9R AT Wed Bl dfgidHT T8l PRl
Y ...(FALIH)....

it fefraora fig: ) ..(caum)... & 9 IR B @ £2 ... (=aUM)... Sin it

is a very serious issue. ...(Interruptions)... It is the issue of farmers. ...(Interruptions)...

He should respond to this. ...(Interruptions)... He has walked out of the House.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, you made your point. The Government will
take note of it. ...(Interruptions)... Whatever you said, they will take note of it.

...(Interruptions)..

SHRI ANAND SHARMA (Himachal Pradesh): Sir, related to this is the issue
of the import duty on wheat. There was a 25 per cent import duty on wheat. Last

year, in 2016, it was reduced to 15 per cent. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; you can only associate. ...(Interruptions)... Now

Shri Rangarajan, please. ...(Interruptions)...

SHRI ANAND SHARMA: Then it is reduced to zero per cent. ...(Interruptions)...
And the wheat is being imported in this country. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister wants to respond. ...(Interruptions)...

SHRI ANAND SHARMA: Let him respond why it was imposed at 25 per cent

and why it was then reduced to zero per cent. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot have a discussion now. ...(Interruptions)...
HHT S, FIT 31T respond FHRAT ATET B2 ...(HAHM)... Id &, AT Giferg]

SYHITRIT A, @Te SR Aderi faawor w3t (s Imfaema araar): STqwmafd
Sit, T8t da 1g UR SHIC SCT $I [aTd &, A1 I8 2006 ¥ 2015 TH I8 SIRT TRIC Al

it e Tl 25 TRWAT o)
2 MR 9aTE: 81, 2015 TP I§ SR WRYC ol
SHRI ANAND SHARMA: Check your facts. ...(Interruptions)...

# IR grEE: § 9d1 %81 g § S B8 @1 g, PR DI k% A b @
gl I ¥ weq arel, O MY 91§ H qarsg

ARG, 2015 ¥ S 25 URC fHar M7 I9F 918 10 WRAC fHar 741 iR 39S
3R g WRIG 81 Y | AR BT N fF TR IE 8% &I A, Gl TSl SHD!
TMcs BRM QIR SHdT W I ... (IGET)....

SHRI ANAND SHARMA: Sir, this is not a correct statement. ...(Interruptions)...
3l YA IHaE: 39 U BRI a1 o gl .. (TaE). ..

SHRI ANAND SHARMA: We go by the Parliamentary record. We were exporting

wheat. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)... Anand
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Sharmaji, let him say. ...(Interruptions)... Why are you interrupting like this? Let

him say. ...(Interruptions)...

SHRI ANAND SHARMA: There was no question of zero per cent Import Duty

when India was the second largest exporter of wheat. ...(Interruptions)...
3l IUQHTRT: UBel IFB! dle Al STl HUAT A9 JfSYI ... (FGETH). ..

SHRI ANAND SHARMA: In December last year, the Finance Minister had

made a statement. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Sharmaji, let him say. ...(Interruptions)...

2 WA qrEE: AR, BART BEl I8 2 [P 39 IR g Bl USER 9gd 8
DI WU B, 967 @ T ol & AR U T Sl U Wid 8, 98 65 o
T Tl § oMU HeAd §, 89 N % wait BR I2 I, Ffeh anfl g e # a1 @
g, wel U T 81 5 ot aiRe 81 S, S siiell I oY 3R fhR ddhe o oI,
Sy S 3T HT © 6 $HIE YS! 98 @ a1d ®el 8, I8 WBR & (AR
T SR 9 AN 39 R gRd Ui oW o %2 2 LL.(HauT). ..

MR. DEPUTY CHAIRMAN: All right. Now, Shri T. K. Rangarajan.
..(Interruptions)... 39 TR fe¥mee &1 & AHAT gl ...(HIUH)...

# TRE AET: AU fTERR H I ST SIRT WRIT B 8, IFDI 39 R T8
GH B T 87 ...(FAYH)... &l Al T$? ...(FAYM)... AT IADI TH Fl T8
PR IW B2 ...(IUM)....

MR. DEPUTY CHAIRMAN: Shri T. K. Rangarajan, please start. ...(Interruptions)...

You start, otherwise you will lose time. Why don't you start?

Need to fix minimum support price of copra at

% 120 per kilo to benefit coconut cultivators

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I would like to bring to the
kind notice of this august House the plight of the coconut cultivators, particularly in
the Southern States - Kerala, Karnataka, Tamil Nadu and Andhra Pradesh - which
contribute 88 per cent of the coconut production of this country. In this, Tamil Nadu
contributes 34 per cent of the production and it is the highest in India. The coconut
production and other related activities give employment to 15 million people. In the
year 2015-16, exports of oil and other coir products have earned a foreign exchange
of ¥ 3,352 crores.

The coconut cultivators are in miserable conditions and the Minimum Support
Price for copra has been raised by only four per cent which is very uneconomic,

considering the cost of production. In view of the distress, the coconut cultivators
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[Shri T. K. Rangarajan]
are demanding a reasonable Minimum Support Price of copra at I 120 per kilo. I

request the Government to examine the issue sympathetically. Further, the Coconut
Development Board in Cochin must actively involve itself in looking after the welfare
of the coconut farmers. The State Trading Corporation may be involved in the export
promotion of coconut. The Committee, for fixing the Minimum Support Price may
conduct its meetings in South India, Tamil Nadu, instead of conducting meetings
only in Delhi. The Coconut Development Board must allocate more funds to Tamil

Nadu in view of Tamil Nadu being the highest producer of coconut.

In this connection, the coconut cultivators have obtained an order from the High
Court of Madras, Writ Petition 21958 of 2016, directing the Government to announce
the MSP before December, 2016.

I request the Government to consider all the above issues. I also request the

House to support this issue.

MR. DEPUTY CHAIRMAN: Yes, the House is supporting. All are supporting.
...(Interruptions)... All those names who support will be added.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the
matter raised by Shri T. K. Rangarajan.

SHRIMATI KAHKASHAN PERWEEN (Bihar): Sir, I also associate myself with
the matter raised by Shri T. K. Rangarajan.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the
matter raised by Shri T. K. Rangarajan.

#t g eI RIOI): qeled, § W Wd 31 39 vy § d9g a=ar g
N g9 TAAS (FERTE): Ay, § W WY B 59 vy q dag Rl g

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself
with the matter raised by Shri T. K. Rangarajan.

A & vd. g (SR Te): wRiey, § 0 W 31 39 vy 9 dag BRan gl

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with
the matter raised by Shri T. K. Rangarajan.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the matter raised by Shri T. K. Rangarajan.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I also associate myself with the
matter raised by Shri T. K. Rangarajan.
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I also associate myself
with the matter raised by Shri T. K. Rangarajan.

DR. PRABHAKAR KORE (Karnataka): Sir, 1 also associate myself with the
matter raised by Shri T. K. Rangarajan.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by Shri T. K. Rangarajan.

SHRI BASAWARAJ PATIL (Karnataka): Sir, I also associate myself with the
matter raised by Shri T. K. Rangarajan.

DR. K. V. . RAMACHANDRA RAO (Telangana): Sir, I also associate myself
with the matter raised by Shri T. K. Rangarajan.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter
raised by Shri T. K. Rangarajan.

MR. DEPUTY CHAIRMAN: Now, Shri P. L. Punia. ...(Interruptions)...
SHRI K. K. RAGESH: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, Mr. K. K. Ragesh is also associating. Now,
Shri P. L. Punia...(Interruptions)...

SHRI K. K. RAGESH: Sir...

MR. DEPUTY CHAIRMAN: Your name is there. You are associating. That is

enough. It is clear.

SHRI K. K. RAGESH: Sir, the State Trading Corporation is importing coconut
oil and also the palm oil, which affects the price of ...(Interruptions)... It has to be

banned. ...(Interruptions)...

st SgwwTafa: 9. T, g i, o9 3T WIS I ...(Aae)... Mr. Ragesh,

sit down.

Need for an independent inquiry into the death of Rohit Vemula of
Hyderabad Central University

#t & va. g (SR ueen): SuRuHfa Sft, § e Rl g, difes fed |
BRI 9 N 39 33g & foU e T 38T o7 3R S7TST MU g1 §9 W alel BT Hib
f&n, gafoy § smudr 9gd MR e Hal gl

W, TeNEe dgd At & e | Afed e 7 fUed 9 2016 | 17
STTa)] Bl AHET Bl A PR Q9 H 39 W I Fdd Pl s, T SE SHBT
fa_er gam iR 11 f39 918, 28 S9as, 2016 ®I HRD Ministry =T Justice Roopenwal @1
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[#7 91, va. gfern]

aegerdar | TUdh M TfSd %ZIT, 9% Terms of Reference ¥ 3MMfAel o7 fb 9 I
PR BT U1 MY, TFDT aoT8 I AT 9l 7 AABT DIl STHT GART Terms
of Reference T b University ¥ SC/ST students dI Grievances redressal & ]%I'Q T
I IHT % AR IIH T AR ﬁb‘(’ ST Ahd %? Justice Roopenwal ST 3 31T
Report 7 g1 Terms of References UX B BEl Eﬁ?vﬂ, hdol SITfd b YN TR Hal fb
RIfed 99l Scheduled Caste & T8l 9, dfeth OBC & I I8+ dal & RAfed dgel
EBTHostelﬁﬁmﬂﬁquﬁumversityﬁbﬁiﬁm%ﬁ?wgﬁﬁw
P BRU I AATAT DI ATl $HB (AN RAfed el Sl A1 qfeld a1 F T8l o,
gfes OBC @1 &, VAT Ht $H-T AT $9 Report & IMIR TR ThIA AR Heldex
3R wemEd gRT Aifed SR fsan a1, Si6fs deldes, gX A, SEf & J & are
2, U RUE H AR IIER FYfaa ST AR B RUIC F I8 W B8l 1T A
fop JUfed e rggfaa ST & 9, afoy S aXid A I treat fhdT ST AT
§ uel g1 § 6 I AHSAT BRI & a8 S RUIC &9 gs, a8 W Prevention
of Atrocities Act & 3fid IS gl SHP FATdl S NN® Feral I fell, I
IUA gs, SAH W IS AT AT 3MR establish AT AT B 91 T I© Scheduled
Caste & certificates faT 77| aot fRARY g ® f6 99 uRAR @1 andfea 8k wanfsd
g <1 Y81 81 S =g Al T8 e, «ifh S9d) udrenT 8 WE 81 S certificates
oanoellation?WWWW%IWWW@@@%IWWH
g f& W99 gga a1 Universities # 39 fawd W 376/ & &I 9991 @12V 3R 397
IRIR BT S ARG IdreT &1 Y&l 7, S AdT S| A1 &Y, HRD Ministry §RT ST
Yeurg U FagR fbar o &1 8, 98 Al &€ g1 ARyl

#t ¥RT Aed ([98R): ITFHART Sft, § 30 vs! 59 fIvg & wag - g

. | MU Ied (SR TST): FEey, H W 9+ 3Mudl 39 vy 4 w<g
BT gl

it fafrasra Re (@& u=<wn): A8y, § 9 o1u Us! 39 vy & 9g $Rl g

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

#ft RS IR (SR U<W): AEIG, H U IMUdl 39 vy § wHEg HRdl g
Sl FEdhel WA ([ABR) : #8iey, § i 37U 3usd] 59 favy | A g B_al g
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it fheaw F=a1 (STR U<w): e, § Al o1u+ 3Mus! 59 9wy 3 wg &l g
3l yiE foEamY (SR ueen): Heled, § Y U+ Tudl 39 99y ¥ g bRl g
2 T ToEs (MERTK): Weled, H Al 3fu Nvdl 59 vy d dRg HRdl gl

st AigWE Il W (3N U<w): ARGy, H WY U UG 9 vy ¥ awg
BT gl

s ool S 0T bl L oose s (o 1ewl) Ol Gle deme Gl
-Js! LUS »s.ml.m.w —

Concern over dependence on China for raw material used

in the production of medicines

S g I @R UQEN): ey Iu9Hly weed, gar i § yge g
arell Fedl AT & A § ARG B 99 W 1 faiore w9 9 R g, Sa9d
aR H § ged H U Al ORga ST 9r8dl g1 9RA &al P $ A § wel 8
3A-FHR 81, Wb g1 FEivr # SwHTe 819 drell dedl 9Hil & ARl H 98 URI
TWRe 99 W R 81 T WRaRI RUE & gaR ganil & FE § 39 92 _e
FHedl A AN 9 o @ Bl s W fRIiome 91 98 § fF My &1 SRFMER
I B B PRI W B R 81 3T 81 L1, q9rll & fY Fed A, T Active
Pharmaceutical Ingredients (API) & ARl ¥ I M¥RAT U MK YRET AATBHR
| T W o R e $ 71 ST THM YA & dace FYRAl &9 89 Bl
I T8 o & 7, 9fcth gedl S Y81 Bl hold WY HAT National Drugs Survey
B RUE R 1 a0 forr e - gabT 21 9 RUC & IgaR g1l 4 daifde
ST B dTel 57 APls 31TITd 81 I8 &1 ol 108 A<z dwfal 4§ g8 qrdl
B I JE 2, fTAH § 58 WAl API A B 8 HREMAT WIS S W@ 8, faRaR
35 WIE! APl @1 R &1 drafal gRT Jmafd & o I 21 A Sids I € %
APl BT @R ARA 7 R =@ R MR 8, dfch B 8 AT R IFD! MR
TR Fe<dl o &1 81 RUE § ARPR Pl Felg & s 8 15 APl & Al F AT
FRAT B B4 HAT SYI ARG SHaf~rai b1 APl FET0T & fofg grearsd fear S
TG 19 & 31 BT Pedl Al ARG H FHT B drel e A7l Bl gl H BRI
IR AT FRIT 21 APl 9RT H 4T g9 Faball § b 59 oY =9 &l do1 U= da1Ral
FAT BRI SENT S A9 W mAId vdiens W [Id Bl A FRIET B, adAfe
BN SN IS IHel TUIRITS BT YT PR H Fed T8l &l 2l 7 qd bl
e RUIE SR IS JRET FARSR §RT Y Y e &I eftewd e gu
WHR F I8 e & 6 98 ga1 FEiv § ygad Fedl Gl & A\ § 9IRGB
I IR FRAT B YAaH PR, el Al gERI AR SR AT @R gl

T Transliteration in Urdu script.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself

with the issue raised by the hon. Member.

DR. PRABHAKAR KORE (Karnataka): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI DILIPBHAI PANDYA (Gujarat): Sir, I also associate myself with the issue
raised by the hon. Member.

it AR AT GERAT RORI): ARiey, H Hf 39 vy & 91y wd a1 d9g
PRAT g

#t AR 9 @ IR): FEeY, § W 59 Iy F A WI B ddg PIAT g

Y I ARTIU E RORAT): AEIGd, § W 39 vy & A W Bl dag IR g

it MR ¥HR WS (AERTK): FeIed, H 1 39 vy & 91 Wi 31 Hdg Hal g

# gAINE HESIITS Med (JoRI): Heled, § W 39 Jvg & |y w@d &l
dqg PRl g

#f TER R AN (o oIk FeiR): wEIey, § o 39 vy & Wy @ @
Hag Bl g

Y I FUR Hegd ESRIOM): 7RIS, § Wt 39 vy & A1 WI B Hag T g

#ft RS IR (SR U< 7RISy, § W 39 vy & 9y @I B Hag Il g

M T TATS (FERTS): HEIeY, § W 39 vy & A W Pl Hdg AT g

SHRI ANAND SHARMA (Himachal Pradesh): Sir, the hon. Ministers are present

here. There was a task force which was set up. There was not only the national

health dimension but also national security dimension. It is not only on the API,
as the hon. Member, Prabhat Jha, has said that our over dependence, an increasing
dependence, on Active Pharma Ingredients is affecting the production of medicines
in this country, but, Sir, it is on vaccines also. Sir, 'vaccines', which are energy
intensive, is a related issue, and India is losing its capacity to produce life-saving
vaccines, including Penicillin capacities. It is an Inter-Ministerial issue. That is
why the Inter-Ministerial Task Force has worked on that. What the hon. Member

has referred to actually needs a very serious deliberation by the Inter-Ministerial
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Committee and a prompt response from the Government because this is a matter
on which everybody will have the same concern in the country. That is why I fully

endorse what he has said.
MR. DEPUTY CHAIRMAN: How come that ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): I think it is a very serious issue.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. That is what I am going to say.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: And the Government must prioritize its attention on
this instead of selling off the public sector pharmaceutical companies. ..(Interruptions)..

They are more concerned with that job. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Yes, yes. The Minister is there. ..(Interruptions)..
How come that 90 per cent of the raw material is imported from China? You cannot
have it. What is the problem? What is the position?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, the issue raised by the
hon. Member, Prabhat Jhaji, and also equally emphasised by the Deputy Leader, Shri
Anand Sharma, is a matter of serious concern and the Government is fully seized
of it. In fact, let me assure the House, that on these very specific issues of Active
Pharmaceutical Ingredients, our dependence and also the inputs which are coming in
such big numbers from one country and as a result, national security concerns, and
also the issue of Penicillin, in which once India was a dominant producer — there
was almost a near self-sufficiency situation in India, but even that now has gone
away — we are quite seized of the matter. Quite a few discussions are happening,
and let me place it on record that the Prime Minister himself has sat with many
of us and has had discussions. There is some work going on in it. I may not be
able to go into the details at the moment. But, let me assure the House that the

Government is very seriously taking this up.

MR. DEPUTY CHAIRMAN: You are seized of the matter. That is okay. Now,
Shri Naresh Agrawal. ..(Interruptions)..

SHRI PARTAP SINGH BAJWA (Punjab): Sir, can I speak for a minute?

..(Interruptions)..

MR. DEPUTY CHAIRMAN: Shri Naresh Agrawal.
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Serious situation of air pollution in the country

st TR AT (SR UQN): AT SUFHURT S, <7 qateRor o o fRAfy
T, 99 W 39 9ed & AEgH 9§ ool Ry e SR dredn § iR 99 SR
Feq BT &g A S ST aredr gl I8 SF © 6 &9 armwia 3w 8, San-
g9 A1, T TR A H FgwE o R fomaoee a7 g8 gl o
fegwm # o ad F9 10 ARG AN Q@R UIeYIE 9 W IR ©, I§ AUBI KU H{
gl diex UIegeM @l iR M g-1 8Tl 81 I Fal VAl 8] X8 g B, Sl dlgcs
B TS Bl R & 22 I8 & BRI 94 R W B, RIS dqed wWR Ad
H 6 A1, 7 A1, I8 qb 6 50 AT qH SATET 7l e, S b dfted g iR w8l
fIeg & Wl @1 aTd €, b e H UP Il I8 & b gsl GiuH 2.5 B AAT 235
HISHIUM ®, S b 60 ATZHU™ I <A1 81 8191 A1Vl S & =1 4§ a1 Ig A
PG 300 § HUR Ugd I Bl S, S99 UP 919 98 W1 § 6 e d diepH
P Uh 9gd 1 HRU SRAVN 8, S8l & [HAF Sd 39+ Wdl § N o« &,
I8 Tl F UlegyE HT G §91 BRI 99 T Bl 39 IR H WT G 7 954
IR T & g 3R I Aifedst Al 59 Py B g I8 Ped H g B B
Sl 9T ared &9 U ©, d PHls Bl SIRAT §9 U &, Uege disd Yl @l
Tl I § 3R I PHHIS P SIRAT &1 99 ¢ 8, a1 Uieged &l Ry it o=
B2 oo faeell § Far fpar? § bg WHR 3R focell WHR A g & AR
B AU IS GRS 81 7@ Fhd ©...., 391, H Ga ool § o9 mar g
AT B % AR ol # TSt B TS 9 BIT AR H AT g 1 Tl S B S
2 Tlqex qard € & gerslt 2, gosl &t 31 gar 781 2, B Wt #1E gar o n st
HIF VT TG B SN 399 379 B! AR T8 91 ]81 82 g B 9 Ry @€t
g TS R, A W R ¥ i % ar B o 1 et diege @ Ry it 8@
s & 6 sRegR # 1l g4 7w &1 gl 8§ wehd| A1 § 39 WR WHR DI &M
AT HAT d1edl g & oFR I8 RART 9+ 81 a1 g 9ga fRidrema fRf
H gD S, g @ W1 9¢ St favg § da9 Suret Wi dgl 89 81 S
Al H 3fUdh AT § ARBR B & MDA HIAT a1edl & 6 d 59 W T e
o 3T B, T AGAM PR 2 87 MRER BFEIM @l SIa1 Bl $9 989 & A1H
TAAT P HE PN, YIS

MR. DEPUTY CHAIRMAN: It is a very important point.
3t ¥RT Ied (RER): 985y, § 39 vy & 9y @I 3 9=g Rl gl
& W T e (9F 3R BEER): Heled, § 1 39 vy & |y @ Bl
g P g
le S s o Ga o dse H(wdS 5 usez) SIST B pde Gl
—09 U5 ~slew oS 055

T Transliteration in Urdu script.
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sft g ol @M (STR UQYN): Heled, H W 9 vy 9§ e sl aeg
HRAT

G ol oo 85 ol G s @odsee (Ui ) OB Gl wsle Glet

—o B Amliew S

Sl FEdhel WA (fABR): #eiey, § W1 59 4wy & A1 W 3l Fg Bal g

2} IoNa YE (FERT): Aeled, H W1 59 fAug & 91 W@ ®l Wy Al g

#t AigH g ofctl WM (3MY U<TN): Aeled JH l 39 vy & 91 @I & aH6g
ERGI

awle 5 s ol i oo s H(oidn 1aWT) OB Gle wese Gl

—0 U5 Andiew oS 39>

# g TAas (ABRT): HeIey, H 39 vy & 91y W@ &1 Wwag aRal g

2 s R (RISRYM): Heled, § W1 9 49 & A1 W@ Bl Ag DAl g

2t wIe foErdt (SR Uewn): Heled, § W 39 vy & |1y W $l GRg HRAT g

# I TR IR ([ER): 7'igy, § W1 59 vy & 91y Wi &1 Iwg Rl g

3l RS IR (IR UT): HEled, H W 39 AV & A1 W Bl ARG Bl g

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I associate myself with the mention
made by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with

the mention made by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with

the mention made by the hon. Member.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the mention
made by the hon. Member.

£} Ioa AT (FERT): ST TRAT AR, U dR Il W I BT A9 a1t 3
=l TS g8, AT A I BI AH PRI & oIy, i ga-l goi aRISHT &
9 R ORI FRIe TUY @ 1 W@ 8, 99 W TS 989 8 WY, UH Bifell ACIH
AR 39 W 8l SMYI 39 R &Y 6 W &I 96T g5 a1 721 gs, Hifd M &
arl @1 RART 989 ©RE B ...(FaEH)...

#t ye fardt (SR g=E): W F AW W 98T 91 W 2 LLL(aEm). .

+ Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: You can put another question. ...(Interruptions)...

You can put another question or another notice. ...(Interruptions)...
Need to revise the wages of Aanganwadi workers

SHRI K. C. RAMAMURTHY (Karnataka): Sir, aanganwadi workers are the key
to achieve UN Sustainable Development Goals which are to be achieved by 2030.
And success in this sphere can be achieved only if aanganwadi workers are happy.
But, unfortunately, they are not happy as they are not being paid appropriately in
the country.

The ICDS is the world’s largest community based outreach programme which
offers through aanganwadis a package of health, nutrition and education services to

the children below six years and pregnant and lactating mothers.

More than 25,000 aanganwadi workers and helpers along with their families and
children are on strike in Bangalore demanding increase in their monthly remuneration.
They are on the streets of Bangalore for the last three days and nights without

proper food and shelter.

Sir, Karnataka has 63,682 aanganwadi centres with 1.22 lakh women employed.
Aanganwadis started in 2006-07 in Karnataka as a Central Government project
under the ICDS. The State Government was receiving full contribution of 100% till
2008-09. But from 2009-10, the sharing pattern changed to 90:10 between the Centre
and the States. And from 2015-16, after this Government took charge, it was made
60:40. The State Government, which was spending I 17 crore in 2006-07, was
forced to increase its contribution to I 157 crore. And the share of the Government
of India has come down from ¥ 1,350 core in 2011-12 to ¥ 900 crore in 2016-17.
Under this project, lakhs of children and women are being benefited and the State
Government, at this stage, cannot discontinue this programme. It has to meet the

expenses expecting a revision in the ratio from the Central Government.

Since the nature of work and the outcome is extremely good, the remuneration
to each aanganwadi worker has been gradually increased. They are currently getting
¥ 7,000 per month of which the share of the Government of India is a paltry
amount of I 1,200. The State Government is finding it extremely difficult to meet

the additional expenditure.

Sir, as I said before, aanganwadi workers and helpers are on streets demanding
hike in their salary to I 12,000 from the existing ¥ 7,000. I am totally with them
as their demand is genuine and it should be considered. But taking shelter under

increased devolution of funds, the Government of India cannot absolve its responsibility.
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Had the funding pattern remained what it was till 2014-15, aanganwadi workers and

helpers would not have come on streets.

In view of what I said, I appeal to the Government, particularly the hon. Prime
Minister, as he strongly advocates Sabka Saath, Sabka Vikas to restore fund sharing

pattern between the Government of India and the States.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I associate myself with the mention
made by the hon. Member.

SHRI OSCAR FERNANDES (Karnataka): Sir, I also associate myself with the

mention made by the hon. Member.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with

the mention made by the hon. Member.
st AiEwe el W @y Ueen): #eey, H off 39 vy & Wy Wi & 9wy
BT gl
awle S s ol G oom o H(Uiss W) Ol Gl dese Qlzt
—03 B)S ~mliow o5 395
DR. K. V. . RAMACHANDRA RAO (Telangana): Sir, I also associate myself

with the mention made by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with

the mention made by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI TAPAN KUMAR SEN: Sir, it was a unanimous recommendation.
...(Interruptions)... The Central Government is also a party in this matter.

...(Interruptions)..
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, Shri Basawaraj Patil.

Opening of Yatri Ticket Suvidha Kendra at Gulbarga

3t SUARTS difed (HUlicd): AT STAHMRT AEIGd, BUlicd a9 H [
12 @g population @I TP RACT 81 8T WR AT BT Jfgen & fay fewve o
&%, Sl Y |G Pl recommendation TR FEAIAR a8 W a1 12T, §9 YR
DI b Jadl 8, oifp H U U el A YA PR BT g, Sl Jigen agi e
=112y, 98 gfaer ga- gt RS B ot T 21 el I8! Bl §ARI AR & 37 &

T Transliteration in Urdu script.
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[T SRS Uifed]

d1q advertisement g31I, applications ol T, interview fordT TN, selection g3, oAfep
STEl Ugdl & gfaen by ¥, I M gRaem HEl F AR H wit STl AfeT AR
S AY g9 9Tel &, S9P! g8 $ Yd AU | AbHR @M $H YHR &l 12 A
dh1d 9 fehe e P TGN G9d I T8 8, S9h U Hiarsd ft 7, ofeT 9
AP TRATT T8l B U &, Al AT # et St a1 Rict 3 Yad gfaer &g
DI I IMAIDHA gl § FHIAT § 6 PIUF WBR A W WBR T HH I HH
10-12 IR H g=rER fHar 81 el wie & g 8% s & g aR-ar 931 98ied
T FATST | ST e a1 el 8, SAfeiy § I8 oE dxal g 5 S off a1d 7, famm
fqerg by ISR I8 Yod Glagn g Jerawl B <5 b1 $UT BRI I8 =l 19T
Ui A ¥ R T fFE SR | erell o W@ g1 Ad B g8 Ydd giaer dw
Wﬁmwmlmmiﬁwiﬁégenuinedemandﬁﬂﬁﬂﬁwiﬁ
S @ ORI THRAT ¥ o, 399 BN WRBR B g1 R HEd § geil
sl 59 faen ¥ M Bl I8 § WHR ¥ Al -l g, g=are|

sft IRe Feg (NER): #8cy, ¥ AFF 95 §RT S8 U vy 9 @ &l
Tdg HRal gl

sivelt FEde WA (FER): #eigy, § W A 9ew §RT 38N Y fava 9
W@ Pl Adg B g

it RS IR (SR URY): AEIGY, H ft AT 9w gRT SoU Y fowg 9§
W@ Pl Adg BT g

1. YAIBY BR (HUIIcH): HAalqd, H Al AV 96 §RT SolY U favg |
W@ Pl Adg BT g

st AERT S (A9 U<¥): ARGy, § W #F-g 9 §RT 38N U vy 9§
@Y Pl Adg BT g

SHRI NARENDRA BUDANIA (Rajasthan): Sir, I also associate myself with the

matter raised by Shri Basawaraj Patil.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by Shri Basawaraj Patil.

# IRT IEa: W, § UP Ae & foU oo $ear aEar g g9 %A § 6
Sl 2 AARM T off 7 g <l & IR § g3 g, § Al Aredl §..

MR. DEPUTY CHAIRMAN: I will give you time after this is over.
...(Interruptions)... Now, Shri D. P. Tripathi.
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Low ranking of India in World Happiness Report of United Nations

SHRI D. P. TRIPATHI (Maharashtra): Sir, I am raising a very important issue
which is based on the United Nations Report issued on World Happiness Day. issued
on 20th of this month. The Report is a matter of shame for the Government of
the day. It puts India on 122nd rank in the World Happiness Report. 155 countries
were surveyed. This Report is being issued every year since 2012. Even terror-
stricken Pakistan is at a much higher level than us. It is at 88. Bhutan is at 97.
Nepal is at 99. Bangladesh is at 120. Because of paucity of time, I cannot talk
about all the parameters and how the Happiness Index is decided. Bhutan has taken
this Happiness Index as one of the decisive factors of their national growth. This
Happiness Index is decided on various dimensions — social, economic, environmental
and emotional. They talk so much about "3Te f&HI" Where are the 3= f&91? In
one of my articles, I had written, "Hid S ded ®, W fae GHTQ"}H I faq
eI, g0 I o WA B, AN A1 el U1 2§, g9 9 39 o HI VAT R 8 | 87"
Mainly, this is because of the atmosphere of fear created in this country. How that
atmosphere of fear is created; when you try to be intolerant, to be oppressive against
those who differ with you, when all those, who differ with you, are anti-national.
...(Interruptions)... Universities, which were described by Jawaharlal Nehru as the
institutions for adventure of ideas are being crushed. There are important leaders of
the Ruling Party who say that JNU should be closed. In Delhi University’s Ramjas
College, you do not allow people to express their ideas and they are beaten by the

goons of the Ruling Party. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are jumping from one subject to another.

...(Interruptions)...

SHRI D. P. TRIPATHI: What happened in Hyderabad University? So, I am telling

you that this atmosphere of terror...(Interruptions)... is based on ideas.....(Interruptions)...

MR. DEPUTY CHAIRMAN: From happiness, you have come to.....(Interruptions)...

Your subject is not.....(Interruptions)...

SHRI D. P. TRIPATHI: This is happiness. ...(Interruptions)... I am talking about

happiness. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. Time over. ...(Interruptions)... Time over.
...(Interruptions)... Shri Suresh Gopi. ...(Interruptions)... Happiness in any case is

relative. ...(Interruptions)... Sit down. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.
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SHRI RITABRATA BANERIJEE (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I too associate myself with
the matter raised by the hon. Member.

#it weier g5 fism (STR ucen): Heley, H Al o & 9 v 9 WweEg aRa g
#t IR IR (IR <) Aeley, H l o BI 39 fAvy 4 I}E AT g
2 3l fart (SR U<en): weley, § Al U Bl 59 vy | g BRal g
St HEde WaA ([98R): 7eIgy, § W1 o &I 39 vy & Wwag il g
# I AT SGR ([FBR): Heley, H WY o+ &1 59 vy § g &l gl

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... It is all on record.
...(Interruptions)... Do not worry. ...(Interruptions)... Shri Suresh Gopi. ...(Interruptions)...

SHRI SURESH GOPI (Nominated): Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Listen to Shri Suresh Gopi. ...(Interruptions)...

Need for a memorial and cultural centre in the name

of Karinthandan — a tribal chieftain

SHRI SURESH GOPI (Nominated): Thank you very much, Mr. Deputy Chairman,
Sir, for giving me this opportunity to rise and raise this issue which is a long-pending
request from the Paniya community, a community which belongs to the group of
Adivasis. There are around 38 communities in Kerala and the Paniya community still
confesses to hold Karinthandan march every year during the second Sunday of every
March. There is a long-pending request to the Government to name the National
Highway numbered 766, which connects Kozhikhode in Kerala with Kollegal in
Karnataka via Mysore. This path was navigated and founded by Karinthandan, a tribal
chieftain, who was engaged by the British, somewhere between 1700 to 1750. This
tribal chieftain, Karinthandan, founded the path and the British had promised him
a reward for that. Once he founded the path, he was beheaded. ...(Interruptions)...
And the soul of Karinthandan was believed to be disrupting peaceful traffic between
these two States and his soul was chained by a priest. There is a chained tree to
mark respect to this great soul. Now, the Paniya community and tribals still existing
in that area request the Government to name this part of the National Highway

as Karinthandan Pass and also build a memorial. We hear, in both the Houses,
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requests for having more and more names on memorials, like, Shivaji Maharaj, Dr.
Baba Sahab Ambedkar, Rani of Jhansi, but how many or do we have names of
any tribal leaders in the form of memorials? So, I request the Government, through
you, to consider this request and have a cultural memorial built which will help
and support tourism fulfilling all the physiological needs of tourists who make use

of this Highway. Thank you very much.
MR. DEPUTY CHAIRMAN: All right. Thank you very much.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I associate myself with the matter
raised by the hon. Member.

DR. PRABHAKAR KORE (Karnataka): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI R. K. SINHA (Bihar): Sir, I too associate myself with the matter raised
by the hon. Member.

#t FeRTT S (@ UeEN): weey, § ff o @1 g9 vy ¥ a|E wRan g
#t @ Rig geifean (oR): Heley, § W1 o+ @l 39 vy 3 Ag PRl g

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

REFERENCES — Contd.
Re. Airport in the name of Shaheed Bhagat Singh
SHRI PARTAP SINGH BAJWA (Punjab): Sir,.....(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 will call you.

...(Interruptions)...
SHRI RITABRATA BANERJEE (West Bengal): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, what is your point? ...(Interruptions)... What

is your point? ...(Interruptions)...

#Y AT S96I: AR, IS 23 HHE, WA (8, ISP 9 Y@d b veed [Gaw
Bl ¥R, 1931 H they were hanged. ..(Interruptions)... Sir, there has been a controversy
going on. The Punjab Government had agreed that the Chandigarh Airport will be
named after Shaneed-e-Azam Bhagat Singh. The Chief Minister of Haryana said

‘No’. They want to name the Airport in the name of Mangal Sein. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... No, no. ...(Interruptions)...

SHRI RITABRATA BANERJEE: I do not know who Mangal Sein is.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You say your point of view. ...(Interruptions)...
That is all. ...(Interruptions)...

SHRI RITABRATA BANERJEE: I am sure many people do not know.
...(Interruptions)... There were agitations yesterday. The students were agitating to
name the airport. The airport must be named after Shaheed-e-Azam Bhagat Singh.

...(Interruptions)... The Haryana Government has... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, all right. ...(Interruptions)...
SHRI RITABRATA BANERIJEE: Sir, I want, through you,... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I got your point. ...(Interruptions)... Now, you sit

down. ...(Interruptions)... Now, Bajwaji. ...(Interruptions)...
SHRI RITABRATA BANERIJEE: Sir, ... ... (Interruptions)...

#t vara R aemEn: W), A AP weEH A SR § SR AN g9 9gd 9RI
AN & 1Y HEl gsdl & b 37T I 86 A Ugel HeM eIe-Y-37o Wi e,
ION% 3R gEed 7 39 Q9 @l WIfR 1931 | ek § 30+ 78 gaifrar & 7
S B9 PRAE! YH B ©, Al HA-H-BH & HAC B HIF g9d1 gl ...(TaIH). .
Make it mandatory in the House 314l BX Bleld H, 8 9 make it mandatory 9|

A 91, S BAR BIC WIS 1 $el 8, 99 9 I8 dorl 3 Tae 21 g Tha
& AU HEAl ISl B, ...(FGE)...

MR. DEPUTY CHAIRMAN: Okay, all right. ...(Interruptions)... Okay, it has

been taken note of. ...(Interruptions)...

it yarg g aIoTan: U TR% WSS WG (8 B 7 Il B, SDT
I 81 &R g WG O 7 9 vah g A ey 91 @ a6 avdhg
BT TIRUIC S AW W BT ...(FGEH)....

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Now, Sharad Yadaviji.

...(Interruptions)...
st yarg Rig groman: I8 99 IrmE @ 91 B L. (IaHT). .
MR. DEPUTY CHAIRMAN: You made your point. ...(Interruptions)...

SHRI PARTAP SINGH BAJWA: We completely stand by this. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, Sharad Yadavji. ...(Interruptions)... That is
taken note of also. ...(Interruptions)... That is noted. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir,... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is taken note of. ...(Interruptions)... Now, Shri
Sharad Yadav. ...(Interruptions)...

ity RiE g &89 9rd € 5 9W LLL(@aue)... TRAE #T 8l eIk Q@
fi e &1 /M, make it mandatory. ....(IqHT)...

RS HE AAG & A WA, qT AN B WA § 59 HAT
(3 JEIR I THd): 891 I8 [egpd 81 P8l g IR B 7 1 781 @81 81 39
YHR B sweeping ICeHS oIdb Hal Bl Ol dd Ielg-U-3od Wd g iR S9!
FAFT B aT B, Al BH ITP] ATHRID BIPR A PR &l A qER T Sl
germa A 8, 89 3@ Ale B Bl

MR. DEPUTY CHAIRMAN: Okay, now Shri Sharad Yadavji. ...(Interruptions)...

# EIR @ AHdt: AT GG 7 S G AT 2, 89 IqD! Al B B

MR. DEPUTY CHAIRMAN: Kindly note the suggestion. ...(Interruptions)... Take
note of that. ...(Interruptions)... Now, sit down. ...(Interruptions)...Shri Sharad Yadaviji.

...(Interruptions)...
SHRI ANAND SHARMA: Sir,... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Anand Sharmaji, sit down. ...(Interruptions).. Now,
Shri Sharad Yadaviji. ...(Interruptions)... No, 1 called Sharad Yadav. ...(Interruptions)...

Some Members are trying to monopolize. ...(Interruptions)... Sit down. ...(Interruptions)...

MY ITH! e EIRTT What is this? ...(Interruptions)...
SHRI PARTAP SINGH BAJWA: Sir,... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You made your point, sit down. ...(Inferruptions).... 1
called Sharad Yadaviji. ...(Interruptions)... TR< TG i, 3MMY STeal difely, Tdh & fiFe Bl

st ¥R FIgd (ER): W, Ha § 99 U1 999 < I&T o1, a1 § Foifear HHel
F I dIe W dIel IBT AT J31 hAN AR W 7 6 5 gew 4 99 F8 faan
f "fEgM <s=" 9% ™1 21 o9 98 919 91 <, SHGT g3 B B, ol
T8 91d Taa o J A § [ WY bdl I 91 Bl Gl o1, U BIg d1d el
& 3R oS H§ IS 199 ol gl I8 § 39 A T S aredn gl

MR. DEPUTY CHAIRMAN: Okay, thank you very much. ...(Interruptions)...
Now, Message from Lok Sabha. ...(Interruptions)...
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MESSAGES FROM LOK SABHA
The Finance Bill, 2017

ADDITIONAL SECRETARY: Sir, I have to report to the House the following
message from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Finance
Bill, 2017, as passed by Lok Sabha at its sitting held on the 22nd March,
2017."

"The Speaker has certified that this Bill is a Money Bill within the meaning
of Article 110 of the Constitution of India".

I lay a copy of the Bill on the Table.

REFERENCES
Re. Airport in the name of Shaheed Bhagat Singh — Contd.

MR. DEPUTY CHAIRMAN: Now, Special Mentions. Shri K. Somaprasad

...(Interruptions)...
fuer & Fa1 st T T4 ee): WEIE-v-AoH WG g 6 A UR QIRUe
BT AT 817 ..(AU)... I8 AXBR Y| .. (STIE). ..
R b S S S ekl ws H(ONT oS e Qlz) WS w3 WET
S QUL B Y P gl (CNEARVY BUN VT PPN

MR. DEPUTY CHAIRMAN: No, no, he has taken note of it. ...(Interruptions)...
That is already said. ...(Interruptions)... The Government has reacted that the suggestion
has been taken note of. ...(Interruptions)... No, that is enough. ...(Interruptions)... You

cannot... ... (Interruptions)... No problem. ...(Interruptions)... Bl STQT
it e Tl WR, ...(gauT)...
MR. DEPUTY CHAIRMAN: No, 8 SITQ| They will consider it. ..(Interruptions)...
#t A TS} IS AP B A BN ...(FAIH)....

,-,(C,JHM)--- Bsi v =S =S @I 31 oo e Gl
sft 3mee Tl WR, ...(=au™)...

+ Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: No, that is what is needed. ...(Interruptions)... Anand
Sharmaji. ...(Interruptions)... Bhagat Singh is a great martyr and everybody respects

him. ...(Interruptions)... So, what is the problem? ...(Interruptions)...

N A TN IOME: TRUE BT A B HidTe WA gl I8 TWa be
TRBR & AHEA 3T 3R g WRHR 1 TRYIE B AW 8ie Yd g @1 a1 781
g1, I8 9l <
S By o GHS) eSS pb B Syel B3] o6 e Gl
A S dd pb 8 Sysa8l O LB suiS sl LT sele S8

o o LSy e LGS,

MR. DEPUTY CHAIRMAN: Okay, all right. ...(Interruptions)... &l SIY You

made your suggestion. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this was decided. ...(Interruptions)... A resolution

was passed.

MR. DEPUTY CHAIRMAN: The Government is not opposing it. ...(Interruptions)...
Then, why do you... ... (Interruptions)...

Nt < IMI: WX, T Bfedc BT BIAT ATl SIBT Rl deoll T, Fed Bl
IART WY f% B 991 TA1? ... (FAUH)... JE Tad a1d gl ...(FaYH)... 3T UH

MR. DEPUTY CHAIRMAN: Now, time over. ...(Interruptions)... Special Mentions

will be taken up later. ...(Interruptions)...

it e el 39 919 &1 Herr BF1 ARy .. (caauT). .

MR. DEPUTY CHAIRMAN: Now, Question Hour. ...(Interruptions)...

(MR. CHAIRMAN in the Chair)
ORAL ANSWERS TO QUESTIONS
Impact of orders of US President on Indian Americans

*226. SHRI AMAR SINGH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is aware that more than three lakh Indian Americans are

T Transliteration in Urdu script.
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set to be affected by the recent order of the President of United States of America
(USA) which puts the nation's eleven million undocumented immigrants at the risk

of deportation and if so, the details thereof; and

(b) whether Government has taken up the matter with Government of USA and

if so, the details of outcome thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) A Statement is laid on the Table of the House.

Statement

(a) Government of India is aware of the Executive Order issued by the U.S.
President dated 25 January, 2017 titled “Enhancing Public Safety in the Interior of
the United States” which inter alia directs agencies “to employ all lawful means to
ensure the faithful execution of the immigration laws of the United States against
all removable aliens”. Subsequently, the US Department of Homeland Security (DHS)
has issued two Implementation Memorandums dated 20th February, 2017 which inter
alia instructs all DHS personnel to “initiate enforcement actions against removable
aliens encountered during the performance of their official duties.” Those who have
been involved in any criminal conduct or pose a risk to public safety or national

security have been prioritized for removal by the US Government.

There are no authoritative figures on the number of undocumented Indian

immigrants in the US.

(b) Yes Sir. The Government has taken up with the U.S. Government the matter
of welfare of Indian Diaspora in the US. Our Embassy and Consulates in the US
are in continuous dialogue with US authorities and local Indian community groups
to address any emergent issues relating to Indian Diaspora. Gol remains vigilant to
developments impacting the lives of Indians in US and will do everything possible

to safeguard their interests and welfare.

Gol does not encourage illegal migration of Indian citizens into other countries.
When requested by US enforcement authorities, Indian Embassy and Consulates in the
US facilitate issue of travel documents to undocumented Indians after due verification

of nationality, to enable their safe return to India.

MR. CHAIRMAN: Hon. Members, please.. ... (Interruptions)... Question Hour,
please. ...(Interruptions)... Question No. 226.

#t amR Ry AT 99aRy ST, $U URIMEE & WA H o & d1e Sl gadag
amg &, § S WX MMUP HEAH | AEAG HA St BT A MBI BRI ArEAT gl T




Oral Answers [23 March, 2017] to Questions 41

FE T 5 oNdRe JReM B I &I AUAT 79l © 3R I9 AF & AT I8 10
et &1 R B Fhdr 7, dfed 89 v Mo ey ot 31, R e/
H yaer fbar g, Siel Afedsd! I 9gd SATel |NT O ©, 98 A3 3 g 1 394 Al
P IRA &1 H A Sft § S arsan g 6 @@ 9 @ g fh o ge 82
R fafeda fey o ge 2, @1 ST@! gRem & fy a1 S@ 98t gamadd ey
S @ RUfT # gAR RAR B /T AR 82

ST T @RIST: [T Sfl, a9 ggel O H 9P HAIEgH A A AT A
HEl A 6 g U oY F 918 1y RN ®1 AT # ®Is uRads T8 gan
Bl SIas], 2012 H A9 UBS UH bl AT o1, g smidT § ug der T b
Tt 11.43 e a illegal immigrants Y80 &1 I el fh g7 F 2 oG, 60 AR
YR 81 I8 STFa], 2012 &1 91 8, I9 T T i a1l g4 3t i S99 sfidvs
P 2] AT 8, P ST Tb & TGRIAT DI g 7 B of, a9 ddb 9 Adbs Bl
P g2 ) o fore 8F € S B, 98 Phad 271 AN &l foke & 1 ', offeH
A 271 AT & 98 fore ot AT 98 €1 899 Fel {6 oy gH fseew difvig, &\
IMERIAT B S A1, S 916 STdh deportation & foy gaRo Afcfhde <A
UEd qI I8 HEl B U W & o & 9ig HAifq gRadH gem, I8 e T8 B
9 AT B4 oIl fole €1 718 ©, 98 AT 271 AN & &1 715 Bl

sft e R gumafcr S, § s Aegw & 9 3 BT 39 IR & forg
gRIaTE Qa1 gl a8l W RIS 13y 39 | SFfed ydw €, 98 Ub I A9l T,
<fpT T8 9 B FhdT & P I8 919 I &1 Bl H1B visa ofdx S @ g8 IR BRI
g 3R WRA g & AN, 8 os.El. 8% #, Silicon Valley W &8 ¥ &4 150
fafera ot ST 918 B, Facebook & HIETH ¥ 3R 31y faemasfi & V=AY @A on
el € f S ArN & disT weifed €, e SIRgRE @l Wi 71 TIRue W RIegReET
P A W AR Y B H S WIE fHAT A1 W@ 8, S uferdl & ovisa BT
?ﬂrenewalﬁﬁﬁm@%lﬁﬁ%ﬂﬁﬁw%@?aﬁ%ﬁw@%,ﬁﬁ
AT A dIeT o) 987 IR HRIRG 8 3R 31941 -1 S1el INeE © X8 §, &l
AR TRHR $H qR ATl BT HH b a1 JR&T & oy $& HaH IoT I8! 872

SAT AT WRIG: GUART Sft, A1 §i9e 9 S 99T g1 o7 98 illegal
immigrantséﬁﬁlﬁﬁgﬂl@W%%mm%ww%,ﬁﬁaﬁ%
IR H Bl S 91 H1B visa holders & IT L1 visa holders %, g Y legal immigrants gl
STEt % I8 AT § 6 ITh W BIS TAIR dACH! g8 8, o § S8 I ArE
g 6 $U9 4 gR [ o) 3y €, oifd d Hiud A uika gu e ot oy T8t
BRI B9 $9¢ 9N H 9gd Sed WR WX dIadid R I8 © 3R US d engagement X
@ §, SfelT TP a1 § I FE dred g 5 onft fRiar @1 @i fawy 72 21 et
dP I8 spouses Pl A Bl §, § AFG AFS P IAT AN [ T 2015 H,
R F9a ggm w3 8 ARg AR B IgUid )16 AT F dradia gs o, 99 I8
gfaen we @) 1 o o 9% I' g B T8 TS 8, ofhd S8 9% gER HIB
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visa BT FITA €, 99 AR flip-flop BT I&T Bl 1990 ¥, 514 T8 YT AT AT, S
AT AT 65 TR RN &I TE Visa a1 SITar o1, ofdh 1998 # 39 dgm@n &1 iR
2000 H, 91§ TARI VAR oY, S 9T UH Act TIRA {1 @1, S Visa Reform Act
o1, ITH 39 AT Bl 1 ARG, 95 IR H) A1 17 o1l iR g8 ot 9 a9 &) afy
% folg, S 2000, 2001, 2002 3R 2003 dF Fell e fEHaR, 2004 # TP 3R Tae
Ao ReI=T vge & 1 A U1 galll U8l dTal bl 89 3FRIe prafefead, dud]
BRC YR UaC Ped ©, AN DI 89 drell RBIRI gae & T4 F & S 8, 394
qIoRT SHB! 65 TR PR AT AT Ugell 91 A1 I8 ¢ [ I8 99 T oF TR
F 21 Y|, w1 S ¥ 9 Gy gF YIS el o, 99 9Ny 2004 # AT g9
BT I T, T T 39D 1 ARG 95 BOIR I a9 65 BOIR HY a1 T 3R
fasdaR, 2004 # TARI WRHR W Tl Y| sferg =7 R I Fg ® {6 Rar fosh
P A 3BT BN, 39 a)E b1 fauwarg Iy Ssqar dion T A aRads grar & 8,
AfhT B M WRHR & 8, 98 9 IR & 7dl & IR H S99 910 Bl &
T 3R ST 9 wEr 5 wees @1 o MR faearar o1, 98 2015 # e @A
A S A E Irguf AT S W 970 B AT o7l 39 W 9 AR 91 6
T &, RIRT ©R FoR W gU 21 89 I8! 9 & e W) oRe ¥ 89N 3l Sewl
& @i & f2a ywifad 7 1 89 IR-IR gud VSR § S Ue 91d $' @
g, 98 9% @ W T 5 I IRAT et AeRar 98 g)1 IR, A MUt g B
Tgd TS1 holge PR 2 Tl ON-UR I§ 9 BEOFHT I GHS H 37 @ T, IFRID!
TeTIT @t ft HST H 81 JEl Bl

SHRI ANAND SHARMA: Sir, before I ask my supplementary, I would like to..
MR. CHAIRMAN: Just put your supplementary.

SHRI ANAND SHARMA: I would like to welcome the hon. Minister of External

Affairs after her recovery.
MR. CHAIRMAN: Everybody associates himself with you on that.

SHRI ANAND SHARMA: We all are very happy and wish her a very long
life and good health.

My supplementary pertains to the movement of skilled professionals which the
hon. Minister has just now referred to. This is about HIB and L1 visas. Sir, it is
true that a number of Bills have been placed before the U.S. Congress, four to be
precise. Recently there have been three Bills. One by Jack Russley and Dick Durbin.
This is about curbing HIB visas. Even before they were taken up for consideration,
the processing, that is, the premium processing, wherein applications were expeditiously
disposed of. That has been dispensed with and stopped for which a concern has

been expressed. Equally there are two Bills on anti-outsourcing. Now, as the hon.
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Minister has said, it is true that there are reports for every job outsourced there are
two higher value jobs which are created in the parent company back in the United

States of America. Equally it is important to make a distinction.
MR. CHAIRMAN: What is your question?

SHRI ANAND SHARMA: My question is: Have we made this distinction
very clear and firm to the U.S. Government that temporary movement of skilled
professionals from India which is the requirement of the U.S. IT industry must
not be mixed up as immigrants? They are not immigrants. Neither they are getting
social security contributions back nor are they getting any benefits. In fact, this is
an ongoing issue between India and the United States. They are not getting any
benefits. Visas are structured in a manner that they make millions of dollars on social
security contributions to US Economy and now they are being humiliated. I would
like to know from the Minister whether any steps are being taken to ensure that
they are protected, their rights are protected and they are not treated as immigrants

and deported. I want a credible assurance.

ST AT WRIST: FUTART SfY, H9 S99 38 U $1 IR dl fUsel Je & IR
# 3 o g1 #9 ge & WioR e © & oo [9a sgiegd gU €, dfhd d 59 29
H qiRd 7 &l, 39 folg 89 R SR o I2 &1 34 fa<sr dfeg Sie gud 7g 9,
I HIEad F A e, R 99 drl 3 @el 9 9RO & e ueid 9, S
A1 6 g8 21 81 A1fe &R &9 vered ¥ fieil Siet 9@ I8 i gEe &R e
A YRA M) se¥d] 3R Tgl & MheFed &1 fad ywifad =gl g1 el 89 9=
I8 e T ©, O A MUY Usdd del, b d MuS! ABRAT TE o I, I 3MUB!
JFIIIRAT ¥ NG PR T ol

RAT § 3R 99 9 # IH R &, WHR § a1 Wt I T iR 79 off w® 2
/9 § SIar wfcmer & A Irgafd sigmr | el o, 91 S vHE |ard 9 Sora o,
g8 1 ¥E! CICATSOIR $T IoWT ATl 98 9gd R AWy Il &1 g1 3 a1 S
3T e TE & [ 39 I9Y AHRAT R TAdR dch! gs 7, a1 I8 faug a1 it die
Tl B3N Bl Udh dR @1 ABRIT 99 SV, I 89 SERT 98 a9 Ia1ed, offdh &
IRBR 7 Totalization Agreement P 91T DI B

SHRI DILIPBHAI PANDYA: Sir, in reply to the question whether the recent
order of the President of the United States put the nation’s 11 million undocumented
immigrants at the risk of deportation, the hon. Minister has stated that there are no

authoritative figures on the number of undocumented Indian immigrants in the U.S.
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Also, it has been stated that the Indian Embassy and Consulates in the U.S. facilitate
issue of travel documents to undocumented Indians. I would like to know whether
travel documents have been sought by any Indian and whether the Government of
India is trying to help them in getting those documents. Also, how many people

have applied for these?

SFTc YuHT RIS {9 ST, 9 A1 § 98 991 [$ H @el fF S96 ar
¥ Pl UMHIOIH 3fibsT 81 21 59 89 SHd! 3dY B8 I8 o, undocumented HE 8
g, O UTHIIe STidsT B 8 Fhdl 82 Sl 3[dY Y | O 8, d Embassy 9 H®H
g 81 BRIl Sh U XAl 8l 7, df 9 /1 3MUA? 39Ty bIs WY Embassy I8
Bl P8 Thdl P I8 THING el Bl T8 APl IRT IRGR B 99 A7 Udh
R # faar war on {6 U 2 aRg 60 B9IR AT &, Rr¥a! g9 81 #4111 I8 travel
documentsaﬁaﬁ,ﬁmfﬁ?ﬁWapplyﬁﬁmlawmﬁmﬂﬁ?
T IFRIPI WHR B Il § 3R 89 S9& AU gU IS H AEd! travel document
TE T I BH I U ITD! IERIAT DI S B & S1G TF 39 Aol W UgAd
g & 8, 3 91hs AR §, 99 S9a! GRIAd Tl & Y 89 I8 travel document
Td €, Wifh TR 8 SHAP! IE travel document T <, AT I IAPT AT BB ol
H Tl 1, 99 R HheAT T S 9 3R ddhe H Bl swafory 9 Wi die
TEI A W H AP BE PN g (b 84 ANl o 2014 A 39 TP 576 AN DI travel
documentsﬁt’%l

SHRI RAM JETHMALANI: Sir, first of all, I wish to assure the hon. Minister

that I am not asking anything in a spirit of hostility or criticism.

MR. CHAIRMAN: Question, please.

SHRI RAM JETHMALANI: It is a gentle advice which I wish to give by

asking this question.

Sir, first of all, it is well known that the President of the United States wishes
to establish friendly relations with India. Secondly, except those who have initially
entered the United States illegally, and their initial entry is a criminal offence
under the law of the United States, all others have some protections both under the

international law as well as the domestic constitutional law of the United States.

Sir, T would request the hon. Minister to undertake a serious study of both
these problems and be sure that a gentle approach to President Trump will solve

this problem and it would be the greatest, greatest feather in her cap.
MR. CHAIRMAN: That is a suggestion.

SR AT W@RIST: AR, 81 U9 & gl Geid Qa1 81 XM Sfl, 89 59 g
TR SRR B Y|
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*227. [The questioner was absent.]
SC/ST hubs in the country

*227. SHRI SHWAIT MALIK: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has started SC/ST hubs for their upliftment in the

country;
(b) if so, whether this programme has been started in Punjab;
(c) if so, the details of its achievements, till date; and
(d) if not, the reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) In pursuance of the Budget announcement in February, 2016 Ministry of MSME
had formulated and issued a guideline for creation of National Scheduled Caste and
Scheduled Tribe Hub in the Ministry of Micro, Small and Medium Enterprises on
25.07.2016. Hon'ble Prime Minister of India formally launched this Hub on 18.10.2016
at Ludhiana. The Hub provides professional support to SC/ST entrepreneurs to fulfill
the obligations under the Central Government Public Procurement Policy for Micro
and Small Enterprises Order 2012, adopt applicable business practices and leverage
the Stand up India initiatives. The Scheme is being implemented through National
Small Industries Corporation Ltd. (NSIC). The budget earmarked for the Hub is
T 490 crore for the period from 2016-17 to 2019-20. For 2016-17, a budget of
% 20.00 crore has been allocated at RE stage. The National SC/ST Hub carries out

the following functions:—

(i)  Collection, Collation and Dissemination of information regarding SC/ST

enterprises and entrepreneurs.

(i)  Capacity building among existing and prospective SC/ST entrepreneurs
through skill training and EDPs.

(i)  Vendor Development. involving CPSEs, NSIC, MSME-DIs and industry

associations including DICCI.

(iv)  Promoting participation of SC/ST entrepreneurs in exhibitions and organizing

special exhibitions for this purpose.
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(v)  Mentoring and hand holding support to SC/ST entrepreneurs.

(vi) Working with States as well as other organisations for SC/ST entrepreneurs

so that these enterprises can benefit from all of them.

(vii) Facilitating SC/ST entreprencurs participating in public procurement,

e-platform of DGS&D and monitoring the progress.
(viii) Facilitating credit linkages for SC/ST entrepreneurs.

A Special Marketing Assistance Scheme, Special Subsidy for Single Point
Registration Scheme, Special Subsidy for Performance and Credit Rating Scheme are
being implemented under SC/ST Hub. Special Credit Linked Capital Subsidy Scheme
(SCLCSS) has been approved for new as well as existing SC/ST Micro and Small
Enterprises (MSEs) for technological upgradation with subsidy of 25% instead of
15% as in the case of existing CLCSS.

(b) and (¢) The Hub has started implementing various activities across the
country including in Punjab. The number of SC/ST Units benefited under the Special

Marketing Assistance Scheme is as follows:

Type of Event No. of SC/ST MSMEs beneficiaries from Punjab
Domestic Exhibitions 18
International Exhibitions 11
Special Vendor Development 53

Programmes (SVDP)

Eight (8) Units owned by SC/STs from Punjab have applied for availing registration
under Single Point Registration Scheme of NSIC.

Twenty Seven (27) Units owned by SCs in Punjab have applied for subsidy to

obtain Performance and Credit Rating.
(d) Does not arise.

MR. CHAIRMAN: Question No. 227. Questioner absent, let the answer be laid
on the Table. Shri Punia.

#Y Y. Ta. gieam: [9raf Sit, §9 8 ®RaRl, 2017 ®I 19T FHT Unstarred Question
No. 747 BT o7 3R IW IR § 9arn M1 o1 &6 vers #4301 Sft 1 |qrdwife wdie
ﬁ’rl%raﬁwzou%wﬁaaﬁaﬁaﬁwmﬁ%mswy Hub Createﬁ?_CIT%,
VT 3<e SIRY fham T/ 8 8k Ig oY adman ar a1 f6 2016 | 2020 & § # 490
IS BIY AT rTa BFfl, AfsT S offde €, ST <@w | ual ofrm f&
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2016-17 H Pa 20 RIS BUY AR 2017-18 H 60 BRIS FUY, Pl 80 BRIG BUYY 374!
e afrdfed by Y €, Safe Sied SIguIa dF doic 490 HRIS BUY BT ATl 319
AR 3 dTel QI-<9 ATl § 410 PRIS BUY WA B & § A H31 Sff 4 I8
el R 6 R WBR WHIF BT Y9E 1 4 A6 d & oy 59 a9 +ff aoie
Bl g BT YA BN AR T 4 I§ TIN™ BT 1 2020 Tb Sl 490 BRIS BUY
BT SIFAINT FOIC o1, 98 RN T PIb Sl I8 I M &, IFD! U HR Febdl
AR T 3T I § GEINTG I 3R SMRIRGT d31ed I MSME H3Told ¥ 59
fovg & IR A faar-famst fear 82

aHIfTe < iR eI dErem § wow w3t ¢ fas |ien): e
JHTafT Heled, dfe T8 YIS 2016-17 A bR 2019-20 Tb P Y P& @ T8 N
R ST fF AT TS T BB, Usd 9Y P U 3HH 20 BRIS BUIT W AT ATl
4fh I8 95 Ao B, SAMY §9G U WU B fHAT SR Pl YA §s o
faTaR, 2016 T® S W 4.553 FRIE $IU W fHy 7Y iR fEqw=R & 915 9 3@ &
3.85 IS ¥UY W Y ST g &1 3Tl d, 2017-18 & foIY ST 60 PRIS TUY W
Y &1 Ffdh g AT 4 initial stage TR &, TH BRUI YA H 3ASD (7Y P& HH
gole @1 AT 5l IR-4R ATbe 3§ SRI-O1 $9@1 &% d¢7l, a9 TgRall, Sl AT
F AR T qF AT AT E, 3 W @ fHar e

#t FAUTE BEOHUE MEe: TR, § WHR $I 9uTs o1 d18dl § P SC/ST &
S & o, 2016 7 gH@! WIS fHar A R # W W61 TS G w@nfid fear
T B H S Ared § 6 g9 99 & goic 99 fou fhaHr waee 27 W,
ORI H I§ BRAT g oTox] W1 T, ifs §AR ORI H SC/ST & d8d AR«
2, Al 981 & gl ¥ 39¢ foIv Sgrer I e graen= fhar Sl

£} AR T MEA: ARG FHURT AEGY, G I8 BRI ol gV 9gd G 8l
&l & P 99 WRBR 71, A1l A8d & I H, YA SR/ a3 & A
DI IAHAT & &F H I HRAT B, Helddd IR I B efte I e Jro1g
TS €, S S-G9 i1, JeT 731 Ja&1 A1, Fe-3d Ao, ¥ee-310 Jrorl,
R Bficd bs AR UM K01 RS o1 37 A1 & T1eEgq 9 SN
JENfTd &3 H entrepreneurs & W9 ¥ 3 I8 &1 STHT HREMT AARAT T b,
HI FARIT I P, $HP oY I 988 1 & oIy &1 I8 89 991071 21 39 &4
DI 18 ITARIER, 2016 DI JRAMT A TR fHaT 7T o7 3R ST AT 797 H3T Sff
J qarT, I8 AT initial stage TR 21 BHAT ST AT G915 B, Id IFAR TIH T
IR B BRIAIE! IR HR <) T3 Bl IRRCIE & 3fibs AR U Bl IR 3T
FFART <, A1 98 STHSRT H T S0 #R_T AR I8 g 6 afl IR gon &, @1
H Oelg B & o0 o 31T A IR B Bl JaRAT B gl 9 IR &
s g B fF 490 TR U HT doc § Sl Uraw™ fwar a1 7, 9@t gfq &
iR Tamafy 3§ HR FHl PR MY Bedl A § IRRGTF & Afbs a1 FHdT g,
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SC/ST & ITT-31eTT 3fihs W AR Ui &, fp ft § aMuyay cled 3fidbs ddT <l
g1 3l T Sl IRV B3N 8, S9 IR & JAER WX, R IRBR &b HATAI]
T IUBAT H AN ITdb! WISl b A 8 Fb, sHD! JIae a7 & oy 2 HRIs 82
ART 9 BOIR 689 AN ®I IR AT ©l I§ INGIA 8 & 918, §1db e
® TH Siel Rved g9r 7, 9 g8 gfagr o & g 9 tes ¥ &R R
gfaesli & WPy <31 §9 A8 MU Sl ARG Fad i & {6 golc grae™ F S
490 RIS YU WIPd U T, IHHI SYINT BN AT el 8N, A1 H SMMIDI e
PRAT E 5 IqHT ITANT 81 ST

STEl d% ORI HT U B, WX U ORI & IR & A W g1 ORI
H 2 MG 41 B9R 529 QAN BT I BTl §l ARG & q18 3IFT DI Sl Hishar
g, SUB! GRT PRSb, B9 IAD! JiauT fFeardd1 v | 11 B S TSR T,
SHB AFAR 2 FRIS 82 AR 9 TR 689 Pl (TG gall &l

SHRI V. VIJAYASAI REDDY: Sir, the hon. Minister in his reply has stated
that SC/ST Hub, which the Government of India has launched, is providing support.
In the reply, he has enlisted eight functions that the Government is carrying out.
The major problem what the SC/ST entreprencurs are facing is in identifying the
business partners and also in procurement. The Confederation of Indian Industry has
an initiative of affirmative action and 927 companies have signed it. Out of 927
companies, only 307 companies have complied with. I would like to know from the
Government whether it is taking any measures or initiatives to address the specific
concerns relating to caste discrimination faced by Dalit entrepreneurs in carrying out
the business, in identifying the business partners and to mitigate the problems faced

by them in procurement.

#ft AR TS TEA: AT GHIRT S, ST H HET 6 I T8 dior ©, iR
Al 899 3 ©: WEMI & 3iER 9gd PV DI DI TAN fBAT g1 ST AR AR o
W ®el T b oo yeeitil g3 © ofiR S e ueeitil #, Q9 wR ¥ I &
&= H S AT 8, I T fhar T o SH W a9ga 9R @i A 994 aifeRite
ff fopar ST B9 IT AIHICT Pl PN b IR H IAN Bl T IS H I
9 IR H garn ff T 7 SR 9P 918, S H qarn o, 37 iR U UM e
RIFT TR Y T, ST S 3Mery &l &1 ¥ 9 o) fhy Y 1 S | e Uoie H gy
g SR @l I F oy 9N H gU B P By A S BR-ASE 998 7, 99
R EH d9 T A e PR Y2 Bl § FeT Bl AR BT Aedl § b O Sewy
A 39 IO Bl YR HI1 11 8, I ST DI EH UG PR Abd|

qEIed, 39 9N H 99 98l 9§ &9 gU © SR wEyE W ugd 9 & fhar
o1 5 STYRIT ST SR ST SAoT a9 & Al A Sl 9 I B 6,
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I I B IRA WHR & FATT T ITHH WG Bl &1 b IWUET BT 20
WRAC H ¥ W 20 URC, I 20 URAC I VI Tled WRRIT F WIS R I9H
H IR YT AT ST 3R ggfad Solfa @ & ARl A & WRIeA], iRy
WRIgd Bl BRAS Th WA 9 81 8 97 & 2 39 91 Bl &9 § XGhY & I8
IS J918 TS 81 9 B9 b WIEH 9 BARI YN © [P g™ S iR SrgRga
SIS @ & AT I WRIgT $T 1 | 91— 77 8, 9P AR AR WRBR
P HATAT IR IYHHA WG Bl

Mechanism to check plagiarism

*228. SHRI K. K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Ph.Ds awarded every year in the country by various universities/

institutions;

(b) the details of major disciplines and the respective number of Ph.Ds awarded

during the last three years; and

(¢) whether any mechanism to check plagiarism is in place with the universities/

institutions which award Ph.Ds?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) A Statement is
laid on the Table of the House.

Statament

(a) and (b) The Annual All India Survey on Higher Education (AISHE) captures
data on discipline/subject-wise pass-out(s) at Ph.D./M.Phil and Post Graduate levels
in various Universities/Institutions based on actual responses received from such
Universities/Institutions. As per the AISHE, Discipline-wise and year-wise number of
Ph.Ds pass-out(s) from various Indian Universities/Institutions during the last three

years is as under:i—

Pass-out(s) at Ph.D. level in Select Major Disciplines/Subjects in various

Universities/Institutions

Sl. No. Select Major Discipline Ph.D Pass-out(s) (in Numbers)
2013-14 2014-15 2015-16

1 2 3 4 5

1. Agriculture 2,307 1,545 1,956
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1 2 3 4 5
2. Commerce 1,052 1,334 1,179
3. Education 851 727 822
4. Engineering and Technology 2,583 2,597 2,785
5. Indian Language 1,997 1,384 1,669
6 IT and Computer 491 321 487
7 Law 225 169 181
8 Management 1,102 1,071 983
9 Medical Science 900 985 1,226
10 Science 5,822 5,623 6,607
11 Social Science 3,721 2,960 3,248

TotaL (11 DiscIPLINES) 21,051 18,716 21,143

OTHER DISCIPLINES 2,810 3,114 3,028

GRAND TOTAL 23,861 21,830 24,171

Source: All India Survey on Higher Education 2013-14, 2014-15 and 2015-16 (Table No. 36).

(c) Para 9.5 of University Grants Commission (Minimum Standards and Procedure
for Award of M.Phil./Ph.D. Degrees) Regulations, 2016 mandates that the Academic
Council (or its equivalent body) of the University/Institution shall evolve a mechanism
using well developed software and gadgets to detect plagiarism and other forms of
academic dishonesty. While submitting for evaluation, the dissertation/thesis shall also
have an undertaking from the research scholar and a certificate from the Research
Supervisor attesting to the originality of the work, vouching that there is no plagiarism
and that the work has not been submitted for the award of any other degree/diploma

of the same Institution where the work was carried out, or to any other Institution.

SHRI K. K. RAGESH: Sir, the reply has raised serious concern over the quality
and quantity of the academic research in our country. We are able to produce only
0.7 per cent Ph.D. holders as compared to the students enrolled in various universities
and colleges in our country. The corresponding figures in many countries are more
than five per cent. Earlier, the figure was higher. Sir, during the last two decades,
we have been witnessing a rapid growth in higher education in our country. But,
that growth is registered due to the mushrooming growth of private self-financing

institutions.

MR. CHAIRMAN: What is the question?
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SHRI K. K. RAGESH: Sir, I am coming to the question. We have not found a
place among the 250 world-class institutions worldwide. As the mushrooming growth
of private institutions did not bring about any shift so far as the quality of research
and quality of education is concerned, considering all these aspects, I would like to
know from the Government whether it has got a concrete plan for quantitative and

qualitative improvement.
MR. CHAIRMAN: Thank you.

SHRI K. K. RAGESH: There are certain regulatory mechanisms. Irrespective of
those regulatory mechanisms, whether the Government has got any concrete plan of

action for quantitative and qualitative improvement of academic research in our country.

S1. g 1 GIUSy: HUAR, ARG Qe | Y8 Sl 14 bel 8, I8 AU ;AT H
9gd B HedyUl Bl YUEKITIRS WY & g € gsel Ul @awer off & wss !
Al A8 &, SHD! Aelae B Al il g il 7 I8 gaveq R @l fb ggel
&9 UA.fhe., T.Ua.Sl. H IT6T1 ST offl 3R S A US oladl IR 89 ITd] Sl Bl
IB! STl DR & 915 fh I S oldd WX & AT a1, AP d18 MeS SABT IIT DR
After test, iz through interview selection BT W e | IE HH Qﬁ@ﬂ RJERT gl
S P WA, P S H Ps 3R ISl UH-GAN W interact B, 5 AW Py 4 dced
TN T E, fR mischief W 7 81 U 3R Iura &1 fawr W 8l 39 W WAR
q 31w TIT fby & R GOiRil 7 S UR 3fH Usdl Bl 8l 89 ANl o JHargSIsT &l
advice &1 8, S gARY Eﬂ:cpf g1 S 4 autonomous universities &, STd! BH advice &
T T 3R I8 PIRMI 8 3B Bl

SHRI K. K. RAGESH: Sir, in fact, I was demanding for more concentration on

the part of the Government for ensuring more research scholars to be produced. That
is the main intention of my question. But the answer has come in some other way,
it is all right. Sir, my second question is that we, as Members of Parliament, get a
lot of complaints regarding the disbursement of scholarships and also fellowships due
to lot of stringent regulations and all other such things. That is why the Universities
are failing to submit the Utilization Certificates, etc., and the students are not in a
position to get scholarships and fellowships in time. Sir, the fellowship or scholarship
is being provided by the UGC, AICTE, etc. This is a very meagre amount considering
the research that the students are undertaking. So, it has to be increased. I myself

personally wrote to AICTE, UGC, etc., for timely disbursement of scholarships.
MR. CHAIRMAN: Question, please.

SHRI K. K. RAGESH: My question is: will the Government increase the
scholarship and fellowship amount and also ensure a procedure for ensuring timely

disbursement of scholarships and fellowships?
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S1. AEE A1 UIUSA: WX, B9 SUBT GRI & W © (b oG9I TR WDIeRIRIY
firer foov oY W RS2 ﬂ;rﬁ?ﬁ T students' grievances + %I'Q YT ied ST fhar
Tl ems o fRARY d& < W students' grievances (ﬂTg off, ITH 715 B Rrard off,
Rrd 4 9 &) Rrerdl o1 fFaror fhar T iR 13 9 | €1 2014 ¥ I8 S
THIGRRT 3FSE 8, 99 89 ANl 1 fUoel aul &l Joi1 # 55 RAC @ ghg Bl
gl 8 gg fa=m &% w® 2

PROF. JOGEN CHOWDHURY: I would like to put supplementary questions to
the hon. Minister of HRD through you. I have two questions.

MR. CHAIRMAN: One, please.

PROF. JOGEN CHOWDHURY: One, I want to know whether Ph.D is essential
and should continue to stay as mandatory qualification for employment or promotion
in case of practical and creative subjects like art of painting, dance, performing arts
where competence and innovation in practice reigns the supreme. When getting Ph.D,
it can be purely by academic practice and many times in obscure and insignificant

subjects. The second one is...
MR. CHAIRMAN: One question, please.
PROF. JOGEN CHOWDHURY: My second question is...
MR. CHAIRMAN: One question, please.

1. WEE AR UIUSd: "EIey, Afde &F H ey iR WY @Y IurEdn gy
@ & fog digast &1 it e #e@ e T 21 99 oiR fagw # wrifas wu
ﬁmﬁmﬂmﬁﬂﬁﬁlﬁﬂﬁwgﬁﬁimovaﬁon?fﬁ?:ﬁ?%ﬁ
¥ forw fivast @f MReErr Bl

SI. GUTHY BR: WX, I8 dgd HIRTT #eX 2, even, as compared to our
neighbouring countries like Pakistan and Bangladesh, which is such a small country,
— we have less Ph.D holders every year. Basically my question is, if you see the
last three years’ numbers, the number of students for Ph.D is coming down because
of two important aspects. In basic studies of courses like B.Sc. and B.A. there are
no students. There are many subjects which have been closed in colleges. Even
in universities, it is worse than this. There are no senior professors, there are no
guides in most of the universities and because of that the quality and quantity of
Ph.D holders in this country is coming down. Is the Government serious in giving a
thought about this? It is a very serious matter. It is such a big country. Sir, 0.7 per
cent of the students are going for Ph.D’s As there are no facilities in universities,
the students are not willing to go to universities for Ph.Ds Can the Government
come out with a new thing?
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1. 925 1Y 9IUSY: HEIS, AT FdS Sff B J§ AR 39 dY b
aRueyr # & dvE 9 TE T, ®fF 97 99 e 2, O 9= FEN R I F aft
freafdemerdl & 2013-14 & Aids &, IT a4 Pdl 23,861 Weed o GUHS! B 3fR
2014-15 § SHH oIS BT 3ME MR & 21,830 T, < 3N 2015-16 H FY T,
Y icdTse iR U & o1 R <9 H divEs] Weed B W 941 81 2015-16
H 24,171 IS TS & U awarded 8T &1 $9b A1 B Sl bdbels Bl HHI
T, 39 W AR Yol 3R &ART fEUIEHE advice WST Y& ¥ 3R SHTE-STE 9Tl
189 & §RT Bhedlst B HH T B 71 B! & dIfd hvecisl d dH 92T 8T 3R
TSt ISeH Bl 3R W AR fiel JoT I HaR Mseq el

DR. PRABHAKAR KORE: My basic point is, there are no professors. J ~Tafrad
H AhR T8 €, MSS 7El 8, di 4 Ygge! 8RN That is the basic question which

I am putting.

S1. HES AR UIUSY: HelGd, B9 Al A 9IS Sl ®I Jg! a1 6 Jrafaeis
H STET Ahdd B dife Ised Bl Ylggs! & oy offtied srqwr fiel, g9 forg &4
ART advice WS HRP 3R AR WA §185d e Jarge! d Haheerst bl 4=
BT HH B T Bl

SHRI DIGVIJAYA SINGH: Sir, we are all concerned about the status of research
in this country. India was far ahead of China in the 90s. Now, China has overtaken
us. We are spending only 0.82 per cent of our GDP in research, while a small
country like Korea is spending about 3.74 per cent of the GDP. Sir, the UGC’s recent
guidelines on admission would further reduce the numbers if it is implemented. They
have reduced the numbers of M.Phil and Ph.Ds by 70 per cent all over the country
and, particularly, in case of JNU, the university has changed the admission procedure
also. Earlier there was a provision in the admission procedure which looked into
the issues of deprivation points for weaker sections in research courses, which they
have now done away with. Earlier, they decided to have admissions only through

viva. Now, of course, after the protests. ...(Interruptions)..
MR. CHAIRMAN: What is the question?

SHRI DIGVIJAYA SINGH: Sir, my question is this. The guidelines issued by the
UGC are counter-productive to the existing research status in this country. The MoS
has just now said that they want to increase the number. He is saying something here,

but the UGC guidelines are totally contrary to that. Would he kindly reconsider this?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, our effort is to improve the quality of research; therefore, many
initiatives have been taken. I will just quote a few. Under GIAN, foreign faculties

come to the universities and colleges of this country. They do one course. About
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200 such faculties came this year. For the next year's academic session, 600 are
slated. They stay here for three weeks and complete their course. That is one. You,
specifically, asked about the JNU. Let me make it very that under the UGC mandate,
Tdh Rad s, YIHYR, 8 students T MgS DY Fhdl g, Ud Associate Professor
6 students T SS HY Jbhdl g 3R TUdh Assistant Professor 4 students Ea RDIES]
BNl Bl §f%1?JT W Y I8 =T 399 HH Bl &l I8 Th Professor IR students Pl
g1 TMSS BT 21 They guide only four students. We have already made this because
we want more Ph.Ds to come up and we want research to grow more. We need to
calibrate both, quality of research and the number of researchers. So, what UGC has
done, is implemented by all 800 universities. The JNU matter went to the court. The
Delhi High Court has given its verdict that every university has to follow the UGC
guidelines. So, they are following that up. Let me also tell you that there was a
news item yesterday that in the JNU, there will be less number of admissions. That
is because, as of now, there were many. JNU 2} Tdh AT fRafa ot Tdh Research
Scholar, Tdh YIRS students DT W Jel el g, 15 DI ), 20 3R 25 Td students
®I 9T 3BT Tl Have you heard anywhere that one Professor is guiding 25 research
scholars? But that has happened. Therefore, now, we have mandated, that is, the Court
has mandated that we have to follow the UGC guidelines. There are 300 vacancies;
for the Scheduled Castes and the Scheduled Tribes, 190 vacancies were there. They
were not filled for years. So, advertisement was issued. Applications were received.
Interviews of divyangs and others have already started. So, when all these faculties
are completed within months, the seats for research in the JNU will be more than

last year. ...(Interruptions)....
SHRI DIGVIJAYA SINGH: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No further discussion. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: This is not correct. ....(Interruptions)...

MR. DEPUTY CHAIRMAN: No further discussion. ...(Interruptions)... If the

answer is wrong, you know the process. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, it is factually wrong. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If it is factually wrong, Mr. Digvijaya Singh, you
know the procedure. ..(Interruptions)... Question 229. ...(Interruptions)...

#t Ve T W), B A1 HiBT § U B Bl ... (FaH). .
MR. CHAIRMAN: Let the answer be given. ...(Interruptions)...

sft 38 ¥Ml: 3R procedure ¥ SITUA @ 4T process & ST ..(RIGEH). ..
B9 4§ B BT BRI ST A8 Bl ... (TIEF). ..
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MR. CHAIRMAN: You may have a different discussion on this. ...(Interruptions)..

Mr. Narayanan, you ask your supplementary.
Plan to improve quality of education

*229. SHRI C. P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has any plan to improve quality of education especially
with reference to mother tongue, Mathematics, Science and English; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KNSHWAHA): (a) and (b) A Statement is laid
on the Table of the House.

Statement

The Right of Children to Free and Compulsory Education (RTE) Act, 2009 lays
down the duties of the appropriate Government and the local authority to ensure that
good quality elementary education conforming to norms and standards is provided,
that curriculum and courses of study are prescribed in a timely manner, and that
teachers are trained. In order to focus on quality education, the Central RTE Rules
have been amended on 20th February, 2017 to include reference on class-wise,
subject-wise Learning Outcomes. The Learning Outcomes for each class in Languages
(Hindi, English and Urdu), Mathematics, Environmental Studies, Science and Social
Science up to the elementary stage have, accordingly, been finalized and shared with
all States and UTs. These would serve as a guideline for States and UTs to ensure

that all children acquire appropriate learning level.

In pursuance of the decision taken in the meeting of the Central Advisory Board
of Education (CABE) on 25.10.2016 and suggestions from States and UTs, the Central
Government is proposing suitable amendment to the provision of no-detention as laid
down in Section 16 of the RTE Act, 2009.

Under the Centrally Sponsored Scheme of Sarva Shiksha Abhiyan (SSA), the
State Governments and UT Administrations are supported on several interventions to
improve teaching standards, including regular in-service teachers’ training, induction
training for newly recruited teachers, training of all untrained teachers to acquire
professional qualifications through Open Distance Learning (ODL) mode, recruitment
of additional teachers for improving pupil-teacher ratios, academic support for teachers
through block and cluster resource centres, continuous and comprehensive evaluation

system to equip the teacher to measure pupil performance and provide remedial action
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wherever required, and teacher and school grants for development of appropriate
teaching-learning materials, etc. For the year 2016-17, 10% of SSA funds have been

clearly earmarked for quality interventions.

Additionally, the Central Government, supports States and UTs on early grade
reading, writing and comprehension, and early Mathematics programmes through a
sub-programme of SSA namely ‘Padhe Bharat Badhe Bharat’ (PBBB) in classes-I
and II. Further, the Government has launched Rashtriya Aavishkar Abhiyan (RAA)
Programme on 09.07.2015, inter alia, as a sub-component of Sarva Shiksha Abhiyan
and Rashtriya Madhyamik Shiksha Abhiyan (RMSA), to motivate and engage children
of the age group from 6-18 years in Science, Mathematics and Technology through
observation, experimentation, inference drawing, model building, etc. both through

inside and outside classroom activities.

In order to provide quality education to students at the secondary level, various
interventions are funded under the RMSA, a Centrally Sponsored Scheme. These
include provision for: (i) Appointment of 1 head teacher and 5 teachers (2 language
teachers, 1 science teacher, 1 social science and 1 maths teacher) for every new/
upgraded secondary school, (ii) Additional teachers to improve Pupil Teacher Ratio,
(iii) Induction and in-service training for Principals, Teachers, Master Trainers and
Key Resource Persons, (iv) Maths and Science kits, (v) Lab equipments, (vi) Special
teaching for learning enhancement, (vii) ICT facilities in schools, (viii) Introduction
of vocational education component at the secondary level and (ix) Activities under

‘Unnati’ project for improvement in English language skills.

The Central Board of Secondary Education has decided to make X Board
Examination compulsory from the academic year 2017-18. It has also introduced a
uniform system of Assessment, Examination and Report Card for classes VI-IX that

would prepare the students to face the challenge of Class X examination.

Further, for improving the quality of school education, the School Standards and
Evaluation framework, known as ‘Shaala Siddhi’ has been launched by NUEPA, to
enable schools to evaluate their performance in a more focused and strategic manner

and to facilitate them to make professional judgments for improvement.

SHRI C. P. NARAYANAN: Sir, I thank the hon. Minister for giving a detailed
reply. Our country is very backward in general education, or, school education. Out
of 148 countries, we were at 126th place a couple of years back. You have given
details regarding the SSA and RMSA and all that. But in different States, we have

got different levels, quantity-wise and quality-wise, of enrolment in the schools as
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well as the quality. So you are prescribing uniform standards which, of course, they
should maintain. But, if you insist on uniform standards in minor details, the States
will find difficulty in various areas. So, my question is, will the Ministry of Human
Resource Development be giving some leeway to the States to attack the problems
they have at hand? You also have to review these things year-wise as to whether

they have done it properly. Will such a thing be done in this matter?

N IUg FEE: HESY, A S B I I &9 (MR w9 4 Wedd ©
o ot @t fRafa a-fiF 8kt ® 8k 89 org=t diferft &1 9910 99T S9&T T
M gd 21 anft q@iferdt die = & forg ot ff w1 forg 1w 8, RHe IR #§ S
H oft FeF far T 7, SUH § AR 99 W 3IE B9 {6 il AR S no
detention policy Tt &1 7, ITH &A1 9l WA B FolTdh % a1 ST oF 3iR
R ITh ITT-3AT Fold oIl IHF IR R, ATT-3AT wcd H  Ifehier
AT 9 T8 H&T P no detention policy review BIFT AIRY, SHAG! FHATG BT BT
PO Bl AT 7 I8 B8 ¢ [$ I Foll a1 B AID] WA T 3R §HD IR
R B9 o Sl F HUR VIS BT IRard fhar & 6 vy & s o 5 no
detention policy § S¥d! IlTd HRAT & AT ST AN SIRT IWT &1 39 %8, 891
fafe ¥ @1 91 SRR & WY H IS 7, b TeHT-3TeT ICTH B ATTTIDhT
3R 39 IRFRARY & e & &9 o &

SHRI C. P. NARAYANAN: Sir, my question was also regarding the teaching

of language, Mathematics and English. Now in our country, in various States, we

find that both in English and Mathematics, the general level is very poor. As far
as English is concerned, one thing is that we have to teach that language in the
way it is being taught. It should not be taught in the way in which either Hindi
or Malayalam is taught because the whole structure of sentence and all that will be
different in English language. So, my question is, will the teaching of English be
done in such a way that the students are trained to speak in English and to write
in English? What we are now doing is, ‘parroting’ that is to make students learn
by heart. I was also a teacher. That is why I am saying it. Instead of parroting, the

individual student should be guided to express herself.
MR. CHAIRMAN: Thank you.

SHRI C. P. NARAYANAN: Along with that, in Mathematics also, generally, in
all countries, Mathematics is a difficult subject. So, I want to know whether we can
teach it in a particular way in which it will be intelligible to students. There are
various ways of doing it. I don’t want to go into details. I want to know whether

this will be done to help students.
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it IUg FeERE: TEIGY, AT GG T J-IAe Feolded & IR H =
Jad Bl gl T SR & Y STel & AT 9918 §1 B8 weed 1 89R I8 "I
goiae” & ddY § veided QU &, R S@eR g9 ANl A el "SR deiee” &
foU orelre fhar 81 PR @IS e SFAN-affiT & g srem A W o &_ar g, d
T ...(aYT). ..

SHRI C. P. NARAYANAN: Their quality is very poor. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)...

3t SUg HeEmE: f[ogpd| U WRE T, SUI & WEAd ol Ul AT ©RIG
el 5 &, UIa< ©RIG B I Uil Ugel A Id <&l gl A Ga Bl H M

TEdT g b 99 ¥ BRI TR I 8, TR g w3 S 7 gg shRmefea fomm
TeTE #A Sff 5 89 9 e iR a1l iRl ®1 gl 39 a1d & ol g
ScRd BT © 6 Faifere! Teherd Hl &fls SY 3R ST B YUK Bl ... (FaEH). ..

sft e vl WX, I UeH BT SR 8l ¢ W@ 8, I VN HAI BT UI-UF g
T Bl ...(FaEF)....

it [yumafer: el A1Ed, Wil Y 98 Sgyl ..(IaT ). ..

it e T TR, U9 7 B IR A T IR T I B2 ...(HAU)....
MR. CHAIRMAN: Please. ...(Interruptions)... Please. ...(Interruptions)...
3t IUg HIEET: IHF MR W ...(FIUM)... HEIGI, ...(TIEM)...
#t |Uf: M9 YA ATl ... (@AYH)... Please. ...(Interruptions)...

it sV Tl TR, U U BT SR S S| ... (FGEF)....

MR. CHAIRMAN: No, no, please. Precious time is being lost in this.

...(Interruptions)... Please.

# SUg FEERE: T, "U¢ R, 9¢ ARG I § Fd e e & Jed
A TS off 81 S Class-| 31X Class-l & §=d 8, S8 mother tongue & X
H %, local language % R | HET dl local language god B ARG UTd, $fterer B
A UMY, Mathematics ¥ IRg UG, 39S oIy T 37T AT 8, Sil 9 &l B

SHRI P. BHATTACHARYA: Sir, the Sarva Shiksha Abhiyan, was a unique
programme of the UPA Government. But nowadays, during the reign of the NDA
Government, particularly the BJP Government, we have seen two very important
things. One, teachers of the Sarva Shiksha Abhiyan are not getting their salaries

properly. You may say that that depends on State Governments. But my submission
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to you very clearly is that the Central Government certainly has something to do
with this matter. Their pay scales have to be properly indicated by the Government
of India. If we do not do this thing, then, how can we fulfill the requirements of
the teaching standards? You have mentioned here that teaching standard is included

in the regular service teachers’ training.

# SUg FoETET: HeIed, SIaR Bl B salary fidl, I8 State Subject B, §HH
B9 AT interfere &1 B Ahd o .(FaYH)... W, TR 8H SHH interfere BT o
Al AR e W 39 IR AT ST fh State Subject ¥ 31T interfere X I8 B
T8 ITRT BT AYBR & 3R I8 IR & SR Bl ...(TILH)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please sit down.

ﬁ@?w:ﬂw%mmﬁsalarymmﬁﬁﬁw%ﬁ3??‘1?3
I Y financial support B 8, <ife b xR &I fhd=l salary <1 8, I8 89 I&l
A g & B Fqhdl

1. IR SfeAT: A= FHafg i, I8t ) |d R s @ ==t &
B Bl I8 ISl &% IRGR Bl g 3R W SRR B BT B TR ARBN B!
1o a1 9t S fRrm ¢ Sy Ry U €, S9H 39 WReR 3R ¢ Rl &1 §
TN BT, 31 No Detention Policy & aR # M &8l 8, P! 7d, S a1 3iR AP,
A9 OM &1 — 39 UHR & S (g €, S99 o U 81 T 81 $9d WIF W)
A e =Y fb g9 YR B @qer o) 81, R g8 odlen & a7 fed
DI M A&l ST S| AR 9 e § SR H ¥g quel Aredl g b aw d fha wd
e s # ol fa gaRIRT iR ierd Aredfie wpd § gdd & fay fea
gERIRT BT Wae fpar T 87

3 IS HIETET: TR, G-RIN BT S ALY AW DI g8 | fyorar fear s
3l 78 fS<d AR U el B, H A 9< Pl 98 d1€ § § g

DR. K. KESHAVA RAO: Sir, if the answer is to be believed — because there
are seven issues that need to be answered then, one can say that this Government
gives the highest recognition. Under the RMSA Scheme, I would like to know what
the ratio of funding is. That is number one. Number two, if the ratio is full, then,
of the entire secondary education, fifty per cent would be sponsored and funded by
the Central Government under your scheme. You explain that, because this is very
vaguely written here. They say they would give five teachers, all the equipment,
teaching aids, the wherewithal, the training programme. If that is so, from tomorrow
every State would close down its secondary school and upgrade all their primary
schools and elementary schools so that you start paying for them. Am I right to

say that?
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# SUg FeEE: TS, A TS B ARD] Tl 78| &l A A& o
ST 18] ® 6 1Al Bl RMSA & HIegH A 6 ratio § < € I H S T
méﬁ?ﬁﬁéomoa?ratioﬁéﬁ%l@?‘[@ﬁ%regular teachers BNl &, IHP
3flTaT RMSA ¥ 3Tl 9 3R e e ¥ & ot o 4 89 < <d &

S1. %. BYE WA AT RMSA DI I DI, Iqd fSced &l g1 a1 I 3717 f$eed
dRTTl 594 fe@mn 1 § % 3R upgrade g1 @1 UiE ST 3T <311 A1 ol I &
EIEGR] ¥pol, BY elementary school, HE Tp o DI FAST BB A upgrade BT BT
9 T < It would be totally funded by you; that would be the easiest method.
RERCIECIIC ]

Protecting interests of Tamils in Sri Lanka

*230. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether Government's attention has been drawn to the recent United Nations
report raising serious concern about the delay in addressing the allegations of war
crimes and in meeting other promises Colombo made when it co-sponsored a resolution
at UN Human Rights Council in 2015;

(b) if so, the details thereof; and

(c) what steps are being taken by Government to take up the matter with the

Government of Sri Lanka in order to protect the interests of Tamils there?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) During the UN Human Rights Council (UNHRC)’s 34th Session from
27 February — 24 March, 2017, the Report of the Office of the United Nations
High Commissioner for Human Rights (HCHR) on Sri Lanka has been presented
before the Council. This report assesses the progress made in the implementation of
UNHRC resolution 30/1, on promoting reconciliation, accountability and human rights
in Sri Lanka between October, 2015 and January, 2017. On that basis, the HCHR
has identified efforts that need to be taken to achieve progress in the reconciliation
and accountability agenda to which the Government of Sri Lanka has committed by
agreeing to be the co-sponsor of the resolution that is tabled before the UNHRC.
The HCHR also advocates for the Government of Sri Lanka to continue meaningful

consultations with relevant stakeholders on transitional justice and the reform agenda,
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and urges the UNHRC to sustain its close engagement and monitoring of developments

in Sri Lanka.

India’s approach in the UN Human Rights Council has been guided by the firm
belief that promotion and protection of human rights can be best pursued through
constructive and collaborative engagement. We also believe in the primacy of national
efforts in the realisation of human rights. In keeping with its traditional commitment
to human rights and values, India has actively participated in all sessions of the UN

Human Rights Council, in a constructive and inclusive manner.

As Sri Lanka’s closest neighbour, India cannot remain untouched by developments
in that country. India has always supported efforts to preserve Sri Lanka’s character
as a multi-ethnic, multi-lingual and multi-religious society in which all citizens,
including the Sri Lankan Tamil community, can live in equality, safety and harmony,

and prosper and fulfil their aspirations within a united Sri Lanka.

We hope that with the sagacity and political will of its leadership and the support

of its people, Sri Lanka will achieve genuine reconciliation and development.

The Government has consistently called upon Sri Lanka during bilateral discussions
and in the international fora to fulfill its commitments made to the international
community on addressing the issues related to protecting the interest of Tamils in
Sri Lanka.

Since the end of the conflict in Sri Lanka, the focus of Government of India
has been on the welfare and well-being of the Tamil citizens of Sri Lanka. In this
context, the Government has implemented and continues to implement a wide range
of projects covering assistance projects for Internally Displaced Persons (IDPs) in the
areas of housing, de-mining, education, connectivity, livelihood restoration, economic

revival etc.

SHRI D. RAJA: Sir, Sushmaji, in fact, has given a long and detailed answer.
However, my question is very specific and pointed one, that is, to know the
Government’s position on the recent United Nations’ Report raising serious concern
about the delay in addressing the allegations of war crimes and in meeting other
promises Colombo made when it cosponsored a Resolution at UN Human Rights
Council in 2015. Sir, I draw the attention of Sushmaji to the report which has appeared
in today’s Hindu newspaper. The report is from Geneva. It says, "UN Rights Chief
blasts Colombo — failure to investigate crimes reflects reluctance to take action.”

I quote what Mr. Hussein has said, "The consistent failure to effectively investigate,
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prosecute and punish serious crimes appears to reflect a broader reluctance or fear
to take action against members of the security forces." That is what Mr. Hussein
has said. Now, the Sri Lankan Government has sought extension of time for any
action. Madam, you know very well that we have discussed several times on the
floor of this House that at the end of the war in 2009, at least, one lakh people
were massacred and thousands of young Tamil people have been declared disappeared,

90,000 Tamil women are living a life of widows and semi-widows.
MR. CHAIRMAN: Please ask the question.

SHRI D. RAJA: That is why, Sir, India, being the neighbouring country, has a
moral obligation and moral right to question the Sri Lankan Government about what
they have done to investigate the war crimes, violation of human rights, and abuse
of human rights. What is the stand of India on this issue? That is what I would

like to know. India cannot keep quiet when India cosponsors such a Resolution.

S AT RIS [T S, IS ST S gel § 6 TaeHe @1 position T
g7 I 39 RIS &1 ff R fean, 4 R gy &) RUE @t a1 981 &= &
_§\", H High Commissioner of Human Rights Council I RUIE &1 919 B B! ?g"l X,
I8 Resolution 30/1, 2015 H AT 2T, T W dle &l dfcsh consensus T ATl I8
US-sponsored Resolution 2T, eifd g 2fieiel = @ co-sponsor AT AT, SHY
consensusﬁwgwlﬁwﬁaﬁﬁaﬁmﬁﬁﬂﬂmwﬁglu—g
Resolution J.UH.T., 11.37., TSI 3R 9Thl 90 co-sponsor g9dN U g 3R
sfieiepT T co-sponsor 1T B

JHTafcT Sff, § 39 b H1egd A A S Bl R b B 1 el gl [ g9
R AMC H BART &g el & dfell & &l &I YRem BT 81 3F I 1 Wb A
fPT ST A € — AT A1 forcefully, SIR-STIG¥l ®R & HRY IT Udh 310 TSI <90
P A I GHSAT-HATHR 3R persuade PR P HRY| H Y AEGH A T AR
f& EX Raic # R1a9 S9F concerns %’, J IR-B-IR concerns BNl ¥ forg g g
3R Resolution ¥ #ieidT ¥ IE aUe &I AT & {6 98 $¢ 2017 T YRI X 3R
co-sponsor BIF & AT SfiefdT 3 37 3MUeTell IR WRT S’ &1 JrIel fhar 81 @ Uh
IR 37UET 3R ORI RSB 9 Pl commitment, I faea sficier A a1 77 BT @
3R sficier ®1 I8 el 6 84 a1 a¥ &R T &1, 89 I RI-BI-GRT BM B §9 a1
IS & Aok Uh IRYF < & A1 89 1 I8 I3 fhar fb S consensus 39 R
99 BT &, 89 399 consensus BT a1 ared| FuMUfa S, Y IS S YT I8 9
g, 03T & aN d ad g1 H 59 RUIE & $dd 5 points AT TGN U8 I8

P81 & the Government of Sri Lanka to embrace the Report of the Consultation Task

Force on Reconciliation Mechanisms; Second, present a comprehensive strategy on
transitional justice with time-bound plan to implement the commitments welcomed
by the Human Rights Council in its Resolution 31/1, 30th September, 2015. Third,
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publicly issue unequivocal instructions to all branches of the military, intelligence
and police forces that torture, sexual violence and other human rights violations are
prohibited and will be investigated and punished. Next, 3Td @Rl &I FIH TSI i
e ot g — give the highest priority to the restitution of all private land that has

been occupied by the military and to ending military involvement in commercial and
other civilian activities. Next, operationalise the Office of Missing Persons Act and
provide the Office of Missing Persons with sufficient resources and technical means.
And, the last one I would like to read - "the Government of Sri Lanka to develop
a national policy that takes into account the specific needs of women and children
and strengthen psychological support for victims". S Resolution H Ig FE W ¥
& Y report P 3T embrace BN TS ORT ®TH 3T &1 U H BN iR sponsor
USA, UK & ST 3R ST co-sponsors &, S 1 W3 SfididT co-sponsor &1 Bl
Y T § b ST sieidT A U Bl TS © AR S BiHcHT S fBar 8, I9d
Aok &9 consensus & ST SIHT ﬂ'l’flﬁfQI

SHRI D. RAJA: Sir, despite all these claims, so far, there has been no prosecution
or no punishment to anybody in Sri Lanka for war crimes. It is known to the whole
world. It is not only India but the whole world knows that nothing has happened,
no justice has been delivered to the Tamil people in Sri Lanka. It is known. Let us
not forget the fact. India, being the neighbour and part of whole development in Sri
Lanka, should take a moral responsibility to speak for Tamil people in Sri Lanka and
bring justice to Tamil people in Sri Lanka. That is my appeal. The Government of
India should play a proactive role. You should speak out morally. Morally, you must
speak out against Sri Lankan authorities and their attitude. Why are you reluctant?
Those were all war crimes and abuse of human rights. The Government of India
should not keep quiet. I appeal to the hon. Minister. As a Government, they should

speak out.

Having said that, the Minister talked about the restoration of lands. Now, I am
asking my second question. You have consistently called upon Sri Lanka, during
bilateral discussions in the international fora, to fulfil commitments made to the
international community on addressing the issues related to protecting the interests
of Tamils in Sri Lanka. Tamil people in Sri Lanka have lost their land and their

homes. They have lost their cultivable land and it has been occupied by Army.
MR. CHAIRMAN: Question, please.

SHRI D. RAJA: Sir, during bilateral discussions, which were the issues discussed

by the Government of India with Sri Lanka? Could you restore the land and homes
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of Tamil people in Sri Lanka? See the condition of their children. You look at the

pictures.

MR. CHAIRMAN: We are running out of time, Rajaji. There are other Members

also.

SHRI D. RAJA: Sir, we must feel the pain. I feel the pain when I look at the

pictures of Sri Lankan Tamils.

S GEAT WRIST: 9IRS, 999 9ga A1 § 39 #1edd 9§ RS Sff Bl
3R U ATHT AT I BT ATl g b 99 9g1 &b WY S I8 I Wl 6,
I dGT ¥ WBR AT MU g Il ¢l 9 F I8 J§ goll 2 3R Iqd a1
I S PR IS 7, 997 Aoidls dffel & IR § U W $ifeT shiciar &
A TET @I, R I8 vy 7 Sor 81 9 qd @ WRGR I8! 8 AT R 3T B
AIBR Bl T8 bilateral meeting T8 TG H3T AT 3R Ufoiee R & <19 # g3
1, A T A Al iR qaHE AwmaRie & A g3 81 oiR 9w w) My, W
counterpart TI&=T H3i1 el FHRART & A1 g 81l Yo | ST VAT 21 Biehl, Forad
29 siciaTs dfal & f3d @ a1d 781 dxdl § I8 TSl glax TR dell g & S
3 TP fhar T B, SHH TART fdepdl W AASHS FHEE el § ST I8
Resolution TEXTAT ST &1 &, SHITelY S9! 3R 31 a9 3y o1 37 € f& S &1 2015
A 2017 ?Eﬂﬂﬁﬂ—ﬁg&ﬂ, g8 8l § ng% operative part §9 resolution
BT RIT 8?2 UBAT 8, request the Government of Sri Lanka to implement fully the

measures identified by the Council in its Resolution 30/1 which are outstanding.
Second, present a written update to the Human Rights Council at its 37th Session.
Next, a comprehensive report, followed by a discussion on the implementation of the
Council's Resolution 30/1, at its 40th Session. & TTSHESH Y&! &, 2017 &I <ISH
TS & A1 g7 AN Bl AYeT Bl TS B, sAfey § S g8 bel A6 W&l g 6
F ol T 8T gon 5 a8 fawy T Sorn WA 8l S8l 9% I8 A ©, Ol o,
oIS¥ P AHST 95 PH GO &, USRI BT AMAT 9gd HH 8ol ©, ofidb B drwl
g, g4 el sFedl 9 &, Hifd DY positive developments a E‘é’ gl

MR. CHAIRMAN: Hon. Minister...

S YU WRIST: SHH Sl 999 91 91 §s ©, 98 I8 gs © [P Hcdls dMa
B T g1 UICT SN, IAB Fgd 8 UiItSd iR G =i, 2 e Sit Bl
=T gfcuer g T 81 d @ 99 YT H d8d], AR B HRdl I ol

MR. CHAIRMAN: Question hour is over. The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Return of certificates and tuition fee by engineering colleges

*231. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that engineering colleges are reluctant to return
the certificates of students who discontinue their studies in the middle of courses and
if so, the details thereof;

(b) whether All India Council for Technical Education has issued guidelines
to such colleges directing them to return the certificates and tuition fee of such

students;
(c) if so, the details thereof; and

(d) whether Government has made any statutory provisions for such colleges to

comply with those guidelines and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (d) Yes, Sir. Some incidences of engineering colleges showing
reluctance to return the certificates of those enrolled students, who discontinue their
studies in between the courses, have come to the notice of the Government. Taking
cognizance of this fact, the All India Council for Technical Education (AICTE) has
included a clause in AICTE Approval Process Handbook 2017-18 which directs
engineering institutes approved by AICTE to refund the fee collected from the
students in those cases where the seat falling vacant has been subsequently filled by
another candidate by the last date of admission, after deducting the processing fee
of not more than ¥ 1,000/- and proportionate monthly fee and hostel rent, wherever
applicable. The clause also prohibits the AICTE approved technical institutes from
retaining the School/Institute Leaving Certificates. The above stated provisions are
available on AICTE website at http.//www.aicte-india.org/downloads/Final-Approval-
Process-Handbook-2017 _18.pdf.

Further, the University Grants Commission (UGC) has notified a regulation on
remittance and return of fees and other student centric issues according to which
no institution of higher education shall insist upon a student to submit the original
and personal certificates and testimonials like mark-sheets, school leaving certificates
and other such documents at the time of submitting admission form. The regulation
is available on UGC website at http://www.ugc.ac.in/pdfnews/5681274 Fee-Refund-
Notification.pdyf.
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Checking malnutrition among children

1#232. SHRIMATI CHHAYA VERMA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether a survey has revealed that about ten lakh deaths of children in the
age group of below five years in the country take place due to malnutrition every

year;

(b) the details of reduction in malnutrition in the country during the last three

years and the details of population still deprived of two square meals;

(c) the details of malnourished children in the age group of 0 to 5 years during

the last three years; and

(d) the details of amount spent to check malnutrition during that period, State-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) Malnutrition is not a direct cause
of death but contributes to mortality and morbidity by reducing resistance to infections.
As per the Sample Registration Report (SRS), 2010-13 of Registrar General of India,
the major causes of deaths of children are — Prematurity and low birth weight
(29.8%); Pneumonia (17.1%); Diarrhoeal Disease (8.6%); Other Non-Communicable
Diseases (8.3%); Birth Asphyxia and birth trauma (8.2%); Injuries (4.6%); Congenital
Anomalies (4.4%); Ill-defined or cause unknown (4.4%); Acute bacterial sepsis and
severe infections (3.6%); Fever of unknown origin (2.5%) and all other remaining
causes (8.4%). However, the data regarding death of children and women due to

malnutrition is not maintained by this Ministry.

(b) and (c) As per the recent report of National Family Health Survey (NFHS)-4,
2015-16, 35.7% children under 5 years of age are underweight and 38.4% are stunted
indicating a reduction from the previous data captured in NFHS-3, 2005-06, which
reported 42.5% children under 5 years of age as underweight and 48% stunted.

Under the ICDS Scheme, there is a provision of Supplementary Nutritious Food
to the beneficiaries. Take Home Ration is given to Pregnant Women and Lactating
Mothers, children (6 months - 3 years) and severely malnourished children and Hot
Cooked Meals are provided to children (3 - 6 years). ICDS is a universal and a
self-selecting scheme. Those who visit Anganwadi Centers and enroll themselves can

avail these services.

+ Original notice of the question was received in Hindi.
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(d) This Ministry is implementing Integrated Child Development Services (ICDS)
Scheme, Scheme for Adolescent Girls (AGs) and Maternity Benefit Programme (MBP)
as direct targeted interventions to address the problem of malnutrition in the country.
The State-wise details of amount spent to check malnutrition during the last three

years is given in Statement-I to Statement-III, respectively.
Statement-1

Funds released for Supplementary Nutrition (SNP) under ICDS Scheme

during the last three years

® in lakh)

Sl State/UT 2013-14 2014-15 2015-16
No. Funds released Funds released Funds released
1 2 3 4 5

1.  Andhra Pradesh 40877.32 31693.85 36298.39
2. Bihar 51022.67 53875.44 69357.73
3. Chhattisgarh 15794.18 11302.16 32879.98
4.  Goa 385.92 515.46 593.45
5. Gujarat 17414.66 1844591 30058.92
6. Haryana 6732.32 7424.01 5545.06
7.  Himachal Pradesh 3067.82 2839.15 3707.29
8. Jammu and Kashmir 5631.95 5141.04 4169.34
9. Jharkhand 18055.44 20478.70 15927.08
10. Karnataka 24820.33 40184.12 59330.30
11. Kerala 4511.22 4917.75 9411.98
12.  Madhya Pradesh 42386.37 48462.49 57366.69
13.  Maharashtra 43029.81 37860.23 37690.90
14.  Odisha 29109.00 38610.37 37421.34
15.  Punjab 6174.61 5577.39 3184.64
16. Rajasthan 24075.05 23837.65 22694.59
17.  Tamil Nadu 22639.02 26961.81 27006.20
18. Telangana 0.00 13088.78 18292.97
19. Uttar Pradesh 126054.32 152371.18 203927.22
20. Uttarakhand 1751.25 6014.82 21307.95
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1 2 3 4 5
21.  West Bengal 35245.14 37687.47 42524.56
22.  Andaman and Nicobar 101.37 147.23 267.67

Islands
23.  Chandigarh 265.39 341.99 535.56
24. Dadra and Nagar Haveli 98.78 123.48 62.38
25. Daman and Diu 100.41 67.34 40.24
26. Lakshadweep 29.02 46.96 68.31
27.  Delhi 6249.29 4978.98 6740.28
28.  Puducherry 177.71 182.37 340.04
29. Arunachal Pradesh 3492.73 5032.15 4194.48
30. Assam 34300.52 45517.33 33637.97
31.  Manipur 4449.10 3632.78 1150.60
32. Meghalaya 8110.80 9380.22 7565.63
33.  Mizoram 2481.65 2437.62 1551.50
34. Nagaland 3445.56 5308.79 1717.06
35.  Sikkim 587.68 734.59 434.30
36. Tripura 4000.16 5969.31 7870.18

TotaL 586668.57 671190.92 804872.78

Statement-I1
Amount released/utilised under the Scheme for Adolescent Girls
during last three years
® in lakh)

Sl State/UT 2013-14 2014-15 2015-16
No. Released Released Released
1 2 3 4 5
1. Andhra Pradesh 1305.11 805.48 675.68
2. Arunachal Pradesh 116.83 120.94 78.41
3. Assam 2311.46 1042.63 817.44
4.  Bihar 3289.87 6458.23 875.28
5. Chhattisgarh 1076.83 4232.15 2072.23
6. Goa 130.56 236.44 337.905
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1 2 3 4 5

7. Gujarat 4707.30 2270.30 2234.25
8. Haryana 269.66 792.09 812.47
9.  Himachal Pradesh 574.95 583.71 956.78
10. Jammu and Kashmir 466.80 292.12 156.27
11.  Jharkhand 150.99 944.50 193.31
12.  Karnataka 3118.78 4345.49 3164.54
13.  Kerala 1511.57 802.45 1201.84
14. Madhya Pradesh 6554.02 7395.74 8746.45
15. Maharashtra 2797.64 386.74 1531.25
16. Manipur 53.20 21.15 95.82
17. Meghalaya 383.58 296.92 232.04
18.  Mizoram I11.15 96.37 90.65
19. Nagaland 240.73 185.31 188.39
20. Odisha 4003.62 3528.36 3477.67
21. Punjab 0.00 0.00 814.7
22. Rajasthan 5163.67 4301.48 3275.09
23.  Sikkim 30.90 55.99 48.2
24. Tamil Nadu 3774.02 4322.41 4131.91
25. Telangana 1226.48 1242.82
26. Tripura 599.60 622.77 417.25
27. Uttar Pradesh 13836.29 14642.59 8823.48
28.  Uttarakhand 0.00 243.19 14.12
29. West Bengal 0.00 0.00 0
30. Andaman and Nicobar 24.36 93.11 44.14

Islands

31. Chandigarh 5.70 7.78 14.01
32. Daman and Diu 0.00 0.00 0
33. Dadra and Nagar Haveli 22.99 0.00 16.44
34. Delhi 884.48 655.20 228.43
35. Lakshadweep 3.52 0.00 12.03
36. Puducherry 16.26 24.02 19.27

ToraL 57536.41 61032.12 47040.57
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State/UT-wise details of funds released under Maternity Benefits Programme

during the last three years

® in lakh)
SI. No. Name of the State/UT 2013-14 2014-15 2015-16
1. Andhra Pradesh 1814.47 3,004.65 1502.32
2. Arunachal Pradesh 0.00 41.49 20.74
3. Assam 149.78 1,744.74 872.38
4. Bihar 1758.10 4,862.81 2431.40
5. Chhattisgarh 1456.53 859.86 429.94
6. Goa 300.95 164.30 82.16
7. Gujarat 1007.80 1,504.88 1090.90
8. Haryana 343.65 - 171.82
9. Himachal Pradesh 124.30 295.19 537.11
10.  Jammu and Kashmir 665.24 522.38 261.20
11.  Jharkhand 34.64 - 17.32
12.  Karnataka 1452.81 - 894.95
13.  Kerala 1390.69 934.59 515.60
14.  Madhya Pradesh 2128.07 3,627.44 2358.21
15.  Mabharashtra 3160.24 2,838.51 1419.26
16.  Manipur 0.00 - 0.00
17. Meghalaya 53.93 - 26.96
18.  Mizoram 0.00 19.39 9.70
19.  Nagaland 60.64 56.90 28.46
20.  Odisha 2038.85 1,796.57 1606.61
21.  Punjab 66.20 - 33.10
22.  Rajasthan 935.01 3,640.40 1820.20
23.  Sikkim 7.87 24.12 12.06
24.  Tamil Nadu 3032.19 2,241.40 1837.75
25.  Telangana - 1,877.78 938.90
26.  Tripura 161.76 209.70 479.83
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SI. No. Name of the State/UT 2013-14 2014-15 2015-16
27.  Uttar Pradesh 95.29 - 47.64
28.  Uttarakhand 322.64 570.58 1182.74
29.  West Bengal 394.82 3,016.90 1508.46
30.  Delhi 58.65 371.42 929.70
31.  Andaman and Nicobar 122.32 44.35 72.67

Islands
32.  Puducherry 32.75 24.58 29.50
33.  Chandigarh 20.23 - 162.37
34. Daman and Diu 4.13 18.70 9.34
35.  Dadra and Nagar Haveli 11.29 - 5.62
36.  Lakshadweep 0.00 - 0.00
ToTtAL 23205.84 34,313.63 23346.92

Fishermen apprehended by Sri Lanka and Pakistan

+*#233. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether reports of arrest of Indian fishermen fishing in Indian waters by
the Sri Lankan Navy are repeatedly coming to light and such incidents have been

reported even during the last February and March;

(b) the number of Indian fishermen apprehended and kept in custody by the
Sri Lankan and Pakistani Navy during January and February, 2017; and

(c) the details of steps being taken to get such fishermen released and the number

of such fishermen actually released during the last two years?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) Instances of Indian fishermen apprehended for allegedly fishing in Sri Lankan

waters have been reported from time to time, including during the last two months.

(b) As per available information, the number of Indian fishermen apprehended
and in custody in Sri Lanka and Pakistan in the months of January-February 2017

is as under:—

+ Original notice of the question was received in Hindi.
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(1) Sri Lanka - 35
(i1) Pakistan - 65

(¢) Government regularly takes up with the Government of Sri Lanka and
Pakistan the matter of early release and repatriation of Indian fishermen. Our High
Commissions in Colombo and Islamabad provide humanitarian and legal assistance
to the apprehended fishermen. India has consistently maintained that the fishermen
issues involve long standing livelihood and socio-economic practices and humanitarian

concerns that need to be handled with great care and sensitivity.

With Sri Lanka, a Joint Working Group (JWG) on Fisheries has been set up as
a bilateral institutional mechanism to help find a permanent solution to all fishermen
related issues. It has also been agreed that Ministers for Fisheries of the two countries
meet every six months to review the progress. The first meeting of the JWG on
Fisheries was held in New Delhi on 31 December, 2016 and the first Ministerial

meeting was held on 2 January, 2017 in Colombo.
The number of Indian fishermen released during the last two years is as under:—
(1) Sri Lanka - 708
(ii) Pakistan - 858

In addition, the number of Indian fishermen released in 2017 by Pakistan and
Sri Lanka as of 20 March, 2017 is 218 and 136 respectively.

Making the country slum free by 2022

1%234. SHRI PRABHAT JHA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government, prior to 2014, had set a target to
make the country slum free within five years and even one-third thereof has not

been achieved;
(b) if so, the details thereof;

(¢) whether Government has currently set a revised target to make the country
slum free by 2022; and

(d) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) In pursuance of the Government’s

vision for creating a Slum Free India, a new scheme ‘Rajiv Awas Yojana’ (RAY)

+ Original notice of the question was received in Hindi.
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was launched on 02.06.2011 to be implemented in two phases; the preparatory phase
for a period of two years which ended in June, 2013 and implementation phase.

Implementation phase of RAY was approved in September, 2013.

Till May, 2015, out of the 1.91 lakhs Dwelling Units (DUs) sanctioned under
RAY, only 7,782 DUs had been completed.

(¢) and (d) Government of India thereafter launched the Pradhan Mantri Awas
Yojana (Urban) {PMAY(U)} Mission on 25.6.2015 for assisting the State/UT
Government in providing housing for the urban poor including slum dwellers and
subsumed the liabilities created in respect of 183 ongoing RAY/AHP Projects, where

work had begun on ground, in the new Mission.

PMAY (U) Mission seeks to address the housing requirement of urban poor through

the following four verticals:—

(1) “In situ” Slum Redevelopment with participation of private developer using
land as resource under which a slum rehabilitation grant of ¥ 1 lakh per

house on an average is provided by Government.

(i1) Promotion of Affordable Housing for weaker section through Credit Linked
Subsidy under which an interest subsidy of 6.5% on home loans upto X 6
lakhs is provided by the Government for both EWS/LIG categories.

(iii) Affordable Housing in partnership with public or private sector under
which Central Assistance of ¥ 1.5 lakh per EWS house is provided by the

Government.

(iv) Subsidy for beneficiary-led individual house construction or enhancement
under which ¥ 1.5 lakh per house is provided by Government for EWS
category.

PMAY (U) Mission Scheme guidelines provide flexibility to States/UTs to appraise
and approve projects based on the demand assessed by it. States/UTs are thus required
to approach the Central Government only for release of Central Assistance. States/
UTs have been requested to ensure that the construction of houses sanctioned under

the projects are completed in time.
Allocation for Gender Budget Statement

*235. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the steps taken by Government to strengthen the Gender Responsive Budgeting;
and
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(b) the details of allocations made for Gender Budget Statement (GBS) by

Ministries during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) The Government of India is
committed for promoting gender equality in all sectors and at all levels of governance.
Gender Budgeting is an ongoing process to ensure that benefits of development reach
women as much as men. Gender Budgeting entails maintaining a gender perspective at
various stages like programme/ policy formulation, assessment of needs of target groups,
review of existing policies and guidelines, allocation of resources, implementation of

programmes, impact assessment, reprioritization of resources, etc.

Department of Economic Affairs, Ministry of Finance, issued instructions to all
Ministries/Departments in December, 2004 to establish a ‘Gender Budgeting Cell’ a
focal point at Ministry/Department level, by Ist January, 2005 and introduced a GB
Statement (20) in the Union Budget 2005-06 for bringing together all information on
the allocations for women as a reporting mechanism. The Ministry of Finance further
in consultation with Ministry of Women and Child Development had issued a Gender
Budget Charter on March 8, 2007 which laid down guidelines for composition and
functions of the Gender Budgeting Cells (GBC). So far 57 Ministries/Department
have confirmed setting up of a cell. In order to develop stronger accountability
mechanisms towards gender budgeting, and achieve the desired change the Ministry
has been pursuing with all the Gender Budgeting Cells of the Central Ministries/
Departments to prepare an Action Plan indicating areas of gender concern that require

focused attention.

A Plan Scheme for Gender Budgeting was launched in the year 2008, for
conducting trainings/workshops, capacity building, research surveys, etc. Under the
Scheme inter alia, the Ministry undertakes many programmes as well as provides
financial support to Central/State Government Agencies, organizing the training
programmes focused on increasing awareness about the need and importance of
Gender Responsive Budgeting along with the framework and tools to undertake Gender
Budgeting, conducted a brainstorming workshop for developing a framework of Gender
Audit. The Ministry has developed a Gender Budgeting Handbook for Government
of India Ministries and Departments and a Gender Budgeting Manual for Trainers.
The Ministry has also undertaken one-to-one sessions with several departments to
promote Gender Budgeting and urge all Ministries/Departments to report in the GBS
in respect of schemes undertaken by them to the Ministry of Finance. Ministry of
Women and Child Development has issued guidelines to Chief Secretaries of all States
to provide a roadmap towards institutionalizing Gender Budgeting at State level. Till

date 20 Nodal Centers have been set up by State Governments.
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(b) The details of allocations made for Gender Budget Statement (GBS) by

Ministries during the last three years is as under:

Year No. of Ministries/Departments Total Magnitude of
[No. of Demands (Ministries Gender Budget (BE)
+Union Territories in bracket)] ® in crore)
2013-14 30(35) 97,133.70
2014-15 36(41) 98,029.84
2015-16 34(39) 81,249.12

Checking unplanned urbanisation

*236. SHRI BHUPENDER YADAYV: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether steps are being taken by Government to address the problem of

unplanned urbanisation;

(b) if so, the details thereof and the details of best performing States/cities with

reference to best urban infrastructure and service delivery; and
(c) if not, whether Government would propose to take such steps?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (¢) Urban Development including urban planning is a State subject. Preparation
and implementation of urban planning guidelines and master plan are done by State/
UT Governments under their State laws. Government of India assist efforts of States
and UTs in improvement of infrastructure and governance by providing financial and

technical assistance through various schemes and programmes.

Ministry of Urban Development has released Urban and Regional Development
Plans Formulation and Implementation (URDPFI) Guidelines, 2014 which provide a
framework for preparing and implementing master plans for planned urban development.
Ministry has prepared Model Building Bye Laws, 2016 as an advisory for development

and regulation of built environment.

Government has not undertaken ranking of cities and States based on urban
infrastructure and services delivery criteria. However, in order to foster a healthy
competition between cities for improving cleanliness standards, the Ministry of
Urban Development has started the “Swachh Survekshan” survey, ranking of cities
on cleanliness and other aspects of urban sanitation. In 2016, 73 cities were ranked
across the country. On the same lines, Ministry of Urban Development has initiated

“Swachh Survekshan” 2017 to conduct a survey to rank 500 cities of India. The
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best performing (top 10) cities under “Swachh Survekshan” 2016 were Mysuru,
Chandigarh, Tiruchirrapalli, Delhi (NDMC), Vishakhapatnam, Surat, Rajkot, Gangtok,
Pimpri Chinchwad and Greater Mumbai.

The Government has launched programmes- (i) The Smart City Mission aims to
cover 100 cities in the country for improving infrastructure and services including
smart solutions and area based development. (ii) Atal Mission for Rejuvenation and
Urban Transformation (AMRUT), covering 500 cities of the country having population
more than 1 lakh and other identified categories, provides financial assistance to
Mission cities for water supply, liquid waste management, development of city
parks and non motorized transport. (iii) The Swachh Bharat Mission (SBM) which
covers all urban local bodies of the country and provides financial assistance for
construction of individual household toilets, community and public toilets and for

scientific management of solid waste.
Metro services in the country

*237. SHRI RAJKUMAR DHOOT: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the name of cities where metro services are operational in the country fully

and partially;
(b) by when the pending projects would be completed, arca-wise;
(c) whether the existing metro stations are linked with feeder bus services; and
(d) if not, the reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Metro rail projects constructed under different financial models are fully/
partially operational in 7 cities namely Delhi and NCR, Bangalore, Chennai, Kolkata,
Jaipur, Mumbai and Gurgaon. The expected date of completion for ongoing projects

is shown in the annexure.

(c) and (d) Yes Sir, feeder bus services is linked with important stations of metro

rail network operational in all the above cities.
Digital skill development training centres

*238. SHRI T. G. VENKATESH: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has committed to improve digitalization and skill

development of youth and if so, the details thereof;
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(b) the details of digital skill development training centres being established in

each State; and
(c) the incentives and sops being given to digital media organisations?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Ministry has taken
various measures and interventions to promote digitalization in the implementation of
flagship scheme Pradhan Mantri Kaushal Vikas Yojana (PMKVY) for promoting skill
development in the country. Scheme promotes digitalization under two fronts namely
digitalization of the skill development training process and provision of digital training
to candidates. Under Skill development training process, digitalization achieved with
the introduction of SMART portal as one stop solution for all centre accreditation and
affiliation process, SDMS for monitoring of fund disbursement, Assessment Apps for
assessment of candidates, Skill Up App for mobilization of candidates, Digi-Locker
for integration of candidates and their digital certificates, Labour Market Information
System (LMIS) for repository of digital employment actions details of the skilled
candidates and socio-economy data etc. In the domain of training to candidates, a
40 hours top up module for training on using digital facilities including cashless
payment facilities, courses on digital skills ranging from Android developer to mobile

software repairer.

Additionally, other interventions also made towards digitalization in PMKVY
like course content, Direct Benefit Transfer, Aadhaar linkage of trainers and trainees,
Biometric attendance of candidate etc. have been ensured. Scheme encourages the
standalone TCs through various digital platforms to voluntary disclose the features
and achievements of their training programmes such as TC infrastructure, number of
trainees trained, passed, certified, placed, and their placement details, on social media
(Facebook and Twitter) on periodical basis as a part of the Performance Standards
Metrics. Varieties of Digital Channel are used by training partner for mobilization of

candidates for organizing Kaushal Mela and Rozgar Mela under PMKVY.

In addition, for training module on digital issues, Ministry is also encouraging
all TCs for conducting training cum awareness classes on digital/cashless transaction
training module. Ministry of Skill development and Entrepreneurship with Ministry
of Finance is encouraging Lead Bank Managers (LDMs) to organize classes and

demonstration at Skill Development Centers and ITIs in their respective districts.

(b) and (c) All the affiliated TCs under PMKVY are compatible to facilitate
various training programme using digital platform. NSDC as implementation agency
has facilitated expert outsourced agencies to formulate and implement PMKVY Scheme

in various skilling process using digitalization concepts.
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Children suffering from malnutrition

*239. SHRI RIPUN BORA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that India ranks highest in the world in respect of the

number of underweight children and children suffering from malnutrition;

(b) whether it is also a fact that Global Hunger Index projects, India with serious

hunger levels where most affected children are below the age of five years;

(c) if so, the details thereof and the details of action taken by Government

thereon; and
(d) if no action has been taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) As per “The State of the World‘s
Children 2016 Report published by United Nations International Children Emergency
Fund (UNICEF), India ranks 10th in terms of underweight prevalence and 17th in

terms of stunting prevalence in the world.

(b) to (d) As per Global Hunger Index (GHI) prepared by IFPRI in 2016. India
has been ranked 97th among the 118 countries surveyed in 2016 GHI. The GHI is
dependent on four component indicators namely undernourishment, child wasting, child
stunting and child mortality which are used to arrive at the GHI scores. Therefore,
improvement in position in GHI is directly related to the improvement in nutritional

outcomes in the country.

The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments through
State Governments/UT Administrations. This Ministry is implementing Integrated
Child Development Services (ICDS) Scheme, Scheme for Adolescent Girls and
Maternity Benefit Programme as direct targeted interventions to address the problem

of malnutrition among children.

Besides these, Food and Nutrition Board (FNB) of the Ministry of Women and
Child Development with its 43 field units in India is engaged in creating awareness
in nutrition in collaboration with State Government/institutions through exhibitions;
advertisement in audio-visual and print medium; lectures promoting the consumption
of balanced diets and inclusion of fruits and vegetables in daily diets in addition to
demonstrations of low cost nutritious recipes using locally available foods; training
of field functionaries and training in food preservation for grassroots level workers;

celebration of nutrition related events, etc.
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As a result of these concerted efforts, the level of malnutrition has reduced. As
per the recent report of National Family Health Survey (NFHS)-4, 2015-16, 35.7%
children under 5 years of age are under weight and 38.4% are stunted indicating a
reduction from the previous data captured in NFHS-3, 2005-06, which reported 42.5%

children under 5 years of age as under weight and 48% stunted.

All these schemes address one or other aspect related to nutrition and have the

potential to improve nutritional outcomes in the country.
Research on climate change in Northern Pole

1%240. SHRI SANJAY SETH: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether Government proposes to conduct research on climate change in

northern pole;
(b) if so, the details thereof;
(c) the details of expenditure likely to be incurred on such research;

(d) whether any agreement has been signed with any other country for collaboration

in this regard; and
(e) if so, the details thereof?
THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) Yes, Sir.

(b) The National Centre for Antarctic and Ocean Research (NCAOR), Ministry
of Earth Sciences has a long-term program of monitoring one of the major fjords at
Ny-Alesund (1200 km to the South of the North Pole) on the Svalbard archipelago
in the Arctic region to understand how it may respond to changing climate. Main
objective of the project is to establish a long-term comprehensive physical, chemical,

biological and atmospheric measurement programme to study:—
e The variability in the Arctic/Atlantic climate signal.
e The winter convection and its role in the biogeochemical cycling.

e The trigger mechanism of spring bloom and its temporal variability and

biomass production.
e The production and export of organic carbon in the fjord.

The scientific challenges associated with the cryospheric changes in Arctic to

+ Original notice of the question was received in Hindi.
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climate variability are also addressed at the Centre for Climate Change Research,

Indian Institute of Tropical Meteorology, Pune.

(¢) An expenditure of around I 45 crores is likely to be incurred during the
next 3 years (2017-20).

(d) Yes, Sir. NCAOR, Goa, an autonomous institute of MoES has entered into a
MOU with the Norwegian Polar Institute (NPI) for scientific and logistic cooperation
in the Artic.

(e) A wide range of scientific activities concerning climate response of the Polar

and Himalayan Cryosphere are being carried out at NCAOR, Goa.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Estimation of atomic mineral reserves

2397. SHRI SAMBHAIJI CHHATRAPATI: Will the PRIME MINISTER be pleased

to state:

(a) whether Government has made any estimate about the atomic mineral reserves

in the country;
(b) if so, the details thereof; and

(c) the measures being taken to undertake exploration by locating the new

reserves?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) Atomic Minerals Directorate for Exploration and Research (AMD), a constituent
unit of Department of Atomic Energy (DAE), which has a mandate to identify and
evaluate resources of atomic minerals of uranium, thorium, niobium, tantalum, beryllium,
lithium, zirconium, titanium and rare earths containing uranium and thorium has

established adequate quantity of atomic mineral resources as given below:—

Uranium 2,48,786 tonne Uranium Oxide (U,O,)
Beach Sand Minerals (BSM) 1,173,07 million tonne

(monazite, ilmenite, leucoxene, rutile,

Zircon, garnet and sillimanite)
Thorium (as monazite) 12.47 million tonne (1.12 million tonne ThO,)

Titanium (as ilmenitet+leucoxene+rutile) 682.30 million tonne
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Zirconium (as zircon) 35.75 million tonne
Garnet 187.46 million tonne
Sillimanite 255.09 million tonne

(c) In order to speedily augment the resources of atomic minerals from existing
deposits as well as identify new deposits, AMD is presently carrying out integrated,
multi- disciplinary exploration in several potential thrust areas of the country by utilising
state-of-the-art technology in remote-sensing, geological, radiometric, geochemical
and heliborne/ground geophysical surveys and drilling. Besides, various laboratories
equipped with modern and high-tech instruments are providing timely and accurate

analytical support to the on-going exploration programme.
Commissioning of nuclear reactors

2398. SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:

Will the PRIME MINISTER be pleased to state:
(a) the number of nuclear reactors currently commissioned in the country, State-wise;

(b) the years in which different reactors were commissioned and the individual

energy generation capacity thereof; and

(¢c) whether the total energy generated through nuclear reactors is less than ten

per cent of energy generated using fossil fuels and if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) The current installed nuclear power capacity in
the country comprises of 21 reactors with a total capacity of 5780 MW. One more
reactor, KKNPP-2 (1000 MW) is presently generating infirm (non-commercial) power
and commencement of its commercial operation will take the nuclear installed capacity
to 6780 MW. The details of their location, date of start of commercial operation and

capacity are given in the Statement (See below).

(¢) Yes, Sir. In the current financial year 2016-17 (upto February, 2017), the
electricity generation from nuclear power on commercial basis was 34136 Million
Units. In addition, Kudankulam Nuclear Power Project (KKNPP), Unit-2 has generated
2086 Million Units of infirm power (non-commercial) during this period. Thus, 36223
Million Units of electricity has been generated from nuclear power as against 903694
Million Units from fossil fuel sources (source:CEA), which is about 4% of the energy

generated from fossil fuel in the current financial year 2016-17 (up to Feb-2017).
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Statement

Details of nuclear reactors operating in the country

State Location Units Capacity Date of
(MW) Commercial
Operation
Mabharashtra Tarapur TAPS-1 160 28-Oct-1969
TAPS-2 160 28-Oct-1969
TAPS-3 540 18-Aug-2006
TAPS-4 540 12-Sep-2005
Rajasthan Rawatbhata RAPS-1* 100 16-Dec-1973
RAPS-2 200 01-Apr-1981
RAPS-3 220 01-Jun-2000
RAPS-4 220 23-Dec-2000
RAPS-5 220 04-Feb-2010
RAPS-6 220 31-Mar-2010
Tamil Nadu Kalpakkam MAPS-1 220 27-Jan-1984
MAPS-2 220 21-Mar-1986
Kudankulam KKNPP-1 1000 31-Dec-2014
KKNPP-2** 1000 *E
Uttar Pradesh ~ Narora NAPS-1 220 01-Jan-1991
NAPS-2 220 01-Jul-1992
Gujarat Kakrapar KAPS-1# 220 06-May-1993
KAPS-2# 220 01-Sep-1995
Karnataka Kaiga KGS-1 220 16-Nov-2000
KGS-2 220 16-Mar-2000
KGS-3 220 06-May-2007
KGS-4 220 20-Jan-2011

*Under extended shutdown for techno-economic assessment for continued operation.
**Presently, generating infirm (non-commercial) power and is expected to be in commercial operation soon.

#Presently, the units are under long shutdown for Enmasse Coolant Channel Replacement (EMCCR) and
Enmasse Feeder Replacement (EMFR)
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Target of tripling nuclear power capacity

2399. SHRI NARAYAN LAL PANCHARIYA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government in 2014, had set a target of tripling the then existing
nuclear power capacity by 2024;

(b) if so, the details thereof along with the additional nuclear power generated
across the country since 2014;

(c) the share of nuclear power in the total electricity generation of the country,
as on date;

(d) whether there is a gap between nuclear power capacity and its actual generation
in some of the nuclear plants; and

(e) if so, the details thereof and the reasons therefor along with the total capacity
and actual generation of nuclear energy?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) The Government, in July, 2014, had announced
tripling of the then existing capacity of 4780 MW in the next ten years. With the
commencement of commercial operation of Kudankulam Nuclear Power Project
(KKNPP), Unit-1 (1000 MW) in December, 2014, the installed nuclear power capacity
in the country has reached 5780 MW. In addition, KKNPP, Unit-2 (1000 MW)
has been connected to the grid for the first time in August, 2016 and is presently
generating infirm power. On commencement of commercial operation of KKNPP-2,
the installed nuclear power capacity in the country will reach to 6780 MW.

Further, four reactors with a total capacity of 2800 MW are under construction and
four more reactors with a total capacity of 3400 MW have been accorded sanction by
the Government. Bharatiya Nabhikiya Vidyut Nigam Limited (BHAVINI), a public sector
company under Department of Atomic Energy (DAE) is building one 500 MWe capacity
Prototype Fast Breeder Reactor (PFBR) at Kalpakkam, Tamil Nadu. PFBR is expected
to be functional by October, 2017. On progressive completion of these projects, the
installed nuclear capacity will reach 13480 MW. More reactors based on both indigenous
technologies and with foreign technical cooperation are also planned in future.

(¢) The present share of nuclear energy in the country is about 3.2% in the
current financial year 2016-17 (up to Feb-2017).

(d) No, Sir. The nuclear power plants in the country are presently operating
close to their rated capacity.

(e) Does not arise in view of (d) above.
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Mines operated by UCIL

2400. SHRIMATI KAHKASHAN PERWEEN: Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that the Uranium Corporation of India Limited (UCIL)

is a corporation under the Department;

(b) whether this is also a fact that this corporation is responsible for all the

mining of radioactive materials in the country; and
(c) if so, the details of mines being operated by UCIL?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) Uranium Corporation of India Limited (UCIL) is engaged only in mining

and processing of uranium ore in the country.

(c) UCIL operates seven uranium mines at Bagjata, Jaduguda, Bhatin, Narwapahar,
Turamdih, Bandhuhurang and Mohuldih in Jharkhand State. A mine is also being
operated by UCIL at Tummalapalle in Andhra Pradesh under a project.

Infrastructural bottlenecks of NER

2401. SHRIMATI RANEE NARAH: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) the infrastructural bottlenecks identified in the North Eastern Region (NER);

and

(b) the projects/programmes taken up to remove those bottlenecks during the last

three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) Difficult and hilly terrain,
geographical location and short working season of the North Eastern Region (NER)
pose a challenge to development of optimal infrastructure and communication links
within the region and with the rest of the country. The infrastructural bottlenecks
inter alia include inadequate road and railway connectivity, power transmission and

distribution, telecom connectivity and absence of airports in the States.

(b) Ministry of Road Transport and Highways, under its Special Accelerated
Road Development Programme—North East (SARDP-NE), out of 1427 km, 989 km

roads have been completed during the last three years and the current year.
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Apart from the development under SARDP-NE, about 637 km length of NHs
covered under NHDP Phases-I and II in the State of Assam is being improved to
4-lane standard as part of East West Corridor. Works in about 597 km have been
completed so far. Also, improvement of NH-44 from Jowai to Ratacherra (length
104 km) in the State of Meghalaya to 2 lane with paved shoulder is in progress by
National Highways Authority of India (NHAI).

Ministry of Railways has sanctioned two new rail doubling projects totalling 283
km in NER in the last three years.

Airports Authority of India (AAI) is constructing a Greenfield airport at
Pakyong (Sikkim) suitable for operation of ATR-72 aircraft. Also, AAI has planned
operationalization of Tezu airport in Arunachal Pradesh for ATR-72 type of aircraft

operations.

Under Comprehensive Telecom Development Plan, Department of Telecom
envisages providing mobile coverage to 8621 identified uncovered villages by installation
of about 6673 mobile towers, installation of 321 mobile tower sites along National

Highways and strengthening of transmission network in the NER.

Ministry of Power is implementing Comprehensive Scheme for Strengthening of
Transmission and Distribution Systems in Arunachal Pradesh and Sikkim at a total
estimated cost of ¥ 4754.42 crore with the completion schedule of 48 months i.e.
by December, 2018. The Cabinet has accorded investment approval to North Eastern
Region Power System Improvement Project (NERPSIP) for six States (viz. Assam,
Manipur, Meghalaya, Mizoram, Tripura and Nagaland for strengthening of the Intra-
State Transmission and Distribution System (33 kv and above) at a total cost of
% 5111.33 crore with the completion schedule of 48 months i.e. by December, 2018.

In addition, Ministry of Development of North Eastern Region including North
Eastern Council provides funds to State Governments to bridge infrastructural gaps in
North East. Under NLCPR Scheme Ministry of DoNER has sanctioned 169 projects
at an approved cost of I 2791.44 crore and North Eastern Council has sanctioned
41 projects at an approved cost of I 500.582 crore, during the last three years and

the current year.
Efficiency of IMD

2402. SHRI R. VAITHILINGAM: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether Government has taken any steps to increase the efficiency of the
India Meteorological Department (IMD);
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(b) if so, the details thereof; and

(c) the action taken by Government for better coordination with the State

Governments in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) to (c) Yes, Sir. Starting from the Eleventh Five Year
Plan, Government has initiated a comprehensive upgradation of (i) observation systems
(i1) advanced data assimilation tools (iii) advanced communication and IT infrastructure
(iv) high performance computing systems and (v) intensive/sophisticated training of
India Meteorological Department (IMD) personnel to facilitate the implementation of

advanced prediction models for improving the accuracy of weather forecasts.

During the Twelfth Plan, the High Performance Computing (HPC) systems have
been up-scaled to 1.2 petaflops so far to support the ongoing efforts on modelling.
Operational implementation of improved suite of prediction models has enhanced the
weather forecasting capability through assimilation of all available global satellite
radiance data for the production of forecast products at 22 km grid globally and

9 km/3 km grid over India/regional/mega city domains.

Further, under the National Monsoon Mission initiative, the Indian Institute of
Tropical Meteorology (IITM), Pune, Indian National Centre for Ocean Information
Services (INCOIS), Hyderabad and National Centre for Medium Range Weather
Forecasting (NCMRWF), NOIDA have embarked upon to build a state-of-the-art
coupled ocean atmospheric model for (a) improved prediction of monsoon rainfall
on extended range to seasonal time scale (16 days to one season) and (b) improved
prediction of temperature, rainfall and extreme weather events on short to medium
range time scale (up to 15 days) so that forecast skill gets quantitatively improved

further for operational services of IMD.

Forecasts, early warning of severe weather events and advisories are issued by
IMD at national, regional and State levels. In order to provide early warning of
severe weather events, IMD has setup a network of state meteorological centres to

have better coordination with the state and district level agencies.

Fully organized protocol exists between IMD, Central Water Commission
(CWC) and with the various designated disaster management authorities at Centre
and State levels for dissemination of weather forecast warning alerts. Such existing
dissemination protocol is always duly complied with. All available Print and Visual
media dissemination mechanism are employed for expanded outreach of severe weather

events and advisories related information.



Written Answers to [23 March, 2017] Unstarred Questions 87

Further, augmentation of the observing system networks for the upgradation of
IMD is a continuing process that shall be taken up as per the emerging needs from

time to time.
Partnership with US weather agency

2403. SHRI C. M. RAMESH: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether it is a fact that US weather agency, the National Centers for
Environment Prediction wanted to partner with India Meteorological Department (IMD)

in medium and long range weather forecasting;
(b) if so, the details of proposed partnership with US;
(c) to what extent this benefits IMD; and

(d) how India is rated among the developed countries of the world with regard

to weather forecasting, quality of system and information to the end-users?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes, Sir.

(b) Under Ministry of Earth Sciences-National Oceanic and Atmospheric
Administration, USA (MoES-NOAA) collaboration, improved framework of forecast
models were adopted and after due performance evaluation and associated fine tuning
of modelling frameworks, global forecast system was implemented in 2014. Through
Indo-US collaboration, a “Monsoon Desk” has been set up for working jointly for
improving seasonal forecast of Indian monsoon rainfall. Through this forum, Indian
and US Scientists are exchanging their ideas and sharing their expertise. This effort
has led to appreciable improvements in the efficiency of models in making better

forecasts.

(¢) Under this collaboration, an improved suite of prediction models has been
implemented operationally at India Meteorological Department (IMD) for enhanced
weather forecasting capability through assimilation of all available global satellite
radiance data for production of forecast products at 22 km grid globally and
9 km/3 km grid over India/regional/mega city domains. A coupled model has been
developed, implemented and operationalized in July, 2016 for generating operational
Extended Range/Seasonal Forecast products for different users. A 20 member Ensemble

Prediction System has also been implemented to generate probabilistic forecasts.

(d) A high resolution global deterministic weather prediction model has been

commissioned for generating operational weather forecasts at a horizontal resolution
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of 12 km. With this, MoES has attained the same capability as in USA in using high
resolution weather prediction models. The forecast skill of this model is comparable
with other major Global Numerical Weather Prediction Centres. Noteworthy improvement
was made in track and intensity forecast of tropical cyclones (24 hour forecast error
in track prediction reduced from 141 km to 97 km and Landfall error from 99 km to
56 km during 2006 to 2016). Accurate forecasts of recent cyclones, Phailin, HudHud
and Vardah saved thousands of human lives. Noticeable improvements achieved in
skills of Heavy Rainfall Forecasts (False Alarm Rate reduced from 46% to 11% and
Probability of Detection increased from 49% to 67% from 2002 to 2016).

Plans for cloud seeding

2404. SHRI BHUPENDER YADAV: Will the Minister of EARTH SCIENCES

be pleased to state:

(a) how many State have approved plans for cloud seeding to produce rain

artificially in the coming year and the budget allocated therefor;

(b) the status of standardized scientific evaluation done on cloud seeding to

gather full information of the process and its plausible efficient usages, if any;
(c) the details of major benefits of cloud seeding and side-effects, if any; and

(d) the details of the different methodologies of cloud seeding and the details

of country’s preferred mode, if any?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Sir, so far no one has approved cloud seeding plans.

(b) and (c) Indian Institute of Tropical Meteorology (IITM), Ministry of Earth
Sciences has implemented a program named Cloud Aerosol Interaction and Precipitation
Enhancement Experiment (CAIPEEX). Under this programme aerosol-cloud interaction
and rain formation over Indian region is studied. On the basis of observations, a
cloud seeding experiment was conducted on the research mode over the rain shadow
region of Indian peninsula to propose protocols for conducting cloud seeding. Past
efforts could not give adequate samples for statistically significant results. It is
proposed to conduct more aircraft based observations in 2018-19 monsoon season.
Cloud seeding has the potential to stimulate precipitation and form rain when the
clouds are in the development stage with a sufficient amount of moisture. There are

no known side effects.

(d) Cloud seeding involves using either silver iodide or other hygroscopic

particles for being dispensed on top or at the cloud base. The particles thus form
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cloud condensation nuclei and grow by condensation of water on a cloud droplet.
Ultimately, they grow in size, by collecting more droplets to form rain drops of a

few millimeter size, that fall out as precipitation.
Strengthening researches in earth sciences

2405. SHRI K. C. RAMAMURTHY: Will the Minister of EARTH SCIENCES

be pleased to state:

(a) whether Government has taken any measures to strengthen the researches in

earth sciences in Indian universities and in think tanks organisations;

(b) the details of challenges faced by earth science researches and documentation

thereof;

(c) the collaboration made between inter-Governmental and international agencies

to strengthen and innovate earth science researches;

(d) whether Government is planning to introduce Masters level university
programmes in core and diversified areas of earth science studies in our universities;

and
(e) if so, the details thereof, if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes, Sir. The Ministry is supporting the following

academic programmes:—
e User Oriented M.Tech Programme in “Ocean Technology” in IIT, Madras.

e M.Tech and Ph.D. Programme in Atmospheric-Oceanic Science and
Technology in IIT, Delhi.

e M.Sc. course in Ocean and Atmospheric Science at Centre for Earth and

Space Sciences, University of Hyderabad.

(b) The challenges include the development of required infrastructure with High
Performance Computers (HPC), Aircrafts and research ships including polar research
vessel, development of technology for the exploration and sustainable harnessing
of marine living and non-living resources and development of skilled and trained
manpower in Earth Sciences with the support of academic institutions in the country

and abroad.

(¢) Under bilateral and multilateral international agreements with various
Government Agencies in the field of Earth system science, the Ministry supports

research proposals, joint observational campaigns, joint development work, exchange
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of resources personnel and training abroad, workshops etc. Projects being implemented

under these collaboration provide excellent opportunity to students/researchers to work

and interact with foreign researchers, visit their labs etc.

Under an MoU with Belmont Forum countries, Indian Scientists are supported
for international collaborative research through joint calls in societal relevant

global environmental change challenges.

Under an MoU with the Natural Environmental Research Council (NERC),
the research institutes are participating in joint observational campaigns for
studying the various processes involved in understanding the monsoonal
behavior. Under this MoU, research institutes are part of projects funded
by the ministry for undertaking research in Monsoon, Atmospheric Pollution

and Human Health, Changing Water Cycle.

Under an MoU with Research Council of Norway, the research institutes are
part of the various projects being funded by the ministry for undertaking

research in Polar Research and Geo-Hazards.

The Ministry has launched a mission mode program such as Monsoon
Mission wherein various national and international agencies work together to
improve prediction of the monsoon in various spatial and temporal scales. In
addition various flagship programs such as Metro Air Quality, Climate Change
Research including atmospheric Chemistry wherein the researchers/scientists
from universities and research institutes working in these projects get hands-
on experience on the sophisticated equipment’s through participation in field

campaigns, laboratory experiments and data analysis/modeling techniques etc.

India has signed an Implementing Agreement (IA) to become a member
country of the International Energy Agency-Ocean Energy Systems (IEA-
OES). A Memorandum of Understanding (MoU) was signed between the
Ministry of Earth Sciences and the Japan Agency for Marine-Earth Science
and Technology (JAMSTEC) to establish and promote cooperation between

in the field of marine and earth science and technology.

(d) No, Sir.

(e) Already, several universities are offering master level courses in Meteorology/

Atmospheric Science, Physical/Chemical/Biological Oceanography, Geophysics/Geology

with the support of Ministry of Earth Sciences. In addition, special grants are

offered to various Indian Institute of Technologies (IITs)/Indian Institute of Science,

Bengaluru to support Research and Development (R&D) on priority area of Earth

System Sciences.
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Setting up of Mausam Kendras

2406. SHRI RANJIB BISWAL: Will the Minister of EARTH SCIENCES be
pleased to state:

(a) whether Government proposes to establish Mausam Kendras in about 660

districts in the country;
(b) if so, the details and the objective thereof;

(c) the number of such Kendras presently functioning in the country particularly
in Odisha;

(d) the number of Kendras, out of the above, so far, set up and the time by
which all the Kendras would be established; and

(e) the total expenditure likely to be incurred on setting up of these Kendras?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) and (b) No, Sir. India Meteorological Department
(IMD) has not decided to set up Mausam Kendras in 660 districts of the country.
However, IMD is implementing district level Agro-Meteorological Advisory Services
in collaboration with Indian Council of Agriculture Research (ICAR). Starting from
existing 130 districts, the district level Agro-Meteorological Services will be gradually

increased to all the 660 districts in a phased manner.

(c) and (d) At present there are 10 (Bhawanipatna, Bhubaneswar, Ranital,
Keonjhar, Mahisapat, G. Udaigiri, Keirei, Chiplima, Similiguda and Malkangiri) Agro-
Meteorological Field Units (AMFUs) functioning in Odisha.

(f) Total expenditure at 10 AMFUs in Odisha has been ¥ 1,07,16,417/- for the
year 2016-17.

Exploration of deep sea minerals

2407. SHRI V. VIJAYASAI REDDY: Will the Minister of EARTH SCIENCES

be pleased to state:

(a) the details of the licenses issued by International Sea Bed Authority (ISBA)

to India to explore deep sea minerals;

(b) whether Government has conducted any detailed study to assess the damage that

exploration and mining could cause to the ecology of deep sea and if so, the details thereof;

(c) whether India has developed the technology required for deep sea mining
and if so, the details thereof; and
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(d) by when India would be permitted by ISBA to exploit the minerals from

deep sea?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) International Sea Bed Authority (ISBA) has not issued
any license to India to explore deep sea minerals. However, India signed a 15 year
contract with International Sea Bed Authority (ISBA) for exploration of polymetallic
nodules from the Central Indian Ocean Basin (CIOB) on 25th March, 2002. Another
15 year contract was signed with ISBA for exploration of polymetallic sulphides in
Indian Ocean Basin near Rodriguez Triple Junction on 26th September, 2016.

(b) Yes, Sir. A benthic disturbance was created in seabed in the allocated area in
CIOB in 1996-97. Environmental studies for mining of deepsea polymetallic nodules
were undertaken to evaluate the possible impacts of mining on deepsea environment.
In order to study effects of sediment re-suspension and resettlement, monitoring of
the environmental parameters were carried out by collection of samples at the test
and reference areas for the benthic disturbance experiment. Results of the monitoring
cruises have indicated that the benthic conditions are steadily moving towards restoration

and the effect of disturbance is waning off.

(c) As a first phase of development, National Institute of Ocean Technology
(NIOT), an autonomous institute under the Ministry of Earth Sciences has designed
and developed a prototype shallow bed mining system capable of working upto a
depth of 500 m. The system has been demonstrated successfully at a water depth
of 512 meters off the Malvan Coast. In addition, a Remotely Operable Submersible
(ROSUB 6000) and a remotely operable in-situ soil testing equipment was also
developed.

(d) The regulation for exploitation of deep sea minerals have not been formulated
by ISBA so far. In absence of such regulations, no country is permitted to exploit

minerals from deep sea in international waters.
Crime against Indians in foreign countries

2408. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether, in view of recent incidents of killing/assault/attack and crime against
Indians in foreign countries particularly in the United States of America (USA),

Government has discussed the issue with the concerned countries;

(b) if so, the details thereof; and
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(¢) whether any assurance has been received from the respective countries
particularly from USA administration about the safety and security of Indians living

there?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Following the three incidents of
physical attack recently in the United States of America (USA) on Indian nationals
and persons of Indian origin, the Government, through its Embassy and Consulates
in the USA, immediately reached out to the affected persons and their families for
extending all possible help and support. The Government has taken up this issue
with the US Government at very high-levels, conveyed our deep concerns, called
for necessary measures to ensure the safety and security of Indian diaspora and

expeditious investigation into these incidents.

(¢) The US authorities have responded strongly and assured us that they are
working with all concerned agencies to ensure speedy justice. There has been widespread
condemnation of these incidents by the US leadership, both in the administration and

the Congress.

The safety and security of Indians abroad is among the top diplomatic priorities
for the Government of India. Missions and posts remain vigilant and closely monitor
any incident of attack against Indians. Such incidents are immediately taken up with
the concerned authorities of local, State and Union Administration as appropriate, to
ensure that the cases are properly investigated and guilty punished. In the USA, the

Government also engages with the US Congress for their support.
Contribution of NRIs for IDF-OI

2409. SHRI ANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the Ministry has made an appeal to Non-Resident Indians (NRIs)

to contribute for India Development Foundation for Overseas Indians (IDF-OI);
(b) if so, the reasons therefor;

(c) whether some delegates at the Pravasi Bharatiya Divas (PBD) were reluctant

to contribute;

(d) whether the delegates from Middle East were also disappointed as the requests

for a seminar on issues pertaining to NRIs in the Gulf were ignored; and

(e) if so, what steps the Ministry is taking to take grievances of NRIs into
account and redress the same?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Overseas Indians are keen to contribute
to projects in their village or place of origin in India and to participate in flagship
programmes such as Swachh Bharat Mission (SBM) and National Mission for Clean
Ganga (NMCQG). IDF-OI offers a credible platform through which Overseas Indians
can contribute to such projects which are implemented by Government entities. India
Development Foundation of Overseas Indians (IDF-OI) has called on the Overseas

Indians to contribute to these projects.

(c) Delegates at the 14th Pravasi Bharatiya Divas (PBD) Convention in January,
2017 in Bengaluru were keen to know about IDF-OI’s functioning, projects being
implemented and the reporting mechanism to donors. At the 14th PBD Convention,
IDF-OI received contributions from Overseas Indians for projects in their native

villages in Telangana and Haryana.

(d) No. At the 14th PBD Convention in Bengaluru from 7 to 9 January, 2017,
there was a Plenary Session about “Managing the migration cycle: Streamlining and

Supporting Indian Workers” Migration to ECR Countries”...

In this session, several issues pertaining to NRIs in the Gulf region were discussed
alongwith action taken by the Government to address these issues. Overseas Indian
delegates also gave their comments, recommendations and suggestions about how

these issues could be addressed.

(e) Grievances of Overseas Indians are addressed immediately by the Indian
Missions by taking them up with the concerned foreign authorities. In addition, the
Government has taken several steps and initiatives to safeguard interests of Indian
nationals. Labour and Manpower Cooperation MoUs/Agreements already in place with
the six Gulf Cooperation Council (GCC) countries, Jordan and Malaysia provide the
institutional framework to comprehensively discuss and review issues pertaining to
overseas employment of Indian workers. The Indian Community Welfare Fund (ICWF),
aimed at assisting Overseas Indian nationals abroad in times of distress on a means
tested basis in the most deserving cases, has been extended to all Indian Missions

and Posts abroad.

The multi-lingual 24X7 helpline of Overseas Workers Resource Centre (OWRC)
in Gurugram, Haryana provides information and guidance on all matters and problems
pertaining to overseas employment of Indian nationals. Migrant Resource Centres have
also been setup in Kochi, Hyderabad Gurugram, Chennai and Lucknow. The Indian
Worker Resource Centre (IWRC) provides guidance and counseling on all matters and

complaints pertaining to Overseas Indian workers. IWRC, Dubai is already functional
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and four more IWRCs have been approved in Sharjah (UAE), Riyadh and Jeddah
(Kingdom of Saudi Arabia) and Kuala Lumpur (Malaysia). Shelter homes for distressed
Indian nationals have been setup in Bahrain, Kingdom of Saudi Arabia, Kuwait,
Qatar, UAE and Malaysia. Missions in Gulf countries also conduct Open Houses on
a regular basis where workers can register their grievances and seek redressal. Some

Missions have established 24x7 helplines and Toll Free helplines.

The MADAD portal of Ministry enables Overseas Indians and their families
to register consular grievances online and track their redressal by concerned Indian

Missions abroad/Ministry.

Grievances related to overseas employment in notified Emigration Check Required
(ECR) countries, registered by emigrants/relatives/Overseas Workers Resource’s Centre
(OWRC) on eMigrate portal, are settled by respective jurisdictional Protectors of
Emigrants (PoEs).

Grievances of NRIs received on CPGRAMS portal and through email and post
are also addressed by the Ministry.

Extradition Treaty with UK

2410. SHRI SHANTARAM NAIK: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) whether there is an Extradition Treaty with United Kingdom (UK);
(b) the number of persons extradited from UK during the last five years;

(c) the names of persons in respect of whom proposals have been rejected by

UK Government;

(d) whether the persons who have defaulted in making payments to the financial

institutions in India could be extradited;

(e) the number and names of persons with respect to whom extradition requests

are pending with UK Government; and

(f) whether there is any proposal to seek modifications in the Extradition Treaty
with UK?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Yes, India and the UK have an Extradition
Treaty in force since 1993.

(b) In the last five years, only one fugitive criminal namely Samirbhai Vinubhai
Patel has been extradited from the UK.
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(¢) The extradition requests in respect of criminal fugitives namely Raymond
Varley, Ravi Shankaran, Velu Boopalan, Ajay Prasad Khaitan, Virendra Kumar Rastogi
and Anand Kumar Jain have been rejected by the UK Government.

(d) As per Article 2 of the India-UK Extradition Treaty, an extradition offence
for the purposes of this Treaty is constituted by conduct which under the laws of
each Contracting State is punishable by a term of imprisonment for a period of at
least one year. An offence may be an extradition offence notwithstanding that it

relates to taxation or revenue or is one of a purely fiscal character.

(e) As on date, a total of 10 extradition requests made by Government of India in
respect of fugitive criminals namely Rajesh Kapoor, Tiger Hanif, Atul Singh, Raj Kumar
Patel, Jatinder Kumar Angurala, Asha Rani Angurala, Sanjeev Kumar Chawla, Shaik
Sadiq, Ashok Malik and Vijay Vittal Mallya are pending with the UK Government.

(f) Till date, there is no proposal to seek modification in the Extradition Treaty
with the UK.

Facilities to NRIs

2411. SHRI R. VAITHILINGAM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) the number of Non-Resident Indians (NRIs) in the world, country-wise;
(b) the remittances made by NRIs during the last three years, year-wise; and
(c) the facilities provided to NRIs and Overseas Citizens of India by Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The details indicating estimated country-
wise population of Non-Resident Indians (NRIs) and Persons of Indian Origin (PIOs),
compiled in December, 2016 on the basis of inputs received from Indian Missions

abroad is given in Statement-I (See below).

(b) Details of remittances/private transfers by NRIs during the last three years,
as recorded in India’s balance of payments statistics by the Reserve Bank of India,

are set out in the Table below:—

Year Gross (US $ Billion)
2013-14 69.64
2014-15 69.82
2015-16 65.60

2016-17 (April-Sept.) 30.43
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(¢) PIOs, who are Overseas Citizen of India (OCI) cardholders, are entitled to
specific benefits. The details about facilities/benefits extended by the Government to
NRIs and OCI Cardholders is given in Statement-II.

Statement-1

Population of Overseas Indians (2016)

Sl.  Country Non-Resident  Persons of Indian  Overseas
No. Indians (NRIs) Origin (PIOs) Indians
1 2 3 4 5
1.  Afghanistan 2,960 9 2,969
2. Albania 50 - 50
3. Algeria 3,770 17 3,787
4. Andorra 160 0 160
5. Angola 1,500 2,500 4,000
6.  Anguilla 15 5 20
7. Antigua and Barbuda 250 300 550
8. Argentina 600 1,800 2,400
9.  Armenia 1,465 23 1,488
10. Aruba - 1,000 1,000
11. Australia 241,000 255,000 496,000
12.  Austria and Montenegro 15,500 4,500 20,000
13.  Azerbaijan 1,694 83 1,777
14. Bahamas 300 100 400
15. Bahrain 312,918 3,257 316,175
16. Bangladesh 10,385 6 10,391
17. Barbados 100 2,114 2,214
18. Belarus 280 60 340
19. Belgium 10,651 8,000 18,651
20. Belize 200 1,300 1,500
21. Benin 1,563 0 1,563
22. Bhutan 60,000 0 60,000
23. Bolivia 50 10 60
24. Bonaire and Smaller Islands - 200 200
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1 2 3 4 5
25. Bosnia and Herzegovina 23 1 24
26. Botswana 9,000 3,000 12,000
27. Brazil 832 393 1,225
28. British Virgin Islands 75 3 78
29. Brunei Darussalam 11,500 98 11,598
30. Bulgaria 100 62 162
31. Burkina Faso 200 5 205
32. Burundi 465 35 500
33. Cambodia 1,400 10 1,410
34. Cameroon 245 0 245
35. Canada 184,320 831,865 1,016,185
36. Cape Verde Islands 20 0 20
37. Cayman Islands 1,500 100 1,600
38. Central African Republic 10 0 10
39. Chad 120 0 120
40. Chile 1,400 1,300 2,700
41. China 55,500 520 56,020
42. China (Hong Kong) 45,000 6,430 51,430
43. China (Taiwan) 2,444 128 2,572
44. Colombia 112 106 218
45. Comoros 30 200 230
46. Congo (Dem. Rep. of) 9,000 25 9,025
47. Congo (Republic of) 350 8 358
48. Cook Island 5 200 205
49. Costa Rica 230 20 250
50. Cote d’Ivoire (Ivory Coast) 1,500 0 1,500
51.  Croatia 42 38 80
52. Cuba 500 200 700
53. Curacao - 1,500 1,500
54.  Cyprus 5,730 128 5,858

55.  Czech Republic 1,800 600 2,400
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1 2 3 4 5
56. Denmark 8,100 3,100 11,200
57. Djibouti 350 0 350
58.  Dominica 50 500 550

(Commonwealth of)
59. Dominican Republic 100 75 175
60. East Timor 70 0 70
61. Ecuador 43 47 90
62. Egypt 3,500 265 3,765
63. El Salvador 3 3 6
64. Equatorial Guinea 250 0 250
65. Eritrea 1,000 3 1,003
66. Estonia 450 50 500
67. Ethiopia 5,250 23 5,273
68. Fiji 1,000 313,798 314,798
69. Finland 5,500 1,500 7,000
70.  France 19,000 90,000 109,000
71. France (Reunion Is.) 250 280,000 280,250
72. France (Guadeloupe, St. 420 66,800 67,220
Martinique, Mayotte)
73.  Gabon 100 10 110
74.  Gambia 600 15 615
75. Georgia 3,228 8 3,236
76. Germany 76,093 67,029 143,122
77. Ghana 10,000 0 10,000
78.  Greece 12,319 181 12,500
79. Grenada 200 5,000 5,200
80. Guatemala 84 33 117
81. Guinea (Republic of) 700 0 700
82. Guinea Bissau 100 3 103
83. Guyana 300 297,493 297,793

84. Haiti 580 0 580
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1 2 3 4 5
85. Holy See NA 0 0
86. Honduras 13 2 15
87. Hungary 902 98 1,000
88. Iceland 225 80 305
89. Indonesia 7,500 100,000 107,500
90. Iran 4,000 190 4,190
91. TIraq 10,000 0 10,000
92. Ireland 17,000 9,000 26,000
93. Israel 12,467 85,000 97,467
94. Italy 172,301 25,000 197,301
95. Jamaica 4,000 70,000 74,000
96. Japan 28,047 670 28,717
97. Jordan 11,000 82 11,082
98. Kazakhstan 5,500 250 5,750
99. Kenya 20,000 60,000 80,000
100. Kiribati - 50 50
101. Korea (DPR) 12 0 12
102. Korea (Republic of) 10,869 310 11,179
103. Kuwait 921,666 1,594 923,260
104. Kyrgyzstan 4,786 28 4,814
105. Laos, PDR 425 75 500
106. Latvia 604 20 624
107. Lebanon 8,000 30 8,030
108. Lesotho (Kingdom of) 500 1,000 1,500
109. Liberia 3,000 0 3,000
110. Libya 1,500 2 1,502
111. Liechtenstein (Principality of) 5 5 10
112. Lithuania 250 50 300
113. Luxembourg 500 500 1,000
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1 2 3 4 5
114. Macedonia 10 5 15
115. Madagascar 2,500 15,000 17,500
116. Malaysia 244,274 2,742,000 2,986,274
117. Malawi 2,500 8,000 10,500
118. Maldives 25,000 108 25,108
119. Mali 212 0 212
120. Malta 300 65 365
121. Marshall Islands Rep. 14 1 15
122.  Mauritania 200 0 200
123. Mauritius 10,500 884,000 894,500
124. Mexico 1,750 250 2,000
125. Micronesia 1 0 1
126. Moldova 190 10 200
127. Monaco 30 40 70
128. Mongolia 150 5 155
129. Montserrat 40 200 240
130. Morocco 300 20 320
131. Mozambique 1,500 20,000 21,500
132. Myanmar 8,337 2,000,000 2,008,337
133. Namibia 200 59 259
134. Nauru 6 0 6
135. Nepal 600,000 0 600,000
136. Netherlands 25,000 200,000 225,000
137. Netherlands Antilles - 2,700 2,700
138. New Zealand 75,000 125,000 200,000
139. Nicaragua 6 6 12
140. Niger 150 0 150
141. Nigeria 40,000 35 40,035
142. Norway 7,718 12,300 20,018
143. Oman 795,082 919 796,001
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1 2 3 4 5
144. Pakistan 0 0 0
145. Palau (Republic of) 15 0 15
146. Palestine 65 0 65
147. Panama 4,000 9,000 13,000
148. Papua New Guinea 1,400 100 1,500
149. Paraguay 200 400 600
150. Peru 400 50 450
151. Philippines 100,000 15,000 115,000
152. Poland 4,000 600 4,600
153. Portugal 6,935 65,000 71,935
154. Qatar 600,000 Nil 600,000
155. Romania 500 210 710
156. Russian Federation 28,610 1,950 30,560
157. Rwanda 2,940 60 3,000
158. Samoa 40 30 70
159. San Marino NA 0 0
160. Sao Tome and Principe 50 0 50

(Rep. of)
161. Saudi Arabia (KSA) 3,050,000 3,567 3,053,567
162. Senegal 380 31 411
163. Serbia 46 6 52
164. Seychelles 4,000 6,000 10,000
165. Sierra Leone 900 50 950
166. Singapore 350,000 300,000 650,000
167. Slovak Republic 130 50 180
168. Slovenia 80 50 130
169. Solomon Islands 20 0 20
170. Somalia 100 0 100
171. South Africa 60,000 1,500,000 1,560,000

172. Spain 35,308 20,000 55,308
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1 2 3 4 5
173. Sri Lanka 14,000 1,600,000 1,614,000
174. St. Kitts and Nevis 250 500 750
175. St. Lucia 250 5,005 5,255
176. St. Martin - 5,300 5,300
177. St. Vincent and the 50 3,000 3,050

Grenadines
178. Sudan 3,400 100 3,500
179. South Sudan 500 Nil 500
180. Suriname 150 154,321 154,471
181. Swaziland 500 500 1,000
182. Sweden 12,500 9,000 21,500
183. Switzerland 13,295 6,738 20,033
184. Syria 107 0 107
185. Tajikistan 590 20 610
186. Tanzania 10,000 50,000 60,000
187. Thailand 20,000 175,000 195,000
188. Togo 500 10 510
189. Tonga 6 40 46
190. Trinidad and Tobago 1,800 555,000 556,800
191. Tunisia 121 11 132
192. Turkey 847 64 911
193. Turkmenistan 309 - 309
194. Turks and Caicos Islands 200 35 235
195. Tuvalu - 50 50
196. Uganda 23,500 6,500 30,000
197. Ukraine 5,737 317 6,054
198. United Arab Emirates 2,800,000 3,751 2,803,751
199. United Kingdom 325,000 1,500,000 1,825,000
200. United States of America 1,280,000 3,180,000 4,460,000

201. Uruguay 500 30 530
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1 2 3 4 5
202. Uzbekistan 650 47 697
203. Vanuatu 10 800 810
204. Venezuela 75 40 115
205. Vietnam 2,600 2,120 4,720
206. Yemen 400 10,000 10,400
207. Zambia 5,000 18,000 23,000
208. Zimbabwe 500 9,000 9,500

ToTtAL 13,008,012 17,835,407 30,843,419
Statement-I1

Details of facilities/benefits extended by Government to NRIs and OClIs
Facilities to NRIs*

The Government has put in place a liberal and transparent policy for Foreign
Direct Investment (FDI), including investments from Non-Resident Indians (NRIs),
wherein most of the sectors are open to FDI under the automatic route. The policy
allows special dispensation for NRI investments in the sector of townships, housing,
built-up infrastructure and construction-development projects (which include, but are
not restricted to, housing, commercial premises, hotels, resorts, hospitals, educational
institutions, recreational facilities, city and regional level infrastructure) without the
conditionalities attached to FDI in such projects. It also allows a special dispensation
for NRI investments in the sectors of Scheduled Air Transport Services, Domestic
Scheduled Passenger Airlines, Non-Scheduled Air Transport Services, Non-Scheduled
Airlines, Chartered Airlines and Cargo Airlines, wherein 100% NRI investment is
permitted under the automatic route. Further investment made by NRIs on non-
repatriation basis under Schedule 4 of Foreign Exchange Management Act, 1999
(FEMA) Regulation is deemed to be domestic investment at par with the investment

made by residents.
Benefits to OCIs

Facilities provided to Overseas Citizens of India (OCI) cardholders under Section
7B(1) of the Citizenship Act, 1955 are as follows:—

- Multiple entry lifelong visa.

* On the basis of inputs received from Department of Industrial Policy and Promotion, Ministry of Commerce
and Industry.
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— Exemption from registration in FRRO irrespective of duration of stay.

—  Parity with NRIs in economic, financial and educational fields in India except
acquisition of agricultural or plantation property.

— Parity with NRIs.
e for inter-country adoption of Indian children.
e for air fares in domestic sector.
e for entry fee to national parks and wild life sanctuaries in India.
e for visiting national monuments, historical sites and museums in India.
e for practice as medical professionals, advocates, architects and CAs.

e to appear in AIPMT and other entrance tests for technical courses in

India.

—  Permission to OCIs to file an affidavit to declare their address in India.

The University Grants Commission (UGC) and All India Council for Technical
Education (AICTE) have issued regulations to the Universities/Higher Education
Institutions in the country for keeping 15% supernumerary seats for Foreign Nationals/
PIOs/NRIs out of which five per cent is meant for the Children of Indian Workers in
the Gulf countries (CIWG) who want to pursue higher education in India. This facility

is available subject to certain conditions, as specified by the above regulatory authorities.
Launch of chip enabled e-passports

2412. SHRIMATI RENUKA CHOWDHURY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government proposes to launch chip enabled e-passports;

(b) if so, the details thereof along with the details of enhanced security features

to be included therein; and

(c) the steps taken by Government to secure the data and curb the menace of

fake passports?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Yes. The Government has plans to
issue chip enabled e-passports to the citizens. The Government has given its approval
for procurement of electronic contactless inlays for manufacturing of e-passports to
India Security Press (ISP) Nashik. In this regard, ISP, Nashik, has been authorised
to float a Global three-stage tender for procurement of International Civil Aviation

Organisation (ICAO)-compliant electronic contactless inlays along with its operating
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system which is required for manufacture of e-passports. Manufacture of e-passport
will commence on the successful completion of the tendering and procurement process
by ISP, Nashik.

The personal particulars of the applicants would be digitally signed and stored in
the chip. In case, anyone tampers with the chip, the system shall be able to identify
it and resulting in the failure of the passport authentication. Access of information
is protected in a way that the chip cannot be read without physical possession of

the passport.

(¢) The process of issuance of passports has been made foolproof under the
Passport Seva System. Before granting any passport, in-person appearance is mandatory
avoiding chances of impersonation. Background check is carried out from the entire
passport database for duplication and criminality status. Capture of Biometric data
and photograph on the spot and matching of biometric data with Aadhar database
(fully integrated since August, 2015) also ensure issuance of the passport to the
right person. Police Verification of personal particulars and antecedents of applicants
including address, where required, is very critical for the issue of passports. All these
measures and precautions available in the system have made the passport issuance

process foolproof.

With the introduction of advanced security features in recent years, possibilities
of issuance of fake Indian passports have been eliminated. However, forgery cases,
whenever reported, are duly investigated by this Ministry in co-operation with the

Ministry of Home Affairs and the concerned police authorities.
Grant to Institute of Chinese Studies

2413. SHRI K. R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that Government has recently cut grants to India’s premier

Institute of Chinese Studies this year;
(b) if so, the details thereof;

(c) whether it is also a fact that a new director of the institute is yet to be

selected; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) The Ministry of External Affairs extends support

to various institutes for their research projects and other activities related to chinese
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studies. The Institute of Chinese Studies (ICS), which is an independent registered
society, is one such institute. Apart from financial assistance from this Ministry, the
Institute has also been funded by other Government and non-Government entities.
The financial assistance received by ICS from this Ministry for the current FY
(2016-17) will come to an end on 31 March 2017. The institute has been advised
to submit proposals for research projects and activities, based on the merits of
which the exact quantum of financial support to the institute by this Ministry for
the next FY (2017-18) will be decided.

(¢) and (d) According to information available with this Ministry, ICS has
selected a candidate to serve as the next Director on expiry of the term of the

current incumbent.
Talk on Indus Water issues with Pakistan

2414. SHRI K. R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that India has signaled to Pakistan that India is willing

to commence the talk on Indus Water issue;
(b) if so, the details thereof;

(c) whether it is also a fact that India has communicated to Pakistan that there
is no reason that the two countries could not sort out their differences on Indus

Water as they had in the past; and
(d) if so, the response from Pakistan in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) At the invitation of his Pakistan counterpart, the
Commissioner (Indus) of India will participate in the 113th meeting of Permanent
Indus Commission (PIC), scheduled to be held in Pakistan on 20-21 March 2017.
PIC was established in accordance with the Indus Waters Treaty (IWT), 1960 between
India and Pakistan. The Treaty mandates the PIC to maintain cooperative arrangement
for the implementation of the Treaty and to promote co-operation between the two
sides for the development of the waters systems. The Treaty also mandates the PIC to
meet at least once a year alternately in India and Pakistan. The forthcoming meeting
of PIC is a regular Treaty-mandated meeting. The IWT has been the cornerstone
of the sharing of waters of the river Indus and its tributaries between India and
Pakistan, and the Government remains committed to addressing all matters within
the Treaty’s purview bilaterally with Pakistan through appropriate mechanisms in
accordance with the IWT.
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Delay in issuing passports

2415. SHRI ANUBHAV MOHANTY: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that the issuance of general passport has slowed down
considerably and is not being received by the applicants within the stipulated time

fixed by Government;

(b) the number of passports issued on time and the number thereof not supplied
within the stipulated time during the last two years ending 31st December, 2016,

State-wise; and

(c) whether it is also a fact that the delay in issuing passports was due to police

verifications and if so, the measures adopted to speed up the process?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) No. The time taken for issue of passports
has been progressively reduced in recent years. The Ministry endeavours to issue
passports within the indicative time provided in the “Citizen’s Charter of Central
Passport Organisation of Ministry of External Affairs for Issuance and Delivery of
Passport Services 2016” provided the application is complete in all respects and a

clear police verification report, wherever required, has been received.

(b) A list indicating the time taken to dispatch passports during the last two years
is given in Statement (See below). The data has been provided RPO-wise instead of

State-wise as per the available format in the system.

(c) Delay in issuance of passports, if any, is attributable to various factors such as
non-receipt of police verification report within the stipulated time of 21 days; receipt
of incomplete police verification report, inability of the applicant in providing required
document(s), verification of document submitted by the originator, if needed, increase
in demand for passports; shortage of manpower in the Central Passport Organization,

to deal with the increasing demand for passport services etc.

The Government has taken several corrective steps to reduce delay in passport
issuance. As police verification of personal particulars and antecedents of applicants
is critical to passport issuance, passport offices keep in touch with police to expedite
Police Verification Reports. passport offices conduct Passport Melas at PSKs on
weekends from time to time for meeting high demand of passports. Passport Adalats,
on need basis, are also conducted by Passport Offices to redress passport service
grievances by dealing with citizens directly. Inspections of PSKs and passport offices

are conducted from time to time to improve service delivery.
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Launching of mPassport Police App for speedy submission of Police Verification
Report. The app would facilitate the field level verification officers to directly capture
the PV report into the system digitally. With the launch of this App, the need to
download and print the physical Personal Particular Form and Questionnaire would no
longer be required resulting in paperless end-to-end digital flow of the PV process,
further reducing the time required for completion of PVR, within the desired time

limit of 21 days.

The Ministry of External Affairs has made a policy w.e.f. 26 January, 2016 under
which first time passport applicants who furnish Aadhaar Card, Electoral Photo Identity
Card (EPIC), PAN Card and an affidavit in the prescribed format, will get faster
service, without payment of additional fees, subject to successful online validation of
Aadhaar. The passports under this liberal dispensation will be issued on Post-Police

Verification basis.



Statement

(4) Time taken to dispatch the passport for the passport dispatched from 01 Jan., 2015 to 31 Dec., 2015

RPO Name Dispatch  Dispatch in Dispatch in Dispatch in Dispatch in Dispatch in Dispatch in Dispatch in Total
on Same 1 days 2-3 days 4-7 days  8-14 days 15-21 days 22-30 days more than
Day 30 days
1 2 3 4 5 6 7 8 9 10
CPV Delhi 107 274 301 664 421 259 108 636 2,770
RPO Ahmedabad 5,996 734 18,252 84,677 86,716 1,03,933 1,34,725 1,09,180 5,44,213
RPO Amritsar 88 7,625 9,488 7,248 29,579 41,864 15,055 17,802 1,28,749
RPO Bangalore 444 26,349 1,06,424 88,492 65,579 68,181 89,498 1,73,448 6,18,415
RPO Bareilly 43 1,843 939 2,822 8,605 15,132 55,842 83,717 1,69,003
RPO Bhopal 2,311 5,363 9,090 12,649 20,638 33,694 37,433 41,364 1,62,542
RPO Bhubaneswar 436 2,839 6,745 7,338 7,770 16,442 18,993 42,745 1,03,308
RPO Chandigarh 8,285 3,481 17,868 77,030 43,402 1,17,029 1,17,309 58,090 4,42,494
RPO Chennai 14,405 58,841 53,040 30,203 64,939 79,564 48,444 54,765 4,04,201
RPO Cochin 63,828 10,822 4,771 16,271 86,952 33,326 81,588 94,989 3,92,547
RPO Coimbatore 18,233 11,373 3,489 4,795 29,489 27,984 16,350 17,918 1,29,631
RPO Dehradun 376 771 2,737 6,845 10,515 20,396 19,493 20,422 81,555
RPO Delhi 786 10,017 46,090 63,386 81,263 1,05,102 1,04,364 85,413 4,96,421
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Ghaziabad
Goa
Guwahati
Hyderabad
Jaipur
Jalandhar
Jammu
Kolkata
Kozhikode
Lucknow
Madurai
Malappuram
Mumbeai
Nagpur
Patna

Pune
Raipur
Ranchi

992
99
172
16,665
598
39,269
338
174
19,189
69
261
5,574
172
4,134
141
2,646
57
587

6,352
8,416
457
20,544
6,300
17,378
97
2,140
11,185
1,016
10,902
21,632
25,003
12,673
3,422
16,015
1,105
6,558

2,757
5,735
5,140
59,503
11,805
3,707
39
23,983
48,301
22,139
31,076
34,297
81,620
5,843
12,283
20,596
2,918
5,641

9,389
2,158
14,503
1,70,912
29,898
1,216
26
47,594
56,444
36,862
28,116
28,832
67,868
2,404
15,077
37,863
2,430
2,489

16,277
16,980
3,743
2,15,722
30,191
70,560
98
34,854
13,190
64,680
21,051
4,220
41,417
3,255
7,413
14,148
3,341
2,906

19,159
9,050
937
1,07,869
75,530
1,10,667
208
44,909
53,914
1,99,053
50,615
8,222
77,214
7,227
18,490
11,910
5,495
8,454

42,516
797
3,064
48,341
1,04,838
6,358
663
50,730
39,037
2,90,161
53,723
19,809
58,572
15,943
44,288
24,647
6,148
19,818

1,15,661
2,068
54,242
75,672
38,657
8,787
36,865
3,91,706
42,179
3,01,757
56,250
86,286
95,377
66,150
2,48,609
1,57,330
16,934
35,141

2,13,103
45,303
82,258

7,15,228

2,97,817

2,57,942
38,334

5,96,090

2,83,439

9,15,737

2,51,994

2,08,872

4,47,243

1,17,629

3,49,723

2,85,155
38,428
81,594
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1 2 3 4 5 6 7 8 9 10
RPO Shimla 888 1,099 1,279 1,730 1,365 1,464 3,143 29,789 40,757
RPO Srinagar 3,319 923 501 295 352 349 599 66,020 72,358
RPO Surat 8,092 14,513 12,884 18,687 54,959 33,456 17,236 16,222 1,76,649
RPO Thane 7,021 18,433 38,492 25,279 4,951 4,039 10,924 2,08,028 3,17,167
RPO Trichy 5,266 27,164 20,669 7,605 14,581 39,815 38,960 43,153 1,97,213
RPO Trivandrum 57,775 34,396 8,571 2,623 33,762 43,149 17,472 11,625 2,09,373
RPO Visakhapatnam 7,032 21,302 14,818 34,590 69,776 38,501 12,264 18,874 2,17,157
GranDp ToTAL 2,96,468 4,29,357 7,53,831 10,47,310  12,79,720  16,32,602 16,069,253  30,23,871 1,01,32,412
(B) Time taken to dispatch the Passport for the passport dispatched from 01 Jan., 2016 to 31 Dec., 2016
RPO Name Dispatch  Dispatch in Dispatch in Dispatch in Dispatch in Dispatch in Dispatch in Dispatch in Total
on Same 1 days 2-3 days 4-7 days  8-14 days 15-21 days 22-30 days more than
Day 30 days
1 2 3 4 5 6 7 8 9 10
CPV Delhi 25 26 10 80 191 66 25 18,930 19,353
RPO Ahmedabad 3,053 12,064 73,161 96,759 1,33,255 1,65,307 22,968 23,768 5,30,335
RPO Amritsar 117 8,653 10,431 6,215 33,948 48,029 13,224 5,293 1,25,910
RPO Bareilly 37 1,372 5,574 9,068 7,684 28,808 43911 14,335 1,10,789
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Bhopal
Bhubaneswar
Chandigarh
Chennai
Cochin
Coimbatore
Dehradun
Delhi
Ghaziabad
Goa
Guwahati
Hyderabad
Jaipur
Jalandhar
Jammu
Kolkata
Kozhikode
Lucknow

1,375
293
4,845
15,771
84,568
22,290
143
1,336
5,581
4,448
298
14,342
1,042
42,451
226
56
16,821
64

904
3,132
5,856
75,378
71,990
9,993
847
39,731
3,436
8,677
2,765
29,748
5,561
12,894
106
11,933
15,088

911

9,156
4,808
33,827
51,570
29,027
4,550
2,616
51,558
9,735
4,546
11,121
88,792
9,937
3,218
55
32,423
61,563
72,497

15,016
8,639
65,989
29,080
20,216
5,618
6,229
66,249
22,972
1,756
15,035
2,08,125
32,392
2,923
39
52,308
50,567
1,18,836

24,696
10,115
64,218
46,566
59,047
28,852

8,601
85,633
17,790

8,615

2,653

1,94,168
26,965
91,865

118
60,414
12,711
77,842

38,382 31,921
19,792 24,529
1,25,794 80,839
61,619 55,880

90,549 32,495

24,630 16,837
16,243 17,690
1,01,101 90,116
39,107 61,967
14,518 2,200
2,175 5,975
47,843 13,878

66,059 1,10,993
1,09,701 4,968
236 888
53,300 67,976
39,288 40,979
1,76,595 2,04,312

25272
36,359
48,838
81,631
19,317
20,706
15,992
86,936
47,802

3,497
58,222
70,784
51,996

7,977
41,118

2,52,878
47,668
75,902

1,46,722
1,07,667
4,30,206
4,17,495
4,07,209
1,33,476

68,361
5,22,660
2,08,390

48,257

98,244
6,67,680
3,04,945
2,75,997

42,786
5,31,288
2,84,685
7,26,959
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1 2 3 4 5 6 7 8 9 10
RPO Madurai 472 20,631 35,777 22,199 14,196 48,888 47,882 48,006 2,38,051
RPO Malappuram 16,066 27,370 26,954 22,519 3,213 11,317 19,708 74,594 2,01,741
RPO Mumbai 13,716 48,202 67,523 58,300 87,560 70,253 34,755 68,542 448,851
RPO Nagpur 1,876 11,852 8,541 6,143 6,896 12,403 19,057 49,844  1,16,612
RPO Patna 90 10,338 18,550 13,455 12,061 42,102 58,419 127,999  2,83,014
RPO Pune 3,632 13,986 28,652 38,950 13,704 29,721 52,204 99,904  2,80,753
RPO Raipur 362 3,016 3,519 2,229 2,994 4,846 6,608 18,358 41,932
RPO Ranchi 715 7,341 5,260 3,069 12,195 18,444 16,754 16,521 80,299
RPO Shimla 4,843 756 474 2,326 9,301 9,211 6,573 8,496 41,980
RPO Srinagar 1,886 294 96 141 210 533 2,684 53,304 59,148
RPO Surat 11,819 11,080 5,734 26,508 62,160 12,730 1,891 7,480  1,39,402
RPO Thane 7,700 45,147 29,807 13,578 15,936 33,184 51,559 1,18364  3,15.275
RPO Trivandrum 63,827 26,426 7,516 3,190 35,587 41,711 15,576 8,719  2,02,552
RPO Visakhapatnam 3,374 10,062 27,802 57,440 73,654 18,842 6,603 17316 2,15,093
RPO Bengaluru 343 23,512 1,06117  1,14,007 61,336 73,749 84,793  1,80485  6,44342
RPO Tiruchirappalli 11,873 32,033 17,417 6,214 10,572 26,716 33,585 49469  1,87,879
Graxp TOTAL 361,776 613,111 959,914 1224379 14,17,522 17,23,792  14,03,222  20,02,622  97,06,338
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Passport issuing centres in Post Offices

2416. SHRI N. GOKULAKRISHNAN: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government is planning to set up passport issuing centres in Post
Offices;

(b) if so, the details thereof;

(c) whether it is a fact that this service has already been started in several States
and if so, the details thereof;

(d) by what time such centres would be opened in Puducherry; and

(e) whether it is also a fact that centralized system for issuing of passports is

being introduced and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c¢) Yes. The Ministry of External Affairs
(MEA) and the Department of Posts (DOP) have decided to utilize the Head Post
Offices (HPO) in the various States as Post Office Passport Seva Kendra (POPSK) for
delivering passport related services to the citizens of the country. The pilot projects
for this joint venture between MEA and DOP was inaugurated on 25 January, 2017
at the Post Offices at Mysuru in Karnataka and at Dahod in Gujarat. The POPSK
at these two places have been running successfully since their inauguration. With the
successful operationalization of these two pilot projects, the Government has now
decided to scale up this programme by opening 83 more POPSKs taking the total
number of POPSK to 85. The list is given in Statement (See below).

Out of the 85 POPSK, sixteen POPSKs at Asansol, Bikaner, Dahod, Jamshedpur,
Kavaratti, Kota, Muzaffarpur, Mysuru, Pathanamthitta, Purnia, Raiganj, Rourkela,
Salem, Sambalpur, Udhampur and Vidisha have been inaugurated till 20 March, 2017.

The POPSK would be functioning like the other existing Passport Seva Kendra
(PSK). The process of issuing passports will not change after the opening of the POPSK.
Applicants, who apply for their passports online through the passport portal, can now
schedule an appointment and then visit the designated POPSK to complete the formalities
similar to those at the PSK necessary prior to the issue of the passport. The photographs,
biometrics and the supporting documents would be electronically captured at the POPSK
and the applicant will not have to revisit the POPSK prior to the issue of the Passport.

(d) A Passport Seva Kendra (PSK) is working in Puducherry. A POPSK at

Puducherry will be considered in the next phase.
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() The Passport Seva Project, currently being used, is a centralized system
for issue of passports. The Post Office Passport Seva Kendra (POPSK) would be
connected to the PSP centralized system for processing of applications submitted
at POPSK. The printing and dispatch of the Passports for applications, which are
received at POPSK, will be carried out at the Regional Passport Office (RPO) under

whose jurisdiction the POPSK would function.
Statement

List of total number of POPSKs in the country

S1. No. State Locations
1. Andhra Pradesh Kurnool
2. Andhra Pradesh Kadappa
3. Assam Silchar
4. Bihar Purnia
5. Bihar Gopalganj
6. Bihar Muzaffarpur
7. Bihar Bhagalpur
8. Bihar Siwan
9. Chbhattisgarh Surguja
10. Daman Daman
I1. Diu Diu
12. Dadra and Nagar Haveli Silvasa
13. Delhi East Delhi
14. Delhi Noth East Delhi,
15. Delhi North West Delhi
16. Delhi South Delhi
17. Delhi West Delhi
18. Goa South Goa
19. Gujarat Bhuj
20. Gujarat Palanpur
21. Gujarat Dahod
22. Haryana Hisar

[N}
hed

Haryana Karnal
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SI. No. State Locations
24. Haryana Faridabad
25. Himachal Pradesh Palampur
26. Himachal Pradesh Hamirpur
27. Jammu and Kashmir Leh
28. Jammu and Kashmir Udhampur
29. Jharkhand Jamshedpur
30. Jharkhand Dhanbad
31. Jharkhand Deoghar
32. Karnataka Belgaum
33. Karnataka Devangere
34. Karnataka Hassan
35. Karnataka Gulbarga
36. Karnataka Mysuru
37. Kerala Pathanamthitta
38. Kerala Kasargod
39. Lakshadweep Kavaratti
40. Madhya Pradesh Gwalior
41. Madhya Pradesh Satna
42. Madhya Pradesh Jabalpur
43. Madhya Pradesh Vidisha
44, Maharashtra Aurangabad
45. Mabharashtra Beed
46. Maharashtra Ghatkopar
47. Mabharashtra Mumbai North Central
48. Maharashtra Mumbai South Central
49. Maharashtra Jalgaon
50. Maharashtra Kolhapur
51. Maharashtra Pimpri Chinchwad
52. Odisha Rourkela
53. Odisha Sambalpur
54. Odisha Koraput
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SI. No. State Locations
55. Punjab Bhatinda
56. Punjab Gurdaspur
57. Punjab Patiala
58. Rajasthan Kota
59. Rajasthan Jaisalmer
60. Rajasthan Jhunjhunu
61. Rajasthan Bikaner
62. Rajasthan Jhalawar
63. Tamil Nadu Salem
64. Tamil Nadu Vellore
65. Telangana Mehbubnagar
66. Telangana Warangal
67. Uttar Pradesh Agra
68. Uttar Pradesh Allahabad
69. Uttar Pradesh Ayodhya
70. Uttar Pradesh Bijnaur
71. Uttar Pradesh Deoria
72. Uttar Pradesh Gautam Budh Nagar (NOIDA)
73. Uttar Pradesh Gazipur
74. Uttar Pradesh Jhansi
75. Uttar Pradesh Mathura
76. Uttar Pradesh Meerut
77. Uttar Pradesh Pilibhit
78. Uttar Pradesh Sultanpur
79. Uttarakhand Almora
80. Uttarakhand Haldwani
81. Uttarakhand Nainital
82. West Bengal North Kolkata
83. West Bengal Asansol
84. West Bengal Nadia

85. West Bengal Raiganj
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Indians expelled from USA

+2417. SHRI MAHENDRA SINGH MAHRA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Indians working in different cities of United States of America
(USA), at present;

(b) whether all these Indians have valid Visas;

(c) if so, the number of Indians who have been expelled from various cities of
USA;

(d) whether Government has discussed this matter with USA Administration; and
(e) if so, the issues on which talks were held?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) There are no authoritative figures available for
the number of Indians working in different cities in the United States and whether
they have valid visa. However, the estimated number of Overseas Indians in the US
1s 44,60,000. This includes 12,80,000 Non-Resident Indians and 31,80,000 Persons
of Indian Origin.

(c) to (e) GOI remains engaged with the US Government on all issues that

concern the safety, security and well being of Indian nationals in the US.

From time to time, Indian Embassy and Consulates in the U.S., upon the request
of the U.S. authorities, facilitate repatriation of undocumented immigrants after their
nationality verification. Since 2014, 576 undocumented Indian nationals have been

issued travel documents to enable their safe return to India.
Hate crimes against Indians abroad

2418. SHRI BHUPENDER YADAV: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the steps taken by Government to tackle the issue of hate crimes against
Indians abroad;

(b) whether Government provides any compensation or any rehabilitation support
to the families of such victims in India;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The safety and security of Indians abroad
is among the top diplomatic priorities for the Government of India. Missions and
Posts remain vigilant and closely monitor any incident of attack against Indians.
Such incidents are immediately taken up with the concerned authorities of local,
State and Union Administration as appropriate, to ensure that the cases are properly
investigated and guilty punished. In the USA, the Government also engages with the
US Congress for their support.

(b) to (d) Indian Missions and Posts abroad also render all possible consular
assistance to the Indian nationals, including emergency medical care, facilitating
boarding and lodging for those in distress, air passages to those stranded,
transportation of mortal remains, initial legal assistance in deserving cases, whenever
required. Government has established 24x7 help line in the Indian Missions/Posts

in these countries.
Cooperation with MCC of USA

2419. SHRI A. K. SELVARAIJ: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has joined hands with Millennium Challenger Corporation
(MCC) of United States of America to strengthen regional integration and connectivity,

particularly in the area of energy, trade and investment in Third World countries;
(b) if so, the details thereof;

(¢) whether USA and India have shared a strong commitment to promote
economic growth, development, regional cooperation and connectivity and the proposed
cooperation between MCC and Government's Development Partnership Administration

was also in line with that spirit; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) The Development Partnership Administration (DPA),
Ministry of External Affairs, Government of India, and the Millennium Challenge
Corporation (MCC) of USA have expressed their intention to cooperate for mutual
benefit through a Joint Statement issued on 13 January 2017. Based on their shared
vision of reducing poverty globally through sustainable economic growth, they intend
to cooperate with the goal of advancing their mutual interests to strengthen regional
integration and connectivity, particularly in the areas of energy, trade, and investment.

The collaboration may include the following topics and projects:—
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e Exchange of information and experience in relevant sectors or issues
pertaining to project development or implementation in partner countries

(mutually-identified countries or regions);

e Providing advisory or technical assistance to partner countries regarding
sector policy reform, project and sector management, project implementation,

and economic growth promotion strategies in relevant sectors;
e Facilitating site visits to cross-border or other relevant projects; and

e (Capacity building of partner countries.
Crackdown on illegal immigrants

2420. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government is aware of crackdown on illegal immigrants announced
by Government of the United States of America (USA);

(b) if so, Government’s response thereto;

(¢) whether any high level talk is being held with USA to see that Indian

nationals are not harassed or expelled;

(d) whether USA would continue to give exemptions to certain classes or
categories of people from enforcement and those illegal immigrants who arrived as

children there; and

(e) the details of the steps taken by Government to protect all such Indian

nationals?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (e) President Trump issued an Executive Order titled
“Enhancing Public Safety in the Interior of the United States” dated 25th January, 2017
which inter alia “directs agencies to employ all lawful means to ensure the faithful
execution of the immigration laws of the United States against all removable aliens”.
Subsequently, Department of Homeland Security (DHS) has issued two Implementation
Memorandums dated 20th February, 2017 which infer alia instructs all DHS personnel
to “initiate enforcement actions against removable aliens encountered during the
performance of their official duties.” Those who have been involved in any criminal
conduct or pose a risk to public safety or national security have been prioritized
for arrest and removal by the US Government. Exemption granted to undocumented

immigrants who entered the country as minors has not been impacted so far.
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The Government has taken up with the U.S. Government the matter of welfare
of Indian Diaspora in the U.S.. Our Embassy and Consulates in the U.S. are in
continuous dialogue with U.S. Authorities and local Indian Community groups to
address my emergent issues relating to Indian Diaspora. GOI remains vigilant to
developments impacting the lives of Indians in U.S. and will do everything possible

to safeguard their interests and welfare.

GOI does not encourage illegal migration of Indian citizens into other countries.
When requested by U.S. enforcement authorities, Indian Embassy and Consulates
in the U.S. facilitate issue of travel documents to undocumented Indians after due

verification of nationality, to enable their safe return to India.
Indian students in USA and UK

2421. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the number of Indian students studying in United States of America
(USA) and United Kingdom (UK) has come down recently, in view of anti-immigration

policy adopted there;

(b) if so, whether Government has taken up the matter with these countries
for relaxing the visa norms in favour of Indian students for training and taking up

employment; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) In the United States, a total of 165,918 students
from India were studying in 2015-16 academic year, as per the U.S. Institute of
International Education (IEE) data. This constituted an increase of 24.9% over the
previous year. There has been a consistent increase in the number of Indian students
in the U.S. during the last three years. Government of India remains engaged with
the United States Government and the Congress in regard to all issues relating to

the Indian students including their training and employment.

In the United Kingdom, 18,320 students were enrolled during 2014-15 as
compared to 29,900 in 2011-12, according to the data published by the UK Higher
Education Statistics Agency. The decline is mostly due to the termination of post-
study work visas for non-EEA (European Economic Area) nationals. This change

was introduced in 2012. As per the revised rules, post-study stay in the UK for
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students depends on the duration of their academic courses. For courses longer than
a year, post study stay up to 4 months is available while for courses less than a
year, post-study stay allowed is 2 months. These rules are not India-specific but

apply to all non-EEA nationals.

The issue of declining Indian students in the UK has been raised consistently
by the Government with the UK Authorities who have maintained that they welcome
Indian students to the UK and that there is no cap on the number of Indian students
coming to study in the UK. In July 2016, Government of the UK introduced a pilot
scheme that allows post-study stay up to six months for students applying for Masters
course in UK's top 4 Universities (Imperial College London, Oxford, Cambridge or

Bath universities).
Reforms in management of embassies and consulates

2422. DR. VINAY P. SAHASRABUDDHE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is any mechanism of seeking any feedback from Indians
staying abroad and also citizens of different countries about the functioning of Indian
embassies and consulates, in place and if so, the details of manners in which it is

being done and if not, the reasons therefor;

(b) what are the major reforms, if any, introduced in management of embassies

and consulates of India after May, 2015 and what is the nature of such reforms; and
(c) what has been the overall impact of these reforms so far?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The Government has been according high
priority to the feedback from non-resident Indians as well as citizens of different
countries including Persons of Indian origin. It has been using the social media
platform, suggestion boxes maintained by Indian Missions/Posts abroad, regular and
frequent interaction with Indian diaspora for getting the feedback. All the Indian
Missions/Posts abroad have a Twitter handle to institutionalize their engagement on
social media inter alia ensuring receipt of feedback and to ensure that help reaches

to all those who need it.

(b) and (c) Reforms in the management of Indian Missions/Posts abroad is a
continuous process. Ministry from time to time, issues instructions to all Indian
Missions/Posts abroad reiterating a more proactive approach by our Heads of Missions/
Posts in dealing with the problems faced by Indian nationals living in the country

of their accreditation.
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Indian Missions/Posts abroad are readily accessible to all Indian citizens within
their jurisdiction. The officials freely meet them with a view to provide assistance at
the time of emergency. There is also a designated nodal officer in each Mission/Post
abroad whose contact details/coordinates are prominently displayed in the concerned
website/within the chancery premises to enable Indian citizens to contact them during
emergencies round the clock. In all key Indian Missions/Posts abroad, a 24x7 Helpline
has been established to deal with issues of an urgent nature. Indian nationals residing
abroad are advised to register with the nearest Indian Mission/Post. This advice is also
printed on the passports of Indian nationals. Missions/Posts also keep in close touch

with Indian Community Associations and Groups in the countries of their accreditation.

A dedicated Community Welfare Wing has been established in many of the Indian
Missions/Posts abroad, headed by a senior India-based officer to exclusively cater to
Indian nationals in that country. These Wings are responsible for looking after all

aspects of welfare of Indian nationals residing abroad.
Road projects with neighbouring countries

2423. SHRIMATI RANEE NARAH: Will the Minister of EXTERNAL AFFAIRS
be pleased to state whether Government has taken up the construction of India-
Myanmar-Thailand trilateral highway, Bangladesh-China-India-Myanmar (BCIM)
economic corridor, the Asian Highway (AH-1), and the reopening of Stilwell Road

between India, Myanmar and China with China, Myanmar, Bangladesh and Thailand?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: Governments of India, Myanmar and Thailand
had agreed to cooperate in the construction of India-Myanmar-Thailand (IMT)
Trilateral Highway. Under this, Government of India is implementing two projects—
(i) construction of 69 Bridges, including approach roads on Tamu-Kyigone-Kalewa
section and (ii) construction/upgradation of road on Kalewa-Yargi section of the

Trilateral Highway in Myanmar.

Bangladesh, China, India and Myanmar have agreed to establish a Joint Study Group
(JSG) on strengthening connectivity in the BCIM region for closer economic, trade and
people-to-people linkages through the development of a BCIM Economic Corridor (BCIM
EC). Two meetings of the JSG have taken place so far and the joint study is underway.

India is party to the Inter Governmental Agreement on Asian Highway Network
which was adopted in November 2003 and ratified by India in May, 2006. The Asian
Highway (AH-1) is part of this network.

At present India is not engaged in any discussions with Myanmar and China on

re-opening of Stilwell Road.
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Passport offices operating in rented buildings

2424. SHRI RAJKUMAR DHOOT: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the number of passport offices/passport seva kendras operating from rented

buildings in different parts of the country and the rent paid during the last two years;

(b) whether Government has any proposal to shift these offices in its own
buildings;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) There are total 38 Passport Offices and 90
Passport Seva Kendras (PSKs) across the country. PSK operates under the control
of the respective Passport Offices.

22 Passport Offices at Ahmedabad, Bengaluru, Bareilly, Bhubaneswar, Chandigarh,
Cochin, Hyderabad, Jaipur, Kozhikode, Lucknow, Panaji, Patna, Raipur, Thane,
Visakhapatnam, Chennai, Surat, Mumbai, Delhi, Ghaziabad, Nagpur and Shimla and
3 PSKs at Bhubaneswar, Delhi and Panaji are functioning out of buildings owned
by the Ministry of External Affairs/Government of India. The Passport Office at
Vijayawada is operating out of the PSK premises provided by the Service Provider
without rental liability on MEA.

15 Passport Offices at Amritsar, Bhopal, Coimbatore, Dehradun, Guwahati, Jammu,
Jalandhar, Kolkata, Madurai, Malappuram, Pune, Ranchi, Srinagar, Thiruvananthapuram
and Trichy and 19 PSKs at Dehradun, Jammu, Ranchi, Raipur, Shimla, Srinagar, Aizwal,
Shillong, Imphal, Gangtok, Agartala, Itanagar, Dimapur, Gulbarga (Kalaburgi), Karimnagar,

Bhimavaram, Puducherry, Indore and Darbhanga are operating out of rented buildings.

The total rent paid on account of rented buildings during the last two years i.e.
2014-15 and 2015-16 was I 5,82,66,931/- and ¥ 5,72,29,317/- respectively.

(b) Yes.

(¢) The construction of Passport Office buildings is underway at Amiritsar,
Jalandhar and Pune. Ministry has already acquired a piece of land for the construction
of Passport Office buildings at Bhopal, Dehradun, Kolkata, Ranchi and Srinagar and

has initiated pre-construction activities on the acquired lands.

(d) Does not arise.
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Indians stranded in strife torn countries

2425. SHRIMATI VIPLOVE THAKUR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the details of Indian nationals stranded in various strife torn countries who
sought Government of India’s support during the last three years and the current

year, country-wise; and

(b) whether the Indian nationals seeking such support have been rescued and

brought back to the country and if so, the details thereof, country-wise?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The Government of India has accorded
the highest priority to ensure the safety and well-being of Indian nationals abroad. During
the last two years, the Government has undertaken evacuation of Indian nationals from
countries affected by war, internal strife and natural disasters. The Government has also
assisted in the repatriation of Indian nationals from abroad for various other reasons
including those caught in contingency situations, impacted by economic slowdown in
the Gulf region and facing difficulty due to employment related issues.

Information on the number of Indian nationals who sought the support of the
Government and the number of Indian nationals who were brought back to India
during the last three years and the current year is being validated and will be laid
on the Table of the House.

Compensation to displaced Indians

2426. SHRIMATI VIPLOVE THAKUR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the latest status of payment of compensation to Indians displaced from various
countries during the last three years and the current year;

(b) whether Government has approached the United Nations Compensation

Commission in this regard; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) The United Nations Compensation
Commission (UNCC) was set up by the United Nations in 1991 to process claims
and pay compensation to persons of various nationalities, including Indians, for losses
and damage suffered during the Gulf War in 1990-91. The final deadline for preferring
individual compensation claims with the UNCC was 1 January 1996.
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A Special Kuwait Cell (SKC) was established in the Ministry of External Affairs
in 1991 to facilitate processing of the individual compensation claims. On receipt,

all such claims were forwarded by the SKC to the UNCC for further processing.

The UNCC concluded the claims processing exercise in 2005 and the process
of payments to individuals was concluded in 2007.

The Governing Council of the UNCC did not agree to accept any individual
claims that were preferred beyond the prescribed deadline of 1 January 1996, despite

several requests by the Government of India.

The Governing Council of the UNCC has further notified that the Commission
would neither reconsider any resolved claims nor would it accept any new claims,
regardless of the circumstances. The UNCC has already wound up its office dealing

with processing of claims and their payment.
Action against illegal agencies sending Indians abroad

2427. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that Government has made it clear that it would take
strict action against illegal agencies that hire people for jobs abroad, especially in

West Asian countries;
(b) if so, the details thereof;

(c) whether it is also a fact that Government had already requested the countries
to recruit women as domestic helps only through agencies established by the State

Governments; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Complaints are received from time
to time by Government where unwary Indian emigrants have been sent for overseas

employment by illegal agents, on tourist visas.

On receipt of details of such illegal agents involved in unauthorized recruitment for
overseas employment, the same are forwarded to the concerned State/UT Government
and Police Authorities urging them to apprehend illegal agents and prosecute them on
the basis of complaints. This is necessary as ‘law and order’ is a State subject. On
receiving requests from these Governments/Police Authorities, the necessary Prosecution
Sanctions are issued by the Ministry enabling them to proceed for prosecuting the

accused illegal agents.
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As per the available records, number of cases forwarded to the State Governments

against illegal agents, and number of Prosecution Sanctions issued during 2016 are

as under:

Year Names of States/ Number of Number of Number of
UT Governments for cases referred cases in Prosecution
initiating investigation to State/UT which request Sanction

Governments received issued
for initiating for issue of
investigation Prosecution

Sanction

2016 Andhra Pradesh and 231 9 9
Telangana
Kerala 4 4
Maharashtra 2 2
Punjab 8 8
Rajasthan 4 4
Tamil Nadu 15 15
ToTtaL 42 42

In May 2016 Government had also issued Standard Operating Procedure to
be followed by States on receipt of complaints. Visual and Print Media campaigns
are also launched from time to time for promoting legal and safe migration and
encouraging emigrants to use the services of registered Recruiting Agents to avoid
being trapped by Illegal/fake agents.

(¢) and (d) In view of the complaints of exploitation and harassment by
unscrupulous agents and employers in the Gulf countries, the Government has
taken additional measures to safeguard the interests of female workers migrating to
Emigration Check Required (ECR) countries. As per extant guidelines, the minimum
age of Emigration Check Required (ECR) category female workers proceeding for
overseas employment to Emigration Check Required (ECR) countries is 30 years.
Their emigration for overseas employment is permitted only through following six
designated State-run recruitment agencies:—

(1) Non-Resident Keralites’ Affairs Roots (NORKA), Kerala;

(i) Overseas Development and Employment Promotion Consultant (ODEPC),
Kerala;

(iii) Overseas Manpower Corporation Ltd. (OMCL), Tamil Nadu;
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(iv) Uttar Pradesh Financial Corporation (UPFC), Uttar Pradesh;
(v) Overseas Manpower Company A. P. Ltd. (OMCAP), Andhra Pradesh; and

(vi) Telangana Overseas Manpower Company Limited (TOMCOM), Telangana.

In addition, Foreign employers have to deposit US $§ 2500 in the form of a
Bank Guarantee with the Indian Mission in case of female workers holding ECR

passports, which is returned when the emigrant returns safely.
Agreement for protection of Indian workers in Saudi Arabia

2428. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that an agreement is signed between India and Saudi

Arabia for protection of general category of workers from India;

(b) if so, the details thereof and to what extent this helps in protecting Indian

workers;

(c) whether the above agreement facilitates in expediting the cases filed against

our workers working in Saudi Arabia;
(d) if so, the details thereof; and

(¢) how many workers from India are working in Saudi Arabia, State-wise,

particularly from Telangana?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Yes. Ministry of External Affairs
has signed an agreement with Ministry of Labour of the Kingdom of Saudi Arabia
on 3rd April, 2016 with a validity of 5 years for recruitment of General Category

Workers from India. The agreement, inter-alia, envisages:

(i)  Adopting a standard employment contract for General Category Workers
with detailed terms and conditions of the employment, including the rights

and obligations of the employer and workers;

(i)  That the welfare and rights of General Category Workers employed in the
Kingdom of Saudi Arabia are promoted and protected in accordance with

the applicable laws, rules and regulations;

(i)  That the term ‘General Category Workers’ shall refer to all Indian nationals
employed in the Kingdom of Saudi Arabia through employment contracts

except domestic workers;
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(iv)  Recruitment of General Category Workers directly or through recruitment
agencies, offices or companies that are licensed/registered by their respective

Governments;

(v)  That recruitment agencies, offices or companies of both countries shall
not charge or deduct from the salary of the General Category Worker any
cost attendant to his/her recruitment and deployment or impose any kind

of unauthorized salary deductions;

(vi) That recruitment, hiring and placement takes place in accordance with

laws, rules and regulation applicable in India;

(vil) Authenticity of the Employment Contract by way of attestation of contracts
by Mission;

(viii) The right of recourses to competent authorities within a fixed time-frame
in accordance with applicable laws in case of contractual dispute between

both parties; etc.

(c) and (d) Yes. Recently, there were reports of Indian workers being affected
in the Kingdom of Saudi Arabia by the ongoing economic downturn due to fall
in crude oil prices. There were some layoffs due to closures or downsizing by
the companies to adjust to the current situation. Instances of unpaid salaries for a
few months were reported by a section of Indian workers employed in two major
companies Saudi Oger and Saad Group. Government of Saudi Arabia extended
assistance to the affected workers of these two companies including waiver of
fines on Igama (resident permit) related violations, providing exit visas and one
way return ticket to India. Saudi authorities also facilitated transfer of sponsorship,
wherever possible, for the affected workers from their present company to other
companies on gratis basis. A significant number of affected workers also availed
of transfer of sponsorship to other companies. Embassy has already handed over
the claim forms of the Indian workers to the Law Firm appointed by the Saudi
Labour Ministry, which in turn is fighting the case of all the aggrieved workers of
the Saudi Oger Company. All these procedures/formalities were completed by the
Embassy before repatriation of the workers. In Dammam also, the issue of legal
dues of the SAAD Group workers and Saudi Oger Workers have been referred to

the Saudi Government appointed law firm/lawyer.

(e) This Ministry maintains data relating to Emigration Check Required (ECR)
category passport holders proceeding for overseas employment to the 18 notified
ECR countries. The State-wise number of ECR category Indian workers, who have
been granted emigration clearance during the last three years, for employment to

Saudi Arabia, are given in Statement.
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Statement

State-wise details of emigration clearance granted to ECR passport holder
Indian emigrants who went to Kingdom of Saudi Arabia for employment

during the last three years

Sl. No. State 2014 2015 2016
1. Andaman and Nicobar Islands 29 8 0
2. Andhra Pradesh 8688 8875 1
3. Arunachal Pradesh 48 4 0
4. Assam 2723 2915 1
5. Bihar 45918 42956 2
6. Chandigarh 421 104 4
7. Chbhattisgarh 80 102 4
8. Dadra and Nagar Haveli 9 3 10
9. Daman and Diu 4 2 7
10.  Delhi 1270 1189 3
11.  Goa 264 195 59
12.  Gujarat 1627 1369 38
13. Haryana 460 678 41
14. Himachal Pradesh 308 275 153
15. Jammu and Kashmir 3075 3267 101
16.  Jharkhand 3977 3427 587
17. Lakshadweep 6 0 862
18.  Madhya Pradesh 830 1089 532
19.  Maharashtra 6266 5481 1341
20. Manipur 5 16 1927
21. Meghalaya 2 4 2284
22. Mizoram 0 2 3032
23.  Nagaland 6 11 710
24.  Odisha 2202 2278 1703

25.  Puducherry 62 82 1761
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Sl. No. State 2014 2015 2016
26.  Punjab 4955 4216 2739
27.  Rajasthan 18789 16190 1761
28.  Sikkim 6 0 4933
29.  Tamil Nadu 19817 14399 8561
30. Telangana 15039 10716 3571
31.  Tripura 295 1138 3003
32.  Uttar Pradesh 131428 128251 7457
33.  Uttarakhand 2018 3064 5700
34, West Bengal 29343 37279 28664
35. Karnataka 6935 4687 24005
36.  Kerala 22977 12371 59799

ToTaL 329882 306642 165356

Source: e-Migrate portal.
POPSKs in Tamil Nadu

2429. SHRIMATI SASIKALA PUSHPA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has identified any head post office in the district of
Tuticorin in Tamil Nadu to commence its Post Office Passport Seva Kendras (POPSKs)

in the current financial year;
(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Salem and Vellore have been identified
for opening of two POPSKs in Tamil Nadu. Out of these two, one POPSK has been
inaugurated at Salem on 07.03.2017.

There are eight Passport Seva Kendras in Tamil Nadu at Aminjikarai, Saligramam,

Tambaram, Coimbatore, Madurai, Tirunelveli, Thanjavur and Trichy.

There are four Passport Offices at Chennai, Coimbatore, Madurai and Trichy.
Opening of POPSK in the district of Tuticorin in Tamil Nadu is under the consideration

of the Government.
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Hate killing in USA

2430. SHRI D. KUPENDRA REDDY: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that a number of Indian techies are killed in the United

States of America and other foreign countries due to hate;
(b) if so, the details thereof;

(c) whether Government has taken up the issue with those countries to stop

such killings and to protect our countrymen; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Two Indians techies were shot
in Kansas (Texas), USA on 22 February 2017 resulting in tragic death of one of
them and the other sustaining injuries in the process. There are, however, no clear
indications to suggest that this was a hate crime against Indians in the United States
of America (USA).

(c) and (d) The Government has taken up this issue with the US Government
at very high-levels and conveyed our deep concerns. We have called for necessary
measures to ensure the safety and security of Indian Diaspora and expeditious
investigation into these incidents. The US Authorities have responded strongly and
assured us that they are working with all concerned agencies to ensure speedy justice.
There has been widespread condemnation of these incidents by the U.S. leadership,

both in the Administration and the Congress.

The safety and security of Indians abroad is among the top diplomatic priorities
for the Government of India. Missions and Posts remain vigilant and closely monitor
any incident of attack against Indians. Such incidents are immediately taken up with
the concerned authorities of local, State and Union Administration as appropriate, to
ensure that the cases are properly investigated and guilty punished. In the USA, the

Government also engages with the US Congress for their support.
Risk of deportation of Indian students from USA

2431. DR. K. V. . RAMACHANDRA RAO: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether more than ten thousand Telugu speaking students in the United
States of America (USA) working on Optional Practical Training (OPT) run the risk
of deportation; and
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(b) if so, whether Government would consider taking up their problems with
USA Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) There are no specific inputs to suggest that any
large group of Indian students staying legally in the U.S. are currently facing the
risk of deportation.

Government of India remains engaged with the United States Administration and
the Congress in regard to all issues relating to the Indian students including their

training and employment.
Religious persecutions

2432. SHRI RIPUN BORA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has any report on any religious persecutions taking place
in Afghanistan and Pakistan after 1947 and in Bangladesh after 1971 for which the

people of different religions had to come to India for shelter;
(b) if so, the details of religious persecutions taken place in those countries;

(c) the number of people who have come to India due to this, country-wise and

religion-wise; and

(d) the number of total Hindu Bengali families who are taking shelter in Assam

due to such persecutions?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) Government carefully monitors political and social
developments in India’s neighbourhood. It has taken up developments of concern as
appropriate with neighbouring Governments, including those of Afghanistan, Bangladesh
and Pakistan. Various religious minorities in Pakistan have over the years faced several
difficulties in practising their faiths. The Government has emphasized the need to ensure
the well being of religious minorities to obviate pressure resulting in their movement

to other countries, including India. There are not authoritative statistics in this matter.
Identification of post offices for passport services

2433. SHRI TIRUCHI SIVA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) the details of post offices that have been identified for passport services in

the country;
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(b) whether Government has undertaken any study to determine whether such
added responsibilities would hinder the efficiency of employees of post offices and
if so, the details thereof; and

(¢) whether Government proposes to deploy additional personnel to the post

offices for carrying duties pertaining to passport services?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The Ministry of External Affairs (MEA) and
the Department of Posts (DoP) have decided to utilize the Head Post Offices (HPO)
in the various States as Post Office Passport Seva Kendra (POPSK) for delivering
passport related services to the citizens of the country. The pilot projects for this joint
venture between MEA and DOP was inaugurated on 25 January, 2017 at the Post
Offices at Mysuru in Karnataka and at Dahod in Gujarat. The POPSK at these two
places have been running successfully since their inauguration. With the successful
operationalization of these two pilot projects, the Government has now decided to
scale up this programme by opening 83 additional POPSKs, taking the total number
of POPSK to 85. The list is given in Statement. [Refer to the Statement appended
to answer to USQ NO. 2416.] Out of the 85 POPSK, sixteen POPSKs at Asansol,
Bikaner, Dahod, Jamshedpur, Kavaratti, Kota, Muzaffarpur, Mysuru, Pathanamthitta,
Purnia, Raiganj, Rourkela, Salem, Sambalpur, Udhampur and Vidisha have been
inaugurated till 20 March, 2017.

(b) No.

(¢) Deployment of staff in Post Offices is an on-going process and is based on

the work load of a particular Post Office.
Home for homeless

2434. SHRIMATI RAJANI PATIL: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government proposes to introduce a scheme of land for landless

and home for homeless and if so, the details thereof;

(b) whether any proposal from States are pending with Government in this regard

and if so, the details thereof; and

(¢) the details of the steps taken by Government on the request of the States

for providing home for homeless during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) and (b) No such proposal
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has either been received from States or is under consideration of the Government.

(¢) ‘Land’ and ‘Colonization’ are State subjects and it is the responsibility of the
State/UT Governments to provide housing to all its citizens including those belonging

to vulnerable categories among the urban poor.

Government of India, however, through its earlier Schemes of Jawaharlal Nehru
National Urban Renewal Mission (JnNURM) and Rajiv Awas Yojana (RAY) has
extended Central assistance to States/UTs for providing housing with basic civic
amenities to urban poor. Government has also launched ‘Pradhan Mantri Awas
Yojana-(Urban)’ Mission on 25.06.2015 to provide central assistance to States/UTs

for addressing housing requirement of all urban poor including slum dwellers.

Details of houses constructed for the urban poor under IJnNURM/RAY/PMAY

(U) Mission during the last three years, are given in Statement.
Statement

Details of construction of houses for urban poor during the last three years
under schemes of JaINURM, RAY and PMAY (Urban)

(as on 14th March 2017)

Sl.  State/UT Central share Central share Houses Houses  Houses
No. Sanctioned Released  Sanctioned for completed occupied*

(X in crore) (X in crore) construction

1 2 3 4 5 6 7

1. Andaman and - - - - -
Nicobar Islands (UT)

2. Andhra Pradesh 2,903.65 400.56 1,96,006 9,097 20,593
3. Arunanchal Pradesh 77.39 57.80 3,072 320 244
4. Assam 0.04 24.99 2 1,488 2,335
5. Bihar 751.17 165.29 38,272 5,627 21,591
6. Chandigarh (UT) 0.04 4.78 2 2 9,664
7. Chhattisgarh 192.15 177.98 13,354 9,623 7,274
8. Dadra and Nagar 0.02 0.02 1 49 1

Haveli (UT)
9. Daman and Diu (UT) - - - - -
10.  Delhi (UT) 1.33 503.74 82 12,560 591

11. Goa 0.02 0.02 1 1 1
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1 2 3 4 5 6 7

12.  Gujarat 1,338.61 590.28 1,03,022 30,684 43,908
13. Haryana 208.84 133.51 5,019 2,048 1,769
14. Himachal Pradesh 16.27 15.18 1,685 754 350
15. Jammu and Kashmir - 30.48 92 3,751 5,286
16.  Jharkhand 213.45 131.79 24,034 6,528 6,787
17. Karnataka 781.29 464.77 36,862 12,474 14,332
18. Kerala 32.12 76.90 1,188 6,375 6,260

19. Lakshadweep (UT) - - - - -

20. Madhya Pradesh 744.43 321.60 56,453 18,529 14,667
21. Maharashtra 32.45 423.52 1,612 51,160 48,967
22. Manipur - 10.98 - 1,532 1,552
23. Meghalaya 0.02 4.50 2 422 161
24.  Mizoram 154.43 39.54 10,548 1,679 786
25. Nagaland 41.68 27.61 1,198 3,061 4,273
26. Odisha 318.53 163.77 19,858 5,789 5,436
27. Puducherry (UT) 0.13 0.13 7 895 878
28. Punjab 0.85 17.41 44 3,796 1,602
29. Rajasthan 410.05 383.58 35,869 30,982 35,071
30. Sikkim - 6.57 - 208 149
31. Tamil Nadu 597.56 366.07 40,468 46,822 36,006
32. Telangana 1,209.43 320.29 81,262 3,445 23,200
33. Tripura 78.00 30.75 5,714 634 634
34. Uttar Pradesh 156.64 166.05 3,382 20,969 19,779
35.  Uttarakhand 170.36 75.19 5,151 992 955
36. West Bengal 1,140.85 410.86 75,607 43,083 43,298

GranD ToTaL 11,571.81 5,546.51 7,59,869 3,35,379  3,78,400

*Houses occupied also includes for those houses which construction was completed in previous years.
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Employment opportunities in urban areas

2435. SHRI SURENDRA SINGH NAGAR:
SHRI PREM CHAND GUPTA:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether large scale migration to urban from rural areas is the main reason

for urban unemployment and if so, the details thereof;

(b) whether the development of economic opportunities in urban areas is not at

par with the extent of migration; and

(c) if so, the steps being taken by Government to create employment opportunities
and to improve the capacity of urban areas through rapid development of urban

manpower?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) and (b) Ministry of
Housing and Urban Poverty Alleviation does not have any data which supports the
contention that migration to urban areas from rural areas is the main reason for

urban unemployment.

(¢) This Ministry is implementing a Centrally Sponsored Scheme, namely,
“Deendayal Antyodaya Yojana-National Urban Livelihoods Mission (DAY-NULM)” to
reduce poverty and vulnerability of the urban poor houscholds by enabling them to
access gainful self-employment and skilled wage employment opportunities, resulting
in an appreciable improvement in their livelihoods on a sustainable basis. The Mission
has been extended to all statutory towns in the country in February, 2016. Besides,
the Government has increased public expenditure on Prime Minister’s Employment
Generation Programme (PMEGP) run by Ministry of Micro, Small and Medium
Enterprises. Government has also decided to strategically promote labour-intensive
manufacturing and expand employment opportunities by promoting tourism and agro-
based industries. A new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been
announced in the Budget for 2016-17 with the objective of promoting employment
generation. A new Ministry of Skill Development and Entrepreneurship has been
established to enhance skilling programme and to coordinate skilling activities across

Ministries.

+ Original notice of the question was received in Hindi.
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Credit linked subsidy scheme under PMAY

72436. SHRIMATI MISHA BHARTI:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) the details of credit linked subsidy schemes under the Pradhan Mantri Awas
Yojana (PMAY);

(b) whether Government has any record regarding financial assistance provided

under this scheme during the last two years;
(c) if so, the details thereof;

(d) whether Government has any proposal to increase financial assistance under

this scheme; and
(e) if so, the details thereof and Government’s response thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) to (e) Under Credit Linked
Subsidy Scheme (CLSS) {renamed as CLSS for EWS/LIG} component of Pradhan
Mantri Awas Yojana (Urban) {PMAY[U]}, beneficiaries of Economically Weaker
Section (EWS) and Low Income Group (LIG) not owning a pucca house anywhere
in India and seeking housing loans (for new construction and for addition of rooms,
kitchen, toilet etc. to existing dwellings as incremental housing) from Banks, Housing
Finance Companies and other such identified institutions are eligible for an interest

subsidy at the rate of 6.5% for a maximum tenure of 20 years w.e.f. 01.01.2017.

The credit linked subsidy is available only for loan amounts upto 6 lakh and
additional loans beyond 6 lakh, if any, are at non-subsidized rate. The interest subsidy
is credited upfront to the loan account of beneficiaries and the Net Present Value
(NPV) of the interest subsidy is calculated at a discount rate of 9%.

Government of India has recently launched a new Credit Linked Subsidy Scheme
to provide interest subsidy for housing loans to eligible beneficiaries belonging to
Middle Income Group (CLSS for MIG). The scheme will be implemented initially
in 2017 for a period of one year w.e.f 01.01.2017.

The Scheme covers two income segments in the MIG viz. annual household
income between I 6,00,001 to ¥ 12,00,000 (MIG-I) and annual household income

+ Original notice of the question was received in Hindi.
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between I 12,00,001/- to I 18,00,000/- (MIG-II). The interest subsidy under the new
scheme will be available to beneficiaries of MIG-I category and MIG-II for loan
amounts upto I 9,00,000/- and ¥ 12,00,000/-, respectively. The interest subsidy will
be at the rate of 4% and 3% on the principal amount of the loan for the MIG I
and MIG-II beneficiary, respectively and would be credited upfront to the housing
loan account of the beneficiary. Additional housing loans beyond ¥ 9,00,000/- and
T 12,00,000/-, respectively, if any, will be at non-subsidized rate.

The details of subsidy disbursed so far under CLSS for EWS/LIG, State-wise,

are given in the Statement.
Statement

State/UT-wise details of financial assistance provided under CLSS scheme
during last two year
(as on 14th March 2017)

Sl.  Name of the State/UT Loan Amount/ Central Subsidy Total Houses
No. Investment Released involved

® in crore)

1 2 3 4 5
States
1.  Andhra Pradesh 27.68 4.87 258
2. Bihar 6.09 1.12 67
3. Chhattisgarh 39.56 7.05 676
4. Goa 1.02 0.20 10
5. Gujarat 822.21 178.61 9,343
6. Haryana 28.69 4.55 236
7.  Himachal Pradesh 1.25 0.23 16
8. Jammu and Kashmir 0.65 0.14 10
9.  Jharkhand 3.73 0.60 39
10. Karnataka 54.70 10.46 587
11. Kerala 16.21 3.19 190
12.  Madhya Pradesh 108.77 22.92 1,406
13. Maharashtra 716.67 111.78 5,516
14.  Odisha 5.05 0.64 104
15.  Punjab 13.88 2.67 140
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1 2 3 4 5
16. Rajasthan 54.89 10.95 1,042
17.  Tamil Nadu 106.19 18.80 1,128
18. Telangana 39.13 6.74 344
19. Uttar Pradesh 76.25 13.59 772
20. Uttarakhand 3.83 0.76 47
21. West Bengal 31.06 5.96 321
SuB ToTAL 2,157.52 405.84 22,252

North East States

22. Arunanchal Pradesh - - _

23.  Assam 1.35 0.22 13
24.  Manipur 1.56 0.38 23
25. Meghalaya 1.43 0.24 16
26. Mizoram 1.26 0.26 28
27. Nagaland 0.20 0.02 1
28.  Sikkim 0.10 0.02 1
29. Tripura 0.46 0.08 4

Sus TotaL 6.36 1.21 86

Union Territories

30. Andaman and Nicobar - - _
Islands (UT)

31. Chandigarh (UT) 0.64 0.10 5
32. Dadra and Nagar Haveli 2.55 0.54 25
(U

33. Daman and Diu (UT) - - -
34. Delhi (UT) 18.01 2.72 200
35.  Lakshadweep (UT) - - -
36. Puducherry (UT) 1.20 0.27 14

SuB ToTAL 22.40 3.64 244

GranD TotaL 2,186.27 410.68 22,582
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Housing for BPL families

2437. SHRI P. BHATTACHARYA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of achievements of promoting housing and urban poverty alleviation

in the country, State-wise; and

(b) the action plan of Government to provide houses to every family belonging

to BPL category of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERIJIT SINGH): (a) and (b) ‘Land’ and
‘Colonization’ are State subjects and it is the responsibility of the State/UT Governments
to provide housing to all its citizens including those belonging to vulnerable categories

among the urban poor.

Government of India, however, through its earlier Schemes of Jawaharlal Nehru
National Urban Renewal Mission (JnNURM) and Rajiv Awas Yojana (RAY) has
extended Central assistance to States/UTs for providing housing with basic civic
amenities to urban poor. Government has also launched ‘Pradhan Mantri Awas
Yojana-(Urban)’ Mission on 25.06.2015 to provide Central assistance to States/UTs
for addressing housing requirement of all urban poor including slum dwellers. State-
wise details of houses constructed for the urban poor under JnNURM/RAY/PMAY

(U) Mission is given in Statement-I (See below).

This Ministry has also been implementing a Centrally Sponsored Scheme, namely,
Deendayal Antyodaya Yojana-National Urban Livelihoods Mission (DAY-NULM) to
reduce poverty and vulnerability of the urban poor households by enabling them to
access gainful self-employment and skilled wage employment opportunities, resulting
in an appreciable improvement in their livelihoods on a sustainable basis. The Mission
has been extended to all statutory towns in February, 2016. Financial progress and

physical achievements under DAY-NULM are given in Statement-II.



Statement-1

State/UT-wise details of Financial and Physical achievement in schemes of JuNURM, RAY and PMAY
(Urban) being implemented by Ministry of Housing Urban Poverty Alleviation (MoHUPA)

(as on 14th March 2017)

Sl.  Name of the State/UT Project Financial Progress (X in crore) Physical Progress (Nos)

No. Proposal Investment Central Central Houses Houses Houses Houses
Considered i, projects  Assistance  Assistance sanction for grounded for Completed  Occupied

involved Released  construction construction

1 2 3 4 5 6 7 8 9 10

States

1. Andhra Pradesh 2,442 13,023.58 4,056.64 1,679.98 2,74,404 1,26,938 68,375 55,304

2. Bihar 844 3,392.79 1,410.07 765.09 87,458 46,997 20,705 26,610

3. Chhattisgarh 533 3,232.46 802.73 548.12 58,586 43,793 25,078 16,792

4. Goa - 1.02 0.20 2.05 10 10 5 5

5. Gujarat 2,521 11,718.42 3,166.95 2,106.03 2,74,144 2,18,854 1,51,393 1,30,367

6. Haryana 315 640.14 441.40 338.17 17,444 16,300 13,618 11,054

7. Himachal Pradesh 97 210.88 110.49 66.07 4,360 3,348 860 486

8. Jammu and Kashmir 352 598.96 351.12 170.34 20,441 9,157 6,980 7,839

9. Jharkhand 325 1,896.23 844.20 472.94 54,559 52,589 10,975 10,867
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1 2 3 4 5 6 7 8 9 10
10. Karnataka 1,756 6,406.76 2,647.03 1,204.45 1,60,204 76,427 55,501 46,512
11. Kerala 536 1,096.48 631.66 458.82 58,919 40,736 35,499 35,823
12. Madhya Pradesh 849  14,512.00 3,214.45 1,060.67 2,19,924 96,334 38,817 34,056
13. Mabharashtra 6,122 19,335.27 5,058.88 3,729.54 2,99,650 1,74,014 1,43,237 1,02,622
14. Odisha 410 2,390.60 1,028.57 490.45 61,553 32,015 13,802 12,592
15. Punjab 474 1,341.07 670.51 207.21 49,674 7,371 6,308 3,392
16. Rajasthan 1,118 3,688.62 1,278.67 1,008.61 80,763 70,078 44,420 41,282
17. Tamil Nadu 3,855 11,101.37 4,902.03 2,182.53 3,55,135 1,84,249 1,22,228 1,13,732
18. Telangana 2,079 6,913.36 2,144.45 1,422.32 1,65,701 89,226 76,581 57,079
19. Uttar Pradesh 2,678 3,663.16 1,884.54 1,789.25 1,03,884 87,914 75,438 62,970
20. Uttarakhand 177 640.35 283.60 195.41 11,767 7,292 3,702 2,697
21. West Bengal 4,309  10,021.81 4,441.18 2,831.40 3,16,642 2,08,085 1,65,972 1,65,360
SuB TotaL 31,793 1,15,82532  39,369.38  22,729.46  26,75,222  15,91,727  10,79,494 9,37,441
North East States
22. Arunanchal Pradesh 76 169.05 141.86 120.09 2,778 2,708 420 244
23. Assam 177 899.02 513.02 126.43 30,936 5,892 3,482 3,041
24.  Manipur 104 351.44 222.51 95.18 13,827 4,200 4,095 4,095

0] SLoMSUY UdNLIY ]

[VHAVS VAIVY]

suonysangy paLivisun



25. Meghalaya 67 67.61 41.87 52.34 1,280 1,277 888 366
26. Mizoram 139 348.48 273.55 125.46 13,502 3,216 3,091 2,013
27. Nagaland 218 540.07 376.17 223.69 19,825 7,320 5,305 4,274
28.  Sikkim 53 53.59 47.00 47.00 294 294 261 150
29. Tripura 84 1,323.81 773.45 369.40 49,276 35,229 3,526 3,376
Su TotaL 919 3,753.08 2,389.43 1,159.59 1,31,718 60,136 21,068 18,159
Union Territories
30. Andaman and Nicobar 10 9.88 8.90 5.53 - - - -
Islands (UT)
31. Chandigarh (UT) 669 669.66 301.05 379.13 17,701 17,701 17,701 12,531
32. Dadra and Nagar 7 34.71 15.92 3.88 972 169 119 119
Haveli (UT)
33. Daman and Diu (UT) 2 2.26 1.23 0.29 62 14 14 14
34. Delhi (UT) 2,555 2,573.18 1,165.77 1,123.37 55,624 55,624 31,527 1,966
35. Lakshadaweep (UT) - - - - - - - -
36. Puducherry (UT) 61 90.56 48.09 45.35 2,276 1,556 1,401 882
Su TotaL (UTs) 3,304 3,380.27 1,540.95 1,557.55 76,635 75,064 50,762 15,512
GranDp ToTAL 36,016 1,22,958.66  43,299.76  25,446.59  28,83,575  17,26,927  11,51,324 9,71,112
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Statement-I11

(A) Details of financial progress and physical achievements under DAY-NULM

States Allocation Released Allocation Released Allocation Released
2014-15 2014-15 2015-16  2015-16  2016-17 2016-17

1 2 3 4 5 6 7

1. Andhra Pradesh  5573.83  4034.00  5108.83 1500.00  5714.45 5630.43

2. Bihar 4518.44 0.00 434427 257299 592587 2237.79
3. Chhattisgarh 2201.69 148791  2193.65 1778.51  2526.46 1346.44
4. Goa 10932.87  6354.10 335.04 0.00 81.97 23.27
5. Gujarat 91.94 62.11 9512.12 0.00  6333.81 0.00
6. Haryana 357139  1607.60  3266.92 0.00  2321.96 0.00
7. Himachal Pradesh ~ 250.13 604.45 254.40 250.00 451.78 356.23
8. Jammu and 1449.95 998.98 1268.49 0.00 565.22 0.00
Kashmir
9.  Jharkhand 3295.80  1012.55  2931.05 1461.32 1749.12 1536.30
10. Karnataka 9484.48  6347.11 8729.16 989.80  6735.75 0.00
11. Kerala 1855.84 0.00  5887.53 0.00  2096.59 0.00

12. Madhya Pradesh ~ 7812.59 515837  7415.11 500.00  6491.10 2364.89

13.  Mabharashtra 22814.89 12853.86 18775.98 0.00 10165.56 0.00
14. Odisha 2308.77 1808.46  2587.66 1321.59 1927.42 656.18
15. Punjab 3846.35 0.00 384220 0.00 1717.37 0.00
16. Rajasthan 6532.15  4201.04  6298.81 0.00  3760.52 791.56
17. Tamil Nadu 10730.45  6439.54 12901.06  5786.17 10327.03 5844.70
18. Telangana 5692.60 0.00  5317.36  3988.02 1990.76 470.13
19. Uttarakhand 962.76 0.00 1126.65 507.68 1040.26 538.10

20. Uttar Pradesh 15797.72  4655.31 16439.73 1741.92  10328.95 2265.54
21. West Bengal 1047440  5372.61 10749.08 0.00 567891 830.79
UTs with Legislature

22. Delhi 5353.04 0.00  3751.85 0.00  2365.25 0.00
23.  Puducherry 342.12 0.00 195.46 0.00 282.06 279.00
UTs without Legislature

24. Andaman and 55.08 0.00 18.96 0.00 13.29 106.31

Nicobar Islands
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1 2 3 4 5 6 7
25. Chandigarh 537.58 282.32 135.65 0.00 139.84 92.69
26. Dadra and 50.09 0.00 21.22 0.00 12.18 0.00

Nagar Haveli

27. Daman and Diu 34.80 0.00 24.16 0.00 7.02 0.00
NE States

28. Assam 5375.77 0.00  8077.07 0.00  4412.57 0.00
29. Arunachal 716.53 193.87 582.79 146.26 532.02 0.00

Pradesh

30. Manipur 1018.54 83743  1531.76 311.39  1391.26 0.00
31. Meghalaya 799.26 420.34  1093.43 0.00 432.55 0.00
32. Mizoram 1307.05 851.52  1049.95  1032.05  2931.07 2092.58
33. Nagaland 953.84 532.25  1048.47 0.00  1223.26 845.30
34. Sikkim 276.91 152.21 282.02 84.63 218.86 96.80
35. Tripura 1261.65 946.24  1765.52 0.00  1070.10 0.00

GraAND ToTAL 148281.30 67214.18 148863.41 2397233 102962.19  28405.03




(B) Physical targets/achievements during 2014-15 under NULM

(As on 31.03.2015)

Sl.  Names of the Social Mobilisation and Institution Employment through Skills Training and Self-Employment
No. States/UTs Development (SM&ID) Placement (EST&P) Programme (SEP)
No. of Self-Help No. of SHGs for No. of members Placement of Skill No. of beneficiaries

Groups (SHGs) given Revolving trained trained beneficiaries assisted for setting
formed Fund (RF) up Individual/Group

Micro Enterprises

Target Achievement Target Achievement Target Achievement Target Achievement Target Achievement

1 2 3 4 5 6 7 8 9 10 11 12

1. Andhra Pradesh 1504 4924 1128 2000 18800 429 9400 182 2255 2159
2. Arunachal Pradesh 193 23 145 0 2500 823 1250 0 290 20
3. Assam 1450 0 1088 0 18200 0 9100 0 2175 0
4.  Bihar 1219 2220 914 1366 15300 0 7650 0 1828 0
5. Chhattisgarh 594 2719 445 473 7500 4090 3750 655 891 933
6. Goa 25 1 19 0 300 91 150 0 37 0
7. Gujarat 2949 165 2212 0 36900 0 18450 0 4424 0
8. Haryana 963 98 723 109 12000 433 6000 282 1445 181
9.  Himachal Pradesh 67 490 51 0 850 1126 425 0 101 316
10.  Jammu and Kashmir 391 179 293 0 4900 5089 2450 0 587 3
11.  Jharkhand 889 1019 667 15 11000 0 5500 0 1334 0
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12.
13.
14.

16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.

Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand
West Bengal

Andaman and

Nicobar Islands

2559
501
2108
6154
275
216
353
257
623
1038
1762
75
2895
1536
340
4262
260
2826

3029

2051
3009
512
13
1152
100
2500

1041

17071
3035

467
88
1786

1919
375
1581
4616
206
162
264
193
467
778
1322
56
2171
1152
255
3196
195
2119
11

4200

32

668

1152
36
500

3530
2741

1849

32000
6300
26400
76900
3500
2700
4400
3300
7800
12500
22000
900
36200
19200
4200
53300
3300
35400
200

5502
0
30104
0

422
465
5287
4780

316

94894
2378

24054
0

16000
3150
13200
38450
1750
1350
2200
1650
3900
6250
11000
450
18100
9600
2100
26650
1650
17700
100

0

2337

52988
2628

2083

3838
751
3161
9232
412
323
529
386
934
1556
2643
112
4342
2303
511
6392
390
4238
22

3839

3555
812

21
376
310
571

87

19569
389

2026
256
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1 2 3 4 5 6 7 8 9 10 11 12
31. Chandigarh 145 80 109 0 1800 771 900 94 218 26
32. Dadra and Nagar 14 0 10 0 200 0 100 0 20 0
Haveli
33.  Daman and Diu 9 0 7 0 150 0 75 0 14 0
34.  Delhi 1444 0 1083 0 18000 983 9000 0 2166 0
35.  Puducherry 92 0 69 0 1100 0 550 0 138 0
TotaL 40000 47772 30000 18677 500000 182037 250000 63115 60000 35449
(C) Physical targets/achievements during 2015-16 under NULM
(As on 31.03.2016)

SI. Names of the Social Mobilisation and Institution Employment through Skills Training and Self-Employment
No. States/UTs Development (SM&ID) Placement (EST&P) Programme (SEP)
No. of Self-Help No. of SHGs for No. of members Placement of Skill No. of beneficiaries

Groups (SHGs) given Revolving trained trained beneficiaries assisted for setting
formed Fund (RF) up Individual/Group

Micro Enterprises

Target Achievement Target Achievement Target Achievement Target Achievement Target Achievement

1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 1031 4242 773 4901 10310 17051 5155 3116 1031 5465
2. Arunachal Pradesh 118 505 89 0 1176 0 588 0 118 0
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Assam

Bihar
Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

1630

877

443

68

1920

659

51

256

591

1762

1188

1496

3789

309

221

212

212

522

208

3501

6809

1395

40

253

557

608

1435

1192

3870

3088

679

731

491

1004

1223

658

332

51

1440

494

38

192

443

1322

891

1122

2842

232

166

159

159

392

0

2431

3270

10

25

533

53

138

1249

3014

1136

1316

280

670

16299

8767

4427

676

19195

6593

513

2560

5915

17615

11881

14964

37890

3091

2207

2119

2116

5222

17054

15930

91

4589

2176

5089

2279

22832

42597

3760

647

15

1712

1310

23700

8150

4384

2214

338

9598

3297

257

1280

2958

8808

5941

7482

18945

1546

1104

1060

1058

2611

0

90

3513

226

196

254

3527

4307

691

1630

877

443

68

1920

659

51

256

591

1762

1188

1496

3789

309

221

212

212

522

625

4200

628

385

94

545

510

4372

14668

3802

15

310

2134
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1 2 3 4 5 6 7 8 9 10 11 12
21.  Punjab 775 714 581 0 7753 0 3877 0 775 299
22. Rajasthan 1271 3688 953 915 12711 6933 6356 0 1271 1883
23.  Sikkim 57 0 43 0 569 190 285 0 57 3
24.  Tamil Nadu 2603 4801 1952 2411 26034 9554 13077 6262 2603 8527
25.  Telangana 1073 3373 805 5725 10730 8817 5365 3718 1073 1490
26. Tripura 356 0 267 0 3563 0 1782 0 356 0
27.  Uttar Pradesh 3318 10778 2489 513 33175 37140 16588 0 227 8278
28.  Uttarakhand 227 169 170 2 2274 6294 1137 0 3318 615
29.  West Bengal 2169 3999 1627 7505 21691 20980 10846 6322 2169 143
30. Andaman and 6 0 5 0 59 0 30 0 6 0

Nicobar Islands
31. Chandigarh 42 55 32 28 421 3333 211 1436 42 28
32. Dadra and Nagar 7 0 5 0 66 0 33 0 7 0
Haveli
33. Daman and Diu 7 0 5 0 75 0 38 0 7 0
34.  Delhi 757 0 568 0 7571 0 3786 0 757 0
35.  Puducherry 39 0 29 0 394 0 197 0 39 0
TotaL 30062 58186 22549 36125 300622 254073 150382 33664 30062 59024

0] SA2MSUY UDNLLY TST

[VHAVS VAIVY]

suonysangy paLivisun



(D) Physical targets/achievements during 2016-17 under NULM 28.02.2017

SI.  Names of the Social Mobilisation and Institution Employment through Skills Training and Self-Employment
No. States/UTs Development (SM&ID) Placement (EST&P) Programme (SEP)
No. of Self-Help No. of SHGs for No. of members Placement of Skill No. of beneficiaries
Groups (SHGs) given Revolving trained trained beneficiaries helped to set
formed Fund (RF) up Group/Micro
Enterprises

Target Achievement Target Achievement Target Achievement Target Achievement Target Achievement

1 2 3 4 5 6 7 8 9 10 11 12

1. Andhra Pradesh 1943 3112 1388 10098 18353 23891 12847 9690 1943 7993
2. Arunachal Pradesh 181 36 129 0 1500 1162 1050 0 181 0
3. Assam 1500 1976 1071 996 14172 5385 9920 5 1500 114
4.  Bihar 2014 2669 1439 1795 19032 12708 13322 176 2014 265
5. Chhattisgarh 859 4865 613 3148 8114 9982 5680 2289 859 3052
6. Goa 28 5 20 41 263 583 184 0 28 3
7. Gujarat 2153 4140 1538 2280 20342 7501 14239 239 2153 1588
8. Haryana 789 113 564 30 7457 1183 5220 0 789 233
9.  Himachal Pradesh 154 187 110 59 1451 85 1016 0 154 106
10.  Jammu and Kashmir 192 319 137 328 1815 0 1271 0 192 250
11.  Jharkhand 595 1982 425 558 5618 35318 3933 0 595 431
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1 2 3 4 5 6 7 8 9 10 11 12
12.  Karnataka 2290 557 1635 299 21633 9673 15143 346 2290 588
13.  Kerala 713 2067 509 6586 6734 270 4714 0 713 245
14.  Madhya Pradesh 2207 3052 1576 2678 20847 44432 14593 12885 2207 8335
15.  Maharashtra 4000 3524 2800 2990 32650 25557 22855 156 3600 3588
16.  Manipur 473 68 338 149 3000 68 2100 0 473 17
17.  Meghalaya 147 38 105 0 850 369 595 0 147 7
18.  Mizoram 250 138 214 126 6800 3476 4760 0 850 221
19.  Nagaland 300 0 255 0 3500 415 2450 0 416 0
20.  Odisha 655 7713 468 218 6190 4111 4333 745 655 1926
21.  Punjab 584 1062 100 94 5516 544 3861 0 584 107
22.  Rajasthan 1278 1998 913 2599 12078 6114 8455 0 1278 1303
23.  Sikkim 25 13 10 0 703 2067 492 0 74 0
24. Tamil Nadu 3510 2373 2507 1050 15000 0 10500 0 3510 2162
25.  Telangana 677 3689 483 2088 6394 1351 4476 792 677 1303
26.  Tripura 350 454 260 154 3437 0 2406 0 364 30
27.  Uttar Pradesh 4594 4709 3080 2131 57205 152691 40044 12195 3765 3834
28.  Uttarakhand 354 316 250 91 3341 2369 2339 1185 354 645
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29.  West Bengal 1930 5086 1379 6664 18239 19243 12767 2120 1930 2275

30. Andaman and 5 0 3 0 43 0 30 0 5 0
Nicobar Islands

31. Chandigarh 48 66 34 28 449 529 314 30 48 64

32. Dadra and Nagar 4 0 3 0 39 0 27 0 4 0
Haveli

33. Daman and Diu 2 0 2 0 23 0 16 0 2 0

34. NCT of Delhi 100 0 574 0 7596 0 5317 0 550 0

35.  Puducherry 96 0 68 0 300 0 210 0 96 0
ALL INDIA 35000 56327 25000 47278 330684 371077 231479 42853 35000 40685
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Geo-tagging of houses under PMAY

2438. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government has started geo-tagging of houses/construction sites under
the Pradhan Mantri Awas Yojana (PMAY);

(b) if so, the details thereof;

(c) the details regarding the advantages that may accrue by such geo-tagging;
and

(d) whether geo-tagging would help in prevention of misuse of facility of affordable
housing being offered by Government and ensure that benefits of the scheme reach
the eligible individuals and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) Yes, Sir.

(b) to (d) This Ministry has entered into a Memorandum of Understanding (MoU)
with National Remote Sensing Centre (NRSC), ISRO, Hyderabad, for tracking physical
progress of every single house constructed under the Beneficiary-led Construction
(BLC) Component of Pradhan Mantri Awas Yojana (Urban) Mission [PMAY(U)].
NRSC has developed a Bhuvan-MoHUPA Geo-Portal wherein NRSC has provided
a mobile application for taking geotagged photographs and uploading them to the
Bhuvan-MoHUPA Geo-Portal. Management Information System (MIS) under PMAY (U)
Mission has further been integrated with this Bhuvan-MoHUPA Geo-Portal of NRSC
for monitoring the progress of individual houses at various stages of construction
[viz. foundation, lintel, roof, and completion along with the comments of surveyor].
Geo-tagging has further been linked with release of subsequent installments under
BLC Component of the Mission.

Accessible housing for disabled people

2439. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether any assessment has been conducted regarding the lack of accessible
housing for disabled people and if so, the details thereof;

(b) whether Government has issued any guidelines to ensure that all housing
projects by public and private agencies comply with the requirement of accessibility
to disabled people and if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) to (c) No, Sir. Ministry of
Housing and Urban Poverty Alleviation has not conducted any assessment regarding
the lack of accessible housing for disabled people.

The National Urban Housing and Habitat Policy (NUHHP): 2007, however,
advocates special efforts for catering to the needs, inter alia, of disabled persons
and other vulnerable sections of the society in relation to housing and access to

basic services.

The Pradhan Mantri Awas Yojana (Urban) emphasizes that preference in allotment
of houses may be given, inter alia, to physically handicapped persons, senior citizens
and other weaker and vulnerable sections of the society. The guidelines further provide
that while making allotments, the families with persons with disability and senior

citizens may be allotted houses preferably on the ground floor or lower floors.
Residential units under Housing for All in Delhi

12440. SHRI PARVEZ HASHMI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the number of residential units proposed to be constructed under the Housing
for All scheme in Delhi by the year 2022 along with the locations thereof;

(b) the details of categories of residential units being constructed under the above

scheme; and

(¢) whether any special provision is being made under this scheme for the
poorest of poor and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) to (¢) In pursuance of
the Government’s vision of facilitating housing for all by 2022, the Government is
implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] Mission with the
aim to provide assistance to all States/UTs including NCT of Delhi for addressing the
housing requirement of slum dwellers and other urban poor of Economically Weaker
Sections (EWS) and Low Income Group (LIG) Categories.

For participating in this Mission, as a first step, the States and UTs are required to
sign Memorandum of Agreement (MoA) with this Ministry by agreeing to implement
six mandatary conditions with timelines. The Government of National Capital Territory

of Delhi has so far not signed the MoA with Government of India.

+ Original notice of the question was received in Hindi.
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Missing of JNU student

2441. SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that still there is no trace of Najeeb, the JNU student

who got missing from the campus;
(b) if so, the details thereof;
(c) whether anybody accused in the assault on Najeeb has been arrested;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (¢) The JNU has
reported that Mr. Najeeb Ahmed has not returned to his hostel till date. He left
his hostel on 15th October, 2016 without any information. A missing report was
lodged with Delhi Police on 15.10.2016 and subsequently a case of kidnapping
was registered on 16.10.2016 vide FIR No. 523/2016 at Vasant Kunj (North)
Police Station. The case has been transferred to Crime Branch of Delhi Police on

11.11.2016 for investigation.
Funds under sub-components of SSA

2442. SHRI V. VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the allocation and expenditure of funds under different sub-components of

Sarva Shiksha Abhiyan during the last three years;

(b) the percentage of funds allocated and spent for promoting inclusive education

under SSA during that period;

(c) whether there is a gap between funds allocated and spent under different

components under SSA; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (d) Under the Sarva
Shiksha Abhiyan (SSA), the Central share is released in lump-sum directly to States
and UTs Governments and the component-wise releases are not made. Further,

due Central share is released in accordance with approved Annual Work Plan and
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Budget (AWP&B) of States and UTs and the releases are subject to, amongst other
thing, the mandatory submission of the requisite documents such as utilization
certificate, progress report, audit report, the release of commensurate State share
by States and the availability of budgetary resources at the Budget Estimate/
Revised Estimate stage. The funds released as Central share/State share are utilized
for the implementation of approved interventions and the components, including
for promoting Inclusive Education, of the SSA Programme for universalization
of elementary education. The State-wise details on allocation, release of Central
share and expenditure under SSA during the last three financial years and current

year are given in the Statement.



Statement

The State-wise details on allocation, release of Central share and expenditure under SSA during

the last three years and current year

0] StomSuy uapLiy (91

2013-14 & 2014-15 ® in lakhs)
SI.  Name of the State 2013-14 2014-15

No. Allocation Release of Expenditure Allocation Release of Expenditure

(Including State Central Share (Including State (Including State Central Share (Including State
Share) Share) Share) Share)

1 2 3 4 5 6 7 8
1.  Andhra Pradesh 308847.62 174715.39 281301.52 286775.47 154566.68 220151.96
2. Arunachal Pradesh 30348.81 19261.85 27951.01 41573.46 33607.83 35417.42
3. Assam 160590.30 131820.73 111710.54 180927.56 97782.17 154779.39
4. Bihar 693581.77 261013.11 464515.23 802157.80 216336.05 549982.34
5. Chhattisgarh 162588.24 76699.64 140262.60 146266.71 92705.34 170940.10
6. Goa 2451.22 1333.57 2122.60 2577.08 1310.38 2301.07
7. Gujarat 137400.94 80559.63 110874.10 140821.83 78476.48 126367.05
8. Haryana 74277.14 35088.42 62677.23 93301.66 42110.65 77111.15
9. Himachal Pradesh 21505.39 11453.10 19799.95 25065.25 12547.30 22157.43
10. Jammu and Kashmir 167731.59 89143.50 111710.53 178530.32 51276.51 68657.21
11.  Jharkhand 130241.50 45010.71 81742.33 193794.50 75775.18 130830.03

[VHAVS VAIVY]

suonysangy paLivisun



12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.

Karnataka
Kerala
Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand
West Bengal

Andaman and Nicobar

Islands

118216.08
40294.21
369535.47
141693.55
29552.96
40028.62
19302.59
22171.50
159217.27
73953.65
337217.81
6057.08
152945.36

20128.42
917830.57
40428.97
362860.28
1385.28

65371.33
20800.66
200408.56
65653.65
13193.93
28340.86
10657.69
15803.02
73956.08
38323.72
242488.70
4195.08
96827.48

15991.09
466698.04
22043.51
153196.42
612.35

91639.05
40560.00
342673.13
103800.01
21941.80
32342.29
12842.05
17151.36
108390.20
64292.06
354100.45
4551.71
178541.42

19083.48
848713.69
36494.51
284664.48
733.46

133978.35
43109.17
449489.52
143914.77
32181.27
40632.71
21046.25
29834.27
192326.54
85356.37
483635.95
6057.89
198987.49
195982.92
23075.82
882045.88
51885.58
476627.83
1031.98

66213.52
21844.02
149094.91
58288.54
21465.80
20404.51
14739.69
20568.72
66695.31
36215.98
248041.55
4526.13
135819.79
81406.88
19800.13
449867.53
22880.56
97240.30
147.21

103546.41
27164.26
275475.85
119545.19
23629.08
26368.72
13034.86
15350.76
137715.57
64378.84
425261.03
4819.66
178546.68
104426.68
21878.04
780113.36
37138.60
250940.93
609.12

0] SUdIMSUY UDJILAY
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1 2 3 4 5 6 7 8
31. Chandigarh 5803.19 3009.26 5179.60 6909.78 3893.53 6436.30
32. Dadra and Nagar Haveli 1426.45 927.19 1200.73 1795.04 911.74 1987.09
33. Daman and Diu 433.80 145.54 365.43 633.70 72.77 434.56
34. Delhi 20600.30 8322.82 10211.77 20290.53 6223.73 12432.94
35. Lakshadweep 290.69 0.00 183.84 291.05 58.83 448.88
36. Puducherry 806.34 443.19 428.13 814.13 100.00 607.62
ToTAL 4771744.96 2473509.82 3994752.29 5613726.43 2403016.25 4190986.17
2015-16 & 2016-17 (X in lakhs)
SI. Name of the State 2015-16 2016-17
No. Allocation Release of Expenditure Allocation Release of Expenditure
(Including Central Share (Including including Central Share [till 31.12.2016]
State Share) State Share) State Share (as on (including State
08.3.2017) Share)
1 2 9 10 11 12 13 14
1.  Andhra Pradesh 211606.15 66810.81 161051.54 263700.49 63302.18 95443.89
2. Arunachal Pradesh 35864.48 18179.44 29271.33 38085.81 19956.64 31293.84
3. Assam 168215.67 100464.64 116527.23 167692.16 87652.30 66885.83

0] StomSuy uapLiy 791
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10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

Bihar
Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab

738714.81
214934.28
2423.75
197359.78
112058.25
34533.84
237195.26
164930.30
154580.82
41200.40
460633.51
157494.84
32202.78
28572.45
20723.49
31401.22
232170.16
98473.90

251557.33
62219.70
813.58
61563.82
34501.21
12139.13
129980.55
55863.31
41759.33
12858.86
160197.85
41225.28
18355.46
16626.96
9437.51
8739.53
82081.65
30003.82

576225.94
147751.88
1585.81
182493.43
52916.29
32526.67
182893.46
135591.04
119636.52
25832.72
212603.60
84734.46
15031.94
21003.75
14382.25
15943.80
134883.34
65592.85

966527.08
235111.31
2903.76
259135.02
106238.33
42682.22
206255.37
156659.35
187896.99
52747.60
522316.19
229633.33
27640.13
45124.44
19625.21
30078.84
221584.02
105924.19

270688.44
57705.17
869.11
77740.50
18699.88
12825.46
102521.53
44126.08
54495.50
9253.68
141450.86
60369.65
4405.31
15438.00
10934.31
10725.34
63884.67
27086.98

386861.42
128835.5
1458.53
113119.78
46835.94
13085.37
92363.52
103645.05
111443.25
16776.71
235365.15
137045.13
5633.23
21699.59
4633.64
5926.32
110437.86
44033.23

0] SUdIMSUY UDJILAY
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1 2 9 10 11 12 13 14
22. Rajasthan 502613.61 193462.09 425030.13 586663.06 169780.90 302991.84
23.  Sikkim 6120.57 4054.36 5163.87 6851.10 3479.24 3397.73
24. Tamil Nadu 232915.02 82111.73 141320.18 265603.51 82111.30 1262.26
25. Telangana 166734.42 21776.01 68807.25 185371.60 36492.39 54719.62
26. Tripura 26134.95 16956.97 19667.41 29303.32 15651.81 16050.18
27. Uttar Pradesh 1513952.24 505434.30 1205725.47 1901436.29 505433.99 77066.38
28. Uttarakhand 58173.09 22588.40 38131.67 60826.59 25268.98 28127.34
29. West Bengal 429479.85 84679.41 170734.26 468849.08 69357.13 10875.55
30. Andaman and Nicobar 895.45 359.46 696.75 1807.66 359.14 682.29
Islands
31. Chandigarh 5968.24 3521.81 5767.69 6557.82 3333.55 3417.97
32. Dadra and Nagar Haveli 2141.03 594.91 1694.87 3132.32 1061.00 1068.72
33. Daman and Diu 603.55 78.38 374.01 829.27 200.00 238.33
34. Delhi 19202.29 7293.80 10328.59 18726.98 8306.19 6884.27
35. Lakshadweep 311.82 139.87 235.30 366.48 139.87 147.13
36. Puducherry 762.67 583.14 561.18 981.85 152.59 353.82
ToraL 6341298.94 2159014.41 4422718.48 7424868.77 2075259.67 3196547.32

0] SLoMSUl ualLiY 91
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Diversion of SSA funds

2443, SHRI T. G. VENKATESH:
SHRI DHARMAPURI SRINIVAS:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that the funds released under Sarva Shiksha
Abhiyan (SSA) are getting misused or diverted to some other expenses and if so,
the details thereof;

(b) whether any study has been conducted on the veracity of the matter and if
so, the details thereof; and

(c) the remedial steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) No, Sir. Allocation of
outlays of the States and UTs under the Sarva Shiksha Abhiyan (SSA) Programme
is made on the basis of the Annual Work Plan and Budget (AWP&B) prepared by
them based on their requirements and priorities and approved as per the programmatic
and financial norms of the scheme, which includes the share of both the Centre and
State. The Centrally Sponsored Scheme of SSA is implemented in partnership with all
States and UTs. The approved outlay is apportioned between Central and State share
as per the existing funds sharing pattern of 60:40 (90:10 for North-Eastern States and
3 Himalayan States). 100% Central share is provided to Union Territories. The releases
of due Central share are subject to, amongst other things, the mandatory submission of
the requisite documents such as utilization certificate, progress report, audit report, the
release of commensurate State share by States and the availability of budgetary resources
at the Budget Estimate/Revised Estimate stage. The funds released as Central share/State
share are utilized for the implementation of approved interventions and components of

the SSA Programme for universalization of elementary education.

To further ensure the effective implementation of SSA Programme, there are
robust monitoring systems in place which includes an annual audit by independent
Chartered Accountants empanelled with the Comptroller and Auditor General (CAG)
of India, a regular CAG audit, a system of concurrent financial reviews, as well as
regular internal audit. The component/intervention-wise quarterly reviews, an annual
Educational Management Information System (EMIS) and regular meetings with
State officials are also held to ensure effective implementation of the programme. A
Manual on Financial Management and Procurement also assists States in streamlining

implementation and financial management.
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New Education Policy by next academic session

2444. SHRI KIRANMAY NANDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the new Education Policy is going to be implemented by next
academic session; and

(b) if so, whether preparation of books as per new policy has been done?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Presently, the Government
is in the process of formulating a New Education Policy (NEP) and its finalization
is likely to take some more time.

(b) It is pre-mature to comment on it.
Implementation of Sarva Shiksha Abhiyan

12445. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the progress, so far, of Sarva Shiksha Abhiyan (SSA) introduced in the

year 2000-01 related to primary education is satisfactory but not as per expectations;
(b) if so, the details thereof;

(c) whether there has been a surge in implementation of SSA during the last
two years and special efforts have been made to monitor the scheme continuously,
the results of which are positive; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (d) The Centrally Sponsored
Scheme of Sarva Shiksha Abhiyan (SSA) is the designated scheme for implementation
of the Right of the Child to Free and Compulsory Education (RTE) Act 2009, with
the aim of universalizing elementary education. National University of Educational
and Planning and Administration (NUEPA) annually collects information in the form
of Unified District Information System for Education (UDISE) on various educational
indicators. SSA has made significant progress in achieving near universal access
and equity. As per UDISE 2015-16, enrolment in elementary schools has increased
from 18.78 crore in 2009-10 to 19.67 crore children. There has been a significant

reduction in the number of out of school children in the 6-14 years age group, from

+ Original notice of the question was received in Hindi.
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134.6 lakh in 2005 to 81 lakh in 2009 and further to 61 lakh in 2014. The annual
average dropout rate at primary level has come down from 9.11% in 2009-10 to
4.13% in 2015-16. The transition rate from primary to upper primary has gone up
from 83.53% in 2009-10 to 90.14% in 2015-16. The Pupil Teacher Ratio (PTR) has
improved from 32 in 2009-10 to 24 in 2015-16.

SSA aims to universalize access to elementary education by providing financial
support for the creation of school infrastructure as per the norms and standards
specified in the RTE Act, 2009. Since the inception of SSA in 2001 till 2016-17,
sanction has been given for opening of 3,64,155 new elementary schools, construction
of 3,11,622 school buildings, and 18,73,415 additional classrooms, 2,42,198 drinking
water facilities and 10,36,470 school toilets. States and UTs have reported that 3,59,826
new clementary schools have been opened; construction of 3,02,919 school buildings
and 18,37,445 additional classrooms have been completed; and 2,33,088 drinking
water facilities and 9,88,449 toilets have been constructed as on 30.09.2016. Out of
19.49 lakh post of teachers sanctioned, 15.75 lakh teachers have been recruited by
States and UTs as on 31.12.2016.

Further, under the Swachh Vidyalaya initiative, 4,17,796 toilets were constructed
in 2,61,400 elementary and secondary Government schools in a period of one year
from 15.8.2014 to 15.8.2015, thus ensuring that every Government school has a
separate functional toilet for girls and boys. With this, about 13.58 crore children

in 11.08 lakh Government schools were given access to gender segregated toilets.

The Central Government reviews and monitors implementation of the SSA
periodically with the States and Union Territories at different fora, including the
State Education Ministers’ Conferences. It is reviewed twice every year by Joint
Review Mission (JRM) comprising independent experts and members of external
funding agencies, covering all States by rotation. The status of these evaluations and

monitoring is placed in the public domain on the Ministry’s website.
Performance of teacher's education and training

12446. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the detailed policy and legal framework for teacher’s
education and training are provided by Government but related programmes and

schemes are mainly implemented by State Governments;

(b) if so, the details thereof;

+ Original notice of the question was received in Hindi.
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(c) whether the performance of several States with regard to teacher's education and

training is quite better while the performance of several other States is miserable; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The National Council
for Teacher Education (NCTE) has been established under an Act of Parliament on
August 17, 1995 with a view to achieving planned and coordinated development of
teacher education system and matters connected therewith throughout the country except
in the State of Jammu and Kashmir. In order to regulate teacher education institutions,
NCTE issues recognition, norms and standards from time to time. Under the NCTE
Regulations, 2014, Institutions are granted recognition for conducting teacher education
programmes. These teacher education Institutions can be both from Government or
the Private Sector. One of the pre-requisites for an Institution for getting recognition
from NCTE is that the Institution should have obtained NOC from their respective
State Governments/UT as also from the Affiliating Body.

Further, the Central Government also implements the Centrally Sponsored Scheme
on Teacher Education (CSSTE) through which State Governments and UTs are
financially supported to bring about institutional and infrastructural development in
their Teacher Education Institutions (TEIs).

In December, 2014, the Central Government has launched the Pandit Madan Mohan
Malviya National Mission on Teachers and Teaching (PMMMNMTT) Programme
which is aimed at holistic and comprehensive professional development of teachers
and teacher educations. The CSSTE is being run as sub-programme under the umbrella
of the PMMMNMTT.

(¢) and (d) No such comparative data on States’ performance in teacher education
is maintained Centrally. However, the NCTE has taken initiatives like filing of
e-affidavits by all teacher education institutions, accreditation of teacher education

institutions with a view to reform teacher education in the country.
National testing agency

2447. SHRI DHARMAPURI SRINIVAS:
SHRI T. G. VENKATESH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is planning to create national testing
agency for conducting entrance examinations at national level for admissions into

various engineering colleges and UGC-net; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Pursuant to the
Budget Announcement 2017-18, establishment of a National Testing Agency as an
autonomous and self-sustained premier testing organization to conduct all entrance

examinations for higher education institutions, is under process.
Report on pay hike of teachers

2448. SHRI ANIL DESAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the UGC panel has given its report on pay hike of teachers of

universities and colleges;
(b) if so, the details thereof; and

(¢) by when the UGC would release special grants to State Universities across
the country to implement the revised scales?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) The Pay review
Committee constituted by the University Grants Commission (UGC) for pay revision
of academic staff of Universities and Colleges has submitted its report and the same
is under consideration of the Central Government. The modalities to implement the
revised scales in State Universities will be decided after approval of Central Cabinet

in this regard.
Recognition of one year Master’s degree courses

2449. PROF. M.V. RAJEEV GOWDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that UGC does not recognize one year Master’s
degree courses awarded by reputed universities across the world, including University
of Oxford;

(b) if so, whether Government has taken any measures to resolve the issue and
if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c¢) The issue of
mutual recognition of qualifications is based on the comparison of education system
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of a specific country with that of India with respect to the eligibility and duration
of courses. Hence, the issue of mutual recognition is dealt in a case to case manner

by Association of Indian Universities.

Normally, equivalence is accorded to degrees/qualifications of foreign universities

only on the fulfillment of the following criteria:

(i) The degrees must be awarded by the foreign universities which are approved/

recognized/accredited in their own country.

(i) The programme of studies are pursued by the student as a full time regular
student on the campus of the University of its origin and/or a duly approved/

recognized/accredited offshore campus/partner institution.
(iii) The minimum prescribed duration of the studies is at least the same as
applicable in case of Indian Universities; and

(iv) The minimum eligibility requirements for admission in the programme of

studies are at least the same as applicable in case of Indian Universities.

As per University Grants Commission (Minimum Standards of Instruction for the
Grant of the Master’s Degree through Formal Education) Regulations, 2003, duration
of Master’s Degree in India is specified as 2 years and therefore one year Master’s

degree is not recognized in India.
Education in mother tongue in tribal areas

2450. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has taken any initiative to improve the infrastructure

of schools in tribal areas;
(b) if so, the details thereof;

(¢) whether Government is promoting education in the mother tongue, as a part
of the Right of Children to Free and Compulsory Education (RTE) Act to promote

and protect cultural values of tribal areas; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Yes, Sir. The
Ministry of Human Resource Development through Sarva Shiksha Abhiyan (SSA)
and Rashtriya Madhyamik Shiksha Abhiyan (RMSA) recognises the intra-regional,

inter-State disparities and is supporting States/UTs to improve the infrastructure of
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schools in tribal areas. A crucial step in this direction is the identification of Special
Focus Districts (SFDs), one of the criteria for identification is the concentration
of Scheduled Tribe (ST) population. A total of 109 districts have been identified
as ST concentration districts. The details of infrastructure sanctioned in elementary
and secondary Government schools of these districts under SSA and RMSA, since
2009-10, is given in the Statement (See below).

The Ministry of Tribal Affairs administers a programme under Article 275(1) of
the Constitution. Under this programme, grants are provided to 27 States for setting
up of Eklavya Model Residential Schools (EMRSs) for quality education of ST
students of Class VI to Class XII. Funds are also released for infrastructural purpose
of tribal residential schools including hostels under Article 275(1) of the Constitution
and Special Central Assistance to Tribal Sub-Plan.

(¢) and (d) Yes, Sir. Section 29(2) (f) of The Right of Children to Free and
Compulsory Education (RTE) Act, 2009 States that “medium of instructions shall, as
far as practicable, be in child’s mother tongue”. The National Curriculum Framework
(NCF), 2005 emphasizes the importance of imparting primary education in the mother
tongue of the child.

Since education is in the Concurrent List, States have the liberty to decide the
medium of instruction in schools. Several States have taken steps to impart education
to children in their mother tongue. The NCF clearly States that the Three-Language
Formula is an attempt to address the challenges and opportunities of the linguistic
situation in India. As per the “Three Language Formula” the first language to be

studied must be the mother tongue or the regional language.
Statement

Details of various interventions for infrastructure development in elementary
and secondary government schools of Scheduled Tribe (ST) concentration
districts, under Sarva Shiksha Abhiyan and Rashtriva Madhyamik
Shiksha Abhiyan, since 2009-10

Sl.  Component Total Number approved in ST concentration
No. districts under RMSA since 2009-10

1. New Schools 2812

2. Strengthening of Schools 4826

3. Girls Hostel 474

4. ICT in School 8273
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Sl.  Component Total Number approved in ST concentration
No. districts under SSA since 2009-10
1. Opening of New Primary 6677
Schools (including EGS to PS)
2. Opening of new Upper 5677
Primary Schools (UPS)
3. Construction of Primary 6287
School buildings
4. Construction of Upper 4619
Primary School buildings
5. Construction of Additional 125936
Classrooms

Indian spending on research

2451. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Indian spending on research is very low in terms
of GDP;

(b) if so, how it compares with China, USA, Japan, Australia, etc.; and

(¢) the details of our position regarding number of patents per million population

vis-a-vis these countries?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) As per the
global studies on research investment done in 2014, India’s position with regard to
expenditure in research and development vis-a-vis other countries e.g. USA, China,

Japan, South Korea, Australia etc. is as following:—

SI.  Country Expenditure in R&D % of GDP PPP
No. (in billion USD, PPP)

1. United States of America 4734 2.74%

2. China 409 2.10%

3. Japan 170.8 3.58%

4. Germany 106.5 2.84%

5. South Korea 91.6 4.29%

6. India 66.5 0.85%

7. Australia 23.3 2.12%
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(¢) As per World Industrial Property Organisation (WIPO), India with 40 patents
per million population ranks low in comparison to the world leaders namely South
Korea (2,962), Japan (2,250) and Switzerland (1,013).

Reuse of textbooks for curtailing wastage and expenditure

2452. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering to implement, in schools and colleges,
the USA practice of providing textbooks to students in the beginning of the academic
year and taking it back at the end of the academic year so that same books could
be used during the next year for the new batches in order to curtail expenditure and

wastage;
(b) if so, by when it would be implemented; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (¢) No, Sir. Education is
in the Concurrent List and majority of the schools and colleges are under the purview
of State Governments and it is for the States to take appropriate action in the matter

of regulating the provision of textbooks to the children under their jurisdiction.

The Right of Children to Free and Compulsory Education (RTE) Act, 2009,
mandates free and compulsory education for all children in elementary Government
schools. In pursuance of this mandate, Sarva Shiksha Abhiyan (SSA) supports provision
for textbooks to all children in Government/local body and Government aided schools,
including Madrasa desirous of introducing State curriculum, within the upper ceiling

of ¥ 150/- per child at primary level and ¥ 250/- at upper primary level.
Career counselling sessions in schools

2453. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is no necessary provisions for career counselling
sessions for class 11 and 12 students in Government run schools and if so, the details

thereof;

(b) whether Government is planning to make career counselling sessions mandatory
in all Government senior secondary schools, keeping in view that students are quite

confused on what they should study further; and
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(¢) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (¢) The National Curriculum
Framework (NCF) 2005 provided guidelines for facilitating healthy growth and
development of students across all school stages and for guidance/counselling at each
of these school stages from elementary through secondary and higher secondary stages.
To meet the desired goals of guidance and counselling services, the NCF delineates
the responsibilities of States to augment guidance and counselling services. Further,
the Framework for Implementation of Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
recognizes the role of guidance and counselling services in promoting student retention
and better scholastic performance in curricular areas, facilitating adjustment and career
development of students, developing right attitude towards studies, self, work and
others. The Framework provides that every school should have at least one teacher
and preferably two teachers (one male and one female) trained in guidance and
counselling. The in-service teacher training under RMSA has incorporated a module
on counselling. However, there is no proposal to make career counselling sessions

mandatory in all Government Senior Secondary schools.

In addition, Jawahar Navodaya Vidyalayas (JNVs) are arranging career counselling
classes through teachers who are trained by Regional Institute of Educations (RIEs)
or National Council of Educational Research and Training (NCERT) and librarians
of INVs guide the students regarding career options. Kendriya Vidyalaya Sangathan
(KVS) has a provision for appointment of counsellors on contractual basis in the
Kendriya Vidyalayas for providing guidance and counselling services to classes IX
to XIL

Vacant posts in colleges and institutes

12454, SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of posts of professors are lying
vacant in all the educational institutes and colleges in the country leading to total

discontinuance of studies in a number of departments; and

(b) if so, the number of posts lying vacant as on date and by when Government

proposes to fill up the vacant posts, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Universities are

+ Original notice of the question was received in Hindi.
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Autonomous Bodies established under a Central Act, a Provincial Act or a State Act
and the onus of filling up of vacant teaching posts lies with them. Thus, data relating
to vacant posts in various State Public and Private Universities is not maintained
Centrally. As per the data available with the University Grants Commission (UGC),
1,334 teaching posts of professors in various UGC funded Central Universities are
lying vacant as on 01.01.2017. To ensure regular filling up of vacant posts in the

Central Universities, the following steps have been taken:—

e The UGC has issued Regulations on Minimum Qualifications for Appointment
of Teachers and Other Academic Staff in Universities and Colleges and
Measures for the Maintenance of Standards in Higher Education, 2010. Para
12.2 of the Regulations mandates that all the sanctioned/approved posts in

the University System shall be filled up on an urgent basis.

e In order to meet the situation arising out of shortage of teachers in universities
and other teaching institutions and the consequent vacant positions therein,
the age of superannuation for teachers in Central Educational Institutions

has already been enhanced to sixty five years.

e The Central Universities are permitted to recruit Ad-hoc/Guest Faculty/
Re-employed/Contract Faculty against vacant positions, from time to time,
depending upon their operational requirements to the extent of 10% as per

UGC regulations.

e UGC has requested all Vice-Chancellors of Central Universities, State
Universities and Deemed-to-be Universities in November, 2014 to make a
serious effort to ensure that all vacant positions are filled by the university
at the earliest. Filling up of teaching positions was also discussed in the
Conference of Vice-Chancellors of the Central Universities held on 4th-5th
February, 2015, Visitor’s Conferences on 4th-6th November, 2015 and 16th-
18th November, 2016 which were Chaired by the Hon’ble President.

Opening of new KVs

2455. SHRI ABDUL WAHAB: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has received proposals to open new Kendriya Vidyalayas

(KVs) in various States especially in Kerala; and

(b) if so, the status of the proposals and by when new KVs would be opened
there?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Kendriya Vidyalaya
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Sangathan (KVS) has informed that proposals for opening of new Kendriya Vidyalayas
(KVs) have been received from various States, which include 8 proposals from Kerala.
35 proposals have been found feasible as per the norms of KVS, which include 2
proposals from Kerala for opening of new KVs at (i) Nileshwar, (Distt. Kasaragod)
and (ii) Konni, (Distt. Pathanamthitta).

Government has recently accorded approval for opening of 50 new KVs at various
locations in the country as per approved norms of KVS. The proposals from the
sponsoring agencies who fulfil the norms of KVS within a specified time-frame will
be accorded priority on first-cum—first served basis. Administrative orders for opening
of these new KVs would be issued by KVS only after the sponsoring authorities

transfer the land in favour of KV concerned.
Appointment of director in IIMs

2456. SHRI AHMED PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that till November, 2016, 13 out of 20 Indian Institutes

of Management (IIMs) were functioning without full time directors;
(b) if so, the details thereof;
(c) the reasons for the lack of full time directors;

(d) the impact of this on the functioning of IIMs and whether this is hurting

the reputations of these premier institutions; and

(e) the steps taken to appoint full time directors and by when all the appointments

would be made?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) The posts of
Director in the following Indian Institutes of Management (IIMs) were vacant till
November, 2016:—

1. 1IM Bangalore 8. IIM Amritsar

2. 1IM Kozhikode 9. 1IIM Sirmaur

3. IIM Rohtak 10. 1IM Bodh Gaya

4. IIM Ranchi 11. IIM Sambalpur

5. 1M Raipur 12. IIM Nagpur

6. 1IM Udaipur 13. IIM Visakhapatnam
7. 1M Tiruchirappalli 14. 1M Jammu.
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(¢) The appointment of Directors in IIMs is made as per process in terms of

DoPT’s guidelines and it took time to complete the process.

(d) There was no impact on the functioning of IIMs as the Directors of the
mentor institutes were looking after the seven new IIMs (IIM Amritsar, [IM Sirmaur,
IIM Bodh Gaya, IIM Sambalpur, IIM Nagpur, IIM Visakhapatnam and [IM Jammu),
till the appointment of regular Director. For other IIMs, the tenure of the outgoing
Director had been extended or the senior most Professor of the Institute was given
additional charge of the post of Director. Hence, the functioning of IIMs was taken
care of by the well established and experienced administrators/academicians.

(e) The appointment of Directors in 9 IIMs (IIM Sambalpur, [IM Nagpur, [IM
Sirmuar, IIM Visakhapatnam, IIM Rohtak, IIM Raipur, IIM Ranchi, IIM Tiruchirappalli
and IIM Bangalore) have been made on 10.02.2017. In the case of five IIMs, namely
IIM Amritsar, [IM Jammu, IIM Udaipur, IIM Kozhikode and IIM Bodh Gaya, the

appointment of Directors is underway.
Objectives of technical and vocational education

2457. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the objectives set out with regard to technical/tertiary education and
training and vocational education have been met across the country;

(b) if so, the details thereof during the last three years and the current year;

(¢) the number of beneficiaries and the budget allocation made for the same

during the above period; and

(d) the steps taken by Government to ensure that targets set out under the

programme are achieved and the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (¢) The Ministry of
Human Resource Development (MHRD) through the University Grants Commission
(UGC) and the All India Council for Technical Education (AICTE) is ensuring that
the objectives set out with regard to technical/tertiary education and training and
vocational education are being met throughout the country. The major Schemes of the
AICTE in vocational education are Pradhan Mantri Kaushal Vikas Yojana by Technical
Institutes (PMKVY-TI), Community College, National Employability Enhancement
Mission (NEEM) and Employability Enhancement Training Programme (EETP). The
number of Institutions that have been approved by the AICTE has also increased in

the last three years and the current year, the details of which are as under:—



178 Written Answers to [RAJYA SABHA] Unstarred Questions

Academic No. of No. of students Budget released
Year Institutions enrolled (In crore)
2013-14 6,220 17,82,160 370.00
2014-15 6,379 17,21,604 320.00
2015-16 6,431 15,96,469 470.00
2016-17 6,466 Not yet finalized 480.00

(d) Several steps have been initiated by the Government through the AICTE
and the UGC for promoting vocational education in the country. This is an ongoing
process; however, the Government ensures effective implementation of the aforesaid
Schemes through release of adequate funds, regular monitoring and timely interventions,

as and when needed. The status of these Schemes is given in the Statement.



Statement

The status of schemes run by AICTE

Name of the Scheme Academic Year 2013-14 Academic Year 2014-15 Academic Year 2015-16 Academic Year 2016-17

0] SUdIMSUY UDJILAY

Budget No. of Budget No. of Budget No. of Budget No. of
Released Beneficiary Released Beneficiary Released  Beneficiary Released Beneficiary (upto
(In crore) (In crore) (In crore) (In crore) Feb. 2017)
1. Scheme of Community 6.06 12,300 35.89 16,823 33.36 12,570 17.07 5475
College under Pilot Project
2. Colleges and Universities - - 80.64 6,173 31.37 3,122 6.00 -
under NVEQF through UGC
(B.Voc)
3.  Employability Enhancement 15,000 14.54 22,578 22.55 14,780 - -
Training Programme (EETP)
4. National Employability - 2,000 - 2,756 - 7,773 - 23,156
Enhancement Mission
(NEEM)
5. PMKVY by Technical - - - - 0.5 - 47.50 30,037
Institutes (Scheme is launched
in October, 2016)
6. Community Development 2,00,015 1,99,025 1,88,790 1,16,196
Through Polytechnics (CDTP)
7. Apprenticeship Programme 1,01,500 1,21,800 1,30,146 1,02,967
GrAND ToTAL 3,30,815 3,69,155 3,63,524 2,77,831
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Bridging gender and social category gaps under SSA

2458. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether bridging gender and social category gaps in elementary education
is one of the goals of Sarva Shiksha Abhiyan (SSA) and if so, the details thereof;

(b) whether Government has been successful in bridging the said gap and if so,

the details thereof including the measures taken by Government in this direction;

(¢) whether Government has identified Special Focus Districts and if so, the

areas identified in the States; and

(d) the steps taken to improve the position so far with regard to education of

girls and children belonging to disadvantaged groups in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Bridging gender
and social category gaps in elementary education is one of the major goals of
Sarva Shiksha Abhiyan (SSA). Consequently, SSA attempts to reach out to girls
and children belonging to Scheduled Caste (SC), Scheduled Tribes (ST), Muslims
and other marginalised communities. SSA has also given attention to urban deprived
children, children affected by periodic migration, and children living in remote and

scattered habitations.

Under the SSA, the districts with high concentration of population of SCs, STs
and Muslims have been identified as Special Focus Districts (SFDs). The criteria for
identifying the SFDs in case of SCs and STs is a population of 25% and above,
while for Muslims, it is 20% and above population. SFDs also include 121 districts
identified by Ministry of Minority Affairs to monitor implementation of SSA as part
of Prime Minister’s 15 Point Programme and 88 districts identified by Ministry of
Home Affairs as districts affected with Left Wing Extremism (LWE).

Through the interventions made under SSA in SFDs, at the national level the
enrolment share of SC children as per Unified District Information System for
Education (UDISE), 2015-16, at primary and upper primary level is 19.94% and
19.49% respectively, whereas their share in population is 16.6% (as per Census
2011). Similarly, the enrolment share of ST children at primary and upper primary
level as per UDISE 2015-16, is 10.64% and 9.81% respectively, whereas their share
in population is 8.6% (as per Census 2011). The enrolment of girls also shows
considerable improvement over the years and it increased to 48.21% in 2015-16

from 47.79% in 2005-06 at primary level and at upper primary level it increased to
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48.63% in 2015-16 from 48.20% in 2005-06. Participation of students at school has
an impact on their learning outcomes. Four rounds of National Achievement Surveys
(NAS) have been conducted so far by the National Council of Educational Research
and Training for class V whereas three rounds have been conducted for classes III
and VIII. As per the findings of the surveys of Round 4 for class V and Round 3
for class IIl and VIII, the SC/ST children have performed better than the national
average in Language, Maths, Science and Social Science, in many of the States.

(¢) A total of 323 districts under one or more of the above categories have
been identified as SFDs under SSA.

(d) Under SSA, since its inception upto 31.12.2016, 99365 primary schools, 62670
upper primary schools and 954621 additional classrooms have been constructed in
SFDs. Besides, Kasturba Gandhi Balika Vidyalayas (KGBVs) has played an important
role in furthering the goal of girls’ education in educationally backward blocks of the
country. A total of 330 KGBVs, which are upper primary residential schools for girls,
have been sanctioned in the SC SFDs, out of which 329 are operational. Similarly,
508 KGBVs have been sanctioned in ST SFDs, out of which 507 are operational.
In SC SFDs, 4 residential schools and 2 hostels have been sanctioned. In ST SFDs,
110 residential schools and 200 hostels have been sanctioned. In LWE SFDs, 71
residential schools, 101 hostels and 913 KGBVs have been sanctioned.

Funds to Punjab under SSA

2459. SHRI PARTAP SINGH BAJWA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount of funds released under Sarva Shiksha Abhiyan (SSA) to Punjab

in the current financial year;

(b) whether it is a fact that school teachers under the scheme have been working
without salary since October, 2016 in the State and if so, the details thereof and the
reasons therefor; and

(c) the steps taken by Government to ensure timely delivery of funds and smooth
operation of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Under the Centrally Sponsored
Scheme of Sarva Shiksha Abhiyan (SSA), an amount of ¥ 270.86 crore has been
released to Punjab in the current financial year.

(b) and (c) SSA has been designated as the vehicle for implementing the provisions
of the Right of Children to Free and Compulsory Education (RTE) Act, 2009. The
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outlay or estimates of expenditure to States and UTs in terms of Section 7(2) of the
RTE Act are made by the Project Approval Board based on their Annual Work Plan
and Budget (AWP&B) as per the programmatic and financial norms of the scheme,
which includes the share of both the Centre and State. The approved outlay is
apportioned between Central and State share as per the existing funds sharing pattern
of 60:40 (90:10 for North-Eastern States and 3 Himalayan States). 100% Central
share is provided to Union Territories. The releases of due Central share are made
in different installments subject to, amongst other things, the availability of budgetary
resources at the Budget Estimate/Revised Estimate stage. Under the SSA Programme,
budgetary support is provided towards implementation of the different components of
the Scheme including the payment of teacher salary etc.

With the acceptance of the recommendations of the 14th Finance Commission
by the Government of India, the devolution of funds to the States has increased
from 32% to 42% of the net Union Tax Receipts. With the enhanced devolution of
funds, States have been advised to allocate more funds to SSA so as to carry out
the functions and responsibilities conferred upon the States by Section 7(5) of the
RTE Act, 2009.

Proposals pending for Central Universities

2460. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the proposals received from States for establishing Central Universities

are pending with Government;

(b) if so, names of the States from which proposals have been received, the
details thereof along with names of the Universities and by when Government is

likely to give approval to these Universities; and

(¢) if not, whether Government would accept such proposals from State

Government?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) At present there
is no proposal to establish new Central Universities in the country. However, the
Andhra Pradesh Re-organisation Act 2014 envisages establishment of one Central
Tribal University each in the State of Andhra Pradesh and Telangana and one Central
University in the successor State of Andhra Pradesh in the Twelfth and Thirteenth
Plans. Further, the Prime Minister announced a package for Bihar on 18.8.2015 which

+ Original notice of the question was received in Hindi.
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includes establishment of a Central University near Bhagalpur at the historic site of
Vikramshila University.

During Twelfth Plan (2012-17) as approved by National Development Council
(NDC) the thrust is on consolidation of the higher education system. Expansion would
be mainly done by scaling up capacity of the existing institutions in place of setting
up new institutions. The Central Government has launched Rashtriya Uchchatar Shiksha

Abhiyan (RUSA) on cost sharing basis to assist States to open new institutions.

Since ‘Education’ is a Concurrent subject, State Governments are also taking
various initiatives to enhance the access to higher education in the respective States

along with other Private Universities/Institutions.
Facilities in Jawahar Navodaya Vidyalayas

12461. SHRI ALI ANWAR ANSARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount earmarked for each student per day under meals-refreshment head
at Jawahar Navodaya Vidyalayas (JNVs);

(b) the number of Navodaya Vidyalayas in the country having concrete made
academic blocks and the number of Navodaya Vidyalayas having arrangement of safe

drinking water; and

(¢) whether it is a fact that Jawahar Navodaya Vidyalaya, Ranti falling under
Madhubani district of Bihar runs its classes under asbestos roofs and lacks the facility

of safe drinking water?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Navodaya Vidyalaya
Samiti (NVS), which administers the Jawahar Navodaya Vidyalayas (JNVs), has
informed that the amount towards meals etc. for the students of JNVs is earmarked
on an annual basis for 9 months. The annual amount allocated per student for JNVs
at locations other than hard and difficult areas is I 12420/- (@ X 1380/- per student
per month for 9 months) and for JNVs located at hard and difficult areas, it is
T 14490/- (@ X 1610/- per student per month for 9 months). In addition, an amount
of ¥ 307/- per child per month is provided for meeting the expenditure on fuel for

cooking, cleaning/washing and wages for casual workers engaged in cooking.

(b) NVS has informed that as on date, 553 JNVs are functioning from their

permanent campuses and that the buildings of these Vidyalayas, except at District

+ Original notice of the question was received in Hindi.
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Kinnaur (HP), have been constructed as per Navodaya Vidyalaya Samiti norms,
having concrete made pucca academic blocks. NVS has further informed that 41
JNVs are functioning from temporary accommodation provided by the respective State
Governments. Out of these 41 JNVs, 27 JNVs have concrete made pucca academic
blocks. All these 594 JNVs have facility of safe drinking water.

(¢) NVS has informed that the class rooms at Jawahar Navodaya Vidyalaya at
Ranti, District Madhubani, Bihar, have Asbestos Cement (AC) sheet roofing with

pucca brick walls, and that safe drinking water is available at the Vidyalaya.
Indian Institute of Management Bill, 2017

2462. SHRI A. K. SELVARAIJ:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has approved the Indian Institute of
Management Bill, 2017 which aims at permitting IIMs to grant degrees rather than

diplomas;

(b) whether it is also a fact that Government is considering to declare the Indian

Institutes of Management as institutes of national importance;

(c) whether the proposed Bill would also aim at providing complete autonomy

to 1IMs apart from accountability; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (d) Yes, Sir. The
Government has approved the Indian Institutes of Management (IIMs) Bill 2017 and
has introduced it in the Lok Sabha on 9th February, 2017. The Bill aims to grant
statutory status to Indian Institutes of Management to enable them to grant degrees
to their students in the academic courses conducted by these institutes. The Bill also
intends to ensure greater synergy and functional autonomy along with commensurate

accountability in academic and financial matters.
Misleading advertisements by deemed to be universities

2463. DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has put in any mechanism to monitor the advertisements

of deemed to be universities across the country which, inspite of getting lower ranking,
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projects itself as recipients of higher ranking by NAAC viz. A+, A++, etc.;

(b) if so, the details of mechanism in place to check the indulgence in malpractices

particularly regarding their ratings; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) National Assessment
and Accreditation Council (NAAC) is a Accreditation Agency to assess and accredit
Institutions of higher education including Deemed to be Universities in the country

in the form of grades. It does not rank the institutions.

NAAC displays the list of accredited Institutions along with their grades and validity
period on its website. NAAC has also put, on its website warning and cautionary
notices that “Institutions accredited by NAAC, if found misleading or providing
false information to misguide the public and students by projecting themselves as
recipients of higher grading by NAAC and showing accredited Institutions even after
the wvalidity period is over, are liable to face stringent action by NAAC”. Further,
to create public awareness, NAAC through articles and press releases has requested
the stakeholders to ensure the authenticity and validity of the institutional grades by
verifying the same from the NAAC website.

Apart from above, UGC (Institutions Deemed to be Universities) Regulations,
2016 provide that no Institution Deemed to be University shall issue or publish any
false or misleading advertisement for inducing students for taking admission in the
Institution. In case of violation of the Regulations, stringent action shall be taken
by UGC against the Institutions.

Research and infrastructure in IITs and IIMs

2464. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government would take steps to ensure that research and infrastructures
are given a boost in IITs and IIMs in order to bring them at par with global standards;

and
(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Government is
taking several measures to improve the ranking of the IITs by promoting research
through initiatives like the IMPRINT India, Uchhatar Avishkar Yojana (UAY) and
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Global Initiative of Academic Networks (GIAN). Further initiatives like the e-shodh
Sindhu, National Digital Library and SWAYAM have provided opportunity for Indian
institutions to do better on global platform. The IIT Council has also approved the
proposal to implement a host of measures for building world class laboratories,
collaborative research, and global outreach for improving the ranking of the IITs. As
regards IIMs, no specific grant is given to them, except for infrastructure and recurring

grants to new IIMs in initial years. The grant so given is also used for research.
Admission for vocational courses in NIOS

2465. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has any data of admission in vocational courses in

National Institute of Open Schooling (NIOS) during the last three years; and
(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) NIOS is maintaining
the database of learners enrolled in Vocational Courses. The details of enrollment

during the last three years are as under:—

Year Total Admissions
2013-14 27,008
2014-15 32,472
2015-16 30,990

The State-wise details are given in the Statement.
Statement

State-wise details of Vocational Admission 2013-14 to 2015-16

State 2013-14 2014-15 2015-16
Andhra Pradesh 246 230 50
Arunachal Pradesh 0 0 0
Assam 180 122 232
Bihar 985 849 823
Chandigarh 256 299 259
Chhattisgarh 492 502 486

Delhi 3574 4009 3917
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State 2013-14 2014-15 2015-16
Goa 7 0 0
Gujarat 567 755 747
Haryana 1417 1693 1624
Himachal Pradesh 708 1053 1022
Jammu and Kashmir 326 546 249
Jharkhand 490 352 601
Karnataka 448 426 462
Kerala 2015 2945 2109
Madhya Pradesh 1867 2058 2508
Maharashtra 124 410 282
Odisha 137 154 121
Puducherry 150 438 508
Punjab 709 1834 1250
Rajasthan 8123 8513 9128
Tamil Nadu 246 651 379
Uttar Pradesh 2698 3278 2960
Uttarakhand 327 434 328
West Bengal 876 868 893
Tripura 40 44 46
Andaman and Nicobar 0 0 0
Islands

Manipur 0 8 0
Telangana 0 1 0
Nepal 0 0 6
ToTtAL 27008 32472 30990

Students facing problems with English language

2466. SHRI T. RATHINAVEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a majority of students from Government schools

are facing problems with English language;
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(b) whether it is also a fact that this lapse is creating further problems for their

future studies; and
(c) if so, the manner in which Government is considering to tackle this issue?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c¢) The Central Government
through the National Council of Educational Research and Training (NCERT)
conducts periodic national surveys of learning achievement of children in grade III,
V, and VIII in Government and Government aided schools in all States and UTs.
Four rounds of National Achievement Survey (NAS) have been conducted so far
for grade V and three rounds for classes III and VIII. These reveal improvement
in learning achievement levels of pupils, in identified subjects from first round to
fourth round. For the first time in 2015, NAS has been conducted at class X level,
for the Government, Government aided and private schools. The survey reveals that
the average score of students of Government school in English subject is lower than

average score of students of Government Aided and Private schools.

32 States and UTs have introduced English language from class-1 and 4 States
and UTs have introduced English from class-V. Under Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) Scheme, there is a provision for appointment of 1 Head Teacher
and 5 Teachers (2 Language teacher, 1 Science teacher, 1 Social Science and 1 Math

teacher) for every new/upgraded secondary school.

Further, during financial year 2016-17, programmes like UNNATI Project (English)
in four States in Bihar, Chhattisgarh, Sikkim and Uttarakhand, ELCOM Project
(English) in Tamil Nadu and English lab for 5 Districts in Punjab have been approved
to improve the skill of English language.

Fellowship scheme for IIT scholars

2467. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry has finalized the fellowship scheme
for IIT scholars;

(b) if so, the salient features thereof;

(¢c) whether reservation in awarding fellowships is also followed and if so, the
details thereof;

(d) to what extent this fellowship would help in tapping meritorious students

going abroad in the absence of adequate research opportunities; and
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(e) the students benefited from the above scholarship programme in Telangana?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (¢) A Scheme called
“Prime Minister Research Fellows and Promotion of Research and Innovation” presently
under consideration of the Ministry, seeks to encourage bright students completing
B.Tech in IITs/NITs or graduation in IISc and IISERs to register for direct Ph.D.
programmes in I[ITs and IISc. The modalities for implementation are not yet finalized.

Democratic rights to university students

2468. SHRI C. P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is an increasing tendency on the part of authorities to deny

democratic rights to university students;

(b) whether denying them rights to hold an opinion and express it, is denial of

constitutional rights to them since most of them are voters;
(c) if not, the manner in which Government justifies its stand; and
(d) the reasons for increasing trend of intolerance spreading in the university campuses?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (d) No, Sir. Some
isolated unfortunate incidents in the Universities have been reported which might
have been observed due to different ideological convictions of students resulting in
sloganeering and protests in groups. The UGC has issued guidelines on students
entitlement during their course of study in a university and is available on UGC website
(http://www.ugc.ac.in/pdfnews/4336926 StudentsEntitlementGuidelines.pdf). Regarding
student unions, following orders of Hon’ble Supreme Court, the recommendations of
the Lyngdoh Committee are being followed by colleges/universities. It is pertinent to
mention here that Central Universities are autonomous institutions established under
the respective Acts of Parliament and are competent to take action in the academic

and administrative matters of the institutions, including students’ rights.
Girl specific scheme under RUSA

2469. SHRIMATI SASIKALA PUSHPA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any girl specific special/exclusive component exists under the Rashtriya
Uchchatar Shiksha Abhiyan (RUSA) which was launched with the noble idea of

achieving significant milestone in higher education;
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(b) if so, the details thereof;

(c) whether Government would give importance to set up higher education
institutions in rural areas to provide education in the close vicinity of rural areas

where sending girls to schools and colleges are still considered as taboo; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) No, Sir. There
is no girl specific component under Rashtriya Uchchatar Shiksha Abhiyan (RUSA).
However, the component of Equity Initiatives under the Scheme is aimed at promoting
equity and equal opportunity in higher education. Under this component, States can

seek Central support for gender sensitisation programmes, equal opportunity cells, etc.

(c) and (d) Education being in the concurrent list, the creation of new institutions
is the responsibility of both Central Government and the State Governments. However,
the Centrally Sponsored Scheme of Rashtriya Uchchatar Shiksha Abhiyan (RUSA) is
being implemented by the Ministry of Human Resource Development with the aim
of promoting access, equity and quality. The focus of the scheme is on serving the
unserved and underserved areas. Inter alia, assistance is provided to States for creation
of Model Degree Colleges (MDC) in Educationally Backward Districts and creation
of New Colleges (Professional and Technical). The proposals for construction of new
colleges have to be included in the State Higher Education Plans (SHEPs) which are
prepared by the States after assessing the critical needs and gaps in the State’s higher
education system. State Governments can seek Central assistance under RUSA to set
up new Colleges (Professional and Technical) and Model Degree Colleges and decide
at their own level to dedicate these exclusively for girls. A total of 72 MDCs and 29
New Colleges (Professional and Technical) have been approved under RUSA till date.

Challenges of State universities in fulfilling criteria of API system

2470. SHRI MAHESH PODDAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the State universities are facing various challenges in maintaining
quality and in fulfilling the criteria of Academic Performance Indicators (API) system;
and

(b) if so, the details of steps taken by the Ministry to resolve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) As a part of
measures for the maintenance of standards in Higher Education, the University Grants
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Commission (UGC) has introduced Academic Performance Indicators (API) to make
the selection procedure of teachers and other academic staff in Universities and
colleges transparent, objective and credible. API was notified by the UGC vide UGC
(Minimum Qualifications for Appointment of Teachers and other Academic Staff in
Universities and Colleges and Measures for the Maintenance of Standards in Higher
Education), Regulations, 2010. API scores are mandatory qualifying benchmarks for
Career Advancement Scheme and for direct recruitment of teachers and other academic

staff in Universities and Colleges.

Further, in order to simplify the API pattern this Ministry constituted a Committee
on 24th of July, 2015 to examine the issues related to attracting and retaining talented
and quality manpower in the teaching profession under the Chairmanship of Prof.
Arun Nigavekar, former Chairman, UGC. Accordingly, the API pattern has further
been modified by UGC (Minimum Qualifications for Appointment of Teachers and
other Academic Staff in Universities and Colleges and Measures for the Maintenance
of Standards in Higher Education) (4th Amendment), Regulations, 2016 notified on
11th July, 2016.

Closure of courses in IITs

+2471. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government proposes to close down those branches
or those courses in Indian Institutes of Technology (IITs) which have remained

vacant;
(b) if so, whether Government proposes to take any step in this regard; and
(c) if so, the details thereof and by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) All Centrally
Funded Technical Institutions (CFTIs), which are participating in the joint counseling
have been asked to review the position of vacant seats in the last three years
and to revise the number of seats in each discipline after considering employment
opportunities, national requirements, available infrastructure and scope for future. New
courses and disciplines may be introduced only after analyzing market opportunity,
employability, and requirement of higher education/research/entrepreneurship. CFTIs
may also consider closure of some disciplines or keep them in abeyance for a few

years, after following the due process.

+ Original notice of the question was received in Hindi.
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Budgetary allocations for education

2472. SHRI VIVEK GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has been following the norms suggested by Kothari
Commission in spending six per cent of GDP for education and if not, the reasons

therefor;

(b) whether the Ministry of Finance has allocated only ¥ 23,500 crore when
this Ministry's estimated demand was at I 55,000 crore for Sarva Shiksha Abhiyaan
(SSA) during 2017-18 and if so, the details thereof;

(c) whether the Ministry has issued specific guidelines to States to spend more

on education and if so, the details thereof; and

(d) the details of spending on education in absolute terms and as percentage of
GDP during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Kothari Commission
(1964-66) had recommended that 6 per cent of GDP should be spent on education.
The National Policy on Education, 1986, as modified in 1992, had laid down that
investment on education be gradually increased to reach a level of 6% of National

Income as early as possible.

Allocation of funds for education is made by the Government keeping in view
inter-se priority of other sectors of the economy. However, the Government has accorded
high priority to Education Sector. During Twelfth Five Year Plan, the Plan Outlay
of Ministry of Human Resource Development is I 4,53,728 crore (X 3,43,028 crore
for the Department of School Education and Literacy and I 1,10,700 crore for the
Department of Higher Education) as compared to actual expenditure in Eleventh Five
Year Plan which was ¥ 1,77,549.76 crore (X 1,37,902.94 crore for the Department of
School Education and Literacy and I 39,646.82 crore for the Department of Higher
Education). This is an increase of about 2.56 times. This increase in Central Plan
Outlay for Education Sector presents a determined effort on the part of the Central

Government for raising Government expenditure on education.

(b) and (c¢) Ministry of Finance has allocated ¥ 23,500 crore whereas the
Ministry’s estimated demand was ¥ 55,000 crore for Sarva Shiksha Abhiyan (SSA)
during 2017-18. The outlay estimated under the scheme is as per the requirements
of the States and UTs to fulfil the norms and standards laid down under Right of
Children to free and compulsory education Act, 2009. With the devolution of more
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funds to the States as recommended by the 14th Finance Commission, States have

been advised to prioritise allocation of funds to education sector.

(d) Actual budget expenditure by the Ministry of Human Resource Development
during 2013-14, 2014-15 and 2015-16 is I 71,321.51 crore, I 68,874.89 crore and
T 67,239.15 crore respectively. As per publication ‘Analysis of Budgeted Expenditure
on Education-2015" of Ministry of Human Resource Development the Government,
the public expenditure on education as percentage of Gross Domestic Product (GDP)
for the years 2011-12, 2012-13 and 2013-14 is 3.98%, 4.35% and 4.44% respectively.

Reservation in institutes of higher education

2473. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that SCs, STs and OBCs are not being given the benefit
of reservation in teaching and management, in institutes of higher education like IITs,

I1IMs, IHMs etc. and universities;

(b) whether a large number of reserved posts are lying vacant there and if so,
the details thereof;

(c) whether Government proposes to effectively implement the provisions of

reservation in institutes of higher education and universities; and

(d) if so, the dates on which Government has directed the institutes of higher

education to fill up the vacant posts during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) No, Sir.

(b) to (d) Admissions into Central Education Institutions (CEIs) including IITs, I[IMs
and IHM are regulated in accordance with Central Educational Institutions (Reservation
in Admission) Act, 2006, provisions of which are complied with by all CEIs. As regards
reservation for teaching positions, the same is done as per the standard reservation
policy of the Government. All the CEIs make efforts to fill all the reserved posts
by conducting special recruitment drive. However, due to non-availability of suitable
candidates from these categories, some posts remain vacant. The shortage of teaching
staff is adequately addressed by contract, research scholars, adjunct and visiting faculty.
The CEIs have been taking measures to attract quality faculty, which include year-
round open advertisements, invitation through search-cum-selection procedures to alumni/

scientists/faculty, advertisements in international journals etc.

+ Original notice of the question was received in Hindi.
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The Government in exercise of the powers vested under section 20 (1) of the
UGC Act, 1956, has directed the UGC to ensure effective implementation of the
reservation policy in the Central Universities and those of institutions Deemed to
be Universities receiving aid from the public funds except in Minority Institutions
under Article 30 (1) of the Constitution. The UGC is also issuing various instructions
from time to time to all the universities/institutions Deemed to be Universities
(receiving grant in aid from the public fund) for (i) implementation of SC/ST/PWD/
OBC reservation policy of the Government/UGC (ii) display of reservation roaster
on university website and (iii) filling up of remaining identified backlog reserved
vacancies of these categories in teaching and non-teaching posts. The details in this

regard of some CEIs are given in the Statement.



Statement
(A) Details regarding resevation in Institutes of higher education

Student and Faculty Position (Category-wise) in IITs (As on 01.10.2016)

SI.  Name of Institute Student Faculty Strength In position Vacant Vacancy Student/
No. strength position sanctioned Geperal  SC ST OBC Visiting Adjunct On Total %age  Faculty
by MHRD/as per Contract ratio
norms of student
strength
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
1. 1T Bombay 10186 995 604 4 0 7 33 52 0 700 295 30% 15 : 1
2. 1T Delhi 8562 776 460 9 2 14 5 0 18 508 268 35% 17 : 1
3.  IT Guwabhati 5644 560 368 15 3 12 9 1 3 411 149 27% 14 : 1
4. 1IT Kanpur 6589 657 364 3 0 0 8 16 24 415 242 37% 16 : 1
5. 1T Kharagpur 11125 1153 576 6 0 19 16 0 2 619 534 46% 18 : 1
6. IIT Madras 9121 800 479 12 2 60 16 0 5 574 226 28% 16 : 1
7. 1T Roorkee 7755 807 362 10 2 37 10 8 14 443 364 45% 18 : 1
8. IIT BHU 5485 502 206 17 3 14 22 0 3 265 237 47% 21 : 1
TotaL 64467 6250 3419 76 12 163 119 77 69 3935 2315 37% 16 : 1
9. 1T Bhubaneswar 1243 170 81 2 0 7 15 0 6 111 59 35% 11 : 1
10. IIT Gandhinagar 1228 120 67 0 0 3 18 3 16 107 13 1% 11 : 1
11. IIT Hyderabad 2069 207 119 6 1 24 3 2 19 174 33 16% 12 : 1
12. 1T Indore 1136 90 68 1 0 10 5 4 3 91 -1 1% 12 01
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
13. HT Jodhpur 784 90 48 2 0 2 0 2 155 35 39% 14 : 1
14. 1T Mandi 844 90 67 0 0 3 8 4 15 97 -7 8% 9:1
15. 1T Patna 1277 126 88 4 0 6 1 0 2101 25 20% 13 : 1
16. IT Ropar 809 110 63 2 0 11 6 2 0 84 26 24% 10 : 1
ToTAL 9390 1003 601 17 1 66 56 17 62 820 183 18% 11 : 1
17. UT Tirupati 224 18 5 0 0 0 0 0 6 11 7 39% 20 : 1
18. T Palakkad 220 18 0 0 0 0 0 0 13 13 5 28% 17 : 1
19. T Jammu 82 0 0 not yet ### : 1
20. T Bhilai 118 0 o sanctioned yuy .
21. 1T Goa 86 0 0 H o 1
22. 1T Dharwad 113 0 0 |
23. T (ISM) Dhanbad 7903 455 171 29 6 49 0 9 29 293 162 36% 27 : 1
ToTAL 8746 491 176 29 6 49 0 9 48 317 174 35% 28 : 1
Graxp ToTAL 82603 7744 4196 122 19 278 175 103 179 5072 2672 35% 16 : 1
Total %age 241% 037% 5.48%

Remarks : (1) The Institutes are engaging faculty on contract and visiting faculty to tide over the shortages. Minimum qualification for faculty recruitment in IITs is a

Ph.D. and there is acute shortage of Ph.D. holders who prefer to take up teaching profession in IITs, hence there is shortage of faculty.

(2) Arising of vacancies and filling up thereof is a continuous process. The IITs plan suitable strategies to attract and retain quality faculty members which inter alia
include year-round open advertisements, holding of selection committee meetings through video conferencing, invitation to alumni, scientists, faculty from India and abroad
to reach out to potential candidates, advertisements in international journals to attract the attention of professionals abroad, introducing outstanding young faculty awards,
etc. Further, Government has decided to allow faculty working under the Central Government or Central Autonomous Bodies, to join the newly set up Central Education
Institutes on long-term deputation, for a period of ten years. The Institutes are also allowed to appoint Non-Resident Indians (NRIs) and Persons of Indian Origin (PIOs)
to permanent faculty positions.

### : Not yet sanctioned
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(B) Details of Faculty in respect of NITs

Faculty strength (2016-17) (As on 16.11.2016)
SI. Name of Student Faculty In position Total Vacant Vacancy Student/
No. Institute strength Stre'n.gth Permanent Temporary permanent  against % ?ge FaCL'xlty

position +Temporary permanent — against ratio

sanctioned General — SC ST OBC  Total Visiting Adjunct On  Trainee Others Total faculty ~ permanent

by MHRD Contract Teachers faculty
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
1. Agartala 3481 219 75 9 12 11 107 0 1 121 0 0 122 229 112 51.14 15 1
2. Allahabad 5147 362 129 17 4 36 186 5 0 54 0 0 59 245 176 48.62 21 1
3. Bhopal 5518 355 111 25 8 41 185 26 80 0 0 106 291 170 47.89 19 1
4. Calicut 5639 483 141 18 5 26 190 0 0 0 0 131 131 321 293 60.66 18 1
5. Durgapur 5148 285 131 19 0 21 171 0 0 15 4 0 19 190 114 40.00 27 1
6. Hamirpur 3018 261 96 14 1 11 122 64 1 0 0 65 187 139 53.26 16 1
7. Jaipur 5364 473 156 17 6 17 196 2 1 0 0 60 63 259 277 58.56 21 1
8. Jalandhar 3616 288 90 9 0 4 103 0 0 133 0 0 133 236 185 64.24 15 1
9. Jamshedpur 3182 246 87 4 0 0 91 0 1 93 0 0 94 185 155 63.01 17 1
10.  Kurukshetra 4911 298 134 17 5 25 181 0 0 101 0 0 101 282 117 39.26 17 1
11.  Nagpur 4352 335 161 17 2 31 211 2 25 0 2 0 29 240 124 37.01 18 1
12.  Patna 2968 173 84 15 1 36 136 0 8 14 0 0 22 158 37 21.39 19 1
13.  Raipur 4303 266 101 23 5 34 163 1 0 80 0 0 81 244 103 38.72 18 1
14.  Rourkela 5737 534 225 34 5 26 290 4 2 3 4 0 13 303 244 45.69 9 1
15.  Silchar 3266 202 105 15 7 21 148 0 0 37 2 0 39 187 54 26.73 17 1
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
16.  Srinagar 2588 198 81 0 0 0 81 2 0 67 0 0 69 150 117 59.09 17 1
17.  Surat 4631 296 114 20 12 28 174 0 0 0 0 79 79 253 122 41.22 18 1
18.  Surathkal 5437 375 167 28 5 42 242 0 2 8 0 63 73 315 133 35.47 17 1
19.  Tiruchirapalli 5772 393 149 29 6 35 219 12 5 78 8 0 103 322 174 44.27 18 1
20.  Warangal 5344 420 162 27 8 32 229 0 0 0 0 0 0 229 191 45.48 23 1

ToraL (OLp NITs) 89422 6462 2499 357 92 477 3425 54 109 885 20 333 1401 4826 3037 47.00 19 1
21.  Goa 430 38 20 5 0 9 34 1 0 1 0 0 2 36 4 10.53 12 1
22.  Puducherry 420 38 18 1 0 5 24 0 0 8 0 0 8 32 14 36.84 13 1
23.  Delhi 638 50 15 0 0 0 15 0 0 24 0 0 24 39 35 70.00 16 1
24.  Uttarakhand 1035 70 34 3 0 15 52 0 0 13 19 32 84 18 25.71 12 1
25.  Mizoram 311 38 17 1 2 3 23 0 0 10 8 0 18 41 15 39.47 8 1
26. Meghalaya 820 56 29 6 4 10 49 1 2 22 10 1 36 85 7 12.50 10 1
27.  Manipur 804 54 13 2 1 17 33 1 2 27 5 0 35 68 21 38.89 12 1
28. Nagaland 354 38 20 1 7 5 33 3 1 5 0 0 9 42 5 13.16 8 1
29.  Arunachal Pradesh 817 53 25 2 3 5 35 8 0 16 1 4 29 64 18 33.96 13 1
30.  Sikkim 473 38 19 7 1 2 29 1 0 0 0 7 8 37 9 23.68 13 1
31. Andhra Pradesh* 799 0 0 0 0 0 0 0 0 43 0 31 74 74 0 0.00 11 1
32.  1IEST Shibpur 3630 277 169 25 1 9 204 38 16 22 0 8 84 288 0 0.00 13 1
ToraL (New NITs) 10531 750 379 53 19 80 327 53 21 178 37 70 275 602 146 19.47 17 1
ToraL (OLp+NEw NITs) 99953 7212 2878 410 111 557 3752 107 130 1063 57 403 1676 5428 3183 44.13 18 1

*NIT Andhra Pradesh is newly established NIT and its Ist academic session has been started from 2015-16 itself at present no regular staff is existing. The mentor institute of NIT Andhra Pradesh is NIT Warangal
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(C) Details of Teaching position as on 31.03.2016 (Category-wise) indicating Sanctioned/Existing/Vacant positions in Central Universities

SI. Name of Name of the No. of Sanctioned Posts No. of Existing Posts No of Vacant Posts

No. the State — University GEN SC ST OBC PWD Total GEN SC ST OBC PWD Total GEN SC ST OBC PWD Total
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21
Professor

1. Arunachal Rajiv Gandhi 19 3 2 0 0 24 13 0 1 0 0 14 6 3 1 0 0 10

Pradesh University

2. Assam Assam University 34 4 2 0 1 41 22 1 0 0 1 24 12 3 2 0 0 17
3. Assam Tezpur University 41 8 4 0 1 54 37 1 1 0 0 39 4 7 3 0 1 15
4. Bihar Central University 17 3 1 0 1 22 9 1 0 0 0 10 8 2 1 0 1 12

of South Bihar

5. Bihar Mahatma Gandhi 16 3 1 0 0 20 0 0 0 0 0 0 16 3 1 0 0 20

Central University

6.  Chhattisgarh Guru Ghasidas 46 8 4 0 0 58 15 1 1 0 0 17 31 7 3 0 0 41
Vishwavidyalaya

7. Delhi University of Dethi 197 39 19 0 9 264 122 3 1 0 2 128 75 36 18 0 7 136

8. Delhi Jamia Millia Islamia 126 0 0 0 1 127 71 0 0 0 0 71 55 0 0 0 1 56

9.  Delhi Jawaharlal Nehru 149 27 13 0 8 197 102 9 0 0 2 113 47 18 13 0 6 84
University

10.  Gujarat Central University 16 3 1 0 1 21 7 1 0 0 0 8 9 2 1 0 1 13
of Gujarat

11. Haryana Central University 20 3 1 0 1 25 1 0 0 0 0 1 19 3 1 0 1 24
of Haryana
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1 2 3 4 9 10 11 12 13 14 15 16 17 18 19 20 21
12. Himachal Central University 22 27 5 0 0 0 0 5 17 4 1 0 0 22
Pradesh of Himachal
Pradesh
13. Jammu and Central University 17 22 1 0 0 0 0 1 16 3 1 0 1 21
Kashmir of Jammu
14. Jammu and Central University 17 21 6 0 0 0 0 6 11 3 1 0 0 15
Kashmir of Kashmir
15.  Jharkhand Central University 19 23 7 0 0 0 0 7 12 3 1 0 0 16
of Jharkhand
16. Karnataka Central University 20 20 6 0 0 0 0 6 14 0 0 0 0 14
of Karnataka
17.  Kerala Central University 17 21 5 0 0 0 0 5 12 3 1 0 0 16
of Kerala
18.  Madhya Dr. Harisingh 39 51 5 1 0 0 0 6 34 6 4 0 1 45
Pradesh Gour Vish.
19. Madhya Indira Gandhi 26 34 9 1 0 0 0 10 17 3 2 0 2 24
Pradesh National Tribal
University
20. Maharashtra Mahatma Gandhi 15 18 10 1 0 0 0 11 5 1 1 0 0 7
Antarrashtriya Hindi
Vishwavidyalaya
21.  Manipur Manipur University 30 38 14 1 0 0 0 15 16 4 2 1 0 23
22. Meghalaya  North Eastern Hill 83 93 53 1 1 0 0 55 30 5 2 0 1 38

University
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23.

24.

25.

26.

27.

28.

29.

30.

31

32.

33.

34.

35.

Mizoram
Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tamil Nadu

Telangana

Telangana

Telangana

Tripura

Uttar
Pradesh

Uttar
Pradesh

Mizoram University
Nagaland University

Central University
of Odisha

Central University
of Punjab

Central University

of Rajasthan
Sikkim University

Central University
of Tamil Nadu

Maulana Azad
National Urdu

University

University of
Hyderabad

The English and
Foreign Languages
University

Tripura University

Aligarh Muslim

University

Banaras Hindu

University

17

21

22

18

36

90

36

193

194

37

18

47

45

23

21

27

29

22

47

108

32

46

193

253

27

12

26

58

17

121

137

27

13

30

60

20

121

139

15

25

13

16

18

16

10

32

29

72

57

35

20

32

23

17

21

23

20

17

48

12

39

72

114
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1 2 3 4 5 8 9 10 11 12 13 14 15 16 17 18 19 20 21
36. Uttar Babasaheb Bhimrao 22 4 0 27 9 0 0 0 0 9 13 4 1 0 0 18
Pradesh Ambedkar University
37. Uttar University of 60 11 3 79 13 0 0 0 0 13 47 11 5 0 3 66
Pradesh Allahabad
38. Uttarakhand Hemwati Nandan 33 6 1 43 14 0 0 0 0 14 19 6 3 0 1 29
Bahuguna. Garhwal
University
39.  West Bengal Visva Bharati 55 11 2 73 46 4 0 0 0 50 9 7 5 0 2 23
40. Puducherry  Pondicherry 53 9 1 67 25 1 0 0 1 27 28 8 4 0 0 40
University
TotaL 1958 273 46 2403 1047 35 10 0 8 1100 911 238 115 1 38 1303
Associate Professor
1. Arunachal Rajiv Gandhi 34 5 0 41 23 4 1 0 0 28 11 1 1 0 0 13
Pradesh University
2. Assam Assam University 92 9 1 106 83 5 2 0 1 91 9 4 2 0 0 15
3. Assam Tezpur University 55 11 4 76 46 6 1 0 1 54 9 5 5 0 3 22
4. Bihar Central University 32 6 2 43 18 0 0 0 0 18 14 6 3 0 2 25
of South Bihar
5. Bihar Mahatma Gandhi 31 6 0 40 0 0 0 0 0 0 31 6 3 0 0 40
Central University
6.  Chhattisgarh Guru Ghasidas 84 16 0 108 34 2 0 0 0 36 50 14 8 0 0 72

Vishwavidyalaya
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10.

11.

12.

13.

14.

15.

16.

18.

Delhi
Delhi

Delhi

Gujarat

Haryana

Himachal
Pradesh

Jammu and

Kashmir

Jammu and

Kashmir

Jharkhand

Karnataka

Kerala

Madhya
Pradesh

University of Delhi
Jamia Millia Islamia

Jawaharlal Nehru

University

Central University
of Gujarat

Central University

of Haryana

Central University
of Himachal
Pradesh

Central University
of Jammu

Central University

of Kashmir

Central University
of Jharkhand

Central University

of Karnataka

Central University
of Kerala

Dr. Harisingh
Gour Vish.

483

199

279

32

38

42

31

31

35

39

33

71

97

51

13

48

24

20

648

202

366

42

50

53

42

41

45

40

42

93

256

156

217

15

30

269

156

239

11

16

32

227

43

62

25

34

33

30

28

26

32

41

88

34

11

46

21

18

379

46

127

35

46

42

41

38

36

32

26

61
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1 2 3 4 5 9 10 11 12 13 14 15 16 17 18 19 20 21
19. Madhya Indira Gandhi 47 9 62 17 1 0 0 0 18 30 8 4 0 2 44
Pradesh National Tribal
University
20. Maharashtra Mahatma Gandhi 12 2 15 11 2 0 0 0 13 1 0 1 0 0 2
Antarrashtriya Hindi
Vishwavidyalaya
21. Manipur Manipur University 64 11 87 40 4 3 0 0 47 24 7 3 5 1 40
22. Meghalaya  North Eastern Hill 130 10 147 85 1 5 0 0 91 45 9 1 0 1 56
University
23.  Mizoram Mizoram University 65 5 74 48 3 1 0 0 52 17 2 2 0 1 22
24. Nagaland Nagaland University 54 5 62 41 1 2 0 0 44 13 4 0 0 1 18
25.  Odisha Central University 33 6 43 1 0 0 0 0 1 32 6 3 0 1 42
of Odisha
26. Punjab Central University 32 6 42 18 0 0 0 0 18 14 6 3 0 1 24
of Punjab
27. Rajasthan Central University 42 7 53 20 0 0 0 0 20 22 7 3 0 1 33
of Rajasthan
28.  Sikkim Sikkim University 52 10 68 30 2 0 0 0 32 22 8 4 0 2 36
29. Tamil Nadu Central University 37 7 48 7 0 0 0 0 7 30 7 4 0 0 41
of Tamil Nadu
30. Telangana Maulana Azad 66 13 88 48 0 0 0 2 50 18 13 6 0 1 38

National Urdu

University
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31. Telangana University of 171 37 17 0 4 229 158 10 1 0 1 170 13 27 16 3 59
Hyderabad
32. Telangana The English and 46 8 4 0 2 60 32 5 0 0 1 38 14 3 4 1 22
Foreign Languages
University
33.  Tripura Tripura University 52 10 5 0 2 69 25 2 1 0 0 28 27 8 4 2 41
34.  Uttar Aligarh Muslim 384 0 0 0 0 384 262 0 0 0 0 262 122 0 0 0 122
Pradesh University
35. Uttar Banaras Hindu 404 76 37 0 11 528 327 13 1 0 0 341 77 63 36 11 187
Pradesh University
36. Uttar Babasaheb Bhimrao 38 8 3 0 0 49 32 4 0 0 0 36 6 4 3 0 13
Pradesh Ambedkar University
37. Uttar University of 150 30 15 0 6 201 44 1 0 0 1 46 106 29 15 5 155
Pradesh Allahabad
38. Uttarakhand Hemwati Nandan 63 12 6 0 3 84 32 2 0 0 1 35 31 10 6 2 49
Bahuguna. Garhwal
University
39. West Bengal Visva Bharati 118 23 11 0 4 156 102 12 2 0 0 116 16 11 9 4 40
40. Puducherry  Pondicherry 109 21 10 0 4 144 83 15 0 0 3 101 26 6 10 1 43
University
TotaL 3810 574 279 5 103 4771 2381 126 26 0 15 2548 1429 448 253 88 2223
Assistant Professor
1. Arunachal Rajiv Gandhi 64 8 22 23 2 119 60 7 22 23 1 113 4 1 0 1 6
Pradesh University
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21

2. Assam Assam University 171 30 15 34 2 252 153 29 15 34 2 233 18 1 0 0 0 19

3. Assam Tezpur University 71 23 11 41 4 150 66 17 11 31 1 126 5 6 0 10 3 24

4.  Bihar Central University 46 13 6 20 3 88 44 9 4 19 2 78 2 4 2 1 1 10
of South Bihar

5. Bihar Mahatma Gandhi 38 12 6 22 2 80 0 0 0 0 0 0 38 12 6 22 2 80
Central University

6.  Chhattisgarh Guru Ghasidas 130 40 19 72 8 269 92 24 11 45 1 173 38 16 8 27 7 96
Vishwavidyalaya

7. Delhi University of Delhi 379 119 59 214 23 794 295 56 25 42 17 435 84 63 34 172 6 359

8. Delhi Jamia Millia Islamia 407 67 20 0 10 504 355 67 20 0 6 448 52 0 0 0 4 56

9. Delhi Jawaharlal Nehru 217 44 19 44 13 337 176 33 13 30 7 259 41 11 6 14 6 78
University

10.  Gujarat Central University 41 12 6 22 3 84 22 5 4 11 2 44 19 7 2 11 1 40
of Gujarat

11. Haryana Central University 48 15 7 27 3 100 22 5 2 13 1 43 26 10 5 14 2 57
of Haryana

12.  Himachal Central University 53 16 8 28 3 108 26 10 3 9 3 51 27 6 5 19 0 57

Pradesh of Himachal

Pradesh

13. Jammu and Central University 41 12 6 22 3 84 25 5 2 11 1 44 16 7 4 11 2 40

Kashmir of Jammu
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14.

15.

16.

17.

19.

20.

21.

22.

23.

24.

25.

Jammu and

Kashmir

Jharkhand

Karnataka

Kerala

Madhya

Pradesh

Madhya

Pradesh

Mabharashtra

Manipur

Meghalaya

Mizoram
Nagaland

Odisha

Central University
of Kashmir

Central University
of Jharkhand

Central University

of Karnataka

Central University

of Kerala

Dr. Harisingh
Gour Vish.

Indira Gandhi
National Tribal

University

Mahatma Gandhi
Antarrashtriya Hindi
Vishwavidyalaya

Manipur University

North Eastern Hill

University
Mizoram University
Nagaland University

Central University
of Odisha

45

48

64

42

87

64

35

135

141

178

100

44

13

15

12

28

19

11

17

25

28

15

14

16

19

24

26

22

50

35

25

21

33

21

23

90

99

80

84

185

131

72

189

205

261

146

88

22

38

22

32

116

34

27

140

132

163

91

10

10

43

12

15

21

26

10

15

19

11

20

42

21

37

73

38

59

210

71

53

172

188

239

116

17

23

10

42

10

30

-5

15

34

11

17

14

18

16

20

53

26

42

25

60

19

17

17

22

30
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21
26. Punjab Central University 42 12 6 22 2 84 33 10 2 15 1 61 9 2 4 7 1 23
of Punjab
27. Rajasthan Central University 52 16 8 28 4 108 41 10 6 18 1 76 11 6 2 10 3 32
of Rajasthan
28.  Sikkim Sikkim University 57 17 8 31 3 116 51 12 6 26 2 97 6 5 2 5 1 19
29. Tamil Nadu Central University 48 14 7 26 1 96 11 5 1 5 1 23 37 9 6 21 0 73
of Tamil Nadu
30. Telangana Maulana Azad 138 37 18 49 7 249 130 28 13 45 7 223 8 9 5 4 0 26
National Urdu
University
31.  Telangana University of 132 34 14 33 6 219 103 26 10 17 5 161 29 8 4 16 1 58
Hyderabad
32. Telangana The English and 81 20 13 30 2 146 68 18 13 20 0 119 13 2 0 10 2 27
Foreign Languages
University
33.  Tripura Tripura University 83 22 18 36 4 163 67 13 15 24 2 121 16 9 3 12 2 42
34.  Uttar Aligarh Muslim 1035 0 0 0 0 1035 864 0 0 0 0 864 171 0 0 0 0 171
Pradesh University
35. Uttar Banaras Hindu 570 167 84 301 17 1139 616 126 48 102 7 899  -46 41 36 199 10 240
Pradesh University
36. Uttar Babasaheb Bhimrao 52 15 6 26 0 99 39 11 5 18 0 73 13 4 1 8 0 26
Pradesh Ambedkar University
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37. Uttar University of 275 85 42 154 16 572 185 24 8 36 1 254 90 61 34 118 15 318
Pradesh Allahabad
38. Uttarakhand Hemwati Nandan 162 51 25 92 11 341 195 16 4 19 3 237 -33 35 21 73 8 104
Bahuguna. Garhwal
University
39.  West Visva Bharati 291 62 31 25 12 421 224 55 26 54 4 363 67 7 5 -29 8 58
Bengal
40. Puducherry  Pondicherry 161 41 20 46 10 278 142 33 17 34 9 235 19 8 3 12 1 43
University
TotaL 5868 1205 610 1775 207 9665 4932 818 387 892 97 7126 936 387 223 883 110 2539
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Response to vocational courses under CBSE

2474. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of responses to vocational courses under the Central Board of
Secondary Education (CBSE) across the country, particularly in Telangana and Andhra
Pradesh; and

(b) whether Government would consider making these vocational courses attractive

enough if the responses are poor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) At present 1400
Central Board of Secondary Education (CBSE) affiliated school are offering 13
Vocational courses at Secondary level under National Skills Qualifications Framework
(NSQF) Scheme with an enrolment of 1,68,000 students. Similarly, 800 schools are
offering 29 skill based courses at Senior Secondary Level with an enrolment of
17,700 students. In Telangana and Andhara Pradesh 23 Central Board of Secondary
Education (CBSE) affiliated schools are offering vocational courses with an enrollment
of 1600 students.

CBSE, offers vocational subjects as sixth additional subject at secondary level
(classless IX and X) and as elective/additional subject at Senior Secondary Level. A
special provision has been made to make the vocational subject attractive wherein if
a student fails in any of the three main academic subjects (i.e. Science, Mathematics,
Social Science) and pass in vocational subject then marks of failed subject is replaced

by vocational subject and result of Class X is computed accordingly.
Improvement and promotion of open universities

2475. SHRI TIRUCHI SIVA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details regarding the number of open universities in the country, State-wise;
(b) the details of courses which are in high demand in such universities; and

(c) the details of the steps being taken by Government to improve and promote

such universities to facilitate increased enrolment for higher studies?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) As per the information
furnished by the University Grants Commission (UGC), there are fifteen (15)
Universities in the Open and Distance Learning (ODL) field in the country (14
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State Open Universities + One Central University-Indira Gandhi National Open
University). The State-wise list of the Open Universities is given in the Statement
(See below).

(b) These Universities are running various programmes/courses in the areas of
Arts, Science, Commerce and education fields at PG/Degree/PG Diploma/Diploma/
Certificate levels.

(c) The UGC takes various measures including sanctioning of the Plan grants

in the matter.

Statement

Details of Open Universities in the country

Sl.  State Name of University State University/Central

No. University

1 2 3 4

1.  Assam Krishna Kanta Handique State University
State Open University

2. Bihar Nalanda Open University State University

3. Chhattisgarh Pt. Sunderlal Sharma Open State University
University

4.  Delhi Indira Gandhi National Central University
Open University (IGNOU)

5. Gujarat Dr. Babasaheb Ambedkar State University
Open University

6.  Karnataka Karnataka State Open State University (Recognition
University upto academic session

2012-13 only by UGC)

7.  Madhya Pradesh M. P. Bhoj (Open) University State University

8. Mabharashtra Yashwant Rao Chavan State University
Maharashtra Open University

9.  Odisha Odisha State Open University State University

10. Rajasthan Vardhman Mahaveer Open State University
University

11.  Tamil Nadu Tamil Nadu Open University State University

12.  Telangana Dr. B. R. Ambedkar Open  State University

University
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1 2 3 4

13.  Uttar Pradesh U.P. Rajarshi Tandon Open  State University
University

14.  Uttarakhand Uttarakhand Open University, State University
Haldwani

15.  West Bengal Netaji Subhash Open University State University

Framework plan of RMSA

12476. SHRI DIGVIJAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the concept of education till higher secondary level was mentioned
in the framework plan of Rashtriya Madhyamik Shiksha Abhiyan (RMSA); and

(b) if so, the reasons for not including higher secondary education under RMSA
till date?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Centrally
Sponsored Scheme of Rashtriya Madhyamik Shiksha Abhiyan (RMSA) launched in
2009 envisages universalizing access to secondary schools by providing a secondary
school within a reasonable distance (5 kilometer) of every habitation and a higher
secondary school within a reasonable distance (7-10 kilometer). The RMSA framework
envisaged to cover both secondary and higher secondary schools. However, when the
Scheme was launched in 2009-10, it was decided to implement it in a phased manner,
the first phase was designed to make good quality secondary education available to
young persons in the age group of 14-15 years. However, higher secondary schools
are being covered under the other components of integrated RMSA, i.e. Information
Communication Technology in Schools, Girls Hostels, Vocational Education and

Inclusive Education of the Disabled at Secondary Stage.
Honorarium for graduate teachers

+2477. SHRI DIGVIJAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state whether there is a need to provide I 9,000/- per
month per teacher as honorarium to graduate teachers in place of I 6,000/- per month

per teacher from the point of view of educational quality from the year 2008-09?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): The recruitment, service conditions,

+ Original notice of the question was received in Hindi.
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deployment and salary of teachers are in the domain of the State Governments and
UT Administrations. The Central Government through the flagship programme of
Sarva Shiksha Abhiyan (SSA) at elementary level provides assistance to the State
Governments and UTs for additional teachers to maintain appropriate Pupil Teacher
Ratio as per the prescribed norms of Right of Children to Free and Compulsory
Education (RTE) Act, 2009.

Hurdles in CBFC

2478. SHRI A. VIJAYAKUMAR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal to simplify the procedure for getting CBFC

certificates;

(b) whether Government would take any measures to remove intermediaries/
agents in CBFC; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (¢) Central
Board of Film Certification (CBFC) certifies films in accordance with Cinematograph
Act, 1952 and the Rules and the Guidelines made thereunder. CBFC is in an advanced
stage of setting up the online film certification system which is likely to be made
operational very soon. The online system is user friendly and will be accessible to
all the applicants. There is no role for intermediaries/agents in the existing as well

as new online certification system.
System for safeguarding films and non-film heritages

2479. DR. KANWAR DEEP SINGH: Will the Minister of INFORMATJON AND
BROADCASTING be pleased to state:

(a) whether there is any system for safeguarding films and non-film heritages;
(b) if so, the details thereof; and
(¢c) the amount of money spent on this during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) National
Film Archive of India (NFAI) was established in the year 1964 with the objective to
trace, acquire, and preserve the filmic material which is part of our heritage. NFAI

has temperature and humidity controlled vaults for storage and preservation of film
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reels. The non-filmic ancillary material, such as photographs, song booklets, posters,
films magazines, etc. are stored under temperature controlled environment. So far a
total of about 1,32,000 film reels have been acquired and the work of assessment,
preventive conservation and restoration has been started under a mission mode
project namely “National Film Heritage Mission (NFHM)” to restore, digitize and
archive films and filmic material through NFAI. The scheme is to be implemented
from 2014-15 to 2020-21 with total outlay of ¥ 597.41 crore. Some of the major
objectives of NFHM are as under:—

(1) To undertake film conservation assessment.

(i1) Preventive conservation of film reels.

(ii1) Picture and sound restoration of landmark feature films and short films.
(iv) Digitization of feature films and short films.

(v) Construction of archival and preservation facilities for material restored under
NFHM.

(vi) Conducting training workshops and courses in field of conservation,
preservation and archiving.

(c) The detail of expenditure incurred by NFAI in this regard during the last
three years is as under:—

Year Expenditure incurred (In crore)
2014-15 16.20
2015-16 10.80
2016-17 12.66 (till date)

News broadcast through private FM channels

2480. SHRIMATI WANSUK SYIEM: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has deposed in the Supreme Court that allowing news
content to be broadcast through private FM channels poses a threat to national
security as there is no way to monitor the news content that private FM channels

and NGO-operated community radio services would broadcast;

(b) whether media giants are allowed to disseminate news via newspapers and
TV channels owned by them, exercising self-restraint over their media content;
and

(c) if so, the Government’s comments thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) The
Government had deposed in the Hon’ble Supreme Court that Community Radio Stations
(CRS) operators and Private FM Radio stations may not be allowed to broadcast

news and current affairs programmes due to following reasons:—

(i) Broadcasting of news by these stations may pose a possible security risk
as there is no mechanism to monitor the contents of the news bulletins of

every such station.

(i) CRS stations are run mainly by NGO/other small organizations and private
operators, several anti-national/radical elements within the country can misuse

it for propagating their own agenda.

(iil)) Community radio stations also air programms involving chats with NRI/the
local population settled abroad. These stations may be exploited by foreign
radical organizations to broadcast fabricated/radical views of some of these
NRIs, as due to paucity of funds, the radio stations would not be able to

afford authentic news sources.

There is no pre-censorship by the Government of India in the print media
sector. The Government in pursuance of its policy to uphold the freedom of
press, does not exercise any control on the content in print media. However, the
Press Council of India, a statutory autonomous body has been set up under the
Press Council Act, 1978, to maintain and improve the standards of newspaper
and news agencies in India and also to inculcate principles of self-regulation

among the press.

In so far private satellite TV channels are concerned, programmes including news
telecast on such TV news channels are required to adhere to the Programme Code
prescribed under the Cable Television Networks (Regulation) Act, 1995 and Cable
Television Network Rules, 1994 framed thereunder. Although the Act does not provide
for pre-censorship of any programme telecast on such TV channels it prescribes
that all programmes should be in conformity with the prescribed Programme Code

enshrined in the said Act and the rules framed thereunder.

As part of the self-regulation mechanism, News Broadcasters Association (NBA)
has set up News Broadcasting Standard Authority (NBSA) in 2008 to consider
complaints against or in respect of broadcasters relating to content of any news and
current affairs telecast on TV channels and it has formulated a Code of Ethics and
Broadcasting Standards covering a wide range of principles to self-regulate news

broadcasting.
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News broadcasting in FM radio channels

2481. SHRI N. GOKULAKRISHNAN: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that Government has received any representations to give

permission to broadcast news in FM channels;
(b) if so, the details thereof; and

(¢) whether Government has objected to such requests and if so, the details

thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c)
Representations have been received from some private FM radio broadcasters regarding
carriage of news of All India Radio (AIR). As per clause 11.1 of the FM Ph-III
Policy guidelines, permission holders are permitted to carry the news bulletins of
AIR in exactly same format (unaltered) on such terms and conditions as may be

mutually agreed with Prasar Bharati.
Modernisation of AIR and Doordarshan

12482. SHRI SURENDRA SINGH NAGAR: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government has modernised All India Radio and Doordarshan to

make them popular;
(b) if so, the details thereof; and

(c) the extent of improvement in effectiveness and quality of broadcast after

their modernisation?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Prasar
Bharati has informed that as far as All India Radio is concerned, AIR has carried out
modernisation and technological upgradation of its network (approved under Eleventh

Plan). Details are given in Statement-I (See below).

In addition to above, schemes for modernisation and technological upgradation
of its network have also been undertaken under Twelfth Plan. Details are given in
Statement-11 (See below).

+ Original notice of the question was received in Hindi.
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It is also mentioned that 31 channels of All India Radio are available on
Doordarshan’s DTH platform (DD Free Dish), which can be received by using
set top box throughout the country. In addition to this, 13 popular channels of
All India Radio can also be received through internet by browsing AIR’s website
<allindiaradio.gov.in> and by downloading suitable apps on iOS/Android/Windows

based mobile phones.

As regards Doordarshan, it is a constant endeavor of Doordarshan to modernise its
channels by reviewing and improving content and quality of programmes. Modernisation
plan covers a broad spectrum, which, inter alia, includes digitalization; adoption of new
technologies at par with international standards; replacement of old/ageing equipment

and upgradation, etc. Details are given in Statement-III (See below).

(c) As far as AIR is concerned, the programme production quality and broadcast
quality of AIR has been improved after modernisation and technological upgradation
works. The reach of FM coverage has also increased and presently available to
about 47% of total population. It is further targeted to 60% of the population after
implementation of Twelfth Plan Scheme. FM Broadcast for Vividh Bharati Service in
all 4 Metro Cities has also been started. Some of the key aspects of modernisation

and technological upgradation are as under:—

e AIR has replaced its outlived 36 MW/SW transmitters by new solid state
transmitter (DRM) which are capable to broadcast in digital form also. The
coverage areas and quality of broadcast of these transmitters have been
restored. Additionally, 6 nos. of High Power Transmitters, providing coverage
in LWE affected arcas have also been approved for replacement by new

solid-state digital ready transmitter.

e AIR has already digitized its 98 AIR studios by replacing production/
reproduction equipment and by installing computer based recording systems.
This has improved production and reproduction quality of programmes and
increased storage capacity. Additionally, 29 Studios have been approved for

digitization under Twelfth Plan.

e 34 old FM transmitters have been replaced by new FM transmitters and

another 77 old FM transmitters have also been approved for replacement.

e 6 nos. | kW MW transmitters have been replaced by FM transmitters and
another 6 nos. of 1 kW MW transmitters have also been approved for

replacement by FM transmitters.

e 127 new state of art technology Microwave link (for sending programme

from studio to transmitter) have also been approved.
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As regards Doordarshan, the technical quality of DD channels has been enhanced.
Packaging of the shows and promos has been improved creatively to give a distinct
look and feel to DD Channels. Publicity is given widely through various channels of

Doordarshan and social media through its Web page, Twitter accounts and Facebook page.

Professional assistance is also taken as and when required. Capital assets are
procured for improving the facilities in studios and programmes are regularly reviewed
to improve channel standards.

Statement-I

Details of modernisation/technological upgradation work in AIR

(approved under Eleventh Plan)

SI. No.  Schemes/Projects undertaken No. of Places

(A) Expansion of FM Services

I. North East Special Package

1.1 New FM stations with 1 KW FM Transmitter 19

1.2 Installation of 5 kW FM Transmitter at Silchar 1

1.3 Installation of 10 kW FM Transmitter at Gangtok 1

1.4 Installation of 10 kW FM Transmitter at Kohima 1

1.5 Replacement of 1000 kW MW transmitter at Chinsurah 1
(Kolkata) by new state of art solid-state MW transmitter

1.6 Up-gradation of 1 kW MW by 10 kW MW Transmitter 1
at Kavarati

1.7 Setting up of 100 W FM Transmitter 100

2. Jammu and Kashmir Special Package

2.1 Installation of 100 Watt FM Transmitter 4

2.2 Setting up of 10 kW FM Transmitters 4

3. Expansion of FM Services under New Scheme of

Eleventh Plan

3.1 Installation of 20 kW FM Transmitter 4
32 Installation of 10 kW FM Transmitter 7
33 Installation of 5 kW FM Transmitter 12
34 Installation of 1 kW FM Transmitter 12

35 Installation of 100 W FM Transmitter 100
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SI. No.  Schemes/Projects undertaken No. of Places
4. Replacement FM Transmitters
4.1 Replacement of 10 kW FM Transmitter 7
4.2 Replacement of 6 kW FM Transmitter 27
4.3 Up-gradation of 1 kW MW Transmitter by 10 kW FM 6
Transmitter
(B) Replacement of old MW Transmitter by new state
of art solid-State MW transmitter
B.1 Replacement of 1000 kW MW Transmitter at Rajkot 1
B.2 Replacement of 300 kW MW Transmitter 6
B3 Replacement of 200 kW MW Transmitter 9
B.4 Replacement of 100 kW MW Transmitter 10
B.5 Replacement of 20 kW MW Transmitter 5
B.6 Upgradation of 10 kW MW Transmitter by 20 kW 1
MW Transmitter (Tawang)
B.7 Upgradation of 100 kW MW Transmitter by 200 kW 1
FM Transmitter (Itanagar)
B.§ Upgradation of 10 kW MW Transmitter by 100 kW 1
MW Transmitter (Passighat)
©) Replacement of old SW Transmitter by new state
of art solid-State SW Transmitter
C.1 Replacement of 500 kW SW Transmitter 1
C.2 Replacement of 100 kW SW Transmitter 2
(D) Digitalization of Studios, Archives and RNUs
D.1 Digitalization of Studios 98
D.2 Networking of Studio Centers-Centralized Content/ 98
Data Server with a Disaster Recovery System
D3 Augmentation of Archival facility at Delhi 1
D4 Creation of Regional Archival Centers at Mumbali, 4
Chennai, Kolkata, Hyderabad
D.5 Automation of Regional News Units 44
D.6 Creation of Regional News Units 7

(E)

Digitalization of Connectivity
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SI. No.  Schemes/Projects undertaken No. of Places

E.1 Provision of C-band RNT 44

E.2 Provision of Digital Connectivity (STL) 35

E3 Replacement Digital Connectivity (STL) 80

E.4 Upgradation of Analogue CES to Digital CES at Aizwal, 4
Imphal, Kohima, and Agartala.

E.5 Provision of New CES (Captive Earth Station) 3

E.6 Augmentation of DTH channels at existing Centers 19

(&) New Technology and R&D

G.1 Multi-Media Broadcasting both in satellite mode and 18
in terrestrial mode

G.2 Webcasting/Podcasting of important channels 13

Statement-I1

Details of schemes undertaken for modernisation/technological
upgradation works in AIR under Twelfth Plan

Sl. No. Detail of modernisation/upgradation works Total no. of project
1. Setting up of 5/10 kW new FM Transmitters. 23
2. Setting up of 20 kW new FM Transmitters at 4 4

Metro Cities for Vividh Bharati Services.

3. Setting up of 100 W FM transmitters at existing 100
LPTs/HPTs of Doordarshan.

4. Upgradation/replacement of old FM Transmitters 77

by new FM Transmitters.

5. Replacement of 100/200 MW Transmitters by new 6
solid state MW Transmitter in LWE affected areas.

6. Upgradation/replacement of 1 kW MW. 6

Transmitters by FM Transmitters.

7. Digitisation of Studios and RNUs. 29
8. Digitization of Connectivity. 24
9. Augmentation of Training Facilities and 2

strengthening of Research and Development.

10. Setting up of Regional Archive Center at Guwahati. 1
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Statement-I111

Details of major projects taken up for Modernisation of Doordarshan as part of
12th Plan Schemes

Sl. No. Projects

1. Digitalization of Studios — 39 no.
Digital High Power Transmitters (HPTs) — 63 no.

High Definition Television (HDTV) Terrestrial Transmitters — 4 no.

2

3

4. High Definition Television (HDTV) Studios — 4 no.

5 Multi Camera Mobile Production Facility in HDTV format — 3 no.
6 Replacement of High Power Transmitters (HPTs) — 15 no.

7

Modernisation of 20 Studio Centres by way of replacement of old
ageing equipment

8. Replacement of old 100W Low Power Transmitters (LPTs) by 500W
Automode LPTs (110 nos.)

9. Upgradation of 18 existing Earth Stations

10.  New Earth Stations at 05 places

I1. Replacement of Digital Satellite News Gathering (DSNG) units at 6 places
12.  New Digital Satellite News Gathering (DSNG) units at 9 places

Fund to promote Indian cinema

2483. SHRI A.K. SELVARAJ: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Government has created a film promotion fund to

promote Indian cinema in international film festivals;

(b) whether it is also a fact that the fund would provide financial assistance to
create a buzz around films selected for an international film festival of repute or for

India’s official nomination to the Academy Awards under the foreign film category; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) The
Ministry has decided to provide financial assistance to filmmakers whose films are
selected in competition section of an international film festival of repute or are given

India’s official nomination for Academy Awards under Foreign Film Category.
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Directorate of Film Festivals has been designated as the nodal agency for

implementing this activity.

The Guidelines and procedure for this scheme has been published on the website
of the Ministry of Information and Broadcasting that is Attp.//mib.nic.in/WriteReadData/
documents/Film_Promotion_Fund - procedure.pdf.

Installation of FM transmitters along Indo-Nepal border

2484. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) the number of High Power FM transmitters installed for strengthening FM

coverage along the border areas during the last two years;

(b) the number and locations of 10 KW FM transmitters installed along Indo-
Nepal border during that period; and

(c) the number of FM transmitters proposed to be installed along the border

areas during the next two years along with the details of schedule?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Prasar Bharati
has informed that All India Radio (AIR) has installed three numbers of High Power
FM transmitters for strengthening FM coverage along the border areas during the last
two years. The locations of these transmitters are at Kurseong (10 kW), Balurghat
(10 kW) and Fazilka (20 kW).

(b) One High Power FM transmitter (10 kW) has been installed at Kurseong

along Indo-Nepal border during the last two years.

(c) Details are given in the Statement (See below). In addition to this, there is
an approved scheme for installation of 10 kW FM transmitters at 6 locations along
Indo-Nepal Border in Bihar, Uttar Pradesh and Uttarakhand.

Statement

Details of FM transmitters along the border areas

SI. No. Place State Power of the FM Transmitters
1. Anini/Namsai Arunachal Pradesh 1 kW
2. Changlang Arunachal Pradesh 1 kW

3. Khonsa Arunachal Pradesh 1 kW
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Sl. No. Place State Power of the FM Transmitters
4. Dhubri Assam 10 kW (As a replacement existing
6 kW FM Transmitter)
5. Karimganj Assam 1 kW
6. Silchar Assam 5 kW
7. Green Ridge Jammu and Kashmir 10 kW
8. Himbotingla Jammu and Kashmir 10 kW
9. Nathatop Jammu and Kashmir 10 kW
10. Naushera Jammu and Kashmir 10 kW
11. Udhampur Jammu and Kashmir 10 kW
12. Ukhrul Manipur 1 kW
13. Cherrapunji Meghalaya 1 kW
14. Tura Meghalaya 5 kW
15. Champhai Mizoram 1 kW
16. Tuipang Mizoram 1 kW
17. Phek Nagaland 1 kW
18. Amritsar Punjab 20 kW
19. Chauntan hill ~ Rajasthan 20 kW
20. Tuticorin Tamil Nadu 1 kW
21. Belonia Tripura 10 kW (As a replacement existing
6 kW FM Transmitter)
22. Longtherai Tripura 5 kW
23. Nutan Bazar Tripura 1 kW
24, Champawat Uttarakhand 1 kW
25. Darjeeling West bengal 10 kW
26. Coochbehar West bengal 10 kW
27. Krishnanagar West bengal 10 kW

Impartial news about marginalised sections

2485. SHRI DILIP KUMAR TIRKEY: Will the Minister of INFORMATION

AND BROADCASTING be pleased to state:

(a) whether it is a fact that most of the electronic and print media houses avoid

hiring people from marginalized sections;

(b) whether it is also a fact that because of their less representation in media,

there is an inherent bias against marginalized sections in media reports; and
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(c) if so, what action, Government has taken to ensure proper representation as

well as impartial news reporting with respect to marginalized sections of the country?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) There
is no such instance brought to the notice of the Ministry.

As per existing regulatory framework, all programmes and advertisements
telecast on private satellite TV channels and transmitted/re-transmitted through the
Cable TV network are required to adhere to the Programme and Advertising Codes
prescribed under the Cable Television Networks (Regulation) Act, 1995 and Cable
Television Network Rules, 1994 framed thereunder. The Act does not provide for
pre-censorship of any programme and advertisement telecast on such TV channels.
However, it prescribes that all programmes and advertisements telecast on such TV
channels should be in conformity with the prescribed Programme and Advertising
Codes. These codes contain a whole range of parameters to regulate programmes

and advertisements on TV channels.

In so far as Print Media is concerned, in order to preserve the right to freedom
of expression enshrined in Article 19 of the Constitution of India, the Government
does not interfere in the functioning of newspaper industry, as per its policy to
uphold the freedom of press. However, The Press Council of India (PCI), a statutory
autonomous body has been set up under the Press Council Act, 1978 with twin
objectives to preserve the freedom of the Press and to maintain and improve the

standards of newspapers and news agencies in India.
Impact of shifting of News Service Division on Sindhi and Urdu

2486. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that the News Service Division of All India Radio is

being shifted to various States according to the languages;
(b) if so, the reasons therefor and the complete line of action; and

(¢c) whether it is also a fact that there are many languages like Sindhi and Urdu

for which there are no native States and these languages may suffer a death knell?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Prasar
Bharati has informed that they took a decision about shifting of Indian language
news bulletins to their respective regional units at various capital stations of AIR

because their continuation in Delhi after the advent of satellite communication
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system was unwarranted and a cause of unnecessary expenditure. The national news
bulletins continues to be aired in their respective languages from the State capitals
without any change in time or number of bulletins to ensure optimum utilization of
News Readers-cum-Translator in various regional languages posted in News Services
Division of AIR.

(c) Presently, the Sindhi Unit, which was shifted to Ahmedabad in 2005, is
working effectively for more than a decade now. The casual News Reader-cum-
Translators in Sindhi are adequately available in that particular region. There is no
plan to shift the Urdu Unit from the Headquarters, Delhi.

Overhauling of Prasar Bharati

2487. DR. R. LAKSHMANAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any proposal is pending with Government to overhaul the Prasar
Bharati in view of repeated failure of the broadcaster to garner sufficient revenue to

run its affairs;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c)
Prasar Bharati’s primary mandate is to organize and conduct public broadcasting
service with the intent to inform, educate and entertain the public and to ensure
a balanced development of broadcasting on radio and television in the country.
Hence, revenue generation is not the main objective of Prasar Bharati. However,
Prasar Bharati is generating its revenue through Internal Extra Budgetary Resources
(IEBR) to meet its operating expenses. The Government is also providing 100%
salary support to Prasar Bharati and plan grant for creation of capital assets and

content development.
Defunct publications

2488. SHRI HARIVANSH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that there are a large number of defunct publications in

the country;

(b) if so, the number of such publications; and
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(¢) what steps are being taken by the Registrar of Newspapers for India to

deregister their titles?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b)
Registrar of Newspapers for India (RNI) is mandated to keep the records of the
registered publications as a statutory function of the PRB Act, 1867. While there
is no standard methodology to ascertain and declare Publications as defunct, they
are required to file Annual Statement on a yearly basis in the RNI office. Till
31 May, 2016, a total of 1,32,705 publications have been registered out of which
27,386 publications have filed their annual statements. This indicates that rest of

the publications are not active.

(c) As per PRB Act 1867, RNI does not have the power to de-register a paper.
The office of RNI can de-register newspapers only when declaration is cancelled by
the concerned District Magistrate (DM). RNI has written about this to the respective
DMs throughout the country to consider cancellation of declaration for the newspapers

who have not submitted their Annual Statements for the last five years.
Shortage of manpower in Information Services

2489. SHRI A. VIJAYAKUMAR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is shortage of manpower in Information Services;

(b) if so, the details of officials recruited for IIS (Indian Information Services)

during the last three years;
(c) whether any steps have been taken to increase manpower in the service; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Yes, Sir.

(b) The details of officials recruited for Indian Information Service against the

vacancies reported during the last three years is as follows:

Group 2014 2015 2016
Group ‘A’ 12 12 21
Group ‘B’ Nil 10 1

(c) and (d) Yes, Sir. Vacancies have been reported to the recruiting agencies viz.

UPSC and SSC for recommending suitable candidate names for filling them.
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Shifting of regional language news units

2490. SHRIMATI SAROJINI HEMBRAM: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that the Prasar Bharati has already decided to shift the
regional language news units from All India Radio, New Delhi to the respective State
units of AIR;

(b) if so, the reasons for such a decision and the details of benefits Prasar

Bharati or Government would get out of it; and

(¢) whether Government was facing any financial or any other loss with these

units operating from the National Capital?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c¢) Prasar
Bharati has informed that they took a decision about shifting of Indian Language news
bulletins to their respective regional units at various capital stations of AIR because their
continuation in Delhi after the advent of satellite communication system was unwarranted
and a cause of unnecessary expenditure. The national news bulletins continues to be
aired in their respective languages from the State capitals without any change in time
or number of bulletins to ensure optimum utilization of News Readers-cum-Translator

in various regional languages posted in News Services Division of AIR.
Legislation for CBI
2491. SHRI SHANTARAM NAIK: Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to enact an independent legislation to govern

the Central Bureau of Investigation (CBI);
(b) whether CBI has proposed any draft legislation for the purpose;
(c) if not, whether any draft legislation is prepared by Government; and

(d) the type of independence Government proposes to give to CBI, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) The Central
Bureau of Investigation (CBI) derives its legal powers from Delhi Special Police
Establishment Act, 1946 as amended by Central Vigilance Commission Act, 2003
and Lokpal and Lokayukta Act, 2013. No decision has been taken for enactment of
a separate act for the CBIL
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SCs/STs officers in Ministries

12492. DR. SATYANARAYAN JATIYA: Will the PRIME MINISTER be pleased

to state:

(a) the number and percentage of the Scheduled Castes and Scheduled Tribes
Indian Administrative Service officers in the rank of Secretary, Joint Secretary in the

Ministries of Central Government, Ministry-wise and Department-wise;

(b) the action taken so far, to implement the theory of social justice through
reservation and the effective measures to apply 15 per cent reservation for the
Scheduled Castes and 7.5 per cent reservation for the Scheduled Tribes in the highest

Government posts of class one; and

(¢) the policy of Government and the actual position regarding reservation in

promotion?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Under the
Central Staffing Scheme (CSS), the posts of Secretary and Joint Secretary in Ministries/
Departments are mostly filled by appointment of willing and empanelled officers on
deputation basis, borrowed from participating organised Group ‘A’ services and All India
Services based on their suitability for such post. At the time of empanelment, every
effort is made to empanel officers belonging to the SCs/STs, if necessary by adopting

liberal yardsticks/benchmarks as compared to officers from the “General” category.

As per available information, the total number of IAS officers under the CSS
holding the post of Secretaries and Joint Secretaries in Government of India and the

number and percentage of SC/ST officers therein is as follows:—

Level Total Scheduled Castes Scheduled Tribes

Number Percentage Number Percentage
Secretary 66 2 3.03 2 3.03
Joint Secretary 174 20 11.49 6 3.45

The details of IAS officers currently holding the post of Secretaries and Joint
Secretaries belonging to Scheduled Castes and Scheduled Tribes working under CSS

in different Ministries/Departments are given in Statement (See below).

(c) As per existing policy instructions, reservation to the members of the

Scheduled Castes and Scheduled Tribes is provided in the matter of promotion in

+ Original notice of the question was received in Hindi.
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Central Government, up to the entry level of Group A. There is no provision for

reservation in promotion within Group A.
Statement

Details of SC/ST IAS officers on the post of Secretary/Joint Secretary under CSS

in Ministries/Departments

(A) IAS-Secretaries to the Government of India belonging to SC/ST

Sl. No. Ministry/Department D.O.J. as Secy. Community
L. Secretary, D/o Animal Husbandry, 01.05.2016 S.C.
Dairying and Fisheries
2. Secretary, M/o Labour and Employment 30.09.2016 S.C.
3. Secretary, D/o Ex-Servicemen Welfare 31.10.2014 S.T.
4. Secretary, M/o Minority Affairs 01.12.2016 S.T.

(B) IAS-Joint Secretaries to the Government of India belonging to SC/ST

Sl. No. Ministry/Department D.O.J. as JS Community

1. Joint Secretary, M/o Petroleum and 30.05.2016 S.C.
Natural Gas

2. Joint Secretary, M/o Environment, 04.09.2012 S.C.
Forest and Climate Change

3. Joint Secretary, M/o Micro, Small and 08.10.2013 S.C.
Medium Enterprises

4. Joint Secretary, M/o Tourism 24.11.2014 S.C.

5. Joint Secretary, D/o Fertilizers 13.10.2015 S.C.

6. Joint Secretary, M/o Urban Dev 01.02.2013 S.C.

7. Joint Secretary-I, D/o Agriculture, 14.12.2015 S.C.
Cooperation and Farmers Welfare

8. Joint Secretary, D/o Animal 02.09.2016 S.C.
Husbandry, Dairying and Fisheries

9. Joint Secretary-1I, D/o Agriculture, 25.04.2013 S.C.
Cooperation and Farmers Welfare

10.  Joint Secretary-I, M/o Information and 20.11.2014 S.C.
Broadcasting

11.  Joint Secretary-I, M/o Minority Affairs 26.08.2016 S.C.
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SI. No. Ministry/Department D.OJ. as JS Community
12.  Joint Secretary, D/o Space Bangalore 09.10.2014 S.C.
13.  Joint Secretary, D/o Chemicals and 30.07.2015 S.C.
Petro Chemicals

14.  Joint Secretary, D/o Electronics and 30.05.2016 S.C.
Information Technology

15.  Joint Secretary, D/o Revenue 09.11.2015 S.C.

16.  Joint Secretary-III, D/o Agriculture, 01.05.2015 S.C.
Cooperation and Farmers Welfare

17.  Joint Secretary, D/o Food and Public 22.01.2016 S.C.
Distribution

18.  Joint Secretary, Election Commn. of India 18.07.2016 S.C.

19.  Joint Secretary, D/o Defence Production 10.03.2017 S.C.

20.  Joint Secretary-II, M/o Information 10.03.2017 S.C.
and Broadcasting

21.  Joint Secretary, D/o School Education  30.01.2017 S.T.
and Literacy

22.  Joint Secretary, D/o Social Justice and 05.05.2014 S.T.
Empowerment

23.  Joint Secretary, D/o Land Resources 18.05.2015 S.T.

24.  Joint Secretary, M/o Women and Child 16.08.2016 S.T.
Development

25.  Joint Secretary-III, M/o Information 19.03.2014 S.T.
and Broadcasting

26.  Joint Secretary-II, M/o Minority Affairs 17.03.2016 S.T.

Implementation of creamy layer criteria

2493. SHRI DEVENDER GOUD T.: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that a number of OBCs have been declared ineligible

for job reservations after clearing UPSC Civil Services Examinations during 2016;

(b) if so, the details thereof and the reasons for flawed implementation of creamy

layer criteria by the Department of Personnel and Training; and
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(¢) what is creamy layer and how it is calculated to provide reservations to
OBCs?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) In case of
recommendation of name of a candidate by Union Public Service Commission (UPSC)
for service allocation, the candidate is considered for allocation to one of those services
by the Government for which he has indicated his preference subject to fulfilment of
other conditions like Medical fitness, eligibility for availing reservation as per Civil
Services Examination Rules and extant instructions on the subject. Further, vacancies
reserved for Other Backward Classes (OBC) candidates are filled by the candidates

eligible for availing OBC (Non-Creamy Layer) reservation.

(c) The Hon’ble Supreme Court of India in the Indra Sawhney judgement
referred to ‘creamy’ layer as those sections or identified groups among the backward
classes who are excluded from the purview of reservation. Further, the criterion for
determining creamy layer amongst OBCs is provided in the Schedule to the OM
dated 08.09.1993. For Category VI of the aforesaid Schedule, wherein Income/Wealth
Test for determination of creamy layer has been prescribed, the income ceiling is
revised from time to time. The current income ceiling for that purpose is ¥ 6 Lakh
per annum, as stipulated in DoPT OM dated 27.05.2013.

Government officers facing corruption charges

2494. SHRI M. P. VEERENDRA KUMAR: Will the PRIME MINISTER be

pleased to state:

(a) whether Government has received any complaints regarding suicides of high
level Government officers who were facing investigation on charges of corruption by

CBI and other agencies;

(b) if so, the nature of complaints and the action taken by Government on those

complaints; and

(c) the number of IAS and IPS officers convicted against corruption charges in

various States and Union Territories during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Central
Government has received certain complaints regarding alleged harassment by the
CBI officers in the matter of suicide of a Government officer facing investigation on
charges of corruption by CBI. Since as per the provisions of CVC Act, 2003, the

Central Vigilance Commission exercises superintendence over the functioning of the
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Delhi Special Police Establishment (DSPE) in so far as it relates to the investigation
of offences registered under the Prevention of Corruption Act, 1988, the complaints

have been forwarded to the Central Vigilance Commission.

(¢) During the last 3 years ie. 2014, 2015, 2016 and 2017 (upto 28.02.2017),
5 TAS officers in 8 Court cases and 1 IPS officer in one Court case have been

convicted on corruption charges.
Non-compliance with reservation rules for disabled persons
12495. SHRI MAHESH PODDAR: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that a huge backlog has been created due to non-compliance
of three per cent reservation rules for the disabled persons in the appointments to

all Government services in the Centre and the States and if so, the details thereof;

(b) the steps Government would take to clear the said backlog and to take action

against the delinquent officers and by when; and

(c) whether any action has been taken against any officer during the last three

years for slackness in compliance of the said rules?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) As per data
obtained from various Central Government Ministries/Departments which also include
vacancies in Central Public Sector Undertakings, Nationalised Banks and Financial
Institutions, etc., there were more than 15,000 vacancies identified for persons with
disabilities. These, inter alia, included backlog vacancies carried forward from earlier
years. The Government issued instructions in May, 2015 to all concerned to take
immediate necessary action for filling up of vacancies for persons with disabilities
and launched Special Recruitment Drive for this purpose. Seventeen meetings were
held by the Department of Personnel and Training with the Ministries/Departments to
expedite the filling up of such vacancies. As of now, 13,105 vacancies for persons
with disabilities have been reported filled up. Departments/Ministries have been advised

to expedite the filling up of remaining vacancies.

By virtue of Entry 9 of State List of the Constitution of India, the respective
States are required to implement the provisions relating to reservation for persons

with disabilities in their establishments.

During the review meetings held in Department of Personnel and Training, the

concerned Departments/Ministries were sensitized about the need for filling up of the

+ Original notice of the question was received in Hindi.
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identified vacancies in a time bound manner. The officers, who are responsible for
non-implementation, be departmentally proceeded against for their default. Departmental

action, if any, is taken by the Department/Ministry concerned.
Reimbursement of LTC fares
2496. SHRI NEERAJ SHEKHAR: Will the PRIME MINISTER be pleased to state:

(a) whether full fares charged under dynamic scheme of Railways is reimbursable

under Leave Travel Concession (LTC) for Central Government officials;
(b) if so, the details thereof;

(c) if not, the reasons and rationale for denying the actual fares being paid to

Railways by Government employees; and

(d) the details of notifications/rules as on 1st March, 2017 which restrict
Government to reimburse full fares under dynamic scheme along with the date and

number of notification?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) After introduction
of dynamic fare scheme by Indian Railways with effect from September, 2016, the
matter is under active examination in consultation with Department of Expenditure

to extend suitable dispensation to Central Government employees on LTC.
Inadequate facilities at skill centres

2497. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether the Skill India Programme suffers from inadequate facilities at

designated Skill Centres, as reported in a section of the media; and

(b) if so, the steps taken to revamp the scheme across the country, particularly
in Telangana and Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Ministry of
Skill Development and Entrepreneurship through National Skill Development Corporation
(NSDC) is implementing Pradhan Mantri Kaushal Vikas Yojana (PMKVY) successfully
throughout the country. In order to overcome or remove challenges faced during the
implementation of PMKVY 2015-16, Ministry has modified the scheme to make it
more effective, transparent and beneficiary oriented. PMKVY 2016-20 aims to train

one crore youth for 4 years with a total outlay of ¥ 12,000 crores. The objective of
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this Scheme is to encourage and promote Skill Development for the youth throughout

the country, by aligning itself with the Common Norms guidelines.

Further, under the modified scheme focus on quality capacity building is
significantly enhanced. All accreditation is done by an online portal SMART with
inspections done by an independent third party assessment agency, QCI. Adding to the
improved accreditation process we have initiated a process of continuous monitoring
through various channels and mandatory re-accreditation every year. The targets are
being assigned to the TCs on a long-term basis with a provision for periodic review.
The target allocation would be based on the Stars assigned to the TC by the Centre
Accreditation and Affiliation Committee. The grading is linked to quality of training,
infrastructure availability, training capacity, self-owned centre or franchisee centre,
past performance, geographical location and other relevant parameters. Various IT
interventions such as Direct Benefit Transfer, Aadhaar linkage of trainers and trainees,
Biometric attendance of candidate, maintaining of all MIS through SDMS portal to
check duplication of candidates etc. have been ensured.

Categories of skills

2498. SHRI SHANKARBHAI N. VEGAD: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has worked out the different categories of skills; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Ministry
is implementing its flagship schemes known as Pradhan Mantri Kaushal Vikas Yojana
(PMKVY) on pan—India basis to cover the prospective youths. PMKVY enables large
number of prospective youths for taking short term fresh training and Recognition of
Prior Learning (RPL) through accredited and affiliated training partner/training centers.
The schemes runs across 221 job roles related to 35 Sector Skill Councils bifurcated
into technical and non-technical job roles for short term training and special project
of which 168 are technical job roles and 53 non-technical. The list of Job Roles
under PMKVY 2016-20 is given in the Statement (See below).

In domain of long term skill programme, under the Dual System of Training
the top ten popular Craftsmen Training Scheme (CTS) trades are Electrician, Fitter,
Machinist, Turner, Electronics Mechanic, Welder, Mechanic Diesel, Mechanic (Motor
Vehicle), Cosmetology and Tool and Die Maker (Dies and Moulds). Under Flexi MoU
policy, courses are designed according to the specific needs of the industry. Industries

are allowed for conducting training programme in higher employment potential courses.
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List of job roles under PMKVY 2.0

Sl. No. SSC Job Role/QP Name

I. Agriculture Animal Health Worker

2. Agriculture Aquaculture Worker

3. Agriculture Green House Operator

4. Agriculture Dairy Farmer/Entrepreneur

5. Agriculture Tractor Operator

6. Agriculture Gardener

7. Agriculture Micro Irrigation Technician

8. Agriculture Organic Grower

9. Agriculture Quality Seed Grower

10.  Agriculture Small Poultry Farmer

11.  Apparel, Madeups and Home Furnishing In-line Checker

12.  Apparel, Madeups and Home Furnishing Packer

13.  Apparel, Madeups and Home Furnishing Sewing Machine Operator

14.  Apparel, Madeups and Home Furnishing Sewing Machine Operator—knits

15.  Apparel, Madeups and Home Furnishing Self Employed Tailor

16.  Apparel, Madeups and Home Furnishing Export Assistant

17.  Apparel, Madeups and Home Furnishing Hand Embroiderer

18.  Apparel, Madeups and Home Furnishing Pressman

19. Apparel, Madeups and Home Furnishing Washing Machine Operator

20.  Automotive Machining and Quality Technician

21.  Automotive Welding and Quality Technician

22.  Automotive Dealership Telecaller Sales Executive

23.  Automotive Dealership Sales and Value
Added Services Executive

24.  Automotive Showroom Hostess-Customer
Relationship Executive

25.  Automotive Automotive Service Technician
(Two and Three Wheelers)

26.  Automotive Car Washer and Assistant

Service Technician
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SI. No. SSC Job Role/QP Name

27.  Automotive Chauffeur/Taxi Driver

28. Automotive Auto/E-Rickshaw Driver and
Service Technician

29.  Automotvie Commercial Vehicle Driver Level 4

30.  Beauty and Wellness Assistant Beauty Therapist

31.  Beauty and Wellness Assistant Hair Stylist

32.  Beauty and Wellness Assistant Nail Technician

33. Beauty and Wellness Assistant Spa Therapist

34,  Beauty and Wellness Pedicurist and Manicurist

35. Beauty and Wellness Beauty Therapist

36.  Beauty and Wellness Hair Stylist

37.  BFSI Business Correspondence and
Business Facilitator

38.  BFSI Accounts Executive—Accounts
Payable and Receivable

39. BFSI Mutual Fund Agent

40.  BFSI Life Insurance Agent

41.  BFSI Debt Recovery Agent

42.  BFSI Equity Dealer

43.  Capital Goods Manual Metal Arc Welding/
Shielded Metal Arc Welding Welder

44.  Capital Goods Fitter—Electrical and Electronic
Assembly

45.  Capital Goods Fitter Mechanical Assembly

46.  Capital Goods CNC Operator Turning

47.  Capital Goods Draughtsman—Mechanical

48.  Capital Goods Fitter Fabrication

49. Construction Assistant Electrician

50. Construction Bar Bender and Steel Fixer

51.  Construction Mason General

52. Construction Construction Painter and Decorator

53.  Construction Mason Tiling
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SI. No. SSC Job Role/QP Name

54.  Construction Mason Concrete

55.  Construction Shuttering Carpenter-System

56.  Domestic Workers Child Caretaker

57.  Domestic Workers Elderly Caretaker (Non-Clinical)

58.  Domestic Workers General Housekeeper

59.  Domestic Workers Housekeeper-cum-Cook

60.  Earthmoving and Infrastructure Building Junior Batching Plant Operator

61.  Earthmoving and Infrastructure Building Junior Transit Mixer Operator

62.  Earthmoving and Infrastructure Building Junior Backhoe Operator

63.  Earthmoving and Infrastructure Building Junior Excavator Operator

64.  Earthmoving and Infrastructure Building Junior Operator Crane

65.  Earthmoving and Infrastructure Building Junior Mechanic—Engine

66.  Earthmoving and Infrastructure Building Junior Mechanic—Hydraulics

67.  Earthmoving and Infrastructure Building Junior Mechanic—Elec./
Electronics/Instruments

68.  Earthmoving and Infrastructure Building Backhoe Loader Operator

69.  Earthmoving and Infrastructure Building Excavator Operator

70.  Electronics and Hardware DTH Set Top Box Installation
and Service Technician

71.  Electronics and Hardware Field Technician-Computing
and Peripherals

72.  Electronics and Hardware CCTV Installation Technician

73.  Electronics and Hardware Solar Panel Installation Technician

74.  Electronics and Hardware LED Light Repair Technician

75.  Electronics and Hardware Mobile Phone Hardware Repair
Technician

76.  Electronics and Hardware Field Technician—Networking
and Storage

77.  Electronics and Hardware Field Technician—Other Home
Appliances

78.  Electronics and Hardware TV Repair Technician

79.  Food Processing Pickle Making Technician
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SI. No. SSC Job Role/QP Name

80.  Food Processing Jam Jelly and Ketchup
Processing Technician

81.  Food Processing Craft Baker

82.  Food Processing Baking Technician

83.  Food Processing Plant Biscuit Production Specialist

84.  Furniture and Fittings Carpenter-Wooden Furniture

85.  Furniture and Fittings Fitter-Modular Furniture

86.  Gems and Jewellery Jewellery Retail-Jewellery
Retail Sales Associate

87.  Gems and Jewellery Cast and Diamonds-set Jewellery—
Hand Sketch Designer (Basic)

88.  Gems and Jewellery Cast and Diamonds-set Jewellery-
CAD Operator

89.  Gems and Jewellery Diamond Processing—Assorter
(Advanced)

90. Gems and Jewellery Handmade Gold and Gems-
set Jewellery-Goldsmith-
Components

91.  Gems and Jewellery Handmade Gold and Gems-set
Jewellery-Goldsmith-Frame

92.  Gems and Jewellery Handmade Gold and Gems-set
Jewellery-Polisher and Cleaner

93.  Gems and Jewellery Cast and Diamonds-set
Jewellery-Wax Setter

94.  Gems and Jewellery Diamond Processing-Assorter
(Basic)

95.  Green Jobs Wastewater Treatment Plant Helper

96. Green Jobs Solar PV Installer (Suryamitra)

97.  Green Jobs Solar PV Installer-Electrical

98.  Green Jobs Solar PV Installer-Civil

99.  Green Jobs Wastewater Treatment Plant

Technician
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SI. No. SSC Job Role/QP Name

100.  Handicrafts Bamboo Mat Weaver

101.  Handicrafts Handloom Weaver (Carpets)

102.  Handicrafts Hand Rolled Agarbatti Maker

103.  Handicrafts Bamboo Basket Maker

104.  Handicrafts Agarbatti Packer

105.  Handicrafts Bamboo Utility Handicraft
Assembler

106.  Handicrafts Stamping Operator

107.  Handicrafts Engraving Artisan

108.  Healthcare Front Line Health Worker

109.  Healthcare Vision Technician

110.  Healthcare Pharmacy Assistant

I11.  Healthcare Emergency Medical
Technician—Basic

112.  Healthcare Diabetes Educator

113.  Healthcare Diet Assistant

114.  Healthcare General Duty Assistant

115.  Healthcare Home Health Aide

116. Iron and Steel Fitter: Electrical Assembly

117. Iron and Steel Fitter: Instrumentation

118.  Iron and Steel Rigger-Rigging of Heavy Material

119. Iron and Steel Iron and Steel-Machinist

120.  Iron and Steel Bearing Maintenance

121.  Iron and Steel Fitter: Electronic Assembly

122.  Iron and Steel Fitter: Leveling Alignment
Balancing

123.  Iron and Steel Plasma Cutter

124.  TIron and Steel Gas Tungsten Arc Welding

125.  IT/1Tes CRM Domestic Non-Voice

126.  IT/1Tes CRM Domestic Voice

127.  IT/1Tes Domestic Biometric Data Operator
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SI. No. SSC Job Role/QP Name
128.  IT/1Tes Domestic Data Entry Operator
129.  IT/1Tes Domestic IT Helpdesk Attendant
130.  IT/ITes Junior Software Developer
131.  Leather Stitching Operator (Footwear)
132.  Leather Stitcher (Goods and Garments)
133.  Leather Cutter—Goods and Garments
134.  Leather Cutter—Footwear
135.  Leather Shaving Operator
136.  Leather Skiving Operator (Machine)
137.  Life Sciences Store Assistant—Life Sciences
138.  Life Sciences Fitter Mechanical-Life Sciences
139.  Life Sciences Lab Technician/Assistant-Life

Sciences
140. Life Sciences Medical Sales Representative
141. Life Sciences Production/Machine Operator-
Life Sciences

142.  Logistics Warehouse Picker
143.  Logistics Warehouse Packer
144.  Logistics Consignment Booking Assistant
145.  Logistics Consignment Tracking Executive
146.  Logistics Courier Delivery Executive
147.  Logistics Documentation Assistant
148.  Logistics Inventory Clerk
149.  Logistics Forklift Operator
150. Media and Entertainment Makeup Artist
151. Media and Entertainment Hairdresser
152.  Media and Entertainment Modeller
153. Media and Entertainment Animator
154. Media and Entertainment Character Designer
155. Media and Entertainment Editor
156. Media and Entertainment Rotoartist
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Sl. No. SSC Job Role/QP Name

157.  Media and Entertainment Sound Editor

158.  Mining Mining—Mechanic/Fitter

159.  Mining Mining—Wire Saw Operator

160.  Mining Mining-Loader Operator

161. Mining Mining—Bulldozer Operator

162.  Mining Mining—-HEMM Mechanic

163.  Mining Mine Electrician

164.  Mining Mine Welder

165.  Mining Mining—Safety Operator

166.  Mining Mining Shot Firer/Blaster

167.  Paints and Coatings Powder Coater

168.  People with Disability Housekeeping Attendant
(Manual Cleaning)

169.  People with Disability Retail Sales Associate

170.  People with Disability Food and Beverage Service—
Steward

171.  Plumbing Plumber General

172.  Plumbing Plumbing Products Sales Officer

173.  Plumbing Plumbing After Sales Service

174.  Power Consumer Energy Meter Technician

175.  Power Assistant Electricity Meter Reader,
Billing and Cash Collector

176.  Power Assistant Technician—Street
Lighting Solutions (Installation
and Maintenance)

177.  Power Distribution Lineman

178.  Power Technician—Distribution
Transformer Repair

179.  Power Attendant Sub-Station
(66/11,33/11 KV)-Power
Distribution

180.  Retail Retail Trainee Associate
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SI. No. SSC Job Role/QP Name

181.  Retail Retail Sales Associate

182.  Retail Distributor Salesman

183.  Rubber Junior Rubber Technician/
Technical Assistant

184.  Rubber Mill Operator

185.  Rubber Pneumatic Tyre Moulding Operator

186.  Rubber Compression Moulding Operator

187.  Rubber Injection Moulding Operator

188.  Rubber Material Handling and Storage
Operator

189.  Rubber Rubber Nursery Worker—General

190.  Rubber General Worker—Rubber Plantation

191.  Rubber Latex Harvest Technician (Tapper)

192.  Security Unarmed Security Guard

193.  Sports Fitness Trainer

194.  Sports Sports Masseur

195.  Sports Life Guard—Pool and Beach

196.  Telecom Distributer Sales Rep

197. Telecom Sales Executive Broadband

198.  Telecom Customer Care Executive—
(Telecom Call Centre)

199. Telecom Telecom-In-store Promoter

200. Telecom Field Sales Executive—Telecom
Plans and Services

201.  Telecom Handset Repair Engineer

202.  Telecom Telecom—Tower Technician

203.  Telecom Customer Care Executive
(Relationship Centre)

204.  Telecom Optical Fibre Technician

205.  Telecom Telecom Terminal Equipment
Application Developer (Android)

206. Textiles and Handloom Ring Frame Doffer
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Sl. No. SSC Job Role/QP Name
207.  Textiles and Handloom Warper
208.  Textiles and Handloom Autoconer Tenter
209.  Textiles and Handloom Ring Frame Tenter
210.  Textiles and Handloom Stenter Machine Operator
211.  Textiles and Handloom Hank Dyer
212.  Textiles and Handloom Two Shaft Handloom Weaver
213.  Tourism and Hospitality House Keeping Attendant

(Manual Cleaning)

214.  Tourism and Hospitality Home Delivery Boy
215.  Tourism and Hospitality Counter Sales Executive
216.  Tourism and Hospitality F & B Service: Steward
217.  Tourism and Hospitality Room Attendant
218.  Tourism and Hospitality Front Office Associate
219.  Tourism and Hospitality Multi-Cuisine Cook
220. Tourism and Hospitality Travel Consultant
221.  Tourism and Hospitality Street Food Vendor

Entrepreneurship among women

2499. PROF. M. V. RAJEEV GOWDA: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether the Ministry has taken steps to encourage entrepreneurship among

women in the country and if so, the details thereof;

(b) whether the Ministry plans to start a mentoring scheme to help the future

entrepreneurs and if so, the details thereof;

(c) whether the Ministry plans to work with the Ministry of Human Resource
Development to encourage entreprencurship as a career option by awarding academic

credits or job deferment option for students across the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) MSDE has
launched its flagship scheme Pradhan Mantri Yuva Udyamita Vikas Abhiyaan (PM-
YUVA) on 9th November, 2016 to impart entrepreneurship education and training.
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The Scheme spans over five years (2016-17 to 2020-21) with a project cost of
499.94 crore and will provide entrepreneurship education and training to over
14.5 lakh students including women in 5 years through 2200 Institutes of Higher
Learning (colleges, universities, and premier institutes), 300 Schools, 500 ITIs and
50 Entrepreneurship Development Centres. Under this Scheme, over all at least 30%
students enrolled would be women. MSDE plans to start a mentoring scheme to help
the future entrepreneurs under the PM-YUVA Scheme, for which the proposal is under
consideration of the Ministry. To make the entrepreneurial eco-system aspirational,
MSDE has instituted annual National Entrepreneurship Awards to recognize the efforts
of outstanding entrepreneurs and their eco-system builders. To make this event aspiring,
a total of 19 awards have been proposed under the scheme. This year, the National
Entrepreneurship Awards-2016 event was held on 30.1.2017 in New Delhi, which
was presented to the winners including one woman entrepreneur. Winners are given
a trophy, certificate and cash prize of I 10,00,000 (organizations) and ¥ 5,00,000
(individuals). The Ministry plans to work with the Ministry of Human Resource
Development to encourage entrepreneurship as career option through educational
institutions. So far awarding academic credits or job deferment option for students

pursuing entrepreneurship have not been implemented.
Skill Development fund

+2500. SHRI SANJAY SETH: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government plans to establish a skill development fund for skilled
workers through Public Private Partnership (PPP), for training and infrastructural
facilities so that they could be trained or tested and their existing skill could be

certified for their acceptance at world level; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Government
has established Skill Development Fund known as National Skill Development Fund
with the objective to encourage skill development in the country. The Fund is
contributed by various Government sources, and other donors/contributors to enhance,
stimulate and develop the skills of Indian youth by various sector specific programs.
A public Trust set up by the Government of India is the custodian of the Fund.
The Trust accepts donation, contribution in cash or kind from the Contributors for

furtherance of objectives of the Fund.

+ Original notice of the question was received in Hindi.
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The Fund meets its objectives through National Skill Development Corporation
(NSDC) which is an industry led ‘Not For Profit Company’ set up for building
skill development capacity and forging strong linkages with the market. NSDC acts
as a catalyst in skill development by providing funding to enterprises, companies
and organizations that provide skill training. It also develops appropriate models to

enhance, support and coordinate private sector initiatives.
Partnership with Ministries for skill training activities

2501. SHRIMATI RENUKA CHOWDHURY: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether the Ministry has entered into strategic partnership with some Ministries/
Departments to collaborate on scaling up skill training activities in certain sectors;

(b) if so, the details thereof along with the sectors identified for the purpose; and

(c) the steps taken by Government to set up state-of-the-art model training centres

in each district of the country in order to increase the annual training capacity?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) The
Ministry of Skill Development and Entreprencurship (MSDE) has entered into
strategic partnerships with a number of Ministries/Departments including Ministry of
Railways Ministry of Shipping, Ministry of Defence etc. to collaborate on scaling up
skill training activities in specific sectors and leveraging existing infrastructure. The
details of MoUs signed with Central Ministries/Departments alongwith key elements

of cooperation are given in the Statement (See below).

(¢) The Ministry is setting up Pradhan Mantri Kaushal Kendras (PMKKs) which
will be state of the art Model Training Centres (MTCs) to cover all districts in the
country. PMKK will add to the annual training capacity of around 4.5 lakh persons.
As on 03 March 2017, 460 PMKK have been allocated covering 440 districts across
340 parliamentary constituencies.

Statement

Details of MoUs signed with Central Ministries/Departments
alongwith key elements of Cooperation

Central Ministries/Departments signing MoUs with Ministry of Skill Development
and Entrepreneurship for Skill Development

(1)  Department of Empowerment of Persons with Disabilities

(il))  Ministry of Defence
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(i) Ministry of Railways

(iv) Ministry of Health and Family Welfare

(v)  Department of Fertilisers

(vi) Department of Chemicals and Petro-Chemicals
(vil) Department of Pharmaceuticals

(viii) Ministry of Steel

(ix) Ministry of Mines

(x)  Ministry of Power

(xi) Coal India (Ministry of Coal)

(xii) National Thermal Power Corporation, Power Grid (Ministry of Power)

Overall Key Elements of MoUs

(i)  Leverage existing Government infrastructure to deliver skill training

programmes.

(i)  Mobilize CSR funds of Public Sector Undertakings (PSUs) to support
skilling.

(iii) Upgrade equipment of Industrial Training Institutes (ITIs) and NSDC/SSC
affiliated training providers.

(iv) Promote and scale up apprenticeship training in PSUs in coordination with
Directorate General of Training (DGT).

(v)  Incentivize hiring of National Skill Qualification Framework (NSQF) certified

personnel.

(vi) Promote adoption of ITIs by PSUs, including provision of technical and
resource support.

(vii) Introduce vocational courses in schools run by Ministries/PSUs.
(viii) Establish ‘Centres of Excellence’ for high quality skill training.

(ix) Align training programmes to NSQF and mobilize workforce for Recognition
of Prior Learning (RPL).

Revamping skill development strategies

2502. SHRIMATI RAJANI PATIL: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether suggestions have been received from various quarters to empower
National Skill Development Corporation, Sector Skill Councils, State Skill Development
Missions, etc. so as to promote skill development;
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(b) if so, the details thereof;

(c) whether there is a need to revamp skill development strategies with focus

on industry; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) National
Skill Development Corporation (NSDC) is a public private company under Ministry
of Skill Development and Entrepreneurship. NSDC is mandated to create Sector Skill
Councils (SSCs) as industry led bodies to address skill related issues in their respective
sectors. The Government and these organizations have been in receipt of suggestions
from various stakeholders for strengthening the system. Based on feedback and
experience, corrective and strengthening measures are taken from time to time. NSDC
has strengthened its Skill Loan mechanism by revising funding guidelines to be more
accessible and avoid defaults. NSDC is implementing agency for Government’s flagship
skill development scheme namely Pradhan Mantri Kaushal Vikas Yojana (PMKVY).
This scheme is being implemented through skill eco-system involving NSDC, SSCs
and their training providers and assessors. The implementation and monitoring system
of PMKVY has been further strengthened with various schematic changes, third party
validation, alignment with Common Norms, Aadhaar linkage etc. Further, SSC 2.0
document is a comprehensive document with guidelines and monitoring mechanism
on all the major activities of SSCs. Efforts have also been made to make SSCs and

NSDC more industry interactive and representative of stakeholders.
Vocational university in Telangana

2503. SHRI DEVENDER GOUD T: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the details of proposal of the Ministry to set up central vocational university
in Telangana;

(b) the aims and objectives of the proposed university;
(¢) whether the Ministry proposes to have regional centres; and
(d) if so, the likely States where such centres would be established?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) There is
no such proposal.

(c) and (d) Do not arise.
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Infrastructure of ITIs for skill development

2504. SHRI KIRANMAY NANDA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government is aware that a large infrastructure is available with

ITIs in the country;
(b) if so, the number of technically qualified instructors in those ITIs, State-wise;

(c) whether Government proposes to use such infrastructure for skill development

with required modifications;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Yes, Sir.

(b) As per norms, one instructor is required for each batch of 20 trainees hence
nearly 1.42 lakh instructors are needed for imparting training in Industrial Training
Institutes (ITIs). State-wise seating capacity with number of instructors required is

given in the Statement (See below).

(¢) and (d) Yes, Sir. Government proposes to use this infrastructure of ITIs for the
implementation of schemes such as Pradhan Mantri Kaushal Vikas Yojana (PMKVY)

and Basic Training Centre for Apprentices.
(e) Not applicable.
Statement

Detail of State-wise seating capacity with number of instructors required

State/District No. of ITIs Total Seating No. of Instructors

Capacity required
1 2 3 4

Andaman and Nicobar 3 699 34

Islands

Andhra Pradesh 479 128,140 6,407

Arunachal Pradesh 6 1,477 73

Assam 30 6,948 348

Bihar 1,030 216,557 10827
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1 2 3 4
Chandigarh 2 1,322 66
Chhattisgarh 186 30,398 1520
Dadra and Nagar Haveli 1 221 12
Daman and Diu 2 410 20
Delhi 57 19,299 965
Goa 14 5,042 252
Gujarat 397 102,598 5130
Haryana 317 83,382 4170
Himachal Pradesh 231 44,488 2225
Jammu and Kashmir 38 4,749 237
Jharkhand 246 80,839 4042
Karnataka 1,421 179,477 8974
Kerala 594 99,597 4980
Lakshadweep 1 94 4
Madhya Pradesh 919 163,360 8168
Mabharashtra 883 291,253 14563
Manipur 1 288 14
Meghalaya 7 1,192 60
Mizoram 3 1,018 50
Nagaland 2 267 13
Odisha 631 165,533 8277
Puducherry 15 2,382 119
Punjab 379 86,337 4317
Rajasthan 1,820 339,015 16950
Sikkim 3 809 40
Tamil Nadu 625 118,697 5935
Telangana 286 75,685 3785
Tripura 15 2,867 144
Uttar Pradesh 2,337 500,856 25043
Uttarakhand 145 26,735 1337
West Bengal 227 70,546 3527
ToTtAL 13,353 2,852,577 142,628
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Dictionary of sign language

2505. SHRIMATI WANSUK SYIEM: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether a team of experts commissioned by Government has compiled a dictionary
of sign language titled, Indian Sign Language for speech impaired and deaf people;

(b) whether the dictionary has been drawn from traditional sign language used by

tribals and primitives all over the country using parts of body and finger signs; and

(¢) whether the team of compilers have drawn heavily from sources abroad,

since speech and hearing impairment has universal significance?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Indian Sign Language Research and
Training Centre (ISLRTC), an autonomous body under the Department of Empowerment
of Persons with Disabilities, Ministry of Social Justice and Empowerment, is in the

process of developing a dictionary of sign language.

(b) The dictionary is regarding the sign language used by the hearing impaired
persons in India, i.e. Indian Sign Language. It does not refer to the sign languages

used by tribals and primitives.

(¢) The dictionary has drawn from the existing dictionaries on Indian Sign
Language published by:—

e All India Federation of the Deaf in 1980,

e Ramakrishna Mission Vivekananda University, Coimbatore, Tamil Nadu

in 2001 and 2016, available in print and online,

e Online compilations of different sign languages that include signs from
ISL, for example, spreadthesign.com Sign languages are used by hearing
impaired persons across the world but sign language is not universal.
Different countries, regions and deaf communities have their own sign

languages, just like they have their own spoken languages.

The compilers have referred to published printed and online dictionaries of sign
languages like British Sign Language (http.//bslsignbank.ucl.ac.uk/dictionary/), American
Sign Language (The American Sign Language Handshape Dictionary published in 2010
by Gallaudet University), New Zealand Sign Language (nzsl.vuw.ac.nz), Australian
Sign Language (http://www.auslan.org.au/about/dictionary/) as well as compilations
of different sign languages like Spread the Sign (spreadthesign.com). Research on
making dictionaries of sign languages and the issues involved has also been referred

to while making the ISL dictionary.
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Pradhan Mantri Adarsh Gram Yojana

2506. SHRI MADHUSUDAN MISTRY: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the details of programmes initiated under the Pradhan Mantri Adarsh Gram
Yojana (PMAGY) during 2014, 2015 and 2016; and

(b) the details of norms to declare any village as an Adarsh village?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Pradhan Mantri Adarsh Gram Yojana
(PMAGY) aims for integrated development of selected villages having more than
50% Scheduled Caste (SC) population through implementation of existing scheme
of Central and State Governments in a convergent manner and by utilization of gap
filling funds provided as Central Assistance. The scheme was launched in 2009-10
on a pilot basis, for the integrated development of 1000 villages in 5 States viz.
Himachal Pradesh (Northern Region), Bihar (Eastern Region), Rajasthan (Western
Region), Tamil Nadu (Southern Region) and Assam (North-Eastern Region) and further
extended in 2015 to another 1500 villages in Assam, Uttar Pradesh, Madhya Pradesh,
Karnataka, Punjab, Odisha, Jharkhand, Chhattisgarh, Andhra Pradesh, Telangana and
Haryana. Works and programmes taken up under PMAGY in the identified States
include inter alia, construction of village roads, community halls/meeting places,
community toilets, drainage works, installation of hand pumps, solar powered street

lights, drinking water scheme etc.

(b) As per scheme details for a village to be declared as Adarsh village a
minimum of three of the targets listed below have to be achieved by the end of the
third year of implementation of PMAGY:—

e As far as possible, elimination of poverty, but reduction in its incidence

by at least 50% within three years.
e Universal adult literacy.
e 100% enrolment and retention of children at the elementary stage (I-VIII).

e Reduction of infant mortality rate (per thousand live births) to 30 and
maternal mortality rate (per lakh) to 100, by 2012.

e Village should fulfill the Nirmal Gram Puraskar norms of the Deptt.
of Drinking Water Supply, M/o Rural Development, i.e., these villages
should be 100% open defecation free.

e Access to safe drinking water facility to all villagers on a sustainable basis.

e 100% institutional deliveries for pregnant women.
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e Full immunisation of children.

e Achieving all weather road connectivity to the village.

e 100% registration of deaths and births in the village.

e No child marriages, and child labour.

e No public consumption of liquor and other intoxicating substances.

e 100% allotment of Pradhan Mantri Gramin Awaas Yojana (PMGAY)
houses to all eligible families.

Data on beggars

2507. SHRI MD. NADIMUL HAQUE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether there is any data on the total number of beggars in the country,

especially child beggars and senior citizens;
(b) if so, the details thereof, State-wise;
(c) if not, whether Government is planning to collect any such data; and
(d) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (d) The Office of Registrar General
of India has informed that as per Census 2011, the total number of Beggars, Vagrants
etc. in India are 4,13,670, the total number of Child Beggars, Vagrants etc. who are
below 15 years of age are 45,296 and the total number of Beggars, Vagrants etc.
who are Senior Citizens are 1,56,032. The State-wise details are given in Statement-I

to Statement-III, respectively.
Statement-1

State-wise details of Beggars, Vagrants etc. in India as per Census 2011

ST  State/UTs Beggars, Vagrants etc.
Code Persons Males Females
1 2 3 4 5
India 413670 221673 191997
1. Jammu and Kashmir 4134 2550 1584
2. Himachal Pradesh 809 504 305

3. Punjab 7939 5197 2742
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1 2 3 4 5
4.  Chandigarh 121 87 34
5. Uttarakhand 3320 2374 946
6. Haryana 8682 6504 2178
7. NCT of Delhi 2187 1343 844
8.  Rajasthan 25853 15271 10582
9.  Uttar Pradesh 65835 41859 23976
10. Bihar 29723 14842 14881
11.  Sikkim 68 46 22
12.  Arunachal Pradesh 114 59 55
13.  Nagaland 124 65 59
14.  Manipur 263 117 146
15.  Mizoram 53 33 20
16.  Tripura 1490 607 883
17. Meghalaya 396 172 224
18. Assam 22116 7269 14847
19.  West Bengal 81244 33086 48158
20.  Jharkhand 10819 5522 5297
21.  Odisha 17965 9981 7984
22.  Chhattisgarh 10198 4995 5203
23.  Madhya Pradesh 28695 17506 11189
24.  Gujarat 13445 8549 4896
25. Daman and Diu 22 15 7
26. Dadra and Nagar Haveli 19 7 12
27. Maharashtra 24307 14020 10287
28. Andhra Pradesh 30218 16264 13954
29. Karnataka 12270 6436 5834
30. Goa 247 131 116
31. Lakshadweep 2 0 2
32. Kerala 4023 2397 1626
33.  Tamil Nadu 6814 3789 3025
34.  Puducherry 99 54 45

35. Andaman and Nicobar Islands 56 22 34




Statement-I11

State-wise details of Child Beggars, Vagrants etc. below 15 years of age-Census 2011

S1.No. States/UTs Marginal workers* Non-workers# Total Child Beggars
Persons Males Females  Persons Males Females  Persons Males Females
1 2 3 4 5 6 7 8 9 10 11

India 4011 2268 1743 41285 22110 19175 45296 24378 20918
I.  Jammu and Kashmir 87 58 29 903 495 408 990 553 437
2. Himachal Pradesh 34 14 20 144 73 71 178 87 91
3. Punjab 129 75 54 1085 594 491 1214 669 545
4. Chandigarh 0 0 0 11 8 3 11 8 3
5. Uttarakhand 23 13 10 251 153 98 274 166 108
6. Haryana 116 80 36 1055 632 423 1171 712 459
7. NCT of Delhi 24 12 12 266 140 126 290 152 138
8. Rajasthan 709 378 331 6458 3392 3066 7167 3770 3397
9.  Uttar Pradesh 1079 642 437 9088 5053 4035 10167 5695 4472
10. Bihar 302 187 115 3094 1653 1441 3396 1840 1556
11.  Sikkim 0 0 0 1 1 0 1 1 0
12.  Arunachal Pradesh 1 1 0 23 10 13 24 11 13
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13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29.
30.

Nagaland
Manipur
Mizoram
Tripura
Meghalaya
Assam

West Bengal
Jharkhand
Odisha
Chbhattisgarh
Madhya Pradesh
Gujarat

Daman and Diu
Dadra and Nagar Haveli
Mabharashtra
Andhra Pradesh
Karnataka

Goa

75
211
60
65
68
225
83

107
441
122

S b O O

46
122
38
34
39
139
41

52
215
50

29
89
22
31
29
86
42

55
226
72

14
33

40
36
611
3005
1194
840
997
2367
1899

2919
2687
1480

24

16

27
20
320
1583
621
457
485
1322
1054

1577
1289
743
12

17

13
16
291
1422
573
383
512
1045
845

1342
1398
737
12

20
34

43
38
686
3216
1254
905
1065
2592
1982

3026
3128
1602

24

11
16

29
20
366
1705
659
491
524
1461
1095

1629
1504
793
12

18

14
18
320
1511
595
414
541
1131
887

1397
1624
809
12
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1 2 3 4 5 6 7 8 9 10 11
31. Lakshadweep 0 0 0 1 0 1 1 0 1
32. Kerala 7 4 3 195 90 105 202 94 108
33.  Tamil Nadu 30 20 10 542 275 267 572 295 277
34.  Puducherry 0 0 0 9 3 6 9 3 6
35.  Andaman and Nicobar 0 0 0 0 0 0 0 0 0
Islands
Note: *-Represents age-group 5-14 yrs.
#-Represents age-group 0-14 years.
Statement-IT1
State-wise details of Senior Citizen Beggars, Vagrants etc.—Census 2011
SI.No.  State/UT Non-Workers Marginal Workers Total
Persons Males Females  Persons Males Females  Persons Males Females
1 2 3 4 5 6 7 8 9 10 11
India 143543 68123 75420 12489 6717 5772 156032 74840 81192
1.  Jammu and Kashmir 1048 630 418 101 79 22 1149 709 440
2. Himachal Pradesh 164 118 46 22 15 7 186 133 53
3. Punjab 1635 1081 554 124 86 38 1759 1167 592
4.  Chandigarh 33 22 11 2 0 2 35 22 13
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NS

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.

Uttarakhand
Haryana

NCT of Delhi
Rajasthan
Uttar Pradesh
Bihar

Sikkim
Arunachal Pradesh
Nagaland
Manipur
Mizoram
Tripura
Meghalaya
Assam

West Bengal
Jharkhand
Odisha
Chhattisgarh

1031
1666
561
4654
13902
10637

16

26

85

11
898
127
10400
39481
3680
8050
4046

756
1278
350
3006
8879
4385

12
17
28

336
39
2995
13771
1746
4407
1749

275
388
211
1648
5023
6252

57

562
88
7405
25710
1934
3643
2297

61
105
20
515
1975
1413

73
10
757
3027
333
545
303

37
84
15

350

1360

739

30

245
1176
182
334
152

24
21

165
615
674

NN O

43

512
1851
151
211
151

1092
1771
581
5169
15877
12050

21
29

94

12
971
137
11157
42508
4013
8595
4349

793
1362
365
3356
10239
5124
6

15

18

34

7
366
40
3240
14947
1928
4741
1901

299
409
216
1813
5638
6926

11
60

605
97
7917
27561
2085
3854
2448
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1 2 3 4 5 6 7 8 9 10 11

23. Madhya Pradesh 11596 6341 5255 1046 623 423 12642 6964 5678
24.  Gujarat 3200 1992 1208 180 111 69 3380 2103 1277
25. Daman and Diu 5 4 1 0 0 0 5 4 1
26. Dadra and Nagar Haveli 10 3 7 0 0 0 10 3 7
27. Maharashtra 8190 4214 3976 389 221 168 8579 4435 4144
28. Andhra Pradesh 10129 5355 4774 845 507 338 10974 5862 5112
29. Karnataka 3552 1796 1756 383 215 168 3935 2011 1924
30. Goa 78 35 43 7 5 2 85 40 45
31. Lakshadweep 1 0 1 0 0 0 1 0 1
32. Kerala 1949 1164 785 116 72 44 2065 1236 829
33. Tamil Nadu 2626 1579 1047 114 64 50 2740 1643 1097
34. Puducherry 41 18 23 3 2 1 44 20 24
35. Andaman and Nicobar 6 4 2 2 2 0 8 6 2

Islands
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District Disability Rehabilitation Centres

+2508. SHRI SURENDRA SINGH NAGAR: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the details of District Disability Rehabilitation Centres in the country including
Uttar Pradesh;

(b) whether there is a huge scarcity of employees in these centres and if so,

the details thereof; and
(c) the details of funds provided by the Central Government to such centres?

THE MINSTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) 310 districts have been identified
for setting up District Disability Rehabilitation Centres in the country, out of which
259 District Disability Rehabilitation Centres (DDRCs) have been set up, ie. funds
released at least once till date, for providing comprehensive rehabilitative services
to Persons with Disabilities including 40 DDRCs in the State of Uttar Pradesh. The
details indicating all DDRCs set up in the country is given in Statement-I (See below).

(b) As per the DDRC Scheme, 10 posts with specified qualifications and experience
have been prescribed for the DDRC to be appointed on contractual basis. Non-availability
of qualified persons with the requisite experience for the posts as well as staff quitting

the job for better opportunities contribute to a shortage of staff in the DDRCs.

(c) The details indicating grants-in-aid released to DDRCs from 2009-10 as on
15.03.2017 are given in Statement-II.

Statement-I

Details indicating all DDRCs set up in the country

Sl. Name of No. of District identified and DDRCs set up
No. State/UT

Approved Set up (Funds given at least once to the Centres)
1 2 3 4

1.  Andhra Pradesh 12 11 (East Godavari, Kurnool, Chittor, Nellore,
Vizianagram, Prakasam, Cudappah, Guntur,

Vishakapatnam, Anantpur and Srikakulam)

2. Arunachal 05 3 (Itanagar (Naharlagun), Tawang and East Kamang)
Pradesh

+ Original notice of the question was received in Hindi.
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1 2 3 4
3. Assam 17 13 (Tezpur (Sonitpur), Dibrugarh, Silchar,
Karimganj, Dhubri, Nagaon, Jorhat, Barpeta,
Dhemaji, Sivasagar, Golaghat, Lakhimpur, Cachar)
4. Bihar 27 23 (Purnia, Supaul, Sitamarhi, West Champaran,
Darbhanga, Gaya, Banka, Muzzafarpur, Chapra,
Kishan Ganj, Nawada, Jehanabad, Samastipur,
Begusarai, Nalanda, East Champaran, Kaimur,
Madhubani, Bhojpur, Aurangabad, Vaishali Araria,
Katihar)
5. Chhattisgarh 7 7 (Raipur, Raigarh, Durg, Rajnandgaon, Jashpur,
Bastar, Dhamtari)
6. Goa 1 1 (Panaji)
7. Gujarat 12 12 (Surat, Jamnagar, Ahemdabad, Vadodra, Rajkot,
Bhavnagar, Surendranagar, Nadiad, Junagarh,
Dahod, Banaskantha and Sabarkantha)
8. Haryana 5 5 (Rohtak, Kurukshetra, Sonepat, Hissar and
Fatehabad)
9.  Himachal 4 5 (Shimla, Dharmshala and Kullu (in plage of
Pradesh Chamba), Kinnaur, Bilaspur)
10.  Jammu and 7 8 (Jammu, Udhampur, Leh, Anantnag, Doda,
Kashmir Barmulla, Poonch, Kupwara)
11.  Jharkhand 6 6 (Palamu, Ranchi, Hazaribagh, Dumka, Dhanbad
and Jamshedpur)
12.  Karnataka 8 8 (Bellary, Belgaum, Mangalore, Tumkur, Gulbarga,
Mandaya, Bidar, Kolar)
13. Kerala 11 3 (Kozhikode, Thrissur and Thiruvananthapuram)
14. Lakshadweep 1 0
15. Madhya 23 24 (Jabalpur, Balaghat, Rewa, Sagar, Indore,
Pradesh Jhabua, Gwalior, Rajgarh, Ujjain, Satna, Khargaon,

Khandwa, Agar, Alote-Ratlam, Jawad, Dewas,
Mandsaur, Damoh, Shivpuri, Chhindawara, Guna,
Vidisha, Sehore, Shajapur)
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1 2 3 4

16. Maharashtra 17 11 (Buldana, Wardha, Latur, Aurangabad, Mahim/Dadar,
Gondia, Amravati, Pune, Nagpur, Jalgaon, Hingoli)

17.  Manipur 4 4 (Imphal, Thoubal, Churachandpur, Imphal West)

18. Meghalaya 5 5 (Shillong, East Garo Hills, Jantia Hills West
Khasi Hills and West Garo Hills)

19. Mizoram 3 3 (Aizawal, Lunglei+Lunglit, Kolasib+Mamit)

20. Nagaland 3 1 (Dimapur)

21. Odisha 12 8 (Kalahandi, Nabrangpur, Ganjam, Phulbani,
Sambalpur, Keonjhar, Mayurbhanj, Koraput)

22. Punjab 9 8 (Patiala, Sangrur, Ferozepur, Bhatinda, Hoshiarpur,
Moga, Nawanshahr and Amritsar)

23. Rajasthan 17 11 (Ajmer, Jodhpur, Tonk, Bikaner, Jaiselmer,
Jalore, Pali, Udaipur, Alwar, Bharatpur, Bhilwara)

24.  Sikkim 3 1 (Gangtok)

25. Tamil Nadu 7 7 (Vellore, Thoothukudi, Madurai, Salem,
Virudhunagar, Kanyakumari and Peramblur)

26. Telangana 7 5 (Nalgonda, Mahbubnagar, Medak, Karimnagar,
Warangal)

27. Uttar Pradesh 46 40 (Jaunpur, Hardoi, Deoria, Saharanpur, Rampur,
Moradabad, Azamgarh, Aligarh, Bulandshahr,
Ghazipur, Siddharthanagar, Kheri, Budaun, Basti,
Unnao, Balrampur, Kushinagar, Sant Kabir Nagar,
Shravasti, Sitapur, Gorakhpur, Mau, Gonda,
Varanasi, Agra, Meerut, Allahabad, Balia, Jhansi,
Ambedkarnagar, Pilibhit, Rai Bareily, Maharajganj,
Muzzafarnagar, Mathura, Bareily, Kanpur Dehat,
Bahraich, Farrukabad and Barabanki)

28. Uttarakhand 5 5 (Tehri Garhwal, Almorah, Haridwar, Bageshwar
and Nainital)

29. Tripura 4 4 [North Tripura, South Tripura, Dhalai, Agartala
(West Tripura)]

30. West Bengal 16 12 (Bardhaman, Purulia, Bankura, Howarah, Malda,

Nadia, Jalpaiguri, Murshidabad, Cooch Behar,
Birbhum, Dakshin Dinajpur, Hooghly)
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1 2 3 4
31. Andaman 2 1 (Port Blair)
and Nicobar
Islands
32. Dadra and 1 1 (Silvassa)
Nagar Haveli
33. Daman and 1 1 (Diu)
Diu
34. Puducherry 2 2 (Pondicherry and Karaikal)

TotAL 310 259




Statement-I11

Details indicating grants-in-aid released to DDRCs from 2009-10

(As on 15.03.2017)

Sl. No. DDRCs 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17
Andhra Pradesh

1. Prakasam 17,20,000

2. Chittor 17,20,000

3. Srikakulam 17,20,000

4. Nalgonda 17,20,000

5. Nellore 17,20,000

6. Cuddapah 17,20,000

7. Kurnool 17,20,000

8. Vizianagram 17,20,000 3,41,295 3,42,000

9. Warangal 17,20,000

10. Mahabubnagar 17,20,000

11. Guntur

12. East Godavari 17,20,000 10,20,000 6,70,962 5,90,290
Arunachal Pradesh

13. East Kameng 9,64,120

14. Tawang 10,00,911 11,62,858 11,80,318 11,73,047 9,03,933 5,16,690 3,87,190
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SI. No. DDRCs 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17
Assam
15. Barpeta 8,71,032
16. Dhubri 4,90,518
17. Karimganj 5,47,824 5,04,000
18.  Nagaon 8,76,500 11,82,000 11,82,000 11,82,000
19. Jorhat 7,14,000 10,48,674 18,82,000 6,10,020 3,87,091
20. Lakhimpur 18,82,000 7,77,471 8,38,065
+2,79,355
+6,46,740
=17,64,160
21. Dhemaji 18,82,000
22. Golaghat 18,82,000 4,69,025 3,51,768
+5,34,732
=8,86,500
23. Tezpur 2,28,683 1,69,036 7,10,919
24. Cachar 18,82,000
Bihar
25. Muzaffarpur 9,10,500 12,14,000 99,600
26. Aurangabad 5,51,315
27. Begusarai 3,59,338
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28.
29.
30.
31.
32.
33.
34.
35.
36.
Gujarat
37.
38.
39.
40.
41.
42.
43.
44.

45.

Motihari 3,67,976
Purnia

Vaishali (Hajipur)

Supaul

Sitamarhi

West Champaran

Madhubani

Nalanda

Chapra/Saran

Banaskantha

Sabarkantha

Surat 1,73,200
Vadodara

Junagarh

Nadiad

Rajkot

Ahmedabad

Surendranagar

17,20,000

17,20,000

3,56,400

2,40,909
8,44,911
1,64,914

3,03,047

17,20,000
17,20,000
17,20,000 5,37,106
6,02,975
17,20,000
4,42,800
17,20,000
17,20,000
4,10,867
10,78,383
1,51,787
2,74,336
2,72,160
10,08,463
2,14,650

2,10,689

5,90,098

3,27,626

1,91,143

2,07,587
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Sl. No. DDRCs 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17
Haryana

46. Fatehabad
Himachal Pradesh

47. Kangra 4,17,699 33,838

48. Kullu 17,20,000

49. Bilaspur 17,20,000
Jammu and Kashmir

50. Baramullah 6,07,000

51. Doda 7,12,333 9,20,983 2,61,027 4,91,781 4,26,514

52. Jammu 18,82,000

53. Udhampur 3,75,000
Jharkhand

54. Palamu 17,20,000

55. Dumka 1,02,000 3,23,444
Karnataka

56. Kolar 17,20,000

57. Mandya 2,76,660
Madhya Pradesh

58. Jabalpur 17,20,000 5,83,346 8,45,551 6,74,731 1,30,107

[VHEVS VAIVY] 0} SioMSUY UMY 99T
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59.
60.
61.
62.
63.

64.
65.

66.
67.
68.
69.
70.
71.
72.
73.
74.
75.

Chhindwara
Guna
Shivpuri
Sagar

Rewa

Jhabua
Balaghat

Gwalior

Damoh

Rajgarh (Biora)
Ratlam
Mandsaur
Neemuch (Javad)
Dewas

Ujjain

Shajapur

Sehore

59,649

8,38,762
5,26,730

1,59,161
4,32,000

3,30,513
5,30,302

2,41,413

7,45,542
8,79,892

4,99,530 6,22,200

5,31,529

10,20,000

14,76,032

4,73,040
14,64,394

6,16,535
6,83,356
2,46,123
5,42,700
4,13,407
2,58,223

12,87,350
69,405
5,82,352 3,31,068

88,077
5,06,926

4,59,580
2,58,720
27,340 9,05,360

41,108
3,68,347
2,10,423
7,78,220

16,97,200

2,94.611
+2,94,900
=5,89,511

425,520

6,10,956
+1,89,317
=8,00,273

2,57,850

2,50,425

1,80,900

2,33,397

2,62,383
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Sl. No. DDRCs 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17
76. Sagar 3,04,560
Maharashtra
77. Gondia 9,10,500 9,38,876 3,89,658
78. Amravati 17,20,000 9,02,000 10,20,000 8,56,040 9,18,000 4,59,000
+3,74,922
=8,33,922
79. Nagpur 17,20,000 1,93,300
80. Jalgaon 17,20,000
81. Pune 17,20,000
82. Buldana 3,72,900 3,22,800 9,98,505 7,31,000 6,27,196
83. Latur 3,14,216 6,75,022
84. Aurangabad 9,683 9,82,017 6,65,386
85. Hingoli 17,20,000
Manipur
86. Churachandpur 11,80,000 11,82,000 4,21,240 4,08,800
87. Thoubal 11,55,545 11,50,455
88. Imphal West 18,82,000 5,30,200
Meghalaya
89. East Garo Hills 7,75,419 4,04,673

0] SdomSuy uapLiy 89T
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90. Jawoi, Jantia Hills

91. Tura (West Garo Hills)

92. West Khasi Hills
Mizoram

93. Kolasib
Odisha

94. Nabrangpur

95. Koraput

96. Phulbani
Punjab

97. Bhatinda

98. Moga

99. Nawanshahr

100.  Sangroor
Rajasthan

101.  Bharatpur

102.  Bhilwara

103.  Jalore

104.  Alwar

105.  Tonk

5,71,720

3,75,880

7,18,808
3,21,907

7,18,808

11,82,000 7,00,000
18,82,000
8,92,617
3,53,762
10,10,389
10,02,032
10,19,747
10,10,389 5,88,008 3,22,425
12,14,000
12,14,000
10,05,476 3,01,656
12,14,000
4,03,991 3,95,207 2,41,269

2,94,204

2,21,940

2,22,270

2,59,084
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Sl. No. DDRCs 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17
106.  Ajmer 4,10,903
107. Jodhpur 4,79,846
108.  Udaipur 3,32,100
Tamil Nadu
109.  Thoothukudi 1,38,315
110. Vellore 3,87,600
Tripura
111.  Dhallai 6,54,587 9,29,954 10,05,820 11,69,559
112. South Tripura 18,82,000
113.  North Tripura 11,81,416 11,79,852 11,02,861 8,44,510 5,07,565
Telangana
114.  Warangal
115.  Mahbubnagar
116.  Medak 17,20,000
Uttar Pradesh
117. Mathura 6,07,000
118.  Rai Bareily 4,98,897 7,07,382 10,18,656 4,73,161 1,82,585
119.  Hardoi 17,20,000
120.  Moradabad 17,20,000 6,23,533 4,26,580

[VHEVS VAIVY] 0} sdomSuy Uiy 0LT
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121.
122.
123.

124.
125.

126.
127.
128.
129.
130.
131.
132.
133.
134.
135.
136.
137.

Saharanpur
Jaunpur

Deoria

Azamgarh

Rampur

Aligarh
Bulandshahr
Ghazipur
Siddharthnagar
Basti

Budaun
Sitapur

Unnao
Kushinagar
Shravasti

Sant Kabir Nagar
Kheri

17,20,000
17,20,000
17,20,000

17,20,000
17,20,000

17,20,000
17,20,000

6,96,610
+ 2,73,904
= 9,70,514

17,20,000
17,20,000
17,20,000
17,20,000
17,20,000
17,20,000
17,20,000
17,20,000
17,20,000
17,20,000

5,08,680

6,27,288

7,10,830
1,66,512

5,54,547

2,75,775
+ 324342
= 6,00,117

1,65,913

4,43,603

98,515
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Sl. No. DDRCs 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17
138. Balrampur 17,20,000
139.  Pilibhit 14,400 2,64,950 5,56,487 5,89,680 9,49,935 2,15,058 5,52,262 2,19,240
140.  Gorakhpur 8,32,280 7,38,810 4,00,564 8,27,961
141. Gonda 1,24,860
142. Mau 4,11,445
143. Barabanki 17,20,000
144.  Jhansi 17,20,000
145. Bahraich 17,20,000
146.  Bareilly 12,90,000 4,41,651
147. Kanpur Dehat 12,10,000
148.  Ballia 6,97,125
149. Varanasi 17,20,000
Uttarakhand
150.  Nainital 9,64,000
151.  Haridwar (Roorkee) 12,13,800 8,96,400 8,96,400 8,78,100 5,42,820 4,23,300 4,23,300
152.  Tehri Garhwal 2,59,200 5,88,330 3,72,283
West Bengal
153.  Bardhaman (Burdwan) 17,20,000
154.  Purulia 17,20,000

[VHEVS VAIVY] 0} SioMSUY UMY TLT
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155. Bankura 17,20,000

156.  Howrah 17,20,000

157.  Cooch Behar 17,20,000

158.  Birbhum 6,67,018

159. Malda 17,20,000 1,61,465 8,56,500 2,76,575

160.  Nadia 17,20,000

161.  Jalpaiguri 4,81,644 13,61,512 7,37,140 7,37,140 3,93,262

162.  Dakshin Dinajpur 17,20,000

Puducherry

163.  Karaikal 3,80,904 1,07,961

TotaL 1,81,25,707 4,77,56,704  3,46,62,825 2,30,04,775 6,67,01,099 2,51,14,638 2,83,15,178 2,14,94,341
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Data on manual scavengers

2509. DR. VINAY P. SAHASRABUDDHE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government has any credible data about the practice of manual

scavenging and if so, the details thereof, State-wise;

(b) the total number of latrines where manual scavenging is required and the
number of individuals involved in this work, as per the latest data in Government

record; and

(c) the details of efforts made by the Ministry to put an end to this practice
and number of manual scavengers identified and rehabilitated during 2014 to 2016

and the corresponding figures for 2012 to 2014?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) Manual scavenging is prohibited
under ‘Prohibition of Employment as Manual Scavengers and their Rehabilitation Act,
2013 (MS Act, 2013) with effect from the date of coming into force of the Act
i.e. 06.12.2013. As per the provisions of the MS Act, 2013, State Governments through
their urban and rural local bodies are required to carry out a survey to identify the
manual scavengers. 13 States and Union Territories have reported identification of 12,737
manual scavengers upto January, 2017 as per details given in the Statement (See below).

(b) and (c¢) As per housing and house-listing Data of Census, 2011 released by
the Registrar General of India there were 7,94,390 insanitary latrines from which night
soil is removed manually. However, Census, 2011 did not release any data relating
to the number of manual scavengers involved for cleaning such insanitary latrines.
Ministries of Drinking Water and Sanitation and Urban Development provide technical
and financial assistance under Swachh Bharat Abhiyan to the States and Union

Territories for conversion of insanitary latrines and construction of new sanitary latrines.

As per MS Act, 2013, no person, local authority or any agency shall engage
or employ, either directly or indirectly, a manual scavenger from 06.12.2013, the
date of commencement of the Act, and every person so engaged or employed shall
stand discharged immediately from any obligation, express or implied, to do manual
scavenging. Violation of the above is punishable with imprisonment or fine or both.
Local authorities in urban and rural areas are responsible for identification and conversion
of insanitary latrines into sanitary latrines and identification of manual scavengers for
their rehabilitation. This Ministry is implementing a Self Employment Scheme for the
Rehabilitation of Manual Scavengers under which the identified manual scavengers

reported by the States and Union Territories are provided the following benefits:—
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(i) One-time cash assistance of ¥ 40000/- to identified manual scavengers.

(i) Loans for undertaking self employment projects upto I 15.00 lakhs on

concessional rate of interest with Credit Linked Capital Subsidy upto
% 3,25,000/-.

(iii) Skill Development Training upto two years with stipend of I 3000/- per month.

States and Union Territories have reported identification of 12,737 manual

scavengers upto January, 2017. Since the MS Act, 2013 has come into force from

06.12.2013 there was no identification or rehabilitation of manual scavengers during
2012-13. The rehabilitation benefits provided to them during 2013-14, 2014-15 and
2015-16 are as under:—

Sl.  Rehabilitation benefit Number of Beneficiaries
No. 2013-14 2014-15 2015-16
L. One-time Cash Assistance 163 1241 8627
2. Skill Development Training 0 97 2293
3. Capital Subsidy 0 97 365
Statement
Details of manual scavengers in States
SI. No. State Number of manual scavengers reported
1. Andhra Pradesh 78
2. Assam 191
3. Bihar 137
4. Chbhattisgarh 3
5. Karnataka 737
6. Madhya Pradesh 36
7. Odisha 237
8. Punjab 91
9. Rajasthan 322
10. Tamil Nadu 363
I1. Uttar Pradesh 10301
12. Uttarakhand 137
13. West Bengal 104
ToraL 12737
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Cases of corruption

2510. SHRIMATI SAROJINI HEMBRAM: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government is regularly monitoring or reviewing the functioning of
various commissions/corporations under the Ministry in order to curb the increasing

cases of corruption;
(b) if so, the details thereof; and

(c) the number of cases of corruption registered/noticed in these autonomous

bodies during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) Yes, Sir. To monitor
vigilance activities and to ensure fair functioning in the commission/corporations,
measures such as appointment of part-time Chief Vigilance Officers are done in these
organisations. Vigilance Awareness Week is observed every year as per the direction
of CVC where pledge is taken by employees to ensure integrity and transparency
in their functioning and to sensitize the employees for working for eradication of

corruption in all spheres of life etc.

(¢) One such case was received in the autonomous bodies during the last three

years.
Social Welfare Hostels in Telangana

2511. SHRI DHARMAPURI SRINIVAS: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether the State Government of Telangana has requested the Ministry to

release funds for construction of thirteen Social Welfare Hostels in the State;
(b) if so, the details thereof; and

(¢) whether any decision regarding release of funds has been taken by the

Ministry and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (c) Yes, proposal for construction
of 12 hostels for OBC Boys and Girls has been received from the State Government
of Telangana. However, on scrutiny of the proposal, deficiencies were noticed therein,
which have been conveyed to the State Government. Details of hostels proposed to

be constructed are given in the Statement.
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Statement

Details of Social Welfare Hostels proposed to be constructed in Telangana

® in lakh)
SI. Location of hostels No. of Total
No. inmates/ estimated cost
seats
1. One Girls hostel at Mandamarri, Distt.-Adilabad 100 300.00
2. One Girls hostel at Asifabad, Distt.-Adilabad 100 300.00
3. One Girls hostel at Manuguru, Distt.-Khammam 100 300.00
4. One Girls hostel at Bhadrachalam, Distt.-Khammam 100 300.00
5. One Girls hostel at Nuthankal, Distt.-Nalgonda 100 300.00
6 One Girls hostel at Aurangabad, Distt.-Medak 100 300.00
7. One Girls hostel at Ponnel (V), Siddipet, Distt.-Medak 100 300.00
8. One Girls hostel at Jogipet, Distt.-Medak 100 300.00
9. One Girls hostel at Sanga Reddy, Distt.-Medak 100 300.00
10. One Boys hostel at Ponakal, Mamada, Distt.-Adilabad 100 300.00
11. One Boys hostel at Indravelli, Distt.-Adilabad 100 300.00
12. One Boys hostel at Asifabad, Distt.-Adilabad 100 300.00
ToTAL 1200 3600.00

Proposal for reservation to muslims from Telangana

2512. SHRI DHARMAPURI SRINIVAS: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government has received any proposal from the State Government

of Telangana requesting to provide twelve per cent reservation to muslims;
(b) if so, the details thereof;
(c) whether Government has taken any decision on this proposal;
(d) if so, the details thereof and if not, the reasons therefor; and
(e) the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) No, Sir.
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(¢) and (d) Do not arise.

(e) The Government is guided by Constitutional provisions in the matter of

reservation.
Proposals from Chhattisgarh

+2513. SHRIMATI CHHAYA VERMA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the number of proposals received by the Ministry from Chhattisgarh
Government for developmental works during the last three years and the details of

their amount and the details of action taken thereon, scheme-wise;
(b) the reasons why those proposals are still pending;

(¢) whether any time limit has been fixed for their disposal and if so, the details

thereof; and

(d) whether the developmental works are hindered due to lengthy procedure for
approval of the proposals and if so, the manner in which increased cost of the work

is adjusted?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) The scheme-wise details of
number of proposals received from Government of Chhattisgarh for Economic and
Educational Development of Scheduled Castes, Other Backward Classes and Persons
with Disabilities along with the amount released thereunder during the last three years

and reasons for pendency are given in the Statement (See below).

(c) and (d) Funds are released to the State Governments on fulfilment of criteria

stipulated in the guidelines of the respective schemes.
Statement

Details of proposals received by the Ministry from Chhattisgarh Government during
the last three years i.e. 2013-14 to 2015-16

Sl Scheme No. of Amount Pending Reasons for pending
No. proposals  released proposals
received (X in crore)

1 2 3 4 5 6

1. Pre-Matric Scholarship 3 83.75 0 Does not arise.
for SC Students studying
in Classes IX and X

+ Original notice of the question was received in Hindi.
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2

6

Post-Matric Scholarship
for SC Students

Pre-Matric Scholarship
to the Children of those
engaged in occupations
involving cleaning and
prone to health hazards

Pre-Matric Scholarship
for Other Backward

Classes

Post-Matric Scholarship
for Other Backward
Classes

Construction of Hostels
for OBC Boys and
Girls

Special Central Assistance
to Scheduled Caste Sub

Plan (SCA to SCSP)

Equity Support to
Scheduled Development
Corporations

Scheme for
Implementation of

3

32.63

0.00

948.00

26.23

00.00

50.62

00.00

00.15

Persons with Disabilities

Act

Does not arise.

As the expenditure
was within
committed liability of
State Government, it
was not, eligible for
Central assistance.

One proposals could

not be processed due
to pending Utilization
Certificates.

Does not arise.

Due to pending
completion reports of
Hostels sanctioned in

previous years.

Does not arise.

Due to incomplete
proposal and non
fulfillment of
prudential norms of
recovery rate by the

State Government.

Two proposals could
not be processed due
to pending Utilization
Certificates.

Betterment of differently abled population

2514. DR. V. MAITREYAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has initiated any new scheme for betterment for differently

abled population in the country;
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(b) if so, the details thereof and the total amount allocated during the years
2014-15 and 2015-16, State-wise;

(c) whether Government has chalked out any plans to provide appropriate skill/
vocational training and provide separate employment exchanges and counseling centres

to create specific job opportunities for differently abled people in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Yes, Sir. The Department has
initiated various new schemes for the betterment for the differently abled population

in the country which are as under:—

Setting up of Indian Sign Language Research and Training Centre (ISLRTC):
The Government has approved establishment of Indian Sign Language Research and
Training Centre (ISLRTC) on 28 September, 2015. The main objective of the Centre
will be to develop manpower for using, teaching and conducting research in Indian
Sign Language. First Batch of Diploma course in Indian Sign Language Interpretation
(DISLI) has commenced w.e.f. 28.10.2016 with intake capacity of 15 students. The
Second batch has started from 14.12.2016. Future plan include preparation of sign
language dictionary of about 6000 words and preparation of a directory of Indian
Sign Language (ISL) interpreters in India. During 2016-17 funds for I 2.20 crore
have been released till 15.3.2017.

State Spinal Injury Centre: The focus of the State Spinal Injury Centres shall be
mainly on the comprehensive management of Spinal Injuries. Under the scheme, a
comprehensive rehabilitation centre attached to the District hospital of State capital/
Union Territory with dedicated 12 beds shall be set up. The scheme has been notified
on 31.03.2015. Spinal Injury Centre at SMS Medical College, Jaipur, Rajasthan has
been setup and is operational. A sum of ¥ 50.00 lakhs was released during 2015-16
and X 1.83 crores during 2016-17 for the Centre.

Setting up of a centre in Government Medical College, Jammu has been approved

for which grants-in-aid for ¥ 2.00 crore has been released during 2016-17.

Proposal to set up a Spinal Injury Centre at Government Medical College at

Srinagar has also been approved and ¥ 1.17 crore has been sanctioned as st installment.

Scheme of support for establishment/modernisation/capacity augmentation of Braille
Presses: The Government launched the scheme in November, 2014 for the benefit
of visually challenged to establish 18 new Braille Presses, 3 small scale Braille

printing units in UTs, to modernise 12 old Braille Presses and to augment Braille
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printing capacity of 3 modern Braille printing presses. Funds allocated is given in
Statement-1 (See below).

Scholarship Schemes for students with disabilities such as Pre-matric, Post-matric,
Top Class Education and National Fellowship Schemes and State-wise amount allocated
during the years of 2014-15 and 2015-16 are given in Statement-II (A to D) (See below).

The Schemes in DEPwD which are reviewed and updated in 2014 are:—
(1) Deendayal Disabled Rehabilitation Scheme (DDRS).

(i) The Assistance to Disabled Persons for Purchase/Fitting of Aids and Appliances
(ADIP).

(iii) Scheme for Implementation of Persons with Disabilities Act, 1995 (SIPDA)
State/UTs-wise notional allocation and funds utilized under DDRS,
ADIP and SIPDA during the last three years and current are given in
Statement-I1I, IV and V, respectively (See below).

(c) and (d) Yes, Sir. The Government has recently notified the Rights of
Persons with Disabilities Act, 2016 on 28.12.2016. The new Act provides for more
entitlements for persons with disabilities including increased reservation in vacancies
in Government jobs from 3% to 4% for certain persons or class of persons with
benchmark disability to special employment exchange. The new Act, under Section
35, also mandates appropriate Government and the local authorities, within the limit
of their economic capacity and development, to provide incentives to employer in
private sector to ensure that at least five percentage of their work force is composed

of persons with benchmark disability.

Further, the Department of Empowerment of Persons with Disabilities (DEPwD),
Ministry of Social Justice and Empowerment has launched the National Action Plan
(NAP) for skill training of persons with disabilities, in collaboration with the Ministry
of Skill Development and Entrepreneurship (MSDE) on 21st March, 2015. In order to
implement NAP, a panel of Empanelled Training Partners (ETPs) has been prepared
comprising 202 organizations including 14 Government Organizations and 188 Voluntary
Organizations (VOs). So far, an amount of ¥ 86.65 lakhs has been released to
10 ETPs (7 Government and 3 NGO) for skill development of 2840 PwDs.

National Handicapped Finance and Development Corporation (NHFDC) is a
Not for Profit Company incorporated on 24th January, 1997 under Section 25 of
the Companies Act, 1956, and is working as an Apex Corporation for the benefit
of Persons with Disabilities (PwDs). NHFDC considers concessional loans to Indian
Citizens with 40% or more disability and age above 18 years. There is no upper

age limit for PwDs to avail concessional loan from NHFDC.
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Statement-I

Details of funds released during 2014-15, 2015-16 and 2016-17 for visually
challenged in the country

SI. Name of Government Institute/ State Grant released
No. Organisation
1 2 3 4

Establishment of new Braille Press during 2014-15
1. CRC Sundar Nagar, (Establishment Himachal Pradesh ¥ 1,60,18,000

of new Braille Press)
2. AP Viklangula Coop. Corpn., Hyderabad ~ Andhra Pradesh 3 1,29,77,000

3. Directorate of Social Welfare, Chhattisgarh 3 1,26,74,800
Government of Chhattisgarh, Raipur

Establishment of new Braille Press during 2015-16

4. Jorhat Blind School, Government of Assam % 31,95,913

Assam
Establishment of new Braille Press during 2016-17

5. Printing and Stationary Deptt., Meghalaya T 63,84,000
Government of Meghalaya, Shillong

6. Shubham, Muzaffarpur, Bihar Bihar % 79,61,000
Capacity Augmentation of Braille Press during 2014-15

7. NIVH Regional Centre, Chennai Tamil Nadu T 1,88,58,574
(For Augmentation)

Capacity Augmentation of Braille Press during 2015-16
8. National Federation of the Blind, Delhi  Delhi 3 77,74,341
Capacity Augmentation of Braille Press during 2016-17

9. All India Confederation of the Blind,  Delhi 3 84,51,162
Delhi

Modernization of Braille Press during 2014-15
10. Central Braille Press, Dehradun Uttarakhand T 1,91,87,065

(For Modernization)

11. Rajasthan Netraheen Kalyan Sangh, Rajasthan R 1,62,66,348
Rajasthan
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1 2 3 4
12. Ramakrishna Regional Press, Kolkata West Bengal T 1,00,92,658
13. Mitra Jyoti Charitable Trust, Bangalore = Karnataka T 1,86,07,806

(For Modernization)

14. Directorate of Social Welfare, Chbhattisgarh % 1,89,90,000
Government of Chhattisgarh, Bilaspur
(For Modernization)

15. Telangana Viklangula Coop. Corporation,  Telangana % 92,56,076
Hyderabad

Modernization of Braille Press during 2015-16

16. Deptt. of Social Welfare, Punjab Punjab < 1,00,00,000
Government

Modernization of Braille Press during 2016-17

17. Dte. of Social Justice and Empowerment, =~ Madhya Pradesh T 97,38,000
Government Press, Bhopal

18. National Association for the Blind, Gujarat 3 37,61,000
Ahmedabad

19. National Association for the Blind, Maharashtra 3 85,56,789
Mumbai

20. Kerala Federation of Blind, Kerala T 91,50,500
Thiruvananthapuram
ToTAL 3 22,79,01,032

Statement-I11

(4) State-wise details of amount released under scholarship schemes for
students with disabilities during 2014 to 2016

Sl State 2014-15 2015-16 2016-17
No. No. Amount  No. Amount No. Amount
1 2 3 4 5 6 7 8
1. Andaman and 0 0 0 0 0 0
Nicobar Islands
2. Andhra Pradesh 0 0 16 109950 1 5850
3. Arunachal Pradesh 0 0 0 0 0 0
4. Assam 0 0 0 0 9 58150
5. Bihar 0 0 7 57450 1 5850
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1 2 3 4 5 6 7 8
6.  Chandigarh 0 0 11 67550 0 0
7. Chhattisgarh 0 0 1 5850 1 7450
8. Dadra and Nagar 0 0 0 0 0 0
Haveli
9.  Daman and Diu 0 0 0 0 0 0
10.  Delhi 0 0 0 0 3 23500
11.  Goa 0 0 0 0 0 0
12.  Gujarat 0 0 12 84150 13 92050
13. Haryana 0 0 0 0 0 0
14.  Himachal Pradesh 0 0 36 243400 2 17650
15.  Jammu and Kashmir 0 0 0 0 27 183550
16.  Jharkhand 0 0 0 0 2 17650
17. Karnataka 0 0 38 253050 0 0
18. Kerala 0 0 1067 8078150 41 293450
19. Lakshadweep 0 0 0 0 0 0
20. Madhya Pradesh 0 0 74 555450 2 14450
21.  Maharashtra 0 0 0 0 14 87050
22.  Manipur 0 0 0 0 0 0
23. Meghalaya 0 0 0 0 0 0
24.  Mizoram 0 0 0 0 1 5850
25. Nagaland 0 0 0 0 0 0
26. Odisha 0 0 792 4824150 45 299150
27. Puducherry 0 0 0 0 0 0
28. Punjab 0 0 0 0 4 25000
29. Rajasthan 0 0 3 20300 21 150450
30.  Sikkim 0 0 0 0 0 0
31.  Tamil Nadu 0 0 0 0 23 147700
32. Telangana 0 0 4 25000 9 55400
33.  Tripura 0 0 0 0 14 86700
34. Uttarakhand 0 0 0 0 0 0
35.  Uttar Pradesh 0 0 270 1409834 110 871200
36. West Bengal 0 0 37 267550 37 254200
TotaL 0 0 2368 16001834 380 2702300
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(B) State-wise fund release for post-metric

SI.  State 2014-15 2015-16 2016-17

No. No. Amount  No. Amount No. Amount
1 2 3 4 5 6 7 8
1. Andaman and 0 0 0 0 1 23105

Nicobar Islands

2. Andhra Pradesh 0 0 15 147510 57 797116
3. Arunachal Pradesh 0 0 0 0 5 67670
4. Assam 0 0 25 220750 13 94930
5. Bihar 0 0 9 64090 210 3994270
6.  Chandigarh 0 0 14 101223 0 0
7. Chhattisgarh 0 0 4 28440 24 162121
8. Dadra and Nagar 0 0 1 5340 2 9010
Haveli
9. Daman and Diu 0 0 0 0 0 0
10.  Delhi 0 0 128 1054946 5 38150
11.  Goa 0 0 0 0 0 0
12.  Gujarat 0 0 32 545005 24 614671
13.  Haryana 0 0 38 453110 4 48470
14.  Himachal Pradesh 0 0 0 0 46 298667
15. Jammu and Kashmir 0 0 0 0 110 1584639
16.  Jharkhand 0 0 0 0 51 767775
17. Karnataka 0 0 40 371679 209 2442687
18. Kerala 0 0 130 1043236 64 704791
19. Lakshadweep 0 0 0 0 0 0
20. Madhya Pradesh 0 0 219 2263583 15 115226
21. Maharashtra 0 0 44 690032 32 371732
22.  Manipur 0 0 27 1263900 0 0
23.  Meghalaya 0 0 3 35470 21 212660
24.  Mizoram 0 0 0 0 0 0
25. Nagaland 0 0 0 0 4 16070
26. Odisha 0 0 1098 6319028 31 227372
27.  Puducherry 0 0 2 31430 0 0
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28. Punjab 0 0 45 598849 16 280323
29. Rajasthan 0 0 60 736725 78 1046039
30. Sikkim 0 0 12 106440 0 0
31. Tamil Nadu 0 0 0 0 136 1688388
32. Telangana 0 0 10 84070 57 838115
33.  Tripura 0 0 0 0 90 573561
34. Uttarakhand 0 0 42 493075 3 30640
35. Uttar Pradesh 0 0 1545 15367210 70 760410
36. West Bengal 0 0 22 113650 324 2615909

ToraL 0 0 3565 32138791 1702 20424517
(C) State-wise fund release for top class education funds

Sl.  State 2015-16 2016-17
No. No. Amount No. Amount

1 2 3 4 5 6
1. Andaman and Nicobar Islands 0 0 0 0
2. Andhra Pradesh 2 290000 1 116981
3. Arunachal Pradesh 0 0 0 0
4. Assam 0 0 2 180290
5. Bihar 2 250549 3 442500
6. Chandigarh 0 0 0 0
7. Chhattisgarh 0 0 0 0
8. Dadra and Nagar Haveli 0 0 0 0
9. Daman and Diu 0 0 0 0
10. Delhi 0 0 2 515000
11. Goa 0 0 0 0
12.  Gujarat 1 283000 0 0
13. Haryana 1 70122 1 285000
14. Himachal Pradesh 0 0 0 0
15. Jammu and Kashmir 0 0 1 130000
16. Jharkhand 0 0 0 0
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17. Karnataka 3 591320 0 0
18. Kerala 0 0 0 0
19. Lakshadweep 0 0 0 0
20. Madhya Pradesh 2 253088 0 0
21. Mabharashtra 0 0 3 470510
22.  Manipur 0 0 0 0
23. Meghalaya 0 0 0 0
24. Mizoram 0 0 0 0
25. Nagaland 0 0 0 0
26. Odisha 1 285000 2 364781
27. Puducherry 0 0 0 0
28. Punjab 0 0 0 0
29. Rajasthan 1 255000 3 620000
30.  Sikkim 0 0 0 0
31. Tamil Nadu 0 0 0 0
32. Telangana 0 0 1 49500
33. Tripura 0 0 0 0
34. Uttarakhand 0 0 0 0
35. Uttar Pradesh 1 106600 8 1716631
36. West Bengal 0 0 3 790000
ToTAL 14 2384679 30 5681193
(D) National Scholarship Scheme funds
Sl State 2013-14 2014-15 2015-16
No. No. Amount No. Amount No.  Amount
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 0 0 0 0 0 0
Islands
2. Andhra Pradesh 1 64000 74 34027720 111 44904986
3. Arunachal Pradesh 0 0 0 0 0 0

4. Assam 0 0 3 726963 5 1863645
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1 2 3 4 5 6 7 8

5. Bihar 0 0 16 8297437 24 9053530
6.  Chandigarh 0 0 0 0 0 0
7. Chhattisgarh 0 0 3 2029735 4 1390775
8. Dadra and Nagar Haveli 0 0 0 0 0 0
9. Daman and Diu 0 0 0 0 0 0
10.  Delhi 1 64000 5 2589713 16 6459376
11.  Goa 0 0 0 0 0 0
12.  Gujarat 0 0 7 1440363 11 4591868
13. Haryana 0 0 12 5430218 17 5618238
14.  Himachal Pradesh 0 0 2 741000 3 895874
15. Jammu and Kashmir 0 0 2 560000 5 2317050
16.  Jharkhand 0 0 8 2662595 8 2480063
17. Karnataka 0 0 14 5801117 26 10989898
18. Kerala 0 0 3 739051 10 3802048
19. Lakshadweep 0 0 0 0 0 0
20. Madhya Pradesh 0 0 6 2689087 14 4878425
21. Maharashtra 0 0 18 8903484 39 12893325
22.  Manipur 0 0 2 432293 2 279638
23.  Meghalaya 0 0 0 0 0 0
24.  Mizoram 0 0 0 0 0 0
25.  Nagaland 0 0 0 0 0 0
26. Odisha 4 205445 16 7303268 20 7851978
27.  Puducherry 1 66000 3 1203026 5 2548794
28. Punjab 0 0 2 1088148 9 3629036
29. Rajasthan 0 0 4 1641094 13 4130787
30.  Sikkim 0 0 0 0 0 0
31.  Tamil Nadu 1 32065 31 11050939 51 19450935
32. Telangana 0 0 0 0 13 4192832
33.  Tripura 0 0 1 181254 2 1171418
34. Uttarakhand 0 0 0 0 0 0
35.  Uttar Pradesh 6 368962 58 26933341 82 30589812

36.  West Bengal 1 64000 16 5980323 37 13683214
TotaL 15 864472 306 132452169 527 199667545
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State/UT-wise notional allocation and funds utilised under DDRS, ADIP and SIPDA during the last three years and current year

(} in lakh)

Sl.  State/UTs 2013-14 2014-15 2015-16 2016-17
No. Notional Amount Notional Amount Notional Amount Notional Amount
Allocation  Released/  Allocation  Released/  Allocation  Released/  Allocation  Released/
Utilised Utilised Utilised Utilised

1 2 3 4 5 6 7 8 9 10

1.  Andhra Pradesh 2460.00 1538.08 900.00 937.24 764.10 826.83 527.00 704.9
2. Arunachal Pradesh 70.00 20.06 50.00 0.00 2.60 6.74 4.00 9.64
3. Assam 990.00 162.31 300.00 156.81 155.10 88.92 87.00 72.85
4. Bihar 820.00 90.39 500.00 55.20 269.00 62.03 194.00 24.31
5. Chhattisgarh 80.00 80.56 20.00 32.88 112.30 47.49 59.00 17.51
6. Delhi 360.00 229.23 300.00 77.62 116.40 197.81 106.00 74.25
7. Goa 50.00 3.25 20.00 10.09 11.90 8.87 9.00 4.89
8.  Gujarat 360.00 113.80 200.00 63.45 170.50 47.24 109.00 322
9. Haryana 320.00 273.21 300.00 121.77 143.20 117.94 106.00 103.05
10. Himachal Pradesh 80.00 39.54 80.00 8.79 28.40 20.53 24.00 22.61
11.  Jammu and Kashmir 50.00 3.73 20.00 19.46 48.10 9.58 32.00 3.25
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1 2 3 4 5 6 7 8 9 10
12.  Jharkhand 30.00 3.85 30.00 7.30 80.80 2.45 52.00 0.94
13.  Karnataka 1710.00 480.87 500.00 102.82 268.20 77.52 145.00 96.73
14. Kerala 1220.00 572.88 800.00 567.05 520.00 362.25 276.00 420.17
15. Madhya Pradesh 490.00 120.12 400.00 135.14 267.80 132.69 190.00 99.75
16. Mabharashtra 430.00 146.12 500.00 250.45 486.20 141.47 288.00 221.47
17.  Manipur 300.00 324.80 500.00 225.11 178.20 284.38 151.00 220.89
18. Meghalaya 110.00 15.45 100.00 36.61 31.40 45.86 24.00 54.5
19. Mizoram 40.00 2.03 50.00 23.93 18.30 11.25 9.00 7.38
20. Nagaland 40.00 0.00 50.00 0.00 2.90 0.41 2.00 0
21. Odisha 840.00 608.58 700.00 363.29 418.20 445.1 302.00 309.19
22.  Puducherry 50.00 6.28 10.00 7.18 10.80 14.83 10.00 7.16
23.  Punjab 220.00 13.54 150.00 119.00 143.80 46.23 68.00 68.95
24. Rajasthan 460.00 159.19 250.00 101.66 278.70 139.18 205.00 119.31
25.  Sikkim 40.00 0.00 10.00 0.00 1.80 0 1.00 0
26. Tamil Nadu 590.00 375.41 500.00 68.89 185.90 234.29 201.00 98.77
27. Tripura 110.00 25.14 10.00 8.44 14.70 1 8.00 8.45
28. Uttar Pradesh 1520.00 590.02 1000.00 463.42 674.30 550.16 507.00 366.71
29. Uttarakhand 90.00 27.95 50.00 50.88 57.60 41.47 42.00 28.01
30. West Bengal 1030.00 337.70 1000.00 143.43 358.00 304.34 281.00 361.66
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31. Andaman and 0.00 0.00 0.00 0 0.07 0 0.00 0
Nicobar Islands
32. Chandigarh 0.00 0.00 0.00 0.00 2.70 0 1.00 0
33. Dadra and Nagar 0.00 0.00 0.00 0.00 0.30 0 0.00 0
Haveli
34. Daman and Diu 0.00 0.00 0.00 0.00 0.20 0 0.00 0
35. Lakshadweep 0.00 0.00 0.00 0.00 0.20 0 0.00 0
36. Telangana 0.00 0.00 900.00 850.13 776.70 750.13 477.00 702.3
TotaL 14960.00 6364.09 10200.00 5008.04 6599.37 5018.99 4497.00 4261.8
Statement-1V
State-wise details of funds utilized and number of beneficiaries covered under ADIP Scheme by various Implementing
Agencies during the years 2014-15, 2015-16 and 2016-17
(as on 28.02.2017)
Sl.  Name of the 2013-14 2014-15 2015-16 2016-17
No.  State/UTs Funds No. of Funds No. of Funds No. of Funds No. of
utilized  Beneficiaries  utilized  Beneficiaries  utilized  Beneficiaries  utilized  Beneficiaries
® in lakhs) (X in lakhs) ® in lakhs) (X in lakhs)
1 2 3 4 5 6 7 8 9 10
1.  Andhra Pradesh 634.78 15301 1147.19 21160 421.49 6328 623.84 6075
2. Bihar 230.38 6140 250.46 5472 70.80 1108 180.28 2954
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1 2 3 4 5 6 7 8 9 10

3. Chhattisgarh 67.69 1011 340.84 4608 298.96 3772 300,68 3031
4. Goa 4.16 351 12.67 230 8.53 137 3.76 50
5. Gujarat 276.47 5701 192.32 5356 121.98 1700 1616.99 21381
6. Haryana 338.12 4705 541.66 5689 424.82 4942 783.23 10182
7.  Himachal Pradesh 89.06 9140 129.06 8552 59.61 3295 56.28 2084
8. Jammu and 157.58 4162 76.28 1569 85 994 227.53 2213

Kashmir

9. Jharkhand 129.04 1516 368.03 9181 12.79 182 51.94 656
10. Karnataka 140.98 4197 218.18 4001 443.46 6421 237.3 4999
11. Kerala 32.49 1173 207.68 3213 203.28 4574 214.74 2963
12.  Madhya Pradesh 585.61 20598 656.41 15318 848.38 17341 1238.7 17418
13.  Maharashtra 1307.5 32875 972.97 22062 1651.3 27065 1197.32 20144
14.  Odisha 656.62 13612 311.17 7921 758.83 13429 507.02 10994
15.  Punjab 355.5 6090 228.92 2860 1271.83 13373 560.01 8446
16. Rajasthan 909.18 21019 674.82 12712 551.19 9272 883.52 7186
17.  Tamil Nadu 523.65 8882 408.68 10183 853.29 9243 304.4 6209
18.  Uttar Pradesh 3620.31 60806 2605.12 43324 3012.77 41309 3821 51482
19.  Uttarakhand 237.51 11526 455.74 15168 327.73 5184 292.64 8515
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20. West Bengal 684.87 16592 476.58 16246 1150.98 18783 964.09 16269
21.  Andaman and 0.6 69 27.16 750 0 - 10.63 368
Nicobar Islands
22.  Chandigarh 4.04 86 2.75 59 0 0 22.61 223
23. Dadra and Nagar 2.25 130 12.36 342 1.51 58 2.13 54
Haveli
24. Daman and Diu 1.95 60 3.81 83 3.9 35 3.08 60
25.  Delhi 223.11 9677 169.31 4208 88.48 3779 538.32 6818
26. Lakshadweep 0 0 0 0 0 0 0 0
27.  Puducherry 8.75 159 0 0 0 0 8.93 204
28.  Arunachal Pradesh 26.4 381 5.22 60 7.92 353 8.6 198
29. Assam 757.99 17571 920.25 12962 685.21 9129 478.93 7847
30. Manipur 69.09 1049 111.33 2908 42.31 348 495.82 6383
31. Meghalaya 18.85 747 36.67 1015 16.26 120 31.98 439
32.  Mizoram 21.79 487 27.92 415 2.84 31 27.28 318
33. Nagaland 0 0 41.41 616 2.44 19 0 0
34.  Sikkim 0 0 14.66 332 23.11 420 0 0
35. Tripura 45.62 982 7.77 150 98.3 1888 137.39 2586
36. Telangana 23.54 700 72.61 835 111.89 982 160.74 3784
TotaL 12186.48 277225 11728.01 239560 13661.19 205614 15991.71 232533
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State-wise grant-in-aid released to the State Governments/UTs under SIPDA during

the last three years and current year

® in lakh)
Sl State/UT 2013-14 2014-15 2015-16 2016-17
No. (as on
15.03.2017)
1 2 3 4 5 6
1. Andhra Pradesh 13.89 — 73.94 —
2. Arunachal Pradesh — — — —
3. Assam 347.79 10.00 — —
4. Bihar — — — —
5. Chhattisgarh — — 15.00 —
6. Goa — — — —
7. Gujarat — — 15.00 —
8. Haryana — — — —
9.  Himachal Pradesh — — 3.15 —
10.  Jammu and Kashmir — 6.40 — 57.74
I1.  Jharkhand — 5.48 — —
12.  Karnataka 1062.93 — — —
13.  Kerala — — 14.46 —
14. Madhya Pradesh — 760.63 18.00 19.37
15. Maharashtra 425.49 — 14.99 1539.95
16.  Manipur 153.48 15.00 — —
17. Meghalaya 68.74 — 5.80 91.56
18.  Mizoram 86.37 4.92 — —
19. Nagaland 91.50 — 249.56 85.00
20. Odisha — 99.00 — 607.13
21. Punjab — — 16.00 5.60
22. Rajasthan 23.39 150.48 — —
23.  Sikkim 142.44 11.44 — —
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24. Tamil Nadu 15.00 — — 796.64

25. Telangana — — — —

26. Tripura 8.05 — — —
27.  Uttarakhand — 32.71 — 50.06
28. Uttar Pradesh — — 79.16 320.26
29. West Bengal — — 33.00 157.92
30. Andaman and 6.35 — — —

Nicobar Islands
31. Chandigarh — — — _

32. Dadra and Nagar — — — _

Haveli
33. Daman and Diu — — — _
34. Delhi 31.96 — — 1150.43
35. Lakshadweep — — — _

36. Puducherry — 14.97 54.17 —

ToraL 2477.38 1111.03 592.23 4881.66

Gender budgeting for transgenders

2515. SHRI VIVEK GUPTA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has any plans to introduce separate gender budget for
transgender community keeping in mind the new law to recognise a separate third

gender and if so, the details thereof;

(b) the details regarding the number of transgender people in the country, State-

wise; and

(c) the details of funds allocated for initiatives specific to the people of this

community during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (c¢) The Ministry has introduced
a Bill titled “The Transgender Persons (Protection of Rights) Bill, 2016 in the Lok
Sabha on 2.8.2016. The Bill has been referred to the Standing Committee on Social
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Justice and Empowerment for examination. The Committee has been granted time till
the first week of the Monsoon Session, 2017 to present the report.

As informed by the Registrar General of India (RGI), during Enumeration of
Census 2011, for the first time three codes were provided i.e. Male-1, Female-2 and
others-3. This was at the discretion of the respondent. In case the respondent wished
to record neither 'l' nor '2', then enumerator was instructed to record sex as 'other'
and give code '3'. Still, it is important to note that the Census on India does not
collect any data specifically on 'transgender'. Thus, the category of 'other' would not
only include 'transgender' but also any person who desires to record sex under the
category of 'other'. It is also possible that some transgenders would have returned
themselves either male or female depending upon their choice. The population of
'other' as per Census 2011 is 4,87,803.

The details of funds allocated during the last two years is as under:—

2014-15 1.00 crore
2015-16 1.56 crore

Residential schools for SCs/STs

+2516. SHRI P. L. PUNIA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the number of residential schools being run for students belonging to SCs
and STs in the country and the number of such new schools likely to be opened,

the details thereof including number of students, State-wise;

(b) the amount allocated and spent for running these schools during the last

three years, State-wise; and

(¢) whether there has been decline in the number of students in these tribal
residential schools due to lack of quality education at primary, secondary and higher
secondary levels, weak teaching arrangements and lack of facilities and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) The Ministry of Social
Justice and Empowerment does not have any scheme to establish Residential schools
for the students belonging to the Scheduled Castes. However the Ministry has assisted
88 Residential schools which are run by voluntary organisations under the scheme of

“Assistance to voluntary organisations working for the welfare of SCs”.

+ Original notice of the question was received in Hindi.
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For ST student, 161 Eklavya Model Residential Schools and 1205 Ashram Schools
are supported by Ministry of Tribal Affairs. 96 new schools are likely to be opened
for ST students.

Details are given in the Statement (See below).
(c) No Sir.
Statement

Details of residential schools being run by voluntary organisations for
SC/ST students

SI.  State/UTs Scheduled Castes Scheduled Tribes
No.

Residential No. of GIA Functional No. of Funds
Schools  Students released for EMRSs Students released

run by last three for the last
NGOs years three years
® in lakhs) ® in lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 5 500 204.42 04 1620 1940
2. Arunachal Pradesh 0 0 0 02 120 218.6
3. Assam 2 200 9.81 0 0 0
4. Bihar 0 0 0 0 0 0
5. Chhattisgarh 0 0 0 13 4181 7345.92
6. Goa 0 0 0 0 0 0
7.  Gujarat 1 100 0 23 9053 7755.72
8. Himachal 0 0 0 01 210 261.32
Pradesh
9. Jammu and 0 0 0 0 0 200
Kashmir
10.  Jharkhand 1 100 0 04 1920 1506.54
11. Karnataka 18 1850 909.68 09 2380 2080.4
12. Kerala 0 0 0 02 528 818.5
13.  Madhya Pradesh 5 500 41.37 25 8026 8862.52
14.  Maharashtra 16 1600 617.18 16 3600 2806.16
15.  Manipur 0 0 0 3 450 75

16. Meghalaya 0 0 0 0 0 0
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17.  Mizoram 0 0 0 02 400 529.45
18. Nagaland 0 0 0 03 438 550.68
19. Odisha 13 1300 548.27 13 5340 7126.05
20. Rajasthan 5 500 209.68 15 3890 3994.2
21. Sikkim 0 0 0 02 715 904.3
22. Tamil Nadu 3 300 74.56 03 900 1322.4
23. Telangana 2 200 76.91 07 3200 3792
24. Tripura 0 0 0 04 1740 1338.12
25. Uttar Pradesh 15 1750 662.75 02 450 404.14
26. Uttarakhand 1 100 9.81 01 300 352.8
27. West Bengal 1 100 12.63 07 2498 2968.56

Financial assistance for SC/OBC students

2517. SHRI SHAMSHER SINGH DULLO: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the action taken by the Ministry to increase financial assistance/grants for

SC/OBC students from Government and NGOs working for their welfare;

(b) whether it is a fact that the rates/norms for some of the schemes have been

revised lately and there is scope for further revision; and
(c) if so, the steps taken/proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (¢) Revision and modifications
in financial assistance, rates/norms in the welfare schemes for Scheduled Caste (SC)
and Other Backward Class (OBC) students is considered from time to time and
depending on availability of funds. The steps taken by the Ministry for revision of
rates of financial assistance/norms under the schemes for SC/OBC students during

the last two years and current year are as under:i—

(i) Free Coaching Scheme for SC/OBC student:- During the year 2016-17, the
capping on quantum of fee per student i.e. ¥ 20,000/- has been removed.
Further, monthly stipend has been increased from I 1500 to I 2500 for
local students and from ¥ 3000 to ¥ 5000 for out station students. In
addition, special allowance of ¥ 2,000/- per student per month to students

with disabilities (equal to or more than 40% disability) has been introduced.
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(i1) National Fellowship for SC students:- The rates of fellowship has been
increased from ¥ 16,000/- to ¥ 25,000/- per month for Junior Research
Fellowship (JRF) and from ¥ 18,000/- to I 28,000/- per month for Senior
Research Fellowship (SRF) w.e.f. 1.12.2014.

(iii) The slots under the National Overseas Scholarship for SC etc. students have
been increased from 60 to 100 from Selection year 2014-15.

(iv) Under the scheme of construction of hostels for OBC Boys and Girls, the

rates of financial assistance have been revised upward in 2014-15.

Further two new schemes have been launched in 2014-15 for the welfare of
OBC students namely National Fellowship for OBCs and Dr. Ambedkar Scheme of
Interest Subsidy on Educational loan for overseas studies for OBCs/EBCs.

Cases of manual scavenging

+2518. SHRI PARVEZ HASHMI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has strictly implemented the Prohibition of Employment
as Manual Scavengers and their Rehabilitation Act in order to stop the social evil

of manual scavenging and if so, the details thereof;

(b) the number of cases that have come to the notice of Government where

manual scavengers were forced to do this job, the details thereof; and

(c) the number of people against whom punitive action was taken under the

above Act in the country, during the last three years till date, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) Manual Scavenging
has been prohibited with effect from 06.12.2013 in all the States and Union
Territories except the State of Jammu and Kashmir. No person, local authority
or any agency shall engage or employ, either directly or indirectly, a manual
scavenger from the above date and every person so engaged or employed shall
stand discharged immediately from any obligation, express or implied, to do manual
scavenging. Violation of the above is punishable with imprisonment or fine or
both. Local Authorities in urban and rural areas are responsible for identification
and conversion of insanitary latrines into sanitary latrines and identification of
manual scavengers for their rehabilitation. This Ministry is implementing a Self
Employment Scheme for the Rehabilitation of Manual Scavengers identified by
the States and Union Territories.

+ Original notice of the question was received in Hindi.
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(b) No such case has come to the notice of this Ministry.

(c) This Ministry does not maintain the statistics of such cases. As per Section
21 of the “Prohibition of Employment as Manual Scavenger and their Rehabilitation
Act 2013” (MS Act, 2013) Executive Magistrates who have been conferred judicial

powers of first class are empowered to try any offenses committed under the Act.
Capability of ISRO to launch satellites

12519. DR. SATYANARAYAN JATIYA: Will the PRIME MINISTER be pleased

to state:

(a) the details regarding the capability of the Indian Space Research Organisation
(ISRO) for successful launching of satellites vis-a-vis other space launch agencies
across the world including the European Space Agency and the measures being taken
to enhance the capability of ISRO and to make it more advanced in the wake of

growing competition at global level; and

(b) the level of efficiency acquired by ISRO to make the space science more
effective and the capability to set up a space station and future action plan in this

regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE
(DR. JITENDRA SINGH): (a) India’s Polar Satellite Launch Vehicle (PSLV) has the
capability of launching 1700 kg. to Sun Synchronous Polar Orbit (600 km.) and has
proven its versatility in launching multi-satellite/multi-orbit missions as well as lunar
(Chandrayaan-1) and interplanetary missions (Mars Orbiter Mission). As on date,
PSLV has completed 38 consecutive successful missions, during which it has launched
46 Indian satellites (weighing ~ 43.2 tonnes) and 180 foreign satellites (weighing
~ 6.3 tonnes). It has already established itself as a preferred launch vehicle, in its
class, in the global market for launch services, especially for smaller satellites. The
Geosynchronous Satellite Launch Vehicle (GSLV), with indigenous cryogenic upper
stage, has the capability to launch satellites up to 2.2 tonnes to Geosynchronous
Transfer Orbit (GTO). GSLV has demonstrated its reliability through three consecutive

successful missions in the past three years.

The maximum GTO capability of other space launch agencies to launch satellites
are: European Space Agency (ESA): 10.5 tonnes, USA: 13.8 tonnes, Russia: 6.5

tonnes, China: 14 tonnes and Japan: 8 tonnes.

In order to enhance the capability, ISRO has developed the next generation

launch vehicle ie. GSLV MKIII with indigenous high thrust cryogenic stage, to

+ Original notice of the question was received in Hindi.
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launch 4 tonne class of communication satellites to GTO and its first developmental
flight is scheduled to take place in the second quarter of 2017. The development of
Semicryogenic engine has also been undertaken to further enhance the GTO payload
capability of GSLV MKIII to 6 tonnes.

(b) ISRO has proved the level of efficiency in the area of space science
through— (i) planning, development and execution of Lunar mission ‘Chandrayaan-1’
and High resolution imaging and Systematic topographic mapping of the Moon;
(ii) successful insertion of Mars Orbiter Mission (MOM) around the planet Mars in very
first attempt, achieving all planned objectives and continuing the operations of MOM
beyond its designed mission life of 6 months; (iii) placing India’s first observatory in
space ‘Astrosat’, which enables simultaneous multi-wavelength observations (Ultraviolet
to X-Ray) to study Stars and Galaxies; (iv) indigenous development and validation
of several new technologies viz. autonomy, deep space communication, scientific

instruments in space science missions.

Future missions in space science includes (i) second mission to Moon
‘Chandrayaan-2’, consisting of an indigenous Orbiter, Lander and Rover and
(il)) mission for solar studies ‘Aditya-L1’ to study the solar corona in different

wavebands.

The capability to set up a space station needs capability of lifting heavy payloads
into space. While there is no specific plan for space station, ISRO is working towards

this capability through launch vehicles using cryogenic and semi-cryogenic engines.
Vacancy of scientists

2520. SHRI DILIP KUMAR TIRKEY: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that a large number of posts of scientists are lying vacant

in the Department which is affecting its work and if so, the reasons therefor; and

(b) whether it is also a fact that several new posts have been sanctioned recently
by Government and if so, the details thereof and by what time these posts would
be filled?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) No, Sir. At present, only 381 posts are lying vacant. The selection
processes have been completed and issuing of offers of appointment is in progress. All
vacancies are expected to be filled by July, 2017. Since the number of vacancies are
not very large, non-availability of resources against these vacancies are not affecting

the work in the Department of Space.
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(b) No, Sir. No new posts have been sanctioned by the Government to the
Department of Space. A proposal for suitably augmenting the manpower, mostly
in scientist/engineer category, has been reviewed and recommended by the Space
Commission. The proposal is submitted to the Department of Expenditure, Ministry
of Finance, for their recommendations, before placing the same for the approval of
the Union Cabinet.

Agreements with Israel on space research

2521. SHRIMATI VIJIILA SATHYANANTH: Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that several partnerships/agreements have been signed

between India and Israel in space research;
(b) if so, the details thereof;

(¢c) whether it is also a fact that both the countries had collaborated in space

research and technology in the past; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir.

(b) The Agreement between the Indian Space Research Organisation (ISRO)
and Israel Space Agency (ISA) was signed on October 28, 2002 for cooperation
in peaceful uses of outer space. A Memorandum of Understanding (MoU) between
ISRO and ISA on a cooperative programme in the areas of ultraviolet astronomy

was signed on December 21, 2003.
(¢) Yes Sir.

(d) India and Israel pursued cooperation in the areas of microwave remote
sensing, ultraviolet astronomy and also formed a Joint Working Group for studying
the feasibility of developing an advanced optical camera for remote sensing. An Israel
Satellite was launched onboard Indian launch vehicle, under a commercial contract

with Antrix Corporation Ltd.
Sector specific groups to review projects

2522. SHRI KAPIL SIBAL: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether it is a fact that the Prime Minister has directed to form ten sector

specific groups to review pending projects and if so, the details thereof;
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(b) whether Government has received any report from these groups and if so,
the details thereof and if not, the reasons therefor;

(c) whether there were any suggestions in these reports for smooth working of
sectors and if so, the details thereof and if not, the reasons therefor; and

(d) the details of action taken by Departments and Ministries on the recommendations
of these groups?

THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI D.V. SADANANDA GOWDA): (a) Ten Sectoral Groups of Secretary level
officers were constituted inter-alia, to undertake, mid—term review of the major
policies/programmes/schemes/projects of each Ministry/Department in the Group
and to suggest realignment of physical targets, financial outlays and implementation
strategies, wherever considered necessary; pinpoint the possibilities of convergence
between programmes/ schemes of various Ministries: to recommend new Tax and
Non-Tax initiatives for the Budget 2017-18; to suggest new policy initiatives in
the sector and to make specific recommendations for job creation, harnessing the
demographic dividend and for meeting rising aspirations of the weaker sections of
society; to review processes, procedures and institutions with focus on citizen centric
simplification/ fast-tracking; to review all autonomous organizations within their fold
in terms of their continuance etc; to review role of CPSUs, their Joint Ventures
(JV) and subsidiaries and suggest appropriate actions; to review implementation of
observations and directions given by Hon’ble Prime Minister/Ministers and PMO in
the last two and half years; and to develop foolproof mechanisms for eliminating
parking of funds under various schemes, etc.

(b) to (d) Reports from eight Sectoral Groups have been received so far which
contain a number of recommendations. These reports have been sent to all Ministries/
Departments with the direction to formulate a time-bound Action Plan pertaining to
their Ministry/Departments arising out of the various recommendations of these Sectoral
Groups. The Sectoral Groups have also been tasked with monitoring implementation of
their recommendations and Action Plans formulated by various Ministries/Departments.

Progress of India Statistical Strengthening Project

2523. SHRI M. P. VEERENDRA KUMAR: Will the Minister of STATISTICS
AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) the progress and details of India Statistical Strengthening Project implemented

by Government, State-wise; and

(b) the details of funds allocated for the purpose during the last three years

along with the status of its implementation, State-wise?
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THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI D.V. SADANANDA GOWDA): (a) and (b) The India Statistical Strengthening
Project (ISSP) now renamed Support for Statistical Strengthening (SSS) aims at
improving the statistical capacity and infrastructure of State Statistical Systems
for collecting, compiling and disseminating reliable official statistics for policy
planning at the State and Sub-State levels. The approved outlay for the scheme is
% 650.43 crore.

Since 2012-13, the scheme was being implemented in 14 States, namely, Karnataka,
Gujarat, Andhra Pradesh, Telangana, Tamil Nadu, Bihar, West Bengal, Kerala, Mizoram,
Sikkim, Rajasthan, Odisha, Jharkhand and Manipur. However, allocations for these
States were revised in 2014-15. The details of the approved allocations, funds released

and major achievements for these States are given in Statement-I1 (See below).

Allocations were also made to other 19 willing States/UTs in 2015-16, and
details of approved allocation and released funds for these new States are given
in Statement-1I (See below). Though Uttar Pradesh and Uttarakhand could join the
scheme in 2015-16, the remaining 17 States/UTs are expected to join the scheme

from 2017-18 after the State Programmes are approved.
Statement-1

Details of State-wise funds allocated, released and major achievements

of currently implementing States

SI.  State/UT Allocation* Released Major Achievement
No. (in X crore) (in crore)

1 2 3 4 5

1. Karnataka 26.9696 269681 e Web enabled applications developed

for Consumer Price Index (CPI),
Wholesale Price Index (WPI), Area
enumeration, Rural and  Urban
Retail Price Indices, Crop Cutting
Experiment, Local Body Accounts
etc.

e IT infrastructure provided to the
State Directorate of Economics and
Statistics (DES), to all the District
Statistics Offices and to 176 Taluks.

e  Web portal for Registration and filing
of Returns for factories registered
under the Factories department
developed.
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2.

Gujarat

28.4678

27.8559

A Survey of 820 industries was
conducted in 2014-15, to improve the
response of different industries and
accuracy of data in respect of Index
of Industrial Production (IIP).

To enable compilation of Labour
Statistics, a Portal [“E-Karmika”]
has been developed for the Labour
Department, to facilitate registration,
renewal, correction and submission of

Annual Reports.

Training on Birth and Death online
registration has been provided to
all registrars, informers, data entry
operators in all 176 Taluks, for
registration in portal.

28 Trainings have been conducted.
Workshop organised on study of
Green GDP [Gross Domestic Product]
New District Statistical Offices have
been constructed.

Study to compile the estimates of
Capital Formation in private and

public sector has been conducted.

Village Profile and Taluka Planning
Atlas portal [GIS based decision
support system], for each of the 249
Talukas of the State prepared and
now updated regularly.

District Human Development Reports
for 10 Districts prepared.

9 Studies/surveys completed.

21 District Data Centres established.
1082 officers/staff have been trained so
far and Training Institute established.
Gujarat Integrated Statistical System
(GISS), an integrated data base
system at the State Level, has been
prepared.
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1 2 3 4 5

e DES Headquarters, Statistical offices
constructed.

e  Workshops on IIP, improvement of
social sector statistics and Collection
of Statistics Act held.

e  Technical inspection reports for eight
sectors viz. Population, Industry,
Education, Health, Transport,
Agriculture, Labuor and Employment,

Housing Sectors, have been prepared.

3. Andhra 14.9409 14.5292
Pradesh to the Directorate, all Districts and
Mandals.

Desktops, Printers, have been provided

e  Statistics for Local Area Planning,
[Village/Ward  level  statistics] is
collected, compiled upto 2013-14; and
completed for 94% villages in 2014-15.

e Three Type Studies for updating rates
and ratios of Livestock Sector in State
Domestic Product completed.

e Two Type Studies on Crop Estimation
of emerging crops completed.

e Compendium of Environment
Statistics, Andhra Pradesh, for
2013-2014 released.

e  Various Trainings have been conducted

4.  Telangana 12.3494 11.2564 A comprehensive database ‘Statistics
for Local Area Planning (SLAP)’ at
village level in rural areas and ward
level in urban areas has been created,
data collection completed in 2014-15

and updation in progress for 2015-16.
e A new building for Training Institute
and additional accommodation in
Directorate of Economics and Statistics
constructed.
o  Desktops, printers and related equipment

provided to District Offices.

e Two vehicles have been purchased.
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1 2 3 4 5

e DES has initiated steps for compiling
the District Level CPI (Rural, Urban
and Combined) by using the pooled
results of NSS 68th round Consumer
Expenditure Survey (2011-12).

e  Statistical year book’ and ‘Economy
in brief” published annually.

e Work on Annual Survey of Industries
for 2012-13 completed and a
publication has been brought out.

e  Compendium of Environment Statistics
is compiled for 2013-14 and 2014-15.

5 Tamil Nadu 19.3156 15.4318 e 227 Block Statistics Offices are fully

operational.

e Building for State Directorate of
Economics and  Statistics  Head
Quarters, 2 Regional Offices, 8 District
Statistics Offices and 11 Divisional

Statistics Offices constructed.

e 32 vehicles purchased.
6. Bihar 20.1339 17.5425 e The State has procured 57 vehicles.

7.  West Bengal 20.4220 18.7960 e  Applications software on Industrial
Production ~ (IIP), Crop Cutting
Experiments (CCE), and Employment-
unemployment  Survey has been
developed, 1st phase of installation
of PCs, UPS, antivirus and printers
has been completed.

e Web hosting has been enabled.

e Construction of District Statistical
Offices in 6 Districts and Conference
Hall completed.

e ‘e-governance’ Implementation project
is being implemented.

8.  Kerala 14.9925 9.3712 e  Procured Laptops and Printers.
e  Software for collection of price data
developed.
e The Kerala State Statistical
Commission has been established.
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9.

Mizoram

15.1700

14.4125

Ad-hoc Survey for estimating rates
and ratios of animals slaughtered
has been carried out.

Housing statistics and detailed
spatial survey for ascertaining
shortage in housing sector completed
and report of Qualitative and
Quantitative condition in rural

Kerala has been completed.

Methodologies for compiling
Wholesale Price Index, Wage Index,
and Parity Index for determining
Farm price from available market
price developed.

Pilot studies for Consumer Price
Index have been completed and
market survey schedule prepared.
41 Workstations established in
41 Taluk Statistical Offices and
Directorate.

2 Training held.

Construction of DES Headquarter
and 5 District offices completed.

All districts offices furnished with
IT equipment; Computerization of 8
District Evaluation offices completed.

Marriage Statistics collected in all
districts for 2014-15 and 2015-16.

Secondary and pre-university education
statistics published in 2014-15.

Awareness programmes and
consultation meetings with Data
producers and stakeholders at State
and District Level held.

Statistical Handbook and Statistical
Abstract published.

Workshop conducted on reliable
statistics, data producers, user provider,
and researchers at State level.

Seminar-cum-workshop for compilation
of District Domestic Product held.
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10.

I1.

2

Sikkim

Rajasthan

3

16.5849

34.6127

4

13.6900

33.5732

5

Common Statistical Cadre and

Post of Director General created in
Department of Economics, Statistics,
Monitoring and Evaluation.

Establishment of statistical cells
in the Department of Tourism and
Department of Rural Management.

Registers like Population and
Demographic register of Sikkim,
Business Register, Birth and Death
Register, Employees Register, etc.
are being built.

Estimation of Gross State Domestic
Product has improved as data gaps
relating to forestry and service
sector have been filled.

Construction of one District Statistical
Office has been completed.

Capacity building of more than 500
officials has been undertaken.

DES website has been developed and
3 Publications have been brought out.

7 Survey/Type Studies completed.

6 Vehicles have been purchased.

244 Block Statistics, 28 District
Statistics Offices constructed.

‘Block Statistical Outline”, “Block
at A Glance" prepared for a number
of blocks.

A well-equipped training hall has
been established and 4200 persons
have been trained.

Software applications on Local Body
Accounts,  Pehchan  (Registration
of Births and Death Act), Timely
Reporting Scheme, District Domestic
Product (DDP), Index of Industrial
Production [1IP], have been
developed, and website of Directorate
of Economics and Statistics prepared
and used for compilation of these
Statistics.
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1 2 3 4 5

e Mapping of villages on portal with
geographical consolidation has been
done.

e Study conducted on banking and
insurance sector for DDP.

e  Analysis of Building Construction
Cost Index of Jaipur completed.

e Report on cost of cultivation survey
prepared.

e Compendium of Gross State Domestic
Product (GSDP), Wholesale Price
Index (WPI) and Agricultural Statistics
has been brought out.

e Income and expenditure accounts for

Local Bodies have been compiled.

12.  Odisha 28.8118 19.9662

Procurement of hardware, software
for DES Headquarter, District and
Block offices.

e Renovation and Upgradation of
District offices and Training Institute
completed.

e  Construction of 284 Block Statistics
Offices with furniture and fixtures.

e  Various trainings organized at State
Level and District Level.

e (6 Meetings organized on GSDP, Crop
Statistics,  Environment  Statistics,
Disaster Statistics etc.

e Development of Small Area Estimation

Technique for District level poverty

estimates developed.

13.  Jharkhand 12.5789 5.1926

Office building for Directorate of
Economics and  Statistics Head
Quarters has been constructed.

14. Manipur 20.5900 14.7870

Procurement related to IT completed.

e  Construction of Building [Admin
Block with Auditorium and Hostel]
completed.
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1 2 3 4 5

e  Trainings/Meetings/Workshops: 3
training done on I.T. related subjects
with key Statistical Activities and
8 are reportedly under process. 1
meeting/conference held.

e 3 Publications have been released
[Release of Estimates through press
notes/website, Budget in brief and
Education in Manipur].

e  Statistical Year Book-Manipur;
Gender Statistics, Manipur in Maps
and Tourism in Manipur have been
brought out.

e  Draft report of data on medical
practitioners and hospitals in Private
Sectors is under completion.

e 10 vehicles purchased.
e 3 Type studies conducted.

e Compendium on Environmental

Statistics brought out.

e Survey on Economic condition of
livestock farmers and reports is

under progress.

TotaL 285.9399 243.3727

*T 3.1225 crore has been allocated as seed money for preparation of State programmes etc. for both
current and new States.

Statement-I11

Details of State-wise funds allocated and released New States

SI.  State/UT Allocation* Released
No. (R in crore) ® in crore)

1 2 3 4

1. Uttar Pradesh 43.76 6.00

2. Uttarakhand 20.28 4.00

3. Andaman and Nicobar Islands 3.01 Funds to be
4. Arunachal Pradesh 15.89 released after
5. Assam 25.28 signing of MoU
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1 2 3 4
6.  Chhattisgarh 24.96
7.  Dadra and Nagar Haveli 3.01
8. Daman and Diu 1.56
9.  Delhi 14.04
10. Haryana 20.88
11.  Himachal Pradesh 18.72
12.  Jammu and Kashmir 21.84
13.  Madhya Pradesh 37.45
14.  Maharashtra 38.46
15.  Meghalaya 10.92
16. Nagaland 15.89
17.  Puducherry 7.95
18.  Punjab 19.29
19.  Tripura 15.89
ToraL 359.08 10.00

Merging of Ministries of Housing and Urban Poverty Alleviation

and Urban Development

2524. SHRI RAJEEV SHUKLA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether there is any proposal to merge the Ministries of Housing and Urban
Poverty Alleviation (HUPA) and Urban Development;

(b) if so, the details thereof;

(¢c) whether it is a fact that a Committee of Secretaries has recommended for

the said merger; and
(d) if so, the details thereof and action taken therecon?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) to (d) Yes, Sir. A Group of Secretaries (GoS) of the
Government of India was established in October, 2016 by the Cabinet Secretariat
under the broad theme of 'Health, Sanitation and Urban Development'. One of the
recommendations made by GoS is the merger of Ministry of Urban Development

and the Ministry of Housing and Urban Poverty Alleviation. The Group recommends
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that a single Ministry of Urban Affairs and Housing, will be better equipped to deal
with the pace and complexity of urbanization in the future. This will also be a step

towards fulfilling the idea of ‘Minimum Government, Maximum Governance’.

In line with the recommendation of GoS a proposal has been sent to Cabinet

Secretariat on 15.03.2017 on the merger of the two Ministries.
Storm Water Drainage Project for Puri

2525. SHRI NARENDRA KUMAR SWAIN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Storm Water Drainage Project for the holy city
of Puri has been withdrawn by the Ministry; and

(b) whether the Ministry would consider to revive the project?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) and (b) A Storm Water Drainage Project for the city
of Puri was sanctioned in the year 2009 under the Jawaharlal Nehru Urban Renewal
Mission (JnNURM). This Project did not make the required progress. Being a slow
moving project, the Central Sanctioning and Monitoring Committee (CSMC) at its
meeting held on 04.09.2013 approved withdrawal of the Project. The JnNNURM came
to an end on 31.03.2014. The Project cannot be revived under the Mission.

The Ministry of Urban Development is implementing the Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) which has inter alia a component
for Storm Water Drainage. The Government of Odisha has not taken up any project

for Storm Water Drainage in the city of Puri under this Mission.
Policy to promote living close to public transport

2526. SHRI SANJAY RAUT: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government has formulated any new policy to promote living close
to mass public transport corridors like metro, monorail and bus rapid transit to avoid

rising private vehicles on roads and pollution in urban areas;
(b) if so, the details thereof; and

(c) the steps taken or proposed to be taken for the viable and fast transport

facilities in various cities in the country?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) and (b) A national workshop to seek views of States/
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Union Territories (UTs) on the proposed Transit Oriented Development (TOD) Policy
was held in New Delhi on 28.2.2017. The concept paper was deliberated at length
with the representatives of the States/UTs and other stakeholders including Urban
Transport planning experts. The suggestions/inputs received from different stakeholders
will be taken into account while finalizing the policy.

(¢) Urban transport is inter-twined with Urban Development which is a State
subject. The initiatives/steps including planning and execution of urban transport
systems/facilities are, as such, taken up by the States/Union Territories/Urban Local
Bodies. As per the National Urban Transport Policy (NUTP), the Central Government
encourages all proven technologies for public transport. Various modes of urban transport
such as Bus Rapid Transit System (BRTS), Mass Rapid Transit System (MRTS) in
various States/Cities are supported by the Government under different schemes.

New urban renewal mission

2527. SHRI C. M. RAMESH: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Government proposes to launch a new urban renewal

mission;

(b) if so, how the new one is different from the earlier Jawaharlal Nehru National
Urban Renewal Mission (JNNURM); and

(c) the cities that are going to be covered under the new renewal mission?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) The Government of India has launched the Atal
Mission for Rejuvenation and Urban Transformation (AMRUT) with the objective to
develop basic urban infrastructure-water supply, sewerage, septage management, storm
water drains, urban transport and development of green spaces and parks with special
provision for children, senior citizens and differently abled-friendly components in the
500 cities/towns under the Mission.

(b) The Mission has appropriately taken into account the learning from the earlier
Mission, the JnNURM and the difference between JANURM and AMRUT are given

below:—

Under JnNURM:

(i) Project appraisal, sanctions was accorded by Mo Urban Development (MoUD)
and funds were released by Mo Finance.

(i1) Central Share of funds was released in four installments of 25% each under
UIG and two under UIDSSMT components of JnNURM.
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(iii) 10% of Additional Central Assistance (ACA) was deducted on account of
non-achievement of Reforms.
Under AMRUT:

(1) The Mission provides for ensuring all approvals and land availability before

the award of project.
(i) The AMRUT focuses on improving service level benchmarks.
(iii) MoUD shall only approve the State Annual Action Plan and release funds.

(iv) Appraisal, sanction and execution of projects shall be carried out at State/
ULBs level.

(v) Funds will be released in three installments in the ratio of 20:40:40.

(vi) AMRUT incentivizes reforms through an incentive of 10% additional Central

Assistance.

(¢) Under AMRUT, 500 Mission cities have been covered. The list of such

Mission cities is given in the Statement.
Statement
Details of cities covered under AMRUT

Name of State: Andhra Pradesh
Number of Cities: 33

Adoni Eluru Kadapa Narasaraopet Tadepalligudem
Anantapur Gudivada Kakinada Nellore Tadpatri
Bhimavaram Guntakal Kurnool Ongole Tenali
Chilakaluripet ~ Guntur Machilipatnam  Proddatur Tirupati
Chittoor GVMC Madanapalle Rajahmundry  Vijayawada
Dharmavaram  Hindupur Nandyal Srikakulam Vizianagaram
Amravati Srikalahasti Kavali

Name of UT: Andman and Nicobar Islands
Number of Cities: 1

Port Blair

Name of State: Arunachal Pradesh
Number of Cities: 1

Itanagar
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Name of State: Assam
Number of Cities: 4

Unstarred Questions

Dibrugarh Guwahati Naogaon Silchar

Name of State: Bihar

Number of Cities: 27

Arrah Biharsharif Dinapur Nizamat Katihar Patna
Aurangabad Buxar Gaya Kishanganj Purnia
Bagaha Chapra Hajipur Motihari Saharsa
Begusarai Darbhanga Jamalpur Munger Sasaram
Bettiah Dehri Jehanabad Muzaffarpur ~ Siwan
Bhagalpur Bodh Gaya

Name of UT: Chandigarh

Number of Cities: 1

Chandigarh

Name of State: Chhattisgarh

Number of Cities: 9

Ambikapur Bhilai Nagar Bilaspur Durg Jagdalpur
Korba Raigarh Raipur Rajnandgaon

Name of UT: Dadra and Nagar Haveli

Number of Cities: 1

Silvasa

Name of UT: Daman and Diu

Number of Cities: 1

Daman

Name of UT: Delhi

Number of Cities: 4

East DMC N.D.M.C. North DMC South DMC

Name of State: Goa
Number of Cities: 1

Panji
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Name of State: Gujarat
Number of Cities: 31

Ahmadabad Botad Jamnagar Nadiad Surat

Amreli Deesa Jetpur Navagadh Navsari Surendranagar Dudhrej
Anand Gandhidham Junagadh Palanpur Vadodara

Bharuch Gandhinagar Kalol Patan Valsad

Bhavnagar ~ Godhra Mahesana Porbandar  Vapi

Bhuj Gondal Morvi Rajkot Veraval

Dwarka

Name of State: Haryana

Number of Cities: 20

Panipat Bahadurgarh Hisar Karnal Rohtak
Sonipat Bhiwani Jagadhri Palwal Sirsa
Ambala Faridabad Jind Panchkula Thanesar
Ambala Sadar Gurgaon Kaithal Rewari Yamunanagar
Name of State: Himachal Pradesh

Number of Cities: 2

Shimla Kullu

Name of State: Jammu and Kashmir

Number of Cities: 5

Anantnag Jammu Srinagar Leh Ladakh Kargil

Name of State: Jharkhand

Number of Cities: 7

Adityapur Chas Deoghar Dhanbad Giridih
Hazaribag Ranchi

Name of State: Karnataka

Number of Cities: 27

Bagalkot Bijapur Gangawati Kolar Ranibennur
BBMP Chikmagalur Gulbarga Mandya Robertson Pet
Belgaum Chitradurga Hassan Mangalore Shimoga
Bellary Davanagere Hospet Mysore Tumkur
Bhadravati Gadag-Betigeri Hubli-Dharwad Raichur Udupi

Bidar

Badami
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Name of State: Kerala
Number of Cities: 9

Unstarred Questions

Alappuzha Kannur Kochi Kollam Kozhikode
Palakkad Thiruvananthapuram Thrissur Guruvayur

Name of State: Lakshadweep

Number of Cities: 1

Kavaratti

Name of State: Madhya Pradesh

Number of Cities: 34

Betul Damoh Jabalpur Neemuch Seoni
Bhind Datia Khandwa Pithampur Shivpuri
Bhopal Dewas Khargone Ratlam Singrauli
Burhanpur Guna Mandsaur Rewa Ujjain
Chhatarpur Gwalior Morena Sagar Vidisha
Chhindwara Hoshangabad ~ Murwara Satna Omkareshwar
Dabra Indore Nagda Sehore

Name of State: Maharashtra

Number of Cities: 44

Achalpur Chandrapur Malegaon Pune

Ahmadnagar Dhule Mira Bhayandar Sangli-Miraj Kupwad
Akola Gondiya Nagpur Satara

Ambarnath Greater Mumbai Nanded Waghala Solapur

Amravati Hinganghat Nandurbar Thane
Aurangabad Ichalkaranji Nashik Udgir

Badlapur Jalgaon Navi Mumbai Ulhasnagar

Barshi Jalna Osmanabad Vasai-Virar City
Bhiwandi Kalyan Dombivali Panvel Wardha

Bhusawal Kolhapur Parbhani Yavatmal

Bid Latur Pimpri Chinchwad  Shirdi

Name of State: Manipur
Number of Cities: 1

Imphal
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Name of State: Meghalaya
Number of Cities: 1

Shillong

Name of State: Mizoram
Number of Cities: 1

Aizawl

Name of State: Nagaland
Number of Cities: 2

Dimapur Kohima

Name of State: Odisha
Number of Cities: 9

Bhadrak Baleshwar Town  Baripada Town Bhubaneswar Town Brahmapur

Cuttack Puri Raurkela Town Sambalpur Town

Name of State: Puducherry
Number of Cities: 3

Ozhukarai ~ Puducherry Karaikal

Name of State: Punjab
Number of Cities: 16

Amritsar Abohar Barnala Batala Bathinda
Firozpur Hoshiarpur Jalandhar Khanna Ludhiana
Malerkotla Moga Muktsar Pathankot Patiala
S.A.S. Nagar

Name of State: Rajasthan
Number of Cities: 29

Ajmer Bhiwadi Ganganagar Jodhpur Sikar
Alwar Bikaner Gangapur City Kishangarh Sujangarh
Baran Bundi Hanumangarh Kota Tonk
Beawar Chittaurgarh Hindaun Nagaur Udaipur
Bharatpur Churu Jaipur Pali Jhalawar

Bhilwara Dhaulpur Jhunjhunun Sawai Madhopur
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Name of State: Sikkim
Number of Cities: 1

[RAJYA SABHA]

Unstarred Questions

Gangtok

Name of State: Tamil Nadu
Number of Cities: 33

Alandur Dindigul Kurichi Pudukkottai Tiruchirappalli

Ambattur Erode Madavaram Rajapalayam Tirunelveli

Ambur Hosur Madurai Salem Tiruppur

Avadi Kancheepuram Nagapattinam  Tambaram Tiruvannamalai

Chennai Karaikkudi Nagercoil Thanjavur Tiruvottiyur

Coimbatore Kumbakonam  Pallavaram Thoothukkudi ~ Vellore

Cuddalore Velankanni Rameshwaram

Name of State: Telangana

Number of Cities: 12

Adilabad GHMC Karimnagar Khammam Mahbubnagar

Miryalaguda Nalgonda Nizamabad Ramagundam  Siddipet

Suryapet Warangal

Name of State: Tripura

Number of Cities: 1

Agartala

Name of State: Uttar Pradesh

Number of Cities: 61

Agra Etah Kasganj Pilibhit

Akbarpur Etawah Khurja Rae Bareli

Aligarh Faizabad Lakhimpur Rampur

Allahabad Farrukhabad-cum- Lalitpur Saharanpur
Fatehgarh

Amroha Fatehpur Loni Sambhal

Azamgarh Firozabad Lucknow Shahjahanpur

Bahraich Ghaziabad Mainpuri Shamli
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Ballia Ghazipur Mathura Shikohabad
Banda Gonda Maunath Bhanjan  Sitapur
Baraut Gorakhpur Meerut Sultanpur
Bareilly Hapur Mirzapur-cum- Unnao

Vindhyachal
Basti Hardoi Modinagar Varanasi
Budaun Hathras Moradabad Ayodhya
Bulandshahar Jaunpur Mughalsarai
Chandausi Jhansi Mugzaftarnagar
Deoria Kanpur Orai
Name of State: Uttarakhand
Number of Cities: 7
Dehradun  Haldwani-cum-Kathgodam Hardwar Kashipur Roorkee
Rudrapur ~ Nainital
Name of State: West Bengal
Number of Cities: 60
Asansol Basirhat Haldia Krishnanagar Rajarhat Gopalpur
Ashoknagar  Bhadreswar Halisahar Kulti Rajpur Sonarpur
Kalyangarh
Baharampur  Bhatpara Haora Madhyamgram Raniganj
Baidyabati Bidhan Nagar Hugli-Chinsurah Maheshtala Rishra
Bally Bongaon Jalpaiguri Medinipur Santipur
Balurghat Champdani Jamuria Nabadwip Serampore
Bankura Chandannagar Kalyani Naihati Siliguri
Bansberia Darjiling Kamarhati North Barrackpur South Dum Dum
Baranagar Dum Dum Kanchrapara North Dum Dum Titagarh
Barasat Durgapur Kharagpur Panihati Uluberia
Barddhaman English Bazar Khardaha Puruliya Uttarpara Kotrung
Barrackpur ~ Habra Kolkata Raiganj Jangipur
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Funds for Swachh Bharat Mission

2528. SHRI KAPIL SIBAL: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the World Bank has provided funds for Swachh Bharat Mission
(SBM) and if so, the details along with the utilisation thereof;

(b) whether Government has to pay the World Bank some interest/surcharge/
commitment fee over the funds provided for SBM and if so, the details thereof along

with the payment schedule including the amount and the system;

(c) whether the World Bank has stopped releasing further funds for SBM and
if so, the details thereof; and

(d) whether Government is paying interest/surcharge/commitment fee over the

unreleased funds and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) Yes, Sir. The Cabinet has approved the proposal
of Ministry of Drinking Water and Sanitation for implementation of Swachh
Bharat Mission (Rural) namely “World Bank Support Swachh Bharat Mission”
(the World Bank Project for the engagement of Program Management Consultancy
(PMC) to incentivize the States on the basis of their performance. Under this
project, a loan from the World Bank amounting to US$ 1500 million has been
provided, Out of which US $ 1475 million has been allocated for disbursement
to State and UTs. US $§ 25 million has been provided for strengthening the
capacity of the Ministry of Drinking Water and Sanitation. ¥ 2.92 lakhs has
been utilized by the concerned Ministry i.e. Ministry of Drinking Water and

Sanitation till date.

(b) As per the loan agreement, the Government has to pay the front-end fee equal
to one quarter of one per cent (0.25%) of the Loan amount. The interest payable
by the Government of India for each Interest Period shall be at a rate equal to the

Reference Rate for the Loan Currency plus the Variable Spread.
(¢) No, Sir.

(d) Yes, Sir. As per the condition of the agreement, the commitment charge
payable by the Government of India shall be equal to one quarter of one per cent

(0.25%) per annum on the unwithdrawn loan balance.



Written Answers to [23 March, 2017] Unstarred Questions 323

Allotment of flats on seniority basis by DDA

2529. SHRI RAM KUMAR KASHYAP: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether, as per New Pattern Registration Scheme (NPRS)-1979, applicants
were to be allotted flats on seniority basis by DDA;

(b) if so, the reasons for changing the allotment procedure from seniority basis

to computerized priority numbers and the person who authorized DDA therefor;

(c) the details of registrants who were not allotted MIG flats before the closure
of the Scheme;

(d) the date on which the Scheme was closed; and

(e) whether any MIG flat was allotted to registrant No. 744 and priority No.
32674 before the closure of the scheme and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) to (d) Delhi Development Authority (DDA) has
informed that, under the New Pattern Registration Scheme (NPRS)-1979, allotment of
flats was to be done by draw of lots from all those applicants who had registered
between 01.09.1979 and 30.09.1979, giving them equal seniority. After initial allotment
through draw of lots in respect of all the registrants, a priority list of remaining
1,65,561, registrants was prepared in the year 1981 through computerized draw of lots.
Thereafter, the registrants were allotted flats based on their priority and availability
of flats in bulk at different points of time. DDA has informed that a total of 38,184,
allotments were subsequently cancelled for different reasons and the scheme was
finally closed after exhausting complete priority list and a public notice to this effect
was published on 22.11.2012.

(e) DDA has informed against Registration No. 744 and Priority No. 32,674, and
MIG flat No. 339, 1st Floor, Pocket-3, Sector-19, Phase-I, Dwarka, was allotted to
Shri S.K. Gupta, son of late Shri Man Singh Gupta, in draw held in the year 1997.

2530. The Question was cancelled.
2531. The Question was cancelled.
Funds for Smart Mosquito Density System

2532. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of URBAN DEVELOPMENT be pleased to state:
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(a) whether the Andhra Pradesh Government has sent any proposal to the Central
Government for approval of and to provide funds to Smart Mosquito Density System,

recently;
(b) if so, the details thereof;

(¢c) whether the hi-tech war on mosquitoes would be proposed in other metropolitan

cities including Delhi;
(d) if so, the details thereof; and

(e) if not, the details of efforts made by Government to fight the menace of

mosquitoes in urban areas in the country?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) and (b) Yes, Sir. The Andhra Pradesh Government has
submitted a proposal for Smart Mosquito Density Monitoring System for implementation
in the three cities of the State, namely, Vijayawada, Vishakhapatnam and Tirupati. The
system includes monitoring of the density of the mosquitoes through censors along
with their location, gender and species. The objective is to precisely target control

measures, reduce waste and improve efficiency.

(¢c) to (e) This is a State subject. The Central Government assists the States
in their efforts by providing financial and technical assistance through schemes and
programmes like Swachh Bharat Mission, Atal Mission for Rejuvenation and Urban

Transformation and Smart Cities Mission.
Assessing quality of city life

2533. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry is coming up with a concept of assessing

the quality of city life; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) and (b) Yes, Sir. This Ministry, after extensive
consultations with States, Cities, Citizens and Sector Experts has developed a draft
framework of Liveability Index suited to conditions prevailing in Indian Cities. Cities
will be ranked on the basis of the Liveability Index. The objective of ranking of
cities on Liveability Index is to facilitate a competitive environment amongst cities
resulting in systematic improvement in the quality of life of citizens. The framework

is yet to be finalized for action.
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Rating of cities by JCCD

2534. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has taken note of recent survey in urban governance
affecting public service and quality of life undertaken by Janaagrah Centre for
Citizenship and Democracy (JCCD);

(b) whether the score of Indian cities based upon the survey ranges from 2.1

to 4.4 whereas London and New York scores 9.3 to 9.8 on the same parameters;
(¢) if so, the Government's reaction thereto; and

(d) the remedial measures Government proposes to initiate to address the flaws

pointed out in the prevailing municipal governance?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) and (b) The Government is aware of the Annual
Survey of India City Systems, 2016 brought out by Janaagrah Centre for Citizenship

and Democracy, a Non-Government organisation based in Bengaluru.

(c) and (d) The Government is seized of the various issues facing the urban
sector in the country and is addressing them through policy and programme
initiatives.

Participation of Japan in developing smart cities

+2535. SHRI LAL SINH VADODIA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Japan proposes to participate in developing smart

cities in the country;

(b) if so, whether it would also be a partner in developing Smart Cities in

Gujarat; and
(c) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) to (c) Government of Japan/Japanese Agencies have
indicated their interest for cooperation in developing Smart Cities. Based on their
interest, names of Kakinada in Andhra Pradesh and Surat in Gujarat have been

suggested for possible tie up with City of Osaka in Japan.

+ Original notice of the question was received in Hindi.
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Rapid urbanisation

2536. SHRI D. KUPENDRA REDDY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is a rapid urbanization happening in the country;
(b) if so, the details threof;

(¢) whether Government has taken any steps/measures for financially empowering

the urban local bodies in the country and to hold them accountable; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) to (d) Yes, Sir. Urbanisation data is available from
Census of India. Between the Census periods of 2001 and 2011, the urban population
of the country increased from 27.81% to 31.16%. As per Census, 2011, the increase
in total number of statutory towns in the country is 242 in the last 10 years.
The Government views this as an opportunity for economic development. Urban
Development is a State Subject. Government of India supports the efforts of State
Governments by implementing various schemes and by providing technical and financial
assistance to States. The Government has launched Programmes— (i) The Smart City
Mission aims to cover 100 cities in the country for improving infrastructure and
services including smart solutions and area based development. (ii) Atal Mission for
Rejuvenation and Urban Transformation (AMRUT), covering 500 cities of the country
having population more than 1 lakh and other identified categories, provides financial
assistance to Mission cities for water supply, liquid waste management, development
of city parks and non motorized transport. (iii) The Swachh Bharat Mission (SBM)
which covers all urban local bodies of the country and provides financial assistance
for construction of individual household toilets, community and public toilets and
for scientific management of solid waste. AMRUT has a reform agenda which has
measures for financially empowering urban local bodies. They include property tax
reforms, rationalization of stamp duty, implementation of double entry accounting
systems, e-governance, levy of reasonable user charges, encouraging public private

partnerships and Municipal tax and fees improvement.
Implementation of Smart Cities Mission

2537. SHRI DEREK O’BRIEN: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the status of implementation of Smart Cities Mission as of January, 2017;
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(b) whether it is a fact that out of 100 cities, 40 cities are yet to be selected
by the Ministry and if so, the timeline thereof;

(c) whether it is also a fact that there is a delay in implementation of the

Mission in various States; and

(d) whether the Ministry is taking any steps to fast track the implementation of

the Mission in all the States and if so, the details and timeline thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) So far, 60 cities (20 cities in Round 1 in January 2016,
13 cities in fast track round in May 2016 and 27 cities in Round 2 in September
2016) have been selected. The lists of these cities are given in Statement-I, II and

III respectively, (See below).

At city level, the implementation of the Mission is to be done by a Special
Purpose Vehicle (SPV). As on January 2017, out of 60 Smart Cities, 47 cities have
incorporated city level Special Purpose Vehicles. Twenty cities have identified 642
projects amounting to ¥ 25,935.02 crore for implementation. Out of this, 23 projects
(worth ¥ 304.97 crore) have been completed, works in 65 Projects (worth ¥ 2,736.90

crore) have started and remaining projects are at various stages of implementation.

(b) Forty cities are to be selected in the third year of implementation of Smart
Cities Mission, i.e., 2017-18. Round 3 is going on and remaining potential Smart
Cities will have to participate in the All India Challenge process by submitting their
Smart City Proposals (SCPs) by stipulated date i.e. 31.03.2017. Thereafter, after the

evaluation of SCPs, winners will be announced.

(¢) and (d) No, Sir. The implementation of the Smart Cities Mission is on
course. Monitoring mechanism is in place to review the progress of implementation
of Smart City projects. Progress of Implementation is being reviewed regularly at

various levels in this Ministry through meetings and field visits.
Statement-1

List of winning Smart Cities in Round 1

Sl. No. Name of State/UT Name of City
l. Odisha Bhubaneswar
2. Maharashtra Pune
3. Rajasthan Jaipur

4. Gujarat Surat
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SI. No. Name of State/UT Name of City
S. Kerala Kochi
6. Gujarat Ahmadabad
7. Madhya Pradesh Jabalpur
8. Andhra Pradesh Visakhapatnam
9. Maharashtra Solapur
10. Karnataka Davanagere
I1. Madhya Pradesh Indore
12.  Delhi NDMC
13. Tamil Nadu Coimbatore
14. Andhra Pradesh Kakinada
15. Karnataka Belagavi
16. Rajasthan Udaipur
17. Assam Guwahati
18. Tamil Nadu Chennai
19. Punjab Ludhiana
20. Madhya Pradesh Bhopal
Statement-11
List of winning cities in fast track round
SI. No. Name of State/UT Name of City
1. Uttar Pradesh Lucknow
2. Telangana Warangal
3 Himachal Pradesh Dharamshala
4. Chandigarh Chandigarh
5. Chbhattisgarh Raipur
6. West Bengal Newtown Kolkata
7. Bihar Bhagalpur
8. Goa Panaji
9. Andaman and Nicobar Islands Port Blair
10. Manipur Imphal
11. Jharkhand Ranchi
12. Tripura Agartala
13. Haryana Faridabad

Unstarred Questions
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Statement-I111

List of winning cities in main Round 2

SI. No. Name of State/UT Name of City
1. Punjab Amritsar
2. Mabharashtra Kalyan-Dombivali
3. Madhya Pradesh Ujjain
4. Andhra Pradesh Tirupati
5. Mabharashtra Nagpur
6. Karnataka Mangaluru
7. Tamil Nadu Vellore
8. Maharashtra Thane
9. Madhya Pradesh Gwalior
10. Uttar Pradesh Agra
11. Mabharashtra Nashik
12. Odisha Rourkela
13. Uttar Pradesh Kanpur
14. Tamil Nadu Madurai
15. Karnataka Tumakuru
16. Rajasthan Kota
17. Tamil Nadu Thanjavur
18. Sikkim Namchi
19. Punjab Jalandhar
20. Karnataka Shivamogga
21. Tamil Nadu Salem
22. Rajasthan Ajmer
23. Uttar Pradesh Varanasi
24, Nagaland Kohima
25. Karnataka Hubballi-Dharwad
26. Mabharashtra Aurangabad
27. Gujarat Vadodara
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Demand for land near Gujarat Bhawan

2538. SHRI MADHUSUDAN MISTRY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether State Government of Gujarat has been demanding 4000 Sq. of land

in the vicinity of Gujarat Bhawan, Chanakyapuri in Delhi since long time;
(b) whether it has represented this issue to the Ministry;

(¢) whether Government has agreed in principle to allot the land to the State

Government;
(d) if not, the reasons therefor; and
(e) if so, by when the State Government would get the land?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) to (¢) The demand of Government of Gujarat for
allotment of land measuring 4000 Sq. meters in the vicinity of Gujarat Bhawan,
Chanakyapuri in New Delhi was received in 2013 in the Ministry of Urban
Development. Against their demand, a plot no. 25 B, at Akbar Road, New Delhi
with area measuring 7066 Sq. mtrs. had been allotted to Government of Gujarat vide
allotment letter dated 02.01.2015 read with letter dated 13.02.2015. The possession of
allotted land had been handed over to the State Government on 16.02.2015.

Corporatization of CPWD

2539. SHRIMATI VIJIILA SATHYANANTH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to corporatize the Central
Public Works Department (CPWD);

(b) if so, the details thereof;

(c) whether it is also a fact that Government has received suggestions to make
CPWD like that of National Building Construction Company; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) to (d) The Ministry of Urban Development has floated
a Request for Proposal (RFP) for undertaking a Study on ‘Working and Reorganization
of Central Public Works Department’ with the aim of enhancing its functional and

operational efficiencies by ensuring optimal utilization of resources. The scope of the
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study, inter-alia, covers suggesting different options for enchancing efficiency and

effectiveness of the organization.
Amendment in Indecent Representation of Women (Prohibition) Act

12540. SHRI SANJAY SETH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether there has been an increase in the number of indecent and provocative

advertisements featuring women in a vulgar manner;

(b) if so, whether the National Commission for Women has recommended that

the Indecent Representation of Women (Prohibition) Act, 1986 should be amended;
(c) if so, the details thereof;
(d) the action taken by Government in this regard, till date; and
(e) the steps taken by Government for stopping the violation of the above act?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) As per the National Crime Records
Bureau (NCRB) data which is available upto 2015, a total of 362, 47 and 40 cases
were reported in the country under Indecent Representation of Women (Prohibition)
Act, 1986 during last three year i.e. 2013, 2014 and 2015 respectively which show

a mixed trend.

(b) to (d) On the basis of recommendations made by the National Commission
for Women, the Indecent Representation of Women (Prohibition) Amendment Bill,
2012 containing certain amendments including broadening the scope of law to cover
audio visual media and material in electronic form and strengthening penalty provisions
was introduced in Rajya Sabha and Rajya Sabha referred the Bill to Parliamentary
Standing Committee. The observation of the Parliamentary Standing Committee is

under examination in the Ministry.

(¢) The Indecent Representation of Women (Prohibition) Act, 1986 has provisions
prohibiting indecent representation of women through advertisements, publications,
pamphlets, etc. Any person who contravenes the provisions of the Section 3 and

Section 4 of the Act shall be punishable with imprisonment and fine.

The Government of India regularly conducts awareness generation programmes
and publicity campaigns on various laws relating to women including the Indecent

Representation of Women (Prohibition) Act, 1986 through workshops, fairs, cultural

+ Original notice of the question was received in Hindi.
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programmes, seminars, training programmes etc. Further, advertisements are regularly
brought out in the print and electronic media to create awareness on laws relating

to rights of women.
High level of malnutrition

+2541. SHRI MEGHRAJ JAIN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is aware that the level of malnutrition is very high in
the country inspite of various schemes like Integrated Child Development Scheme
(ICDS), Mid Day Meal Scheme (MDMS), Public Distribution System (PDS) and the
National Food Security Act and if so, the details thereof; and

(b) whether one third of the deaths of small children happen due to malnutrition
and if so, the details thereof and the steps being taken by Government for checking

the cause of high rate of child mortality due to malnutrition in the country?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) As per the recent report of
National Family Health Survey (NFHS)-4, 2015-16, 35.7% children under 5 years of
age are underweight and 38.4% are stunted indicating a reduction from the previous
data captured in NFHS-3, 2005-06, which reported 42.5% children under 5 years of

age as underweight and 48% stunted.

(b) Malnutrition is a multi-faceted problem and is not a direct cause of death
but contributes to mortality and morbidity by reducing resistance to infections. As
per the Sample Registration Report (SRS) of Registrar General of India, the major
causes of deaths of children (2010-13) are - Prematurity and low birth weight
(29.8%); Pneumonia (17.1%); Diarrhoeal Disease (8.6%); Other Non-Communicable
Diseases (8.3%); Birth asphyxia and birth trauma (8.2%); Injuries (4.6%); Congenital
Anomalies (4.4%); Ill-defined or cause unknown (4.4%); Acute bacterial sepsis and
severe infections (3.6%); Fever of unknown origin (2.5%) and all other remaining
causes (8.4%). However, the data regarding death of children and women due to
malnutrition is not maintained by this Ministry.

The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments through
State Governments/UT Administrations to address one or other aspect related to
Nutrition. This Ministry is implementing Integrated Child Development Services (ICDS)
Scheme, Scheme for Adolescent Girls, and Maternity Benefit Programme (MBP) as

direct targeted interventions to address the problem of malnutrition among children.

+ Original notice of the question was received in Hindi.
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Additionally, the Food and Nutrition Board of the Ministry, through its 43 regional
field units, is engaged in conducting training programmes in nutrition, in addition to
advocacy towards generating awareness through nutrition education programmes on the
importance of healthy balanced diets especially through the use of locally available

foods, mass awareness campaigns and use of electronic and print media.

The main aim of all these activities is to improve nutritional outcomes and bring

down the level of malnutrition in the country especially amongst women and children.
Shortage of Nirbhaya Centres

2542. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the reasons for falling short of targeted 600 Nirbhaya Centres; and

(b) the detailed timeline, budget and implementation roadmap for the opening
of these centres?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) Ministry of Women and
Child Development (MWCD) had at the conception stage put up a concept paper on
One Stop Centre on Ministry’s website in end of June, 2014 to establish One Stop
Centres to assist and support women affected by violence at 660 locations covering
all the districts across the country. However, on receipt of feedback from public,
stakeholders and after inter Ministerial consultation, it has been decided to establish
the One Stop Centre across the country in phased manner. In the first phase, one
Centre was sanctioned per State/UT. Further, 150 additional Centres are taken up
in second phase during 2016-17. Therefore, 186 Centres will be set up by July,
2017 and the project cost for the remaining period of the 12th Five Year Plan i.e.
2015-16 and 2016-17 is ¥ 119.71 crore.

Sanitation facilities in Anganwadis

2543. SHRI K. K. RAGESH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether sanitation facilities are absent in a large number of Anganwadis;

(b) if so, the details regarding the number of Anganwadis and those without

sanitation facilities, State-wise;

(c) the details of targets and time-frame to provide sanitation facilities in

Anganwadis, if any; and

(d) the status of achieving those targets during the last three years?
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THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) There are 14 lakhs
sanctioned Anganwadi Centres (AWCs) in the country out of which 13.52 lakhs
AWCs are operational as on 31.12.2016. Toilet facilities are available in 8.52 lakh
AWCs as on 31.12.2016. State-wise details are given in the Statement (See below).

(¢) and (d) Ministry of Women and Child Development in convergence with
Ministry of Rural Development and Panchayati Raj Institutions has formulated action
plan to construct 4 lakhs AWC buildings with child friendly toilets in the next 4
years i.e. up to 2019 under MGNREGS. During 2015-16 and 2016-17, 89536 AWC
buildings (including toilets) were approved for construction. The status of sanitation

facilities in Anganwadis during the last three years is as under:

Year ending Total number of Anganwadis with toilet facilities
31.03.2014 690002
31.03.2015 698379
31.03.2016 712157
31.12.2016 852473

State-wise details are given in the Statement appended to part (a) and (b) above.



Statement

State-wise details of number of Anganwadi Centres (AWCs) with Toilet Facilities

Sl State/UT No. of Anganwadi Centres
No. Total Target No. of toilet constructed cumulatively (AWCs with Toilet Facilities)
(Sanctioned by  (Operational) 2013-14 2014-15 2015-16 2016-17
GOI) (as on (as on (as on (as on
31.03.2014) 31.03.2015) 31.03.2016) 31.12.2016)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 55607 55602 20532 20532 20733 24429
2. Telangana 35700 35634 7385 7592 7593 7593
3. Arunachal Pradesh 6225 6028 2808 3031 3043 3043
4. Assam 62153 62153 29302 29355 29356 29356
5. Bihar 115009 91677 22812 22823 32897 53357
6. Chhattisgarh 52474 49963 22062 22062 22079 26388
7. Goa 1262 1255 671 671 671 788
8. Gujarat 53029 52719 31903 31903 33356 42674
9. Haryana 25962 25962 14813 16535 16681 16681
10.  Himachal Pradesh 18925 18925 16686 16691 16691 16691
11.  Jammu and Kashmir 31938 29599 13056 13056 13057 13057
12.  Jharkhand 38432 38432 11532 11689 11689 14892
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1 2 3 4 5 6 7 8
13.  Karnataka 65911 64558 33225 35118 35241 35241
14.  Kerala 33318 33115 25314 25330 25330 25330
15.  Madhya Pradesh 97135 94398 43512 43514 43515 59209
16.  Maharashtra 110486 109779 58548 58553 58553 58553
17.  Manipur 11510 9883 3114 3114 3114 3114
18. Meghalaya 5896 5893 3947 4118 4302 4302
19.  Mizoram 2244 2244 1787 1792 1792 1879
20.  Nagaland 3980 3455 3455 3455 3455 3455
21.  Odisha 74154 71288 32804 32824 32824 38211
22.  Punjab 27314 26656 17850 18118 18118 22081
23.  Rajasthan 62010 60684 15262 16000 16000 34656
24.  Sikkim 1308 1290 604 640 1079 1137
25.  Tamil Nadu 54439 54439 41523 41572 41572 47652
26.  Tripura 10145 9911 6699 7557 8063 8063
27.  Uttar Pradesh 190145 187997 134908 134908 134908 134908
28.  Uttarakhand 20067 20067 12807 12807 12807 14146
29.  West Bengal 119481 114951 49502 51440 51798 99135
30.  Andaman and Nicobar 720 720 414 414 414 472

Islands
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31.  Chandigarh 500 500 500 500 500 500
32.  Delhi 11150 10897 9643 9643 9904 10458
33.  Dadra and Nagar Haveli 302 302 147 147 147 147
34.  Daman and Diu 107 107 94 94 94 94
35.  Lakshadweep 107 107 107 107 107 107
36.  Puducherry 855 855 674 674 674 674

TotaL 14,00,000 13,52,045 6,90,002 6,98,379 7,12,157 8,52,473
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Cases under Sexual Harassment at Work Place Act

2544. SHRI K. K. RAGESH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of cases filed under the Sexual Harassment of Women at Work
Place (Prevention Prohibition and Redressal) Act, 2013 during the last three years,
State-wise;

(b) the conviction rates in such cases reported during that period; and
(¢) the number of pending cases under the Act currently?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) to (c) Section 23 of the Sexual
Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013
casts responsibility on the appropriate Government to monitor the implementation of
this Act and maintain data on the number of cases filed and disposed off. At present,
there is no centralized mechanism to collect such data. However, the National Crime
Records Bureau (NCRB) has started collecting data under the category of insult to the
modesty of women (section 509 of IPC) at office premises since 2014. A total number
of 57 cases were registered and 47 persons were Chargesheeted out of which 2 persons
are convicted during 2014. Similarly, a total number of 119 cases were registered and
71 persons were Chargesheeted out of which 5 persons are convicted during 2015. The
State-wise details of number of cases Registered (CR), Person Chargesheeted (PC) and
Person Convicted (PCV) during 2014 are given in the Statement.

Statement

The details of State/UT-wise Cases Registered (CR), Person Chargesheeted (PC)
and Person Convicted (PCV) under Insult to the Modesty of Women
(Section 509 of IPC) at office premises during 2014 and 2015

Sl States 2014 2015
No. CR PC PCV CR PC PCV
1 2 3 4 5 6 7 8
1. Andhra Pradesh 3 2 0 3 2 0
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 0 0 0 1 0 0
4.  Bihar 0 0 0 0 0 0
5. Chhattisgarh 0 0 0 0 0 0
6. Goa 1 1 0 4 1 0
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1 2 3 4 5 6 7 8
7. Gujarat 1 1 0 1 | 0
8. Haryana 1 0 0 1 1 0
9.  Himachal Pradesh 0 0 0 1 2 0
10.  Jammu and Kashmir 0 0 0 0 0 0
11.  Jharkhand 0 0 0 0 0 0
12.  Karnataka 3 4 0 5 5 0
13.  Kerala 6 6 0 0 0 1
14. Madhya Pradesh 1 1 0 1 1 0
15. Maharashtra 10 9 0 27 14 1
16. Manipur 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0
18.  Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 1 0 0
20. Odisha 8 6 0 0 0 0
21. Punjab 0 0 0 0 0 0
22. Rajasthan 0 0 0 0 0 0
23.  Sikkim 0 0 0 0 0 0
24. Tamil Nadu 2 2 0 0 0 0
25. Telangana 5 2 0 32 20 0
26. Tripura 0 0 0 0 0 0
27. Uttar Pradesh 0 1 0 0 0 0
28.  Uttarakhand 0 0 0 0 0 0
29. West Bengal 4 1 0 6 5 0
30. Andaman and Nicobar 0 0 0 0 0 0

Islands
31. Chandigarh 0 0 0 0 0 0
32. Dadra and Nagar Haveli 0 0 0 0 0 0
33. Daman and Diu 0 0 0 0 0 0
34. Delhi 11 7 2 36 19 3
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 1 4 0 0 0 0

ToTAL 57 47 2 119 71 5
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Districts covered under IGMSY

2545. SHRI AHMED PATEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details regarding total number of districts covered under the Indira Gandhi
Matritva Sahyog Yojana (IGMSY) including the number of beneficiaries under the

scheme, State-wise;
(b) the details of funds allocated and distributed under the scheme, State-wise;

(c) whether the Ministry has taken note of non-payment of benefits under the

scheme in different parts of the country and if so, the details thercof, and

(d) the measures being taken to include pregnant women not giving birth in
Government institutions and the total number of pregnant women excluded under the

clause?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) The State-wise details of districts
and beneficiaries covered as reported by the State Governments/UT Administrations
under the Maternity Benefit Programme, is given in Statement-I and II, respectively
(See below).

(b) Under Maternity Benefit Programme, allocations made since 2011-12 are as

under:

Year 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17

Allocations BE-520.00 BE-520.00 BE-500.00 BE-400.00 BE-438.00 BE-400.00
(Rupees in RE-403.00 RE-93.87  RE-300.00 RE-358.00 RE-233.50 RE-617.00*

crore)

*For implementation of Maternity Benefit Programme.

The State-wise details of funds released under this scheme since 2011-12 is given
in Statement-III (See below).

(¢) The Maternity Benefit Programme is a Centrally Sponsored Scheme being
implemented through the State Governments/UT Administrations. The Ministry issues
guidelines for implementation of the Programme, releases funds in the prescribed cost
sharing ratio and monitors implementation of the scheme. Whenever, any incident
of non-payment of benefits under the Programme is brought to the notice of the
Ministry, the concerned State Government/UT Administration is requested to take
necessary action in this regard. Adequate fund have been placed at the disposal of

States/UTs for providing maternity benefit to the eligible beneficiaries.
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(d) The Programme is implemented as per the guidelines and whosoever fulfils
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the eligibility criteria is eligible to receive benefit under the Programme.

State-wise list of 53 districts covered under the Maternity Benefit Programme

Statement-1

Sl. No. State Districts
1. Andaman and Nicobar Islands  South Andaman
2. Andhra Pradesh West Godavari
3. Arunachal Pradesh Papum Pare
4. Assam Kamrup, Goalpara
5. Bihar Vaishali, Saharsa
6. Chandigarh Chandigarh
7. Chhattisgarh Dhamtari, Bastar
8. Dadra and Nagar Haveli Dadra and Nagar Haveli
9. Daman and Diu Diu
10. Delhi West, North West
I1. Goa North Goa
12. Gujarat Bharuch, Patan
13. Haryana Panchkula
14. Himachal Pradesh Hamirpur
15. Jammu and Kashmir Kathua, Anantnag
16. Jharkhand East Singh Bhumi, Simdega
17. Karnataka Kolar, Dharwad
18. Kerala Palakkad
19. Lakshadweep Lakshadweep
20. Madhya Pradesh Chindwara, Sagar
21. Maharashtra Bhandara, Amravati
22. Manipur Tamenglong
23. Meghalaya East Garo Hills
24. Mizoram Lawngtlai
25. Nagaland Kohima
26. Odisha Bargarh, Sundargarh
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SI. No. State Districts
27. Puducherry Yanam
28. Punjab Amritsar, Kapurthala
29. Rajasthan Bhilwara, Udaipur
30. Sikkim West Sikkim
31. Tamil Nadu Cuddalore, Erode
32. Telangana Nalgonda
33. Tripura Dhalai
34. Uttarakhand Dehradun
35. Uttar Pradesh Mahoba, Sultanpur, Chhatrapati Sahuji
Maharaj Nagar
36. West Bengal Jalpaiguri, Bankura

Statement-I1

Benefit Programme during 2011-12 to 2016-17 (up to 06.03.2017)

Sl. No.

States/UTs

2011-12  2012-13 2013-14 2014-15

2015-16  2016-17

A

o 0 =N

I1.
12.
13.
14.
15.
16.
17.

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar
Chbhattisgarh

Goa

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur

Meghalaya

17364
1270
0
26171
6295

24169
3760
3884
7873
9247

21780

15280

73865

13897
3247
1686

65762
270
13865
75669
13613
3612
26226
2483
1780
10767
7417
29069
31962
66431
47071
0
1199

72988 49196
276 612
46663 NR
60733 52617
11639 NR
861 3958
22982 27309
2915 4200
2654 4198
7246 17659
8700 8815
26141 23342
27025 13947
46494 55496
46809 50238
NR NR
850 NR

6768 NR
334 NR
NR NR
NR 19284
NR NR

3113 2171

27812 16508

3843 2538

6126 5614

6585 NR

7576 NR

26933 NR
12288 NR
51268 67076
42752 NR
NR NR
NR NR
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SI. No. States/UTs 2011-12  2012-13  2013-14 2014-15 2015-16 2016-17
18.  Mizoram 0 2193 329 NR Nil NR
19.  Nagaland NR 864 1052 333 NR NR
20.  Odisha 29325 39714 36012 38438 41699 23220
21.  Punjab 690 12247 8319 7894 NR NR
22.  Rajasthan 25067 41940 36947 47043 31037 27905
23.  Sikkim 528 1165 304 362 124 0
24.  Tamil Nadu NR 43178 41672 43203 43198 30242
25.  Telangana 87141 6409 8334
26.  Tripura 2642 5031 2506 3740 2360 1914
27.  Uttar Pradesh 11141 14461 5560 2950 0 NR
28.  Uttarakhand 6766 6955 13074 9830 5213 NR
29.  West Bengal 0 58321 36090 53448 NR NR
30. Delhi 3734 12049 15796 8365 9425 NR
31.  Andaman and 300 394 2858 596 1197 NR

Nicobar Islands

32.  Puducherry 1404 518 171 722 NR NR

33.  Chandigarh 1700 5953 3228 768 277 NR

34.  Daman and Diu NR 554 77 NR 414 NR

35. Dadra and Nagar 1104 1434 NR NR 159 NR
Haveli

36. Lakshadweep NR 0 NR NR NR NR
TotaL 309749 644167 588971 616420 336910 207720

NR- Not Reported.
Statement-I111

State/UT-wise and Year-wise details of funds released under the Maternity Benefit
Programme during 2011-12 to 2016-17 (Up to 06.03.2017)

Sl.  Name of the 2011-12  2012-13  2013-14 2014-15 2015-16  2016-17
No. States/UTs (Rupees  (Rupees  (Rupees (Rupees (Rupees (Rupees
in Lakh) in Lakh) in Lakh) in Lakh) in Lakh) in Lakh)

1 2 3 4 5 6 7 8

1.  Andhra Pradesh 2451.79  2734.68 1814.47 3004.65 1502.32 -
2. Arunachal Pradesh 41.60 23.59 0.00 41.49 20.74 17.44
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1 2 3 4 5 6 7 8

3. Assam 1751.53 0.00 149.78  1744.74 872.38 -
4. Bihar 2420.89 0.00 1758.10 4862.81 2431.40 -
5. Chhattisgarh 1069.62 557.76  1456.53 859.86 429.94 -
6. Goa 170.34 57.40 300.95 164.30 82.16 75.37
7.  Gujarat 689.79  1271.23  1007.80  1504.88  1090.90  1056.20
8. Haryana 130.30 50.35 343.65 - 171.82 -
9. Himachal Pradesh 173.24 64.84 124.30 295.19 537.11 -
10. Jammu and Kashmir  378.46 349.04 665.24 522.38 261.20 -
11.  Jharkhand 1174.25 0.00 34.04 - 17.32 50.00
12.  Karnataka 1884.22 0.00 1452.81 - 89495  1306.96
13. Kerala 862.72 553.45  1390.69 934.59 515.60 -
14. Madhya Pradesh 1931.14  1698.75 2128.07 3627.44 2358.21 -
15. Maharashtra 1121.18 0.00 3160.24 2838.51 1419.26 -
16. Manipur 131.88 43.72 0.00 - 0.00 -
17. Meghalaya 158.92 0.00 53.93 - 26.96 -
18.  Mizoram 84.88 54.76 0.00 19.39 9.70 -
19. Nagaland 70.26 39.79 60.64 56.90 28.46 -
20. Odisha 1258.35 336.84  2038.85 1796.57 1606.61 560.32
21. Punjab 982.30 0.00 66.20 - 33.10 -
22. Rajasthan 2300.22 0.00 935.01  3640.40  1820.20 -
23.  Sikkim 39.34 8.75 7.87 24.12 12.06 11.64
24. Tamil Nadu 1150.07 0.00 3032.19 224140 1837.75 740.37
25. Telangana - - - 1877.78 938.90 -
26. Tripura 213.81 0.00 161.76 209.70 479.83 -
27. Uttar Pradesh 2294.67 0.00 95.29 - 47.64 -
28. Uttarakhand 297.43 332.14 322.64 570.58  1182.74 -
29. West Bengal 2517.43 0.00 394.82 301690 1508.46 40.86
30. Delhi 1104.53 0.00 58.65 371.42 929.70 -
31. Andaman and 63.51 12.44 122.32 44.35 72.67 119.43

Nicobar Islands

32. Puducherry 18.76 7.61 32.75 24.58 29.50 -
33. Chandigarh 283.58 60.69 20.23 - 162.37 -
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1 2 3 4 5 6 7 8
34. Daman and Diu 24.04 0.00 4.13 18.70 9.34 -
35. Dadra and Nagar 88.30 0.00 11.29 - 5.62 42.12

Haveli
36. Lakshadweep 50.52 0.00 0.00 - 0.00 -
TotaL 29383.87  8257.83 23205.84 34313.63 23346.92  4020.71

- Not released.
Implementation of laws of security of women

2546. SHRIMATI MISHA BHARTI:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) the measures taken for implementation of various special laws related to

security of women;

(b) whether despite strict laws, crime against women is on the rise and if so,
the details thereof;

(c) the details of progress in implementation of One Stop Centre scheme to

provide integrated support and assistance to women; and

(d) whether implementing agencies are made aware of the implementation of

women security laws, and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) State/UT Governments are
responsible for implementation of various special laws relating to women protection.
Further, the Ministry of Women and Child Development regularly reviews the
implementation of the Act in workshops and conferences with State Governments/UT
Administrations. The Ministry of Home Affairs (MHA) in consultation with Ministry of
Women and Child Development has issued advisory from time to time to States/UTs
on measures needed to curb crime against women. Apart from this, the Government
organizes various seminars/trainings/workshops on matters of violation of child rights

and to sensitize stakeholders across the country.

(b) The Ministry recognizes that incidence of crime against women cannot be
controlled unless mindsets of people, in general, are made to change. There are many

reasons behind increasing crimes against women such as unequal economic, social

+ Original notice of the question was received in Hindi.
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and political status of women which is an outcome of patriarchy and the deeply

entrenched socio-cultural stereotypes, etc.

(¢) Ministry of Women and Child Development is implementing scheme of
One Stop Centre to provide integrated support and assistance to women affected by
violence. Under the scheme, it has been envisaged to facilitate access to an integrated
range of services which include medical aid, police assistance, legal aid, psycho-
social counselling, temporary shelter etc. to the women affected by violence. In the
first phase, one Centre was sanctioned per State/UT. Further,150 additional Centres
are taken up in second phase during 2016-17.Till date, 121 Centres have become

operational.

(d) Through National Legal Services Authority (NALSA), National Commission
for Women and State Departments have regularly conducted awareness generation
programmes and publicity campaigns on various laws relating to women through
workshops, cultural programmes, seminars, training programmes, etc. Further,
advertisements in the press and electronic media educating people about rights of

women and laws related to them are also taken up.
Nutritious food supplement to adolescent girls of Chhattisgarh

+2547. SHRI MOTILAL VOHRA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has issued a direction that adolescent girls may be
provided the same diet as given to pregnant women and lactating mothers, under

Sabla scheme;

(b) whether nutritious food supplement is being given to adolescent girl and to
pregnant women and lactating mothers at the rate of ¥ 5 and 7 per beneficiary per

day respectively in Chhattisgarh;
(c) whether it is sufficient in such inflationary conditions;

(d) if not, whether Government would issue directions to the State Government

to implement it in all the districts of the State by enhancing the Rate; and
(e) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) The beneficiaries for the scheme
Sabla are adolescent girls only. As per the scheme, the calorific norms of Supplementary

Nutrition provided to adolescent girls under the scheme Sabla are the same as provided

+ Original notice of the question was received in Hindi.
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to Pregnant women and Lactating mothers under the Integrated Child Development
Services (ICDS) Scheme.

(b) Yes, Sir.

(¢c) to (e) The Government is aware about the cost escalation since the last

revision and remedial measures are taken to address the issue.

As of now the scheme is operational only in 10 districts out of the 27 districts
in Chhattisgarh State.

The budgetary allocation for the scheme Sabla for the year 2016-17 is X 460

crore, as such the scheme cannot be implemented in all the districts at present.
Status of Early Childhood Care and Education Policy

2548. SHRI K. C. RAMAMURTHY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the present status of Early Childhood Care and Education Policy and its

implementation, district-wise;
(b) the number of children covered under this policy, district-wise;

(¢) whether Government has formulated any scheme to achieve the holistic
development and whether active learning capacity of children are covered under this

scheme and if so, the details thereof; and

(d) the details of funds allocated, released and utilised during the last three years

and the current year, year-wise and district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) Under the National Early Childhood
Care and Education (ECCE) Policy the States/UTs are required to introduce Annual
Contextualized Curriculum along with Pre-School Education (PSE) kit by aligning to
the curriculum, activity books and celebrate ECCE day on monthly basis. State/UT-
wise status of implementation of National ECCE Policy based on above indicators

as on 28.02.2017 is given in Statement-I (See below).

(b) The number of children covered under the National ECCE Policy, district-wise
is not maintained at the Central level. The State-wise number of children covered

under the policy as on 31.12.2016 is given in Statement-II (See below).

(¢) Yes, Sir. The Government of India has formulated the National ECCE Policy
as notified on 12th October, 2013. The aim of this policy is to achieve holistic
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development and active learning capacity of all children below 6 years of age by

promoting free, universal, inclusive, equitable, joyful and contextualised opportunities

for laying foundation and attaining full potential. The key areas of the Policy are as

below:

(1) Access with equity and inclusion in programmes and interventions across

service providers;

(i1) Improving Quality, Strengthening Capacity, Monitoring and Supervision

(iii) Research and Documentation

(iv) Advocacy and Awareness Generation

(v) Convergence and Coordination among Policies and Programmes

(vi) Institutional and Implementation Arrangements

(vii)Partnerships, Periodic Review and Increased Investment towards ECCE

(d) State/UT-wise details of funds expended during last three years and funds

released during current year are given in Statement-III.

Statement-1

State/UT-wise status of implementation of National ECCE Policy

(as on 28.02.2017)

Sl.  States/UTs Annual Supply of PSE kit ECCE Day
No. Contextualized activity books

1 2 3 4 5 6

1. Andhra Pradesh Adopted Supplied Providing Celebrating
2. Bihar Under Process  Under Preparation Providing Celebrating
3. Chhattisgarh Adopted Under Preparation Providing NR

4. Goa Adopted Under Preparation Providing Celebrating
5. Gujarat Under Process  Under Preparation Not Provided Celebrating
6. Haryana NR NR NR NR

7. Himachal Pradesh  Under Printing  Supplied Providing Celebrating
8. Jammu and Kashmir NR NR NR NR

9.  Jharkhand Under Piloting  Supplied Providing Celebrating
10. Karnataka Adopted Under Preparation  Providing Celebrating
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1 2 3 4 5 6

11. Kerala NR Under Preparation  Providing Celebrating
12. Madhya Pradesh Under Piloting  Supplied Providing Celebrating
13. Mabharashtra Adopted Initated Providing NR

14.  Odisha Adopted Supplied Providing Celebrating
15. Punjab Adopted Under Preparation ~ Under Process Celebrating
16. Rajasthan Adopted Initated Providing Celebrating
17. Tamil Nadu Adopted Under Printing Providing Celebrating
18. Uttarakhand Adopted Under Preparation ~ NR Celebrating
19. Uttar Pradesh NR NR NR NR

20. West Bengal Adopted Under Preparation  Under Process Celebrating
21. Delhi Under Printing  Under Printing Under Process Celebrating
22. Puducherry Under Process  Initated Providing Celebrating
23. Andaman and Adopted Initated Not Provided Celebrating

Nicobar Islands
24. Chandigarh Under Process  Supplied Providing Celebrating
25. Dadra and Nagar NR Under Preparation  Providing Celebrating
Haveli

26. Daman and Diu NR NR NR NR

27. Lakshadweep Under Process  Supplied Not Provided Celebrating
28. Arunachal Pradesh NR NR NR NR

29. Assam Under Piloting  Under Preparation  Under Process NR

30. Manipur Under Printing  Under Printing Under Process Celebrating
31. Meghalaya Adopted Supplied Providing Celebrating
32. Mizoram Under Printing  Under Printing Providing Celebrating
33. Nagaland NR NR NR NR

34.  Sikkim Under Printing  Under Preparation  Providing Celebrating
35. Tripura Adopted Under Preparation  Providing Celebrating
36. Telangana Adopted Initated Under Process NR

N.R= Not reported
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State/UT-wise number of children covered under ECCE Policy

SI.  States/UTs

Beneficiaries of Pre-school Education

No. (As on 31.12.2016)

Boys Girls Total

(3-6 years) (3-6 years) (3-6 years)

1 2 3 4 5
1. Andhra Pradesh 452389 465641 918030
2. Telangana 263699 269179 532878
3. Arunachal Pradesh 57586 56347 113933
4. Assam 909118 892323 1801441
5. Bihar 1135040 1196083 2331123
6.  Chhattisgarh 534260 541889 1076149
7. Goa 10229 10276 20505
8. Gujarat 698414 682601 1381015
9.  Haryana 155288 153469 308757
10. Himachal Pradesh 67277 67240 134517
11.  Jammu and Kashmir 153918 146208 300126
12. Jharkhand 579557 654976 1234533
13.  Karnataka 879832 880421 1760253
14.  Kerala 172498 170345 342843
15. Madhya Pradesh 1452147 1452641 2904788
16. Maharashtra 1328810 1393765 2722575
17.  Manipur 90343 89179 179522
18. Meghalaya 109955 108565 218520
19.  Mizoram 438775 433813 872588
20. Nagaland 73416 71109 144525
21.  Odisha 774710 774764 1549474
22.  Punjab 171868 166501 338369
23.  Rajasthan 485730 490836 976566
24.  Sikkim 5588 5899 11487
25.  Tamil Nadu 559912 544634 1104546
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1 2 3 4 5
26. Tripura 80172 72032 152204
27.  Uttar Pradesh 3587855 3347649 6935504
28.  Uttarakhand 97937 101157 199094
29.  West Bengal 1624949 1619678 3244627
30. Andaman and Nicobar 1490 1395 2885

Islands
31. Chandigarh 14165 13327 27492
32.  Delhi 133974 128758 262732
33. Dadra and Nagar Haveli 5053 5112 10165
34. Daman and Diu 1241 1402 2643
35.  Lakshadweep 1140 1152 2292
36.  Puducherry 650 610 1260

TotaL 17108985 17010976 34119961

Statement-IT11

State/UT-wise details of funds expended during last three years and

funds released during current year

(} in lakhs)
Sl.  Name of State/UT 2013-14 2014-15 2015-16 2016-17
No. Funds Funds Funds Funds released
expended  expended  expended (As on
28.02.2017)
1 2 3 4 5 6
1. Andhra Pradesh 3817.43 1178.57 0.00 1565.55
2. Telangana 1010.39 0.00 1009.59
3. Arunachal Pradesh 0.00 325.51 * 180.84
4.  Assam 1779.49 1783.21 1783.22 1783.22
5. Bihar 0.00 0.00 1181.03 2668.71
6.  Chhattisgarh 1347.47 1411.11 223.5 1403.59
7. Goa 0.00 32.22 1.91 37.59
8. Gujarat 960.54 385.64 1131.63 1756.56
9. Haryana 0.00 0.00 0.00 771.18
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1 2 3 4 5 6
10. Himachal Pradesh 0.00 746.22 * 559.62
11.  Jammu and Kashmir 0.00 415.23 * 869.82
12.  Jharkhand 852.7 899.51 530.14 1114.71
13.  Karnataka 618.59 182.45 * 1885.59
14. Kerala 0.00 1730.42 * 991.53
15. Madhya Pradesh 986.47 2094.65 3074.39 2585.49
16. Maharashtra 694.83 974.75 329.65 3082.94
17.  Manipur 0.00 289.68 * 322.02
18.  Meghalaya 85.34 122.55 0.00 157.89
19.  Mizoram 0.00 67.32 67.32 67.32
20. Nagaland 182.55 93.29 103.65 103.65
21.  Odisha 276.88 1489.46 108.08 1985.94
22.  Punjab 508.21 154.2 0.00 781.38
23. Rajasthan 0.00 0.00 0.00 1740.06
24.  Sikkim 0.00 0.00 * 38.73
25. Tamil Nadu 1403.16 1559.07 935.43 1559.07
26. Tripura 297.32 270.52 0.00 297.33
27. Uttar Pradesh 536.27 4071.45 3115.30 5307.12
28. Uttarakhand 0.00 0.00 0.00 511.5
29.  West Bengal 57.11 1849.58 * 3442.89
30. Andaman and 2.34 18.53 * 21.15
Nicobar Islands
31. Chandigarh 14.99 14.99 14.66 15
32. Delhi 87.07 0 * 326.91
33. Dadra and Nagar 0.00 0.00 0.00 8.04
Haveli
34. Daman and Diu 0.00 2.8 1.19 3.06
35. Lakshadweep 0.00 0.00 0.00 3.06
36. Puducherry 23.64 22.42 0.00 25.65
ToraL 14532.32 23195.74 12601.10 38984.30

* Not reported.
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NFHS report on educated and wealthy women

2549. SHRI C. P. NARAYANAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the recently conducted National Family Health Survey (NFHS) has
found that more educated and wealthy women received better medical care and had
institutional births;

(b) whether it is a fact that their children received full immunization and had

less chances of being stunted in growth and weight;

(c) whether it is reflection on the way various measures, introduced by Government

to feed and nurse pregnant women, are implemented; and
(d) if not, in what manner these would be explained?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) Data from National
Family Health Survey (NFHS)-4 (2015-16), India fact sheet reveal that Institutional
birth has shown an increasing trend with mother’s education and household wealth

quintile as given below:—
(1)  62% of women having no education delivered in institution.
(i)  74% of the women completed primary education delivered in institution.
(iii))  90% of women who have completed secondary or above education delivered
in institution.
(iv) 60% of the women of lowest wealth quintile delivered in institution.
(v)  75% of the women of second lowest wealth quintile delivered in institution.
(vi)  85% of the women of middle wealth quintile delivered in institution.
(vil) 91% of the women of fourth wealth quintile delivered in institution.
(viii) 95% of the women of highest wealth quintile delivered in institution.
Similar trend observed in case of full immunisation of Children (12-23 Months)
and mothers who had at least four Ante Natal care visits. Further nutritional status

(stunting and underweight) of Children under 5 years also improved with increase

in level of mother’s education and household wealth quintile.

(¢) and (d) As per Government of India guidelines, States have been suggested
to ensure institutional delivery of all the pregnant women registered for Ante Natal
Care (ANC). Under the National Health Mission (NHM), steps taken to increase the

institutional delivery rates across the country include the following:—
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(i)

(i)

(iif)

(iv)

V)

(vi)

(vii)

(viii)

2550.

Promotion of institutional deliveries through Janani Suraksha Yojana (JSY)
wherein JSY incentive is being given to all BPL/SC/ST pregnant women
delivering in Government health facilities/accredited private institutions
in both High Performing State (HPS) and Low Performing State (LPS)

regardless of age of mother and number of children.

Janani Shishu Suraksha Karyakram (JSSK) entitles all pregnant women
delivering in public health institutions to absolutely free and no expense
delivery, including caesarean section. Similar entitlements have been put in

place for all sick infants accessing public health institutions for treatment.

Operationalization of Sub-Centers, Primary Health Centers, Community
Health Centers and District Hospitals for providing 24x7 basic and

comprehensive obstetric care.

Mother and Child Protection Card in collaboration with the Ministry of
Women and Child Development to monitor service delivery for mothers
and children.

Mother and Child Tracking System is being implemented to ensure antenatal,
intra-natal and postnatal care along-with immunization services.
Engagement of more than 9.15 lakh Accredited Social Health Activists
(ASHAs) to generate demand and facilitate accessing of health care services
by the community.

Establishing Maternal and Child Health (MCH) Wingsat high caseload
facilities to improve the quality of care provided to mothers and children.
The Pradhan Mantri Surakshit Matritva Abhiyan (PMSMA) has been
introduced with the aim of conducting special ANC checkups for pregnant
women (in their 2nd/3rd Trimesters of pregnancy) in the country on 9th
of every month by Medical Officer/OBGY specialist in the Government

health facilities and also through Private sector on voluntary basis.
Agreement on parental child abduction

SHRI RANJIB BISWAL: Will the Minister of WOMEN AND CHILD

DEVELOPMENT be pleased to state:

(a) whether India has agreed to reconsider its refusal to join an international

agreement that makes parental child abduction an offence punishable with a jail term;

(b) if so, the details thereof;

(¢) whether the Ministry has consulted all the stakeholders in this regard,
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(d) if so, the details of views expressed by them; and

(e) the details of benefits that will accrue as result of signing of Hague convention

of civil aspects of international child abduction?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) to (e) The Ministry has held a
multi-stakeholder National Consultation on 3rd February, 2017 to discuss the issue
related to Parental Child Abduction, keeping in mind the Indian realities and existing
Indian Constitutional provisions. It has been decided to constitute a Committee to

examine and comment on different aspects involved in the issue.
Financial benefits to old-age/destitute women

2551. DR. V. MAITREYAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has taken any efforts to compile an Aadhaar enabled

data base of beneficiaries under various schemes of the Ministry;
(b) if so, the details thereof and if not, the reasons therefor;

(c) the total number of beneficiaries getting financial/logistic benefits under various

schemes of the Ministry, State-wise;

(d) whether Government has allocated any special funds for providing financial

benefits to old-age/destitute women in the country; and

(e) if so, the details thereof and the funds allocated and disbursed during the

last two years, year-wise, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) The Ministry has identified
15 Schemes/Scheme components for implementation of direct benefit transfer through
Aadhaar and initiated necessary steps for creation of Aadhaar based data base of
beneficiaries. Necessary notifications under Section-7 of Aadhaar Act, 2016 for use
of Aadhaar, as the primary identifier, have been issued for all these 15 Schemes/
Scheme components. The list of these Schemes/Scheme components is given in
Statement-1 (See below).

(c¢) The total number of beneficiaries getting financial/logistic benefits under

various schemes of the Ministry is given in Statement-II (See below).

(d) and (e) The SwadharGreh Scheme of the Ministry of Women and Child

Development envisages providing shelter, food, clothing and health as well as
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economic and social security for the women victims of difficult circumstances.
Besides this, one new Swadhar Greh has been designed for the special needs of
elderly widows with the capacity of 1000 women, fully funded by the Central
Government at Vrindavan, which is under construction. The details of total funds
allocated during the last two years in various States/UTs under the Swadhar Greh

Scheme is given in Statement-III.

Statement-1

List of DBT on-boarded Schemes/Scheme Components of Ministry of

Women and Child Development

(As on 17.02.2017)

S1. No.

Scheme

Sub-Scheme

Component

1.

Maternity Benefit
Program (MBP)

Conditional Maternity
Benefit

Maternity benefits to

pregnant women

2. Integrated Child ICDS-General Payment of honorarium
Development Services to AWW and AWH
(ICDS) Scheme

3. Protection and Comprehensive Ujjawala-Salary
Empowerment of Scheme for combating
Women (PEW) trafficking of women

and children

4. Protection and Comprehensive Ujjawala-Facilities to
Empowerment of Scheme for beneficiaries
Women (PEW) combating trafficking

of women and
children

5. Integrated Child Scheme for Nutrition to beneficiaries
Development Services Adolescent Girls
(ICDS) Scheme (SABLA)

6. Integrated Child Welfare of working Salary of staff of NGO,
Protection Scheme children in need of SCPS, DCPU, CPSU,
(ICPS) care and protection SPSU

7. Integrated Child Training of ICDS Financial assistance to

Development Services
(ICDS) Scheme

functionaries

organizations and trainees
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S1. No.

Scheme

Sub-Scheme

Component

8.

10.

I1.

12.

13.

14.

15.

Rashtriya Mabhila
Kosh

Protection and
Empowerment of
Women (PEW)

Protection and
Empowerment of
Women (PEW)

Protection and
Empowerment of
Women (PEW)

Integrated Child

Development Services

(ICDS) Scheme
Integrated Child

Development Services

(ICDS) Scheme

Protection and
Empowerment of
Women (PEW)

Integrated Child

Development Services

(ICDS) Scheme

Providing micro credit to poor women for

income generation through Intermediary
Organisations (IMO)/NGOs

National Mission for Payment of Honorarium

Empowerment of

Women

Swadhar Greh

Swadhar Greh

Rajiv Gandhi
National Creéche
Scheme

Rajiv Gandhi
National Créche

Scheme

Support to Training-

cum-Employment
Program (STEP)

Supplementary
Nutrition Program
(SNP)

Salary of Staff

Salary of Staff

Facilities to beneficiaries

Honorarium to Créche

Workers and Helpers

Nutrition to beneficiaries

1. Training Cost to

Implementing Agencies

2. Reimbursement
of expenses to

beneficiaries

Nutrition to beneficiaries




Statement-I11

(A) Number of Beneficiaries of supplementary nutrition under ICDS Scheme
(as on 31.12.2016)

SI.  State/UT Beneficiaries of Supplementary Nutrition Beneficiaries of Pre-school Education
No. Children Children Total Pregnant Total Boys Girls Total
(6 months- (3-6 years) Children and lactating Beneficiaries  (3-6 years) (3-6 years) (3-6 years)
3 years) (6 months- Mothers (Children 6
6 years) (P&LM) mo-6 years
plus P&LM)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 1607435 913512 2520947 711609 3232556 452389 465641 918030
2. Telangana 953130 534860 1487990 373685 1861675 263699 269179 532878
3. Arunachal Pradesh 112390 113933 226323 29757 256080 57586 56347 113933
4. Assam 1612832 1698053 3310885 691237 4002122 909118 892323 1801441
5.  Bihar 5033777 4858841 9892618 1662181 11554799 1135040 1196083 2331123
6.  Chhattisgarh 1158687 860068 2018755 501145 2519900 534260 541889 1076149
7. Goa 37479 19245 56724 15814 72538 10229 10276 20505
8. Gujarat 1750200 1341779 3091979 762790 3854769 698414 682601 1381015
9. Haryana 611746 308757 920503 274774 1195277 155288 153469 308757
10. Himachal Pradesh 262426 182312 444738 99452 544190 67277 67240 134517
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I1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

217.

Jammu and Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab
Rajasthan

Sikkim

Tamil Nadu
Tripura

Uttar Pradesh

422537

1590180

2284379

356875

3364793

2806684

175636

225625

47258

145160

1926105

505862

1787232

13829

1747253

146912

10449005

422537

1590182

1712907

342763

2926795

2665760

179540

248787

33102

143587

1897280

336888

971337

11487

701272

152204

6760009

845074

3180362

3997286

699638

6291588

5472444

355176

474412

80360

288747

3823385

842750

2758569

25316

2448525

299116

17209014

102464

798312

993802

188560

1402205

1044948

75010

82765

20530

49655

785918

228720

864680

5396

667409

79847

4463815

947538

3978674

4991088

888198

7693793

6517392

430186

557177

100890

338402

4609303

1071470

3623249

30712

3115934

378963

21672829

153918

579557

879832

172498

1452147

1328810

90343

109955

438775

73416

774710

171868

485730

5588

559912

80172

3587855

146208

654976

880421

170345

1452641

1393765

89179

108565

433813

71109

774764

166501

490836

5899

544634

72032

3347649

300126

1234533

1760253

342843

2904788

2722575

179522

218520

872588

144525

1549474

338369

976566

11487

1104546

152204

6935504
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1 2 3 4 5 6 7 8 9 10
28.  Uttarakhand 214476 197638 412114 169692 581806 97937 101157 199094
29. West Bengal 3187729 3274917 6462646 1289849 7752495 1624949 1619678 3244627
30. Andaman and 8273 2885 11158 2798 13956 1490 1395 2885

Nicobar Islands
31. Chandigarh 23166 27492 50658 8348 59006 14165 13327 27492
32. Delhi 434426 262732 697158 144362 841520 133974 128758 262732
33. Dadra and Nagar 8843 10165 19008 2998 22006 5053 5112 10165
Haveli
34. Daman and Diu 3665 2643 6308 1103 7411 1241 1402 2643
35. Lakshadweep 2361 2291 4652 1666 6318 1140 1152 2292
36. Puducherry 24605 1260 25865 8865 34730 650 610 1260
ALL INDIA 45042971 35709820 80752791 18606161 99358952 17108985 17010976 34119961
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(B) Number of beneficiaries [i.e. anganwadi workers and anganwadi Helpers] for payment of honorarium under ICDS Scheme

(As on 27.02.2017)

Sl.  State/UT No. of AWWs No. of AWHs
No. Sanctioned In-position Vacant Sanctioned In-position Vacant
by Gol by Gol
1 2 3 4 5 6 7 8
1. Andhra Pradesh 55607 53823 1784 48768 44705 4063
2. Telangana 35700 33159 2541 31711 28081 3630
3. Arunachal Pradesh 6225 6028 197 6225 6028 197
Assam 62153 62153 0 56728 56728 0
5.  Bihar 115009 85980 29029 107894 80176 27718
6.  Chhattisgarh 52474 48770 3704 46660 42379 4281
7. Goa 1262 1241 21 1262 1241 21
8. Gujarat 53029 50403 2626 51229 47569 3660
9. Haryana 25962 25348 614 25450 24968 482
10.  Himachal Pradesh 18925 18772 153 18386 18197 189
11.  Jammu and Kashmir 31938 28707 3231 31938 29599 2339
12.  Jharkhand 38432 35424 3008 35881 33117 2764
13.  Karnataka 65911 63186 2725 62580 59026 3554
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1 2 3 4 5 6 7 8
14. Kerala 33318 33102 216 33189 32953 236
15. Madhya Pradesh 97135 94413 2722 84465 82078 2387
16.  Maharashtra 110486 106784 3702 97475 92373 5102
17.  Manipur 11510 10274 1236 9958 9497 461
18.  Meghalaya 5896 5891 5 4630 4628 2
19.  Mizoram 2244 2244 0 2244 2157 87
20.  Nagaland 3980 3455 525 3980 3455 525
21.  Odisha 74154 68980 5174 63738 59620 4118
22.  Punjab 27314 26390 924 26074 25022 1052
23.  Rajasthan 62010 58581 3429 55806 51910 3896
24.  Sikkim 1308 1289 19 1308 1285 23
25.  Tamil Nadu 54439 38827 15612 49499 35154 14345
26.  Tripura 10145 9911 234 10145 9911 234
27.  Uttar Pradesh 190145 172367 17778 167855 150374 17481
28.  Uttarakhand 20067 18995 1072 14947 13867 1080
29.  West Bengal 119481 107872 11609 119481 101503 17978
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30. Andaman and Nicobar 720 720 0 689 689 0
Islands
31.  Chandigarh 500 450 50 500 500 0
32.  Delhi 11150 10806 344 11150 10897 253
33. Dadra and Nagar Haveli 302 302 0 247 220 27
34. Daman and Diu 107 102 5 107 102 5
35. Lakshadweep 107 107 0 96 96 0
36.  Puducherry 855 855 0 855 855 0
TotaL 1400000 1285711 114289 1283150 1160960 122190
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(C) Beneficiaries Covered during 2016-17 (up to 31.12.2016) under the Maternity
Benefit Programme (MBP) erstwhile Indira Gandhi Matritva Sahyog Yojana

(As on 31.12.2016)

SI. No. States/UTs 2016-17
1 2 3
I. Andhra Pradesh 6768
2. Arunachal Pradesh 334
3. Assam NR
4. Bihar NR
5. Chhattisgarh NR
6. Goa 3113
7. Gujarat 27812
8. Haryana 1875
9. Himachal Pradesh 6126
10. Jammu and Kashmir 6585
11. Jharkhand 7576
12. Karnataka 26933
13. Kerala 12288
14. Madhya Pradesh 51268
15. Mabharashtra NR
16. Manipur NR
17. Meghalaya NR
18. Mizoram Nil
19. Nagaland NR
20. Odisha 41699
21. Punjab NR
22. Rajasthan 31037
23. Sikkim 124
24. Tamil Nadu 43198
25. Telangana NR
26. Tripura 1894
27. Uttar Pradesh NR
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1 2 3
28. Uttarakhand 5213
29. West Bengal NR
30. Delhi 9425
31. Andaman and Nicobar Islands 1197
32. Puducherry NR
33. Chandigarh 277
34. Daman and Diu NR
35. Dadra and Nagar Haveli 159
36. Lakshadweep NR

TotaL 284901

NR: Not Reported

(D) Number of Beneficiaries under Ujjawala Scheme

(As on 17.03.2017)

Sl. No. Name of State/UT 2016-17
1. Andhra Pradesh 700
2. Arunachal Pradesh -
3. Assam 900
4. Bihar 75
5. Chhattisgarh 100
6. Goa -
7. Gujarat 250
8. Haryana 50
9. Himachal Pradesh -
10. Jammu and Kashmir -
11. Jharkhand -
12. Karnataka 700
13. Kerala 50
14. Madhya Pradesh 25
15.  Mabharashtra 1000
16. Manipur 400
17. Meghalaya -
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SI. No. Name of State/UT 2016-17
18. Mizoram 25
19. Nagaland 25
20.  Odisha 700
21. Punjab -
22. Rajasthan 400
23. Sikkim -
24. Tamil Nadu 200
25. Telangana -
26. Tripura -
27. Uttarakhand 225
28.  Uttar Pradesh 250
29. West Bengal 100
30. Andaman and Nicobar Islands -
31. Chandigarh -
32. Dadra and Nagar Haveli -
33. Daman and Diu -
34.  Delhi -
35. Lakshadweep -
36.  Puducherry -

ToraL 6175

(E) Number of Beneficiaries under Swadhar Greh Scheme during 2016-17

Sl. No. Name of States Number of Beneficiaries of
Swadhar Greh Scheme
1 2 3
1. Andhra Pradesh 780
2. Assam 720
3. Andaman and Nicobar Islands 30
4. Arunachal Pradesh 30
5. Bihar 480
6. Chandigarh 30
7. Chbhattisgarh 120
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1 2 3
8. Dadra and Nagar Haveli -
9. Daman and Diu -
10.  Delhi 60
11. Gujarat 210
12. Goa 30
13. Haryana 30
14.  Himachal Pradesh -
15.  Jharkhand 90
16.  Jammu and Kashmir 120
17.  Karnataka 1830
18.  Kerala 240
19. Lakshadweep -
20.  Madhya Pradesh 180
21.  Mabharashtra 2280
22. Mizoram 60
23. Manipur 690
24.  Meghalaya -
25. Nagaland 30
26.  Odisha 2190
27.  Punjab 60
28. Puducherry 30
29. Rajasthan 420
30. Sikkim 30
31.  Tamil Nadu 1200
32. Telangana 720
33. Tripura 120
34. Uttar Pradesh 2160
35.  Uttarakhand 120
36. West Bengal 1440
37. CSWB for Short Stay Home -

ToraL 16530
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(F) State-wise distribution of Sanctioned Working Women's Hostels with

Day Care Centres under Working Women Hostel Scheme

(As on 31.12.2016)

Sl.  State/U.T. No. of Capacity No. of Capacity of
No. Hostels of Working  Day Care Children
Women Centres
1 2 3 4 6
1.  Andhra Pradesh 39 2955 20 670
2. Arunachal Pradesh 13 706 5 130
3. Assam 14 799 5 79
4.  Bihar 6 266 3 75
5. Chhattisgarh 10 486 3 60
6. Goa 2 120 0 0
7. Gujarat 26 1218 6 180
8. Haryana 20 1561 9 265
9.  Himachal Pradesh 13 477 0 0
10.  Jammu and Kashmir 5 360 2 35
11.  Jharkhand 2 214 1 30
12.  Karnataka 52 4753 19 470
13.  Kerala 158 15119 92 2518
14. Madhya Pradesh 62 3438 12 371
15. Maharashtra 140 10623 49 1195
16. Manipur 22 1272 13 367
17. Meghalaya 3 214 1 15
18. Mizoram 4 149 0 0
19. Nagaland 20 1156 4 142
20. Odisha 29 1825 8 140
21. Punjab 14 1417 4 110
22. Rajasthan 39 1868 13 320
23.  Sikkim 2 144 1 30
24. Tamil Nadu 96 6900 40 1052
25. Telangana 21 1427 5 220
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1 2 3 4 5 6
26. Tripura 1 50 0 0
27.  Uttar Pradesh 41 3190 16 494
28.  Uttarakhand 7 538 2 90
29.  West Bengal 38 2639 16 406

TOTAL STATES 899 65884 349 9464
Union Territories

1. Chandigarh 7 736 2 55
2. Delhi 20 3086 6 179
3. Puducherry 4 221 0 0

ToraL UTs 31 4043 8 234
ArL Inpia TotaL 930 69927 357 9698
Hotels in rented premises

1. Rajasthan 1 225 -- --

2. Maharashtra 3 8187 - --
GranDp ToTAL 934 70139 357 9698

(G) State/UT-wise beneficiaries covered during the year 2016-17
(upto 20.03.2017) under STEP Scheme

SI. No.

States

Beneficiaries covered

L ® N n ok WD

—_ = =
Moo= 2

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar
Chbhattisgarh
Gujarat

Himachal Pradesh
Haryana

Jammu and Kashmir
Jharkhand

Kerala

Karnataka

1425

1600
400

100
200
200

3934
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SI. No. States

Beneficiaries covered

13. Madhya Pradesh 1850
14. Mabharashtra 250
15. Manipur 1700
16. Meghalaya -
17. Mizoram -
18. Nagaland -
19. Odisha 300
20. Punjab -
21. Rajasthan 200
22. Sikkim -
23. Tamil Nadu -
24. Tripura -
25. Uttarakhand 500
26. Uttar Pradesh 2000
27. West Bengal -
28. Delhi 200

ToraL 14859

Statement-I111

Details of funds allocated during the last two years in various States/UTs

under the Swadhar Greh Scheme

® in lakh)
Sl.  Name of States Amount released Amount released
No. 2014-15 2015-16
1 2 3 4
1. Andhra Pradesh 93.78 48.21
2. Assam 128.91 43.47
3. Andaman and Nicobar Islands 0 0
4. Arunachal Pradesh 0 0
5. Bihar 0 0
6. Chandigarh 0 0
7.  Chhattisgarh 7.00 5.26
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1 2 3 4
8. Dadra and Nagar Haveli 0 0
9. Daman and Diu 0 0
10. Delhi 0 0
11. Gujarat 19.20 7.58
12. Goa 0 0
13. Haryana 0 0
14. Himachal Pradesh 0 0
15.  Jharkhand 28.58 6.46
16. Jammu and Kashmir 5.99 17.74
17. Karnataka 268.04 67.94
18. Kerala 20.79 0
19. Lakshadweep 0 0
20. Madhya Pradesh 76.12 50.77
21. Maharashtra 279.06 35.89
22. Mizoram 2.51 2.48
23. Manipur 106.63 47.76
24. Meghalaya 0 0
25. Nagaland 0 0
26. Odisha 104.86 269.16
27. Punjab 0 0
28. Puducherry 0 0
29. Rajasthan 23.35 9.13
30. Sikkim 0 0
31. Tamil Nadu 38.53 12.48
32. Telangana 74.85 63.24
33. Tripura 0 0
34. Uttar Pradesh 247.03 1490.89
35. Uttarakhand 60.91 3.63
36. West Bengal 74.18 154.48
37. CSWB for Short Stay Home 1195.06 2521.25
ToTAL 2855.38 4857.82
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Expansion of IGMSY scheme

2552. SHRI D. RAJA: Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) whether it is a fact that the Indira Gandhi Matritva Sahyog Yojana (IGMSY)

was started on a pilot basis in the year 2011;

(b) if so, the number of eligible beneficiaries covered, budget allocated and

expenditure under IGMSY since 2011, year-wise and State-wise;

(c) whether any evaluation of IGMSY has been conducted by Government and

if so, the details and findings thereof; and

(d) whether Government has any plan to expand this scheme beyond the pilot
districts and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) and (b) The Indira Gandhi Matritva
Sahyog Yojana (IGMSY) was launched in the year 2010 on pilot basis. Year-wise

details of funds allotted to the scheme are as under:—

Year 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17

Allocations ~ BE-520.00 BE-520.00 BE-500.00 BE-400.00 BE-438.00 BE-400.00
® in crore) RE-403.00 RE-93.87  RE-300.00 RE-358.00 RE-233.50 RE-617.00*

* For implementation of Maternity Benefit Programme.

The State-wise details of funds released and beneficiaries covered under the scheme
since 2011-12 are given in Statement-I and II, respectively [Refer to the Statement
IIT and II appended to answer to USQ No. 2545 part (b) and (a), respectively].

(¢) The Ministry of Women and Child Development has got an independent
evaluation of IGMSY carried out thorugh Administrative Staff College of India, Hyderabad

(ASCI). The major findings of evaluation are given in Statement-III (See below).

(d) The Government has approved pan-India Implementation of Maternity Benefit

Programme to cover all the districts of the country with effect from 01.01.2017.
Statement-I11

Details of major findings of the evaluation of IGMSY carried out by
Administrative Staff College of India, Hyderabad (ASCI)

i) Positive Perceptions: Almost all (99%) reported that the scheme was
(1) p (99%) rep

useful to pregnant women and lactating mothers. 95% respondents reported
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(i)

that fulfilling the conditions of the scheme would ensure well-being of the
mother and child. 98% reported that they were motivated to satisfy all the
conditions laid out in the scheme. 97% reported that they would recommend
this scheme to other eligible pregnant women. 92% felt the scheme was

necessary, and only 7% felt that it was not necessary.

Early Registration: All States performed well on early registration of
pregnant women. This is crucial to programmes delivered through ICDS such
as nutrition, counselling, immunization and so on. In the case of IGMSY,
the provision of cash benefit has helped to motivate women to register early

and take up the services at the Anganwadi Centre (AWC).

(iii) Awareness: The awareness of IGMSY was high among beneficiaries and

non-beneficiaries as well as community members. Their primary source of
information was the Anganwadi Worker (AWW) who must be given due

credit for publicising the scheme.

(iv) Receipt and use of Mother and Child Protection (MCP) Cards: Overall,

V)

initial shortages in receipt of MCP Cards have been addressed, and they are

a critical tool in verifying that beneficiaries meet conditionalities.

Fulfilment of Conditionalities: The delivery of the scheme rests on
motivating beneficiaries to fulfil conditionalities and ensuring timely
payment of cash benefits. Fulfilment of conditionalities has been facilitated
through the health system. The survey found high reporting of fulfilment
of conditions and take up of services for pregnant women and lactating
women. Beneficiaries” use of these services and adherence to conditions

was overall high.

(vi) Financial Inclusion: More than 85% reported being comfortable in using

their savings account (88.4%) whereas a little over 10% reported not being

very comfortable in using their savings account (12%).

(vii) Attitudinal Shifts: Almost 100% beneficiaries felt that there is a need for

health care during pregnancy and rest is required during pregnancy. Around
96.1% of surveyed beneficiaries reported that pregnancy is a special condition.
Almost all beneficiaries across all States reported that there is need for pre-
natal counselling. Around 99% of beneficiaries surveyed felt that additional
nutrition is important in pregnancy and lactation. It was also felt by almost
all the beneficiaries that they should take better care of themselves during
pregnancy and lactation. Almost 100% of beneficiaries felt that it is important
to exclusively breast-feed the child and that children should be breast fed
in the first hour after birth.
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One Stop Centres and Swadhar Grih

2553. SHRI DEREK O’BRIEN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of One Stop Centres (OSCs) and Swadhar Grih established and
funded from the Nirbhaya Fund, State-wise;

(b) whether the Ministry is taking steps to ensure safety and rehabilitation of

women in distress and if so, the details thereof; and

(c) whether the Ministry is taking steps to protect women in school and college

campuses across the country and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) The Ministry of Women and
Child Development is implementing the scheme of setting up of One Stop Centre
(OSC) to support women affected by violence to be funded under Nirbhaya Fund.
The scheme is being implemented since 1st April, 2015. The scheme aims to facilitate
access to an integrated range of services including medical aid, police assistance,
legal aid/case management, psycho-social counselling, temporary support services to
women affected by violence. Under the scheme, it has been envisaged that One Stop
Centres would be set up across the country in phased manner. In the first phase,
one Centre was sanctioned per State/UT. Further, 150 additional Centres are taken

up in second phase during 2016-17.

(b) and (c) The Government is endeavouring to put in place effective mechanisms
to provide safe environment for women. The Criminal Law (Amendment) Act, 2013
has been enacted making the punishment more stringent for offences like rape. New
offences like acid attack, sexual harassment, voyeurism and stalking, disrobing a
woman have been incorporated in the Indian Penal Code. The Government has also
enacted the Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013 to provide a safe and secure environment to women at the
workplace which cover all women, irrespective of their age or employment status and
protect them against sexual harassment at all workplaces both in public and private

sector, whether organized or unorganized including school and college.

Apart from the above, the Ministry of Women and Child Development is also
administering Swadhar Greh Scheme for relief and rehabilitation of women in difficult
circumstances. The scheme provides shelter, food, clothing and care to the marginalized
women/girls who are in need. The beneficiaries include widows deserted by their
families and relatives, women prisoners released from jail and without family support,

women survivors of natural disasters, women victims of terrorist/extremist violence etc.
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Launching of National Nutrition Mission

2554. SHRI D. RAJA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has any planto launch a National Nutrition Mission;
(b) if so, the details thereof;

(c) whether the Mission plans to provide sachets as take home rations for children

and pregnant/lactating women under ICDS; and

(d) whether the hot cooked meals for pre-school children under ICDS would

continue under the Mission?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAlJ): (a) and (b) Yes, Sir. The proposal
for setting up of new National Nutrition Mission (NNM) as per the announcement
made by the Hon'ble Finance Minister in the Budget Speech has been recommended

by the Expenditure Finance Committee.

The objective of the new NNM is to ensure that every child, adolescent girl and
woman attains optimal nutritional status. The focus is on preventing and reducing under
nutrition among the mothers and under-six years’ children. The Mission endeavours
to implement these interventions through existing schemes by bringing operational
efficiency, improved outcomes through convergence mechanism, ICT enabled Real
Time (RTM) Monitoring, nutrition surveillance, making nutrition visible, community
monitoring and mobilization, gap filling, periodical reviews with suggested solutions

and strengthening field level human resource, etc.
(¢) No, Sir.
(d) Yes, Sir.
Pre-school learning through Aanganwadi Scheme

2555. SHRI KIRANMAY NANDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposes to combine Aanganwadi Scheme with pre-

school learning of children;
(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) to (c¢) Pre-school non-formal education
is one of the six services provided under the Integrated Child Development Services
(ICDS) scheme which aims at the holistic development of children in the age group
of 0-6 years. Other services provided under the scheme are Supplementary Nutrition,

Immunization, Health Check-up, Nutrition and Health Education and Referral Services.

The pre-school education under ICDS scheme is a crucial component of the
scheme. The Aanganwadi strives to satisfy the curiosity of the child and channel the
child’s creative energy by providing a learning environment for promotion of social,
emotional, cognitive, motor, physical and aesthetic development of the child. It also
aims at school readiness and development of positive attitudes towards education.
The pre-school activities at Aanganwadi Centres (AWCs) enables the elder siblings
to attend school. The pre-school education in AWCs is provided by the Aanganwdi
Workers (AWWs) to 3-6 years children.

Curtailing ICDS

2556. SHRI RITABRATA BANERJEE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government is planning to part way with the existing ICDS scheme;

and
(b) if so, the details thercof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAJ): (a) No, Sir.

(b) Does not arise in view of the (a) above.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at one minute past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

REFERENCES
Re. Airport in the name of Shaheed Bhagat Singh — Contd.
SHRI RITABRATA BANERIJEE: Sir, I want to make one point. ...(Inferruptions)...

&Y M TG eTe: W1, UG e, 9391 Udh Y S Bl
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o B e SO e e SO e BB e M Qliz
MR. DEPUTY CHAIRMAN: Yes, please.

st el d A4t ITeIe: 'S H dr et Eﬁﬁﬁ g 81l Let the Government come.

S5 CaénsS 80 S okt 2 B o) B oose b ol oo pde Glixt
MR. DEPUTY CHAIRMAN: Government is there. The Cabinet Minister is there.

SHRI GHULAM NABI AZAD: But whose Bill are we going to take up? Who
is going to reply?

SHRI JAIRAM RAMESH (Karnataka): Sir, in spite of Prime Minister's instructions,
look at the attendance in the Treasury Benches. The Prime Minister has told them

to attend ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Don’t worry about the attendance. The

attendance will be full within one minute.

SHRI GHULAM NABI AZAD: But whose Bill, what Business are we going
to take?

MR. DEPUTY CHAIRMAN: Don’t worry. ..(Interruptions)..

SHRI GHULAM NABI AZAD: The Finance Minister has come. We were waiting

for the Finance Minister also.

W, gae I8 US U IOl A1 39 dad Bie ffey I8l €, 9 B
fAfRey | SATeT oiteR o © Bred 1 &1 el el Wi g St &1, o7 Sft
BT AR g@d Sl &1 gedi TRl g 81 ¥y w9 I 86 Al UBS 39 NI DI
YR BT W[ad BRI & Y ST sy 1 Bt @ ot gArs o ok oot 8 &
& 23 A1, 1931 B I BT & E oAl I'§ TR BN F UF 9gd 91 e
gl wra e off fedl ot o1 wufy 987 8, 9Rd @ |uRy €, dfes S 9w
T Ge AT & UG, g8 A1 D! Y1 71 AT & 3R T8l ANl Il 8%
SH-faad 3R SY-UMEwRl 79 €1 89 a1 RNigw H S $© o T8l Uil Sdl 23
A B Y H SUS 7 BRIT T N EH $a1 Al PR Fhd © (b ITD] HH-I-HH
AR S 9% 01 B, 98 9, Hife S@! SREN "o T8 € 5 H-aie o
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g, I QIR B ¥, STEl ol Wi ¥ IaRd 7, 9d ¥, 3FR g8 fh wde
e = &1 A foran S g, O e A1 3R gt §=d &, Ui 8, uifaar g,
a1 d 3o YB b ¥g Wi g B A2 AU Il HH-U-HH adl A Fhd © (b
W 8 B 91 g9 g3-93 fIdd Aanel &1 99 W Sl & 9y w®@ @

T Transliteration in Urdu script.
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[Shri Ghulam Nabi Azad]
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SHRI RITABRATA BANERJEE: What the hon. Leader of the Opposition said

just now, we had raised the same issue in the morning. Today is the 23rd of March.
It is written in the British Archives that when Bhagat Singh, Sukhdev and Rajguru
and other revolutionaries were sent to jail, the jailer said, “I know you are lions;

and I know how to tame lions.” But the lions were never tamed.

Unfortunately, what happened was that hon. Prime Minister on September 11,
2016 had inaugurated the Airport at Mohali. The debate has been going on for
long. The Punjab Government had agreed to it. As far as the Haryana Government
is concerned, there were some controversies. As the hon. Leader of the Opposition
has said, today is 23rd of March — ¥I8TGd &I & HREISECENE B KIS |
BT S AFT o1, T 0T BT BRI AN BT & Be TR d¢ Y| They went to
the gallows. 3TTST 23 AT ¥, ultimately S 91 &x I8 ¥, and he was reading ‘What
Is To Be Done?’ by Lenin. In his last days, Bhagat Singh was reading ‘What Is
To Be Done?’ by Lenin. The records are available in the British Archives where it

is stated that Bhagat Singh was reading Bismil also. He was categorically telling:

"ARERIEN @ qEET o1 'R e H g,
S@AT & SR BT ar-g-difcrdt H gl
& % ¥ eI @1 <lell 3R 4 # S,
B G & IeT 7, BH BIS b 7 Ml
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[Shri Ritabrata Banerjee]
I would just urge upon the Leader of the House that if the Government can

announce this decision today, that will be a great honour to this great son of our

country. Thank you, Sir.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): We have heard
the hon. Leader of the Opposition and other Members. We certainly respect their
sentiments. There is a huge amount of weightage in what they are saying. I will
certainly convey it and its urgency as of today to the relevant people in the

Government dealing with the subject.

THE UNION BUDGET, 2017-18% — Contd.

MR. DEPUTY CHAIRMAN: Hon. Members, in the meeting held in the morning,
it was decided with the Leaders that the Appropriation Bill, 2017 and the Appropriation
(No.2) Bill, 2017 will be taken up for consideration and return together with the
debate on the Union Budget. We have discussed the Union Budget for hours. And
everyone was given opportunity. So, for Appropriation Bill, there is no need for
much discussion. So, it was decided by the leaders in the morning that we will

take them together.

Similarly, the two Appropriation Bills relating to the Railways will be taken
up for consideration and return together with the Discussion on the Working of the
Ministry of Railways because we have allotted four hours for the Discussion on the
Working of the Ministry of Railways. We will take both the Appropriation (Railways)
Bills and the Discussion on the Working of the Ministry of Railways together. That

is convenient for all of us.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, similarly, the two
Appropriation Bills relating to Finance and the Finance Bill can be taken together

because that has also been passed by the Lok Sabha and it has come here.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, the Finance Bill has already
been reported here. 8H ar S W already discuss @YX gl ﬂ% gl

SHRI SUKHENDU SEKHAR ROY: We have had elaborate discussion on the
Budget.

* Further discussion contiuned from 21st March, 2017.
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MR. DEPUTY CHAIRMAN: That is correct. I agree that the Finance Bill does
not need much discussion. Has the Bill been circulated?

SHRI ANAND SHARMA (Himachal Pradesh): No, Sir. And some changes have
been made in that. The Finance Bill has now been approved by the Lok Sabha
and some changes have been incorporated in that. We have not seen that except
the newspaper reports. It has not been circulated. We would have no objection to
it but it has not been circulated.

MR. DEPUTY CHAIRMAN: Yes, it is not circulated.

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): The Finance Bill
can be taken up separately. Along with the Budget these two can be taken up. Most
of the States have to receive payments before 31st March. Whatever changes we
may make, payments have to go to them.

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... There are certain
procedural formalities that are not being accomplished. So, we cannot, in any way,
take it up. ...(Interruptions)... Not only that, it is not circulated also. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, are you assuring us that there will
be a discussion on the Finance Bill next week?

MR. DEPUTY CHAIRMAN: Yes, it will come. Why not? The Finance Bill is
already reported. There is a procedure. That procedure has to be complied with and
we will do that. ...(Interruptions)... That is enough. Therefore, now we are taking it up
and along with the discussion, Appropriation Bills will also be taken up. Discussion
is almost over. Only 2-3 hon. Members are left, who could not get time on that
day. I called their names but we had to adjourn at 6 p.m. I am calling them now.
After that, the Appropriation Bills will be moved, discussed and put to vote. Now,
Shri Ram Kumar Kashyap. There is only one thing — only five minutes each. It is
because you gave the name after commencement of the discussion. Usually, according
to the direction, it cannot be accepted. But, I am allowing you.

N I/ FAR FLY (FRAT0M): HBIGY, U Y37 H Tl YR dlelT BT Hp]
fea, s fow § amuet gfshar a1 AT g1 ALl A bR AT TP AR < A
B & H I, dRId! iR [Jerd fHar 2, Afd el W g9 <9 H 9gd ary
TG HiE € R I WHR & forg gl 9 &9 781 €1 R <9 & Rad )
I BIF-PI A FHRIG AISE &, STP IR § Fai HIAT AR, M A1
A off gl Al 3fu goic d§ HeH < Hbl

ARIGY, WY Ugdl § Al &1 FHRIS $ HUX Bl AN TART S Al Bl
< B BAR < H 6,40,867 T § 3R g7 WAl H 69 Hfrerd arel fFar SR
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[#l 9 PAR HeIY]
T TRGR B A 39 Wal & A6 & U 3 g $_ie 3 @d o &l Bl
Tial W I @ 21 e B, gy il § g faerd fwars § <@ 7, dfe ondt oft
Tl H 9gd AR GHRIN ©, NAal § ==l S amg

TEIGY, T Md W T, e uy et @ S 81 SR B a6 9T ST
Tfihear ofs F8f & 3R 7 & SHd! WHR B 3R T BIs Tic o It 31 AR a
N 7, Afe W g W B 989 SWER 7y BRd B

foret =2l <N, § oo fde S)an 9 b U whia, e 9 3o Uiidee
ﬁ‘e’ﬂﬁ%,ﬁﬁ'ﬂ?@'souroeofinoomeﬁ%ﬁg,ﬁiﬂiﬁmﬂ?ﬁwaﬁw@
PIs Uic 81 el 8, SHB! priority IR B < BT AT YT 7 BT B B | ARBR
BT UH ART 8, GBI A, FIPHT [qHRT, Afhd 3R 3T I P! U A1 oADhR
T2 T, A1 9 fIer & gRT g S UH Al & HUR e & <

SURI, 59 B9 W@ H S ©, | Mg H fhaar W e 81, a8t @l Aot are
e Y afean &, 98f Tpa &1, sicd &1, §d gfaen 8l, dAfhd IRl IRB &9 ol
B AR F T, R SRATOM BT AT F PRSAT FHBT ST 8, s@q bl Ao B
I8 M ARl A Tl o BT §l TR fHami 3R g a1l &1 I8 Aoyl & b d
93] YT Bl PMH B 8, TAMAY BR BI GRT HS-PRbE AR AR 3] PR d S
gl H ST <d g1 g IR # gard Fefdl €, 9 98! $Sl S$-9 PR Il b R
H gar Sar 7, 9 g8t 7). 491 B 8, diRat Uer Bkl €1 S9 gl % dRo
TiEl B YIRAT WRE Bl & AR A aTell B HEd IR BT IR TSl gl R
ERSUIEEI

for w2 S, =7 oo fded © 5 59 forw 9oie § 3o wifas @7 &1 &
BRI H G, AT AT S w@sd] A I Sred b1 b Al B, A AR T
i grex o o S

IRy, g H 9 BT R B wHR 81w § (5 e b ar-ae il
F 9 & o @t Jlawr g T H R B 919 B, O I F o g6 s 9y
AT H T et ]8T © 5 89 ST UMl $l ORe R ol ©1 Sl Y] Tl | 8T
PRI ¥, SID] BRI DI el F IR AeHad | 8™ BT B fhar Sirdn 81 T8
¥ fory, U 99 & T Surer A1 § Ul WA BT 81 ds IR dl AT eidl )
dg T8l A IR ART-ART o7 S/ gt gerdn 81 Bl Sfhal R Sl § &R
MRl & B U Tferdl § WR el &, o1 a8t it & e & ghRn UeT
g Sl B $B Md W9 §, e u g @ Rl o1 $ls | T8 2

3 Heled, § M e $RA1 A, I8 Uh 9gd TUR GHARIT 81 B Ifal
& U I AU A T, S8t Ta Bl AT U Shgl 8 SNl 7, IR ford Tl &
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e el glar 8, S wier o ferdt | € gdbgl BT ol Sar 81 s a8t
TRt YT Bl € SR AT e U % QiR A fdd aR WM & fo AeeR B
gl #Eey, W1 fes 5 9deor w1 & W wig, RH T i @ Rer @
Pl TS &I 7, S A A G B RN B FaRen HR P S 59 GEET I
BehR faemar S|

TEIey, § Afkeel @ I & IR § W $© e ARl qoy g <9 A
At &1 fTa=1 J9-= 19 8191 918y, AT S AT HH-H 8] Ad &7 2l
SAITY YuT BT SIS PRIferat Ut Biell &, b gART o srgura T ST &

HEIed, § U+ < & gur wAl, 2N We Aiel off B gurs g, Hifh S
quT ET ST GEIRAT BT g B & oY 3R o1 orgurad d guR &= & forg &t
FITAI-4CT UGIRAT" BT AMNATT Y [HAT 81 H BT A 6 Iqh RO SR <9 b
AN A Il & uiy YT 987 8 iR YU 8¢ HH g ©f 319 BHAR <% H Al
ST HH-GHA B o 8l

HEIed, H AFHR O H3 Sit Bl geTs oA | B S Q9 Bl Afgersi
P WY g FeH I BT B AT Tl S/ 8HR I Bl 14 ARG JFHASAT |
qigeell &1 W Ud FeTH 999 & v Udd Sfiv=ars! § Aigar ofad b’ a9
BT Ahed fofT B SS9 TR 500 HRI$ $UY 9 99 Td HR- G Wae fHar 1 2
9 oy § S Furg gl

Heled, H fo7 #3) Aglqd A el aEdl g b Al & foau Rk gar &
P T B A8 ol g AR Bl IR AH-GHE AT BN S9H ST BT
IR At ST § 3R 399 WRBR Bl W) ggdd HrA1 8N fa F2 ofY, §9 Afgemait
F AF-GRF F U ugel W FET o1 3R T R F' @1 g 6 v A e 0
PR SIRI BN 6 Sa W PIs Afedll 3701 S & U beld ST 9 <MY, a1 1
M AHERY I FHAR) 981 IURRIT 8, 98 Ioh} SAdHT JMNATET BT 3R IHBT
HTH top priority TR B BT B B F AT § 6 519 VA1 AF-991 Aferait
BT e, ar <91 @Y 75 ufdera Afsarel & o & ares 39 9RT JF-994 84
M ) fa A S, S ST oSt ST BV R § AT 9 R H U APeR SR
R T 5 HE Bt § G Ud AR WS BIh] A1l &1 A -G
BN, Il 98d ! a1 BRI ..(HHT Bi 6.

it SuuTafy: &l.&., HIAY S, 39 IMY AYAT WV FHIE BIfTY|

N I AR FEUY: A, § IR ¥ a1 YR $E PR AU 10 A B

"SFIRL A EId, Al A g GaRRa A Bl
g | Bl a1 QR Bl a7 gl
3R fiel SIaT W9-38 Badt e 9,

g1 A HUR aTel B STHRd T B
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MR. DEPUTY CHAIRMAN: Thank you. Shri Anil Desai, five minutes.
SHRI ANIL DESAI (Maharashtra): Sir, I am the last speaker. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Only five minutes. ...(Interruptions)...

SHRI ANIL DESAI: I have been waiting for the last whole week. Let me

speak. Even I have not started and you are just saying thinking.....(Interruptions)...

MR. DEPUTY CHAIRMAN: It is because I should give you the information

so that you can arrange your points in such a way. Five minutes.

SHRI ANIL DESAI: Thank you, Mr. Deputy Chairman, Sir. I rise to support the
Union Budget for the year 2017-18 presented by the hon. Finance Minister, Shri Arun
Jaitley. The Budget has focussed mainly on farming sector, rural population, health
care for the underprivileged, infrastructure, financial sector for stronger institutions,
speedy accountability, public services, prudent fiscal management and tax management.
Aiming at increasing farmer's income, the Budget has laid special emphasis on the
agriculture sector, increasing farm credit loan to ¥ 10 lakh crores. The Government
has stressed on additional income generation to farmers through allied agro industries,
mainly dairy farming. The Finance Minister announced a corpus fund of ¥ 8000 crore
for three years in NABARD as Dairy Processing and Infrastructure Development
Fund. Under Pradhan Mantri Fasal Bima Yojana (PMFBY), the Government has
set a target to cover crop insurance acreage to 40 per cent in 2017-18 and 50 per
cent in 2018-19 to save farmers losses in case of a crop failure. These measures
are welcome to boost the morale of farming community but the need of the hour
is that farmers get the loan waiver, to heave a sigh of relief, from the onslaughts
of series of droughts; I hope hon. Finance Minister would come to the rescue of

the farming community by declaring much awaited loan waiver.

The Government targets to bring one crore rural households out of poverty by
2019. According to the Budget Estimates, over ¥ 3 lakh crores will be spent for
rural India. One of them is MGNREGA enacted to enhance livelihood security of
the rural people by guarantecing more than 100 days of wages in a financial year
for adults willing to take up unskilled manual work. This year's budgetary allocation
of ¥ 48,000 crores is, maybe, one per cent more than the last year’s provision, but
will certainly help rural households as in difficult times, MGNREGA is the only
source of income in the absence of other means of livelihood in the rural economy.
Hence, provision made this year will support rural populace. Money being spent on
sanitation under Swachh Bharat Mission is catching pace but open defecation and
hygiene issues still haunting the rural populace which need to be addressed by the

rural administrators.
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For the welfare of women and children under various schemes across all
Ministries, allocation of ¥ 1.84 lakh crores has been made in this Budget, which

was much needed.

Under infrastructure for the transportation sector, as a whole, including the rail,
road and shipping, a provision of ¥ 2.41 lakh crores has been made in the Budget.
For capital and development expenditure of the Railways, a provision of I 1.31
lakh crores has been earmarked in the current Budget. A very large segment of our
population prefers Rail transport over other modes of transport. No doubt, measures
are being undertaken by the Government to make the rail travel the best preferred
mode of public transport. Immediate attention and remedial acts are needed to do
away with old system of manned railway crossings and bring the number of accidents
to zero by improving the signalling system. So, also, subversive and disruptive acts
like damaging the railway tracks resulting into serious accidents should be checked

and safety mechanism should be put in place for the safe travel by Railways.

Sir, according to the Economic Survey of the State Government of Maharashtra—I
speak about my State—which was tabled on 17th March, 2017, the growth rate in
the industrial sector has dipped this year to 6.7 per cent from 7.5 per cent last
year. Though the loan waiver didn't come the Maharashtra farmers' way, the State
Budget has provided for ¥ 14,000 crores for the agriculture sector, yet, the demand
of loan waiver remains. Huge deficit budget of the State is also a reason to worry
about achieving growth targets for maintaining Maharashtra's status as a number one

progressive State. Therefore, we need substantial support from the Central Government.

Sir, in a possible reflection of the impact of demonetisation, the estimates of
the revenue received by the State of Maharashtra dropped substantially. There was
a dip of 15 per cent in stamp duty and registration fees and decline of 11 per cent
was seen, as far as the State excise duties were concerned. So also, land revenue
of the State dipped by 53 per cent. This indicates slowdown in the realty sector
and industrial production. This has also resulted in loss of employment in the State.
Sir, I hope this year's State Budget, which contains substantial provisions under the
major heads, will ensure the economic growth and would give rise to employment.
I am sure, taking note of this, the Central Government would extend all possible
help to Maharashtra.

Sir, for the public sector banks, the hon. Finance Minister, in line with the
Indradhanush roadmap, has provided I 10,000 crores for recapitalization of banks in

the Budget for 2017-18. In all, ¥ 70,000 crores were earmarked for the recapitalization
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of the banks, and, accordingly, ¥ 50,000 crores were paid last year and year before

and this Budget will be providing I 10,000 crores meant for the recapitalization to
strengthen the public banking sector. This provision would not be sufficient as the
NPAs of public sector banks have reached alarming proportions. Unless stringent
steps are taken to recover the loans from the major defaulters, NPAs would keep on
mounting and further deteriorate the conditions of the banks. ...(Time Bell rings)...

Sir, I am taking only two points.
MR. DEPUTY CHAIRMAN: Two minutes more.

SHRI ANIL DESAI: Lending target under Pradhan Mantri MUDRA Yojana to be
set at ¥ 2.44 lakh crores. Under this Yojana, priority will be given to the Scheduled

Castes and Scheduled Tribes, Backward Classes and Women, it is a welcome step.

Sir, regarding the Direct Tax, existing rate of taxation for individual assesses
between income of I 2.5 lakh to ¥ 5 lakh has been reduced to 5 per cent from
the present rate of 10 per cent. Salaried and self-employed middle class people, in
fact, expected that income upto I 10 lakhs would be levied income tax of 5 per

cent. Perhaps that would have given some more relief to them. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

SHRI ANIL DESAI: Only on GST, my last point. The common man of India
is awaiting the roll out of the GST with the hope that goods and services will be
available at rationalised rates and thus it would alleviate his houschold budget and
hence increase his saving capacity. Lastly, I am sure, with the implementation of
the GST, the Mumbai Municipal Corporation will keep getting its due share in lieu
of octroi, directly from the Central Government which was promised by the Finance
Minister on the floor of the House. Once again, I request the Finance Minister to
reassure us on this important issue. With these words, I again support this Budget.

Thank you.
MR. DEPUTY CHAIRMAN: Mr. Rajeev Chandrasekhar, are you speaking?
SHRI RAJEEV CHANDRASEKHAR (Karnataka): No, Sir.

MR. DEPUTY CHAIRMAN: That means hon. Finance Minister can give a reply

and also move the Appropriation Bills.
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GOVERNMENT BILLS
(i) The Appropriation Bill, 2017; and
(ii) The Appropriation (No. 2) Bill, 2017

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Sir, I beg to move:

That the Bill to authorize payment and appropriation of certain sums from
and out of the Consolidated Fund of India for the services of the financial

year 2017-18, as passed by Lok Sabha, be taken into consideration.

Sir, I also beg to move:

That the Bill to authorize payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the

financial year 2016-17, as passed by Lok Sabha, be taken into consideration.
The questions were proposed

SHRI ARUN JAITLEY: Sir, we had a very long and a very fruitful detailed
discussion on the Union Budget as it indeed should be during the Budget Session.
During the course of this discussion, almost all issues which concern the Indian
economy have been brought forward and raised by the hon. Members. The sitting
of the House has been divided into two parts and the discussion started in the first
part of the Budget Session and spilled over to the second part. A lot of intervening
events have also taken place, which are both of political and economic significance
itself. And, obviously, when the debate was initiated and even towards the latter part,
a lot of hon. Members got an opportunity, which earlier, because of the disturbance
in the last session was not possible, to discuss threadbare the issue of demonetisation

and express their views on this.

Sir, the Government fully stands by the decision that was taken by the Government
on the 8th November, 2016, as some decision which was eminently required in the
larger interests of the Indian economy. We, in the Government, do believe that in
the last seven decades, we have increasingly become, in terms of taxation, largely
a non-compliant society, a society in which finding ways and methods of by-passing
both the direct and indirect tax system had almost become a regular function, and it
is not one trade or one group that one can blame. This had almost become a part
of our life itself. One of my own first reactions after demonetisation in a public
function was, when Indians go to buy property--and this has happened over the
last seven decades--you are quoted price in two ways. When, in businesses, books

of accounts are maintained, there are two separate adjectives which are being used,
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which is, formal accounting system and informal accounting system. Let us, for a
moment, detach ourselves from the political stands we have taken on this issue. In
the current year, which expires on the 31st March, as against the Budget Estimate of
% 16,25,000 crores, we have now put an estimate of ¥ 17 lakh crores as a possible
tax collection this year, which is I 8.5 lakh crores, direct tax and I 8.5 lakh crores,
indirect tax. That is the current estimation. I don’t want an answer from anybody,
but%ﬂﬁﬁﬁmﬁﬁwﬁﬂﬂwwﬁ%wwéﬂﬁtax compliances
TR Bl, 1 I8 S SRNIE <aT 8.5 g PrIs vUU & IR TISRNGS ST 8.5 <l
PRIS TUY &, Ig§ & fhal BFT A1fRy? oSl S99 & U 2T ISl bl S|
fY &9 0T ol We will do market borrowings. Market borrowings W, S gAY
next generation &, S¥®d HUX &F SR BISHY GG X I H off ff TRBR ¢ B,
9% WHR Jg! Hedl & b o WeR 31 Ho1 4 Ble T5| Al g1 & 7 5 5
IR H A Y, STH & EHA! B WIS U F JE TRAT & 2l 3 Tax
non-compliance—%Wéﬁﬂﬁﬁmﬁﬁ,ﬂgwiﬁﬂﬂwﬁlﬁ
IRYT B AR S HIAT 8, G BRAT &, Al ISP [ FIT-9AT IR 8F AR YT
Jhd 82 T gRfRyfa Qﬂ, S99 B GDP BT 12.2 UfIerd @R cash currency il
ﬁ, il 11'\9[ §ﬁ|’€ﬂ H wEl fosdt <o § 98 %, I A 86 per cent High denominational
currency H Bl STd ST BT AT cash & MR IR SATGT FAI! &I, S FHRITY
cash UeT &X Ghdl &, @WHIfdd w9 ¥ I G9¢ U1 el Ricsxg |ed 59 dad
T8l €, JfFT S='/M Udh dF ST — Despite demonetisation, crime will still take

place, corruption may take place, there may be fake currency, there may be terrorist

incidents, there may be tax-evasion. Of course, crime will continue as long as humanity
continues. But the question we have to ask ourselves is : Is cash a facilitator of
that crime or not? If it is a big facilitator of that crime must we keep adding in
the economy the component of cash, particularly, when the alternate avenues of
running the economy are available. Therefore, if a large part of your economy can
move towards banking transactions, if workmen can be paid salaries through the
proper channel, their interest in getting social security schemes implemented to them
will also increase. If school teachers are paid, then, no management will be able to
have one amount given and another amount signed, and if school fees can be paid,
these are all legitimate expenditures which can be done through digital or banking
transactions. Therefore, a shock was necessarily required to be given into the system.
Now, when this was done, the first two reactions, % il U8l &I reactions 3T,
T W1, IF AT ST BT 98 9N W IS 7, ST Ul fad S| del of fF SR
Te b Mg H AT ST AN DT G| 3G J FAGKIBI DI §3 & Al I8 YD
political assessment ATl S evasion DI llH fpd BIAT 82 Evasion &<+ dTcl hdel Th
1 g1 Tfcrerd &nT £ iR U1 S WRER & @ol H AT 7, 98 TR MeH & fog
SR BT Bl $AY I9 TRIg 3MeH DI 50T o9 AT SRR AP @I
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qedl B, BF ST I8l AN FA T 6 3P AN waive IR I, I B FR&T W ATRT
@ B, Y0l &l IR AT W 8l, 3R ARPR BT B AR W, legitimate qTh
[, U1 o BT SN PR B, S Y BT o & fIT 3FR 8 taxation & SIRT TI
HA 8, Py SN &, Real Estate H I, ST I corporatization Y™ gl g, g W
H 991 AT § T legitimate transactions @1 X% ST I8 &1 U GHI 8F fhed
SSWI & gR H Yd ¥ f g8 QR BT QRT SN corporatization & a6 Ao $©
ATAT H legitimate transaction @1 X% AT $AfAY R S Q9 § Th-UdH S&NT
SITAT 7, a1 dIs Al oIS < Had U fad & e & fog — fRiyer s
& S R A €, ST qun @ {5 1 MU S Sder o, 98 exaggerated
7?7 BR AW & IR H I8 Pe U1 71 & 98 AUR 70 WA Jgd TN, 98 80
RS P ATl AR U Oid TaRR AR @R & WOy & 3ldbs MY, a9 a8
al A= TSR F8] 31 Y87 ATl Anecdotal evidence can be anecdotal and unreal, but
revenue targets are real. il HJHhaaR TR YaRIgSl HI U1 HRAT 8, Sl WIGER] &
q1g d¢ BT U1 WRAT &, 98 o RIS BT 8, S deHl iR fhedl & MyR wR gl
?, 98 d ®s R gaact f gar 81 o) erfve S Ruel tee gt &% aR #
P8 B ¥ RId e TR IR [@fde w9 I e AT, Hifh 98 Udh AT
ST o1, T B3 HHFT 9gd SI1&T A1 Afh 5id 899 Sidbs o, a1 gdl el
5 Q1 T DI BISHIR T I8 TN T AR HT I Holde™ ¢, Sdfdh TaHR &
HEM A1 R sfuare & R IR RET ST AASS oY, offp R 41 98
AASE Bl ANl IT HHYSIIgoe sl gl MMUBI o & SISt @ad 2 e iR
STeAt, a8 SR wureT i Tel Set e 3 @ w' fiar f 9g AAfea 7 gelt S
T A FE a1 {6 a8 3 WIe & FUG o e, H ua gAIfeve & dHe Al Sl
HIH ST AT JagaR-TavaR -y &1 fmmEl off, S9¢ siidsi 9 ff V1 3l
G 81 AT Ugell IR $9 <9 H Yo I Ual gonl b o urel o1 <=1 w50
GISIESED gpHd ! Bl, 98 Pe 8! © (b 39 < DI Central Statistical Organization
& I doubtful Bl I8 UH a1 dF Ya1 HR fFam T@m

Y e Tt (ReTae Iewn): Ua e, oFR & )1 7 A <Ray, I 9 e
g f& 3o ueT IoY MY, e ofil I8 MFHET B 919 T, Yh D] ERCHIV 7, TR
IRAMGHAT I8 8 [ I Co HolaR FeT &, dbi H 97 o1 ga, 89 R <o Al
AT Bl I8 UH IRddhdl 8, S9 UR &F 989 Fel $xd, R Jg 9 Udh aRafdddr
g T oo gRfads 4, Yads 4, Ugia uvg W, fasiell & fdd & yam & foy
R Al B WHe B JFART <1, sAY 98 F61 §l I8 aid W 3Id & fb Sl &1
3T g THR provisional &1 I8 8% &1 vy =E] 81 89 sifpel W), Sieid b
TR doubt &l BRI WRA B ST Central Statistical Organization %\*, SREIRISESIRCIR
favagdr W &9 geA-fRg gl o 9ed, W 9ald g8 © fb Ssi wWd g9
ETH@W%, E,P[R{ﬂ.‘if. T BT Ig 99 & b ) TP informal sector DI, informal
economy I RS &F TR FT Y@ TSI §, DI SMBRI 84D SF & AeH
qe firerfl, 39 919 &9 <iftH offes <71, 1 SUBT $A9R R ol I8 HEl fh BIg
wuTg TEI g &, I§ Srad 81 8l
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4t 3BUT Sieett: I H S YA anonymity & |1, THATHT & A1 991 fhedt fewma-
fpare &, fa fopefl Sor T¥e & woTSl H gHaT o, 98 oS 4@l H Ugd A1, S9
I B AMRET T 81 731 I9H 59 Al &1 fIuifvTe 8k S96T s969 Wb Ja
TE T, 3T S9d! JTaFeRI 8 Yal gl 98 <o I & 36X 31 oMl HY 39 9R
% qolc P 3T WU H by QU I fh &H ST 997 < TA W8 &, &F 3N 39
IRFRIT — <1 9 non-compliant HET, O SHHT Udh ITER0T o Sforgl 3T 89
T H T[S ARG BY TP B AT W 9HA <o 7Tal 21 R T8 §9IR U ST it
g Bl a1 AT 5 TRAC B T, I A A O6 DI CaN el S STET AT
s e Sl 81 a1 5 oG d& foT9a! $7hH 8, 98d oIS ¢ad H W 5 IR¥T
X ¥, 98 THRT TBX AYAT B B ol 8, negligible TRT H| 5 AR | HUR AN
BT g foTd oI, 41 aT |l BRIS b < H hdd 76 oG AT SR od Bl 89
76 G W A 61 ARG 9 € S dHRT

it < Ml $ad 15 Ig 99 B

sft 3BT Sicell: o 3T 16-17 ARG A I HR 32 &8I, NIH 99 adid, Siaed,
JMfbcaeH, UIheed, SUsRedfoRed, [ASaH, g9 I IR Sl gFT 21 o 39
¢ BT 9T § AT el 98T & AR 18 ARG AN $9H 9 § RTH S1-aR-uie arg
e feuivre w81 oxmn, s sarer feuivie SR 8k SHd! SMHEH! BT S
WhISd §, SHP AT Ael el Wil Al SHY 59 AT Bl Ioii &, B & d8d
virtues El APl gH PR P of fb Udh dgd g9l ACh] ST shadow economy off,
IEPI T & AR 3 Tl el H $9 [ digitisation P AT A BIH SHIAM! B
[IES 9N Ig MY S Hel [ gABhHd sHAM & $© Jaed ©, o o
Thellt MY, oifhd I8 SHBHd ghHM! eiR-¢fR B ShIHI®! & A1 g 8l
AT b Hel, TUH dIF bR Bl BRI 7, Sl IRGR DR I8l gl Ugel hrRIde!
g, ST8l g8 U1 SIFRe BI & 99 W R oS ol SIL.UE.El. & dae d § ol fawqa
w W qAHI, SHH b T B TP YOIl de<l gl AT AT YTH Bl Ao
HRTI g9 ST, ST TSI WrEe N § <RI Bl, SHBI 5 RS B foar, I
5 AR TH| MY A= FawRAT Bl assessee-friendly TEY 3R S ool TRIUFSTAR
F & T, S8l W 39 U BT YN BIAT § 981 IR R G B Whd §, ¢ R
91 Fhd & a1 991801 {9 BIA9 9 ¥ I8 gore fhar of fo 39 ag 9 sarer
BT BIg CIoOTaRE Fol BN, offbd $I SERT A SFRT 8, STB! fSTHIS R &
fore S®! q1 org fhar g1 I8 AOEE Fo Al {91 | IR fHAr Bl e 39 IR
W dfPT gioraR @1 digitisation @1 U dgd d91 YU gal & 3R gR-gR I
I8 URT U7 3fg FARYT WU IMQIAT 3R B SHIAM! BT ASST ¢, AT Bl
W IR Hg BT § T ONG g, SIB! GUEGHT g¢71 I8 hddl UHHTH U T8l
T, U8 UHHAE Hed T8l 2l UEd T ¥ ARl S99 ¥ @i 31 @Y, 89 dr
T WHR DY, 8F AN 7 Udh HEH IS BRA 96 YHISC & a9 H, &id J-1 Bl
BT U b, ANl Bl Ue e’k @ fb R facwi § 3o 8 a1 9@l feaerr
BINTY, 81 dI BRAE! BRI Iqh 18 [ 9t f$ceq g gs of 3 dd BiRT
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9% THSSH DI, ITD! JAAHC HFIIC BRI, SAb RIATh e ARz
ST, T $asT § 99g o7 Ufdsd o, ST hdsT 99 i & I Sl Yollec sfea~
T8 ¥, ITDI BT B AR Frerd ot J9F B BI A1, SH IR AT BRIATE]
Y B gD Tl G R F AAT-T ST F AT PIBHIWIE BAT, G-20 I &
A1 yg /AT S 7 2014 H Brisbane W Y PR AT A1 JHARDI & A1 8F FATCA
initiative ¥ fERIGR 81 T fF ®ls YR AMRE 87 IR BIs STPT ANR® IR
Il 3R 3fd # BN b S < 99 R & eWeR &, Si-off fagwl § w=hm ar
DIg TfFafored & 96! RId S13H ShiHe My RacoRee S U6 &g AT
ST o, 3 S ft oo &t WfiaR &x off 81 $9d 3remdr J&f |q dral o+
R Tl Y 3R gABR I AT SY, S S I A, AR BI, 899 Bl 3fR
RITYR T - 1996 A BN &I BT &1 fb I treaties Bl renegotiate B TABAT 2016
Waﬁwmmﬁl—cﬁﬁw,WW@?W&WW#renegoﬁa’te
AR fordm 3R T8 S round-tripping @1 YRT RIIT T, IFHIT BT AR 719 I {6 a8
T T Al foreign capital T inflow dq &8l SITET, YU 3R SfeR ®f parity UX X
TSI — degpd R Tl U, dfhT Ud Sl IRl A1, 39 89 ARl A BT T 1D
Scheme &Y, ST Ud successful ThIF ftl 39 AR ATl BT THHT ST I8 AT fh
3R &H I8 Ie¥d IW@d © b 9Rd g # W9 dofl ¥ g dTell srefagawen g,
TR JTART ATl g1 iegeaRrall § 84 a8 UM WISl g1 8, B9 developing <21
H M & dfed § %, al T H BT - B9 Td tax non-compliant economy %, SESER
taxation base T8 ®, T H Y sridmer Mud! faam f6 59 3fivs & MR W)
ST ol - 39 AT Bl YRARTT BRAT 81 g 59 91 Bl Gefl 2 P Irorifoe efte
J Al SHHT A g B AN 7 SR GALT R € w6 T8 FHIH sl o1 W
gofc & 9T H Y S BT TH a1/ quote Tharm o f A right cause never fails."
JE M St 7 HET o7 3R IE WEl A H IADBT ISR B

ST8T dd doic H taxation & proposals g, EX] T & d8d % I taxation base
¢, S U oG | A1 dTefl category ®, S 899 nominal tax ®X AT — $had
yg wR¥el § S9b fIY BT ad W gdr gl Tax Base &1 Y& dMRY, tax transactions
Raere 89 a1faul 9 99 &I 3R BIel &R & d SUdT Bls o9 a8l gl 31d IqP!
T AT 7 T SRT <AT B A8l TSI A9 g | R B B AT TS
Al 10,000 YT AT TSI R BIs deductions claim & T 8, IR-A¢ IR G
P deductions ¥l SUALS & B, Al IS IHB! EOR-GI EWR BIT CRT AT U,
Afh record purposes P ﬁﬂ’ — A BT income 3R S9! transaction &1 Rbrs
g9qT B, SUd foly Udh TN 99 I8 fhar B

9 P economy formalize RS IR 9 formalized economy # MSME T ggd dsl
T &l R Y S &1 droieT 8, ST 96 WA 9 &, TP turnover 50 BRIS
I T gl Al S IRBR B Tdh commitment Qﬁ, 3MYb FHI ST Direct Tax Code T
?JT,Wﬁﬁﬁu—s’ﬁ@ﬁgﬂ—W%QW,?@WWG?%WWMmoverW
BT %, 3P taxation level 25 W ‘X ﬁ?ﬂ %, arfe incentive ?%, gg formal
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I 3R S &N individual FTAT | ®TH BRd ©, S9h SUR U STBT 1Y ST HT U
incentive Y8 fp I U7 ATUR BT Sﬂﬁ convert ®RT BT HINTI B Bl

fUser At At affordable housing &1 87 T o ®I%! I8d of off, 39 IR W
=il Long term capital gains DI AT HH P I, project completion DI @R BH
SR S 9T &1 Sl guR URAT & JAMER W affordable housing flat @1 AT ST 2T,
TP carpet area P AMIR TR B ﬁ?ﬂ, arfh fpsdt oft 218’ § 31 bedroom &1 3BT
JMTEHE affordable housing ¥ 3 SITQ 3R P! infrastructure BT setup o feram ¥
TR taxation incentives SIT &9 ST = ﬁ'ﬁ’, SRCaRIL B%'E?I Ig) o1 fh Y JFed |
SiI O ST 7, 9 S 94

GST & &y # # g P dem & gga =9l faar, R A 3R iR 396
gIe BH AN A GaEHEd I GST B 9 fhan § gg A g & I8 IR ded @,
X ST PI, by qAT 1Al B AR, it is a joint initiative which the whole country
has taken. 3R o spirit P A1 IE U g3, g4 QR A St spirit J sﬁ I derar
T 3T Indirect taxation &7 3IIBR MR S BT UFHAT TI BT BT STABR SI.T9.21.
HTSRIT & UT Il AT Bl GST Council in that sense is India's first federal decision
making body. H&T #T ST &1 g1 Mg o7 & SL.gw. <t Sfd & <t ol 3/4th
e A B &, N § 1/3rd A1 &g BT § MR 2/3 I & €, 3@ R B political
level TR TATG, AT S 3Mhs BT BRI BIAT GRS 2T, <ifbT g8 AT Tt "8l ol
sHfely &9 7 SN.ud.3). sefid § te W 98 W dle | fofg & fdar ok w99 fofa
qd-FHfT A fPUl 39 1 R IE T P federalism T & T BT subject & 3R
Centre State Relation Udh delicate subject %I W, ¥ 9t I B TRIE B
3R 39 ¥ Mg UHHE 5T o1, S SL.ga.dl. & faRie o, dfe o9 g 3
39 WeHR B form, a1 S9d1 W participation positive 3R active 8Tl BT ISt &
IR 3R IR YT H I AHI FHISIATG] gret dl WRGR ot iR sy ufafafdr amg
IR fIER & WIR — 39 9 WEHRI & U6 AHRIHAD 9T A7 {6 8 TR BT
B §& 1 Tl B9 AN 39 @i 12 WIS &) & § 3R Tah-UP HIfET 8-8, 9-9 €S Bl
TI-gl, TH-d9 9 9% ot 81 89 § v v o O, = ggafd & &) g
I AR T8 AT, oMb B 07T 3 H AT b A1 g3 3R T 4T 3fa¥R R
N dic STe @Y IMIIUGdl e8] gl #elqd, S9 H ddd &l procedural important
=l gt B1 99 H S Rigia 9, f9 3§ 89 39 93 &, T principles T U 31
P8 Hicd g 1 g v iy o & <o d 998 & FTR 9l 8 I W9 &,
3PI tax collection by supplying oil to the vessels BIdT g1 319 strictly speaking TH%
Bl territory TS B A8l BIefl, 98 &g @ territory H Il Bl S A B BT
WY, §9 $ ol TP BI IR e 8, e SId1 a9 HH 1 8l R U ¥4
I IS IR ST AT 7, O & AR § HW-F-H <9 Bl AT g9 B TRT U
Bl SIQ, Wfhd U RIBAT g Pl € 3R U & 9T Bl 2, Al R 4§ Bl
Federal bureaucracy of taxation g 3R B9 S & 19 H PR & BT dearT
B B2 39 & g ff &9 9 ad-wwfa 9 e foml
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TEIGY, 5 W B ¢, e Shua.dl. Sefid daft &, 9 & 4 bl
IS Bl AR B Uil AR Th 9l fAum™ Iumeli & WdR BT TS U8l
g ALoud.dl. &1, gavT & Ae.Sea.dl @1, JRT & eR bl sy &1 5 quf
# =Tl 8T 8, A1 S compensation & @1 3R SIS # S fael 3R ggaN]
Union Territories %, ENl @I State Assemblies %, RG] %, AfhT ST 4 =T Union
Territories %‘, d Central Territories & 3R S9dh 1%*11‘ Udh q\.ﬁﬁﬁ.@.ﬁ‘ SUlRUl EXl
& I[N AT HT ST GASI.GA.EL. Al B8RT, Siife ALS.ga.El. af &1 U@ R |
replica &, S X 15T Bl UIRT BT IS 89 o = S IGfqem= denes giikd
o o, @ 16 RicaR, 2016 @I notify fHAT AT 3R I BT & T8d TP AT Bl
3gfY switch over 1 fiofdl & 3R 8PN 89 Tdh 9dled ¥ switch over T8l &Y U %,
dql |fag GMed § 98 odf g8 B Bl oSy el 8l Al 39 A1 15 Ry
% 9IS taxation collect HIA ®I Sl legal entitlement %\*, g 3MU9 MM H AT B
ST Bl So, the alternative system has to come into place before 15th of September.
3R AT TF deadline 1 off iR S goig & fRAl-eT 99 1 St w=di &R &g
P A 2\1, ISREI TUdh Legal Committee o, SIRSREI drafting- basics e oft,
I8 Ps-Ps o TR G ot oY giE F uiEl BT Yh-Udh WS, Yh-Ud full stop,
comma FAEHIT A A4 Il 7 IR &g 7 D! WieR {61 iR o &A1 d& 349
R 4] §'§I It was a great exercise in deliberative democracy 5 T 4} issue Q?Tf EH]
o1, O R D13 T I dg A5 & HUR B 7 (0 o8 off el &3 diordt &
Finance Ministers 21, 4 X JUIsTal &1 faRIgT &Rd 9 3R BN dTel gHLT HR <d I
Eb_g R Q1 B & Finance Ministers &1 3Tl T-3TeT g YT a7l @ aﬁs‘ | party-line
P YR TR g8l IR 8! I, federal lines 3R taxation & TiRTTeT TR S=|H TTdx
gl unanimously T d-T ]%{QI B9 oI Lok Sabha ¥ introduce @X S31 3R ?Rfﬁ NE]
H &4 uIRd B US| S Bl b a8 9 IS g4 8 AR IR T 8 b &
R IR BY 3R 31 AR Bl IR SR B o], Rifh SHB JIIC BT Bl
a7 7l fhR s iR H?z; BT ST G ﬁlﬁTﬂ, ST taxation structures T ﬁﬁ(’ g 3R
I9P ST rates ﬁﬁ, 39 rates b ]%FQ Tdh group dcTTT, RTIdT S| Udh arithmetical
formula T AT &1 Y31 AT 8 g8 achieve R UMT AHT BRI I criteria b IR4A
P YR TR d Tl STABT AR T B2 1T GST Council 7 T fHaT fF tentatively
g9 Ugall \gdlé J ENCAINIDN HNA| IMST 8F T g H manufacturing tax, excise
duty, service tax o 81 A & fdd & ST assessment 8 BRI &1 F ST assessing
officers & UTT ¥ SCT B, VAT 41 & 9T SIAT 21 ¥ purchase tax & forg PO
ISY ST &1 Bls ST inter-State tax BIAT 8, I T4 H IHBI assessment BIdT B
ISP 91 Hal entry %, al Octroi § STBT assessment Sﬁ?ﬂ %‘, luxury tax T %ﬁ?ﬂ %,
Tl BX assessee ® AR H oG S qH assessing authority % A B AT ST
BISHI Bl 3T I assesse DI hdel TUdh tax ST 3R Tdh authority ® G SBT
interface BITTI ST tax collection %WT, TE tax 7T 3N 3MY computer system UX kS
IR 3R HE & T B, IABT formula decided &, D AT A ST division
TTAT-8TT BIelT ST Iad SrfcRa foes Y manufacturing process S Ugdd input
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3.00 p.m.

taxes ]%Q NIT f\]ﬁ %, ST 3TTell o WX tax foam ST, 3BT input credit feyerm
ST B T T tax 3Tl %ﬁ?ﬂ ?’, @ Bfse el foreran %\f, @l ST tax on tax already
paid %,a—s’componentﬁwmgqé@ﬁ%ﬁ;ﬂﬁ?w?ﬁéﬁﬁaﬁw
TSI Bl B, SHD! IMATIHT T8l IS 3R 31 TdH expert group a1 & f I <
toll Th %, o w® goods and services Pl free movement o dhdl %\*, ERCA fra goR
d BRI ST, R <9 § S8 FAfFRed &) ga Hacl shal RpIRer s g1 4
TR B B I8 TUd historic haH g, Rifd <HFT Fe-i 7 g{DI unanimousy pass fopar
3R Council § ¥ 31 spirit CaR<IE delhr DT unanimously dJ ERIRE IR EX
qY AT & golc &b ATd DT link I8 2 f B9 S 9 indirect taxes approve X
® ¥, IS 9 99 7 9% =erl, A a7 9% GsT T8 ey, w19 CST iy, ar
q 397 3MY ¥ WHIfdd w9 H FHIW &I SIUI| & VA cesses &, ol GST & 3iax
AU AT H subsume BT $B Ui 99 & oIy HIfh HHAARE &, ST HFITALA
BT e MM T TRI® S b HF=iee dwal & U fhar Seem Saat ufeha,
S o @R R TTsaed €, SS9 WX W1 818 N 3 CRITH ¥, SUd < Bl 28
IRMC TF W IR BT S TR e 8, 98 99 HR-IYE Bs H Uig a7 &
foIq SRMTE 81 iR 9f9 |1 & 918 <9 & 3e} IR BN I8 U UfHAT T,
S BT 7 T B Bl

ITGHTART Sl, $AG STl S Y, A dTdl 9Y & BRI G Bl AP 6
fewoft 31 751 oic gRede 3§ S YA TRAC o1, &9 AN SHDI TaRiTS HYill SHR]
Rargss gReHT sifelNsS! STET &1 31 39 a4 & MRI P 37 aTa! &, 89 S99 sHd!
STMPRI < T3 STHRCFR § 59 AT BT 3.96 TG BRIS 39 AT BT YRS Bl
Ig BT Bl ThedR R WX STAIHC H 1.86 AT PRIS B ©, Al Jdex H
1.95 TRI BRI BT &, UheA 3R e bl 81 1.03 ARG BRIS &b HNId gl I§ YU
3T H, Rifh B AT Yd=Y 9l 8, ST PR DI Sl affordability I revenue H
JEAT 8, SN 39 AT & e Sfhfie &1 3.05 &1 eRAIE AT, SHH! He-olR W
B SUP! 91T T 2l 89 ARl 7 SHP! el A 3.02 PR Pl U SRIC QT 2

IYFHMfT S, THAL/TE.EL 99 WM P IR H PV e 3 &l @I
B g8l &I, S H.AL/UE.E). TaUfSER d1 o1l 39 dR Ul UaufeeR,
fTRIPT B GRT SAT-37TT Bed H BT 8, SHD! 34.09 URAC FGRIT & AR TH.CL.
HT 32.00 WRIAC IQMT &, SAMAY SHB! HH HT B BIg Yol Tal 81 SRR S
9 UF I6 IR-IR 1 5 g9 Rge ¥ sa+l SIS off, g9 9IRS & gai oS
M oft, oIfdhd GDP growth depends on several factors. It can depend on domestic

factors; it can also depend on the overall international environment. If you look

at the pre-1991 stage, you will find that our growth rates were very marginal. We
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started picking up significantly post-1991. Globally, the period between 2003 and
2008 was a boom period. In a boom period, when the world does well, everybody
flies with the world. So, the global tailwinds also give you a push. What do you
do when the global situation becomes adverse and hostile? Last three years have
been extremely challenging as far as the world is concerned. In those three years,
to maintain seven-and-a-half per cent, plus or minus, and be the fastest growing
economy amongst the major economies in the world is the real challenge. When
the going is good, everybody is at its best. It is only when the going is challenging

that a real test is determined. ..(Interruptions)...

SHRI ANAND SHARMA: Yes, I agree with you that when tailwinds are there,
you do very well. But the fact is, there were strong headwinds in 2008-09, but in
2010-11 and 2011-12, we still did well. So, it is a continuum; there are ups and
downs. So, I expect that grace, that what was done and achieved should also be
acknowledged. That is also in the interest of the country, so that this impression,
which is created, does not go. Now, we are not having elections. What was achieved
during bad times earlier should also go on record; otherwise, this is not a question
of debate between you and us. We compliment what is being achieved, but also

have the grace to compliment what was achieved earlier.

SHRI ARUN JAITLEY: If you recollect, in his very first speech from the Red
Fort, the Prime Minister started by acknowledging what every Government of the
past had done. ...(Interruptions).. Therefore, my only suggestion, if not advice, to
my friend, Shri Anand Sharma, would be that amongst various things your past
Governments had done, you took the right turn in 1991. Therefore, the Prime Minister,
who took it, can always be proud of his achievements and never be apologetic about
it. Because the kind of place he should have found in your history for having taken
that right turn is a place which you have, at least, denied to him and we are always

at pains to give it to him.

Sir, this year will go down significantly because we have advanced the date of
the Budget and we hope that the Budget is passed and we complete the financial
exercise by the 1st of April so that we are in a position to even give money to
the States so that everybody is in a position to start spending from 1st April rather
than wait for the monsoons to get over and start the expenditure in the later part
of the year. As I said, the Plan and Non-Plan expenditure distinction has been done
away with. The Railway Budget has been merged. There is an Outcome Budget of
last year and, I think, this year will also be important in the sense that the indirect
tax proposals will be only for part of the year because then the GST will take

over and, hopefully, this will impact the Budget-making exercise in the future years.
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Sir, there are one or two important points which I wish to mention. One is

with regard to the electoral reforms. What we have done in the Budget is to just

givetheoutline.@?WW%%W70ﬁmﬂﬁgqﬁgwm
N, ad aifafcdd hieT eild 81 Uigl 39H 89 I8 g9d JdT © [P dd Bl
UHe &l B9 ANl 7 Udh FaRAT @, 59 2002 H WRGR A §7 ghen War fear g
5 SO gad B UIEl 7 TH BT 9975 oY, s AHed g St sreger o, Al
Raprseia Y off, 99 SR @7 o7 3R 39 IR aroTy] St b TRGR S F2Ne!1
B 1S ANl AT b TSl, 9gd B A8l Tl IUdb dIq g Alo[al reafd St fasg
HA A, 1 IF RE A A TSB! U IRl & off fF R s iR guR $ReAl
7, Ol SOdERd oxed &, ¥ Uh U SHB! fordr o1, a1 SN SWal WieR fhar
or, i $o AN TEd & & ITa! Jog fic #§ I fecew 7 omdl 1 9 g9d &
goe ¥, BT 9 § I=M WHR a1 o1 IHF 0 TSl AR gall, oif a7t
Al g8 B eI gSTl A AN BT I§ Yo A7 fd B S Bl 2000/-997 G
SR Y, §99 S99 gAd Bl @1 gl T W) W $Ried B § dolaRE Bl
IR S9 TRE I NIaT doide B S W SR B ATE) I I W9 ® 3R
SolgCRel d10Sd Bl U Wi a-il| § =18 fob |l ISl & 98 Wb a9 &
g S-St S97 gema € 9 89 RN @l &, A1 9! fH aie ¥ Aepa ool
ERIRSIRSCIRSE] Wﬂgﬁwﬂﬂﬁ?ﬁiﬁ%ﬁﬁﬁ, and it is a legitimate difficulty. People

have been wanting to give by cheque but they cite two practical reasons why they

don’t want to do it. ‘Our names get disclosed. The opponents will target us and
tomorrow when we do business, somebody will file a PIL and say, you gave money
in elections and so you have got a contract.” STdI T aT ® fh 8FR &H SHAMSRI A
< € 3R ERIINE aXi ¥ S €, A1 BIg BfoTgdl ar YaT el bR ol ST Felld
A7 At 3 9V @R ST8T dd §Hd B IRl Wi 8 vl

Y 3 IMl: STee! BRI Tl A1 Ao & 9 8 T, Bl IaT & A8l Bl

#t 36U Sicett: @1 gfifery 9 SN 8@ ' AR Y Ue geId soaeRd
J0SH HT IW@T Bl Sl BT B, I8 IE & SoldeRd dived dad Idb & Aegq | Dls
A SR @RIE Il 8, S WRISIT IH! I+ <o H ge Merfll ieeR! & $8
A & AR, BIC T8 4, A9 I IR A«iE § 98 RSHTd 81, ddd ulfeifeda
9rel & YHISS H BN IR had 8% IS B U UHISC BT, Sl SoldRe HHITH
7 feaeras 8l sa9 RSWEd 8N 399 Uil & 81 H M) clean UQT 31U 3R
< 911 W clean U1 <l fhEe fha @1 @RIeT B, I8 A1 9 H Ud1 8RT, WAfed
SO fa-fora @1 fra fean 2, 98 Fae SUS! UdT BN T S 3l ST o=
AT I U, IHH ABI W AW BRI S fAUET H B, IHBT A9 BN SHGY ARBR
H X8 B VA B g1, O fuer @1 ot ferar 8, g9 forg e fd =i
saferg H =g & &9 AR I &R Income Tax Act & T80 SHd! Sl IHIM TG,
59 @M & IR H (P ISITS Sl BT SUAT-IAUAT AT 7, 1 I 37 g
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B A B A <, el B ol e <, d1fep @ wo| U 99 S, Rrad Qwr
% <X clean funding B SIS 9¢ Y| Y31 o7l & fb SR 8F I§ 1Y HR U
g, @ clean political funding & oY TH g1 HEH AT 9¢ Tl Bl

ﬂﬁ?ﬁf%mﬁﬁﬁalreadyaﬂw%éﬁ?ﬁﬁﬂﬁwm%, rural
development § d 981U &, MNREGA &I ) 9gRIT, Hifd 19 BId H HHGIN] gl
g, A Sl deR B, S9! 3 aXidl 9 U fierd k89 @1fRul 89 @Rl @ SRGR Bl
T ggd ambitious HIIHH B, FIh Aewm F URvr &5 H S1f¥e W Aftd A
\_rl'lff - electrification & HTEIH ﬁ, rural roads & HIEIH ﬁ, irrigation & HIEgq ﬁ, rural
housing & HIEIH ¥, animal husbandry P HETH | 2T I & fb arir &3 H A
P IMHEHT 3R 3T 9¢ YY)

IR-IR NPAs &1 5T 31TdT €1 89 NPAs &l TR BT IR dxid o 31ef |qoey
ol A NPAs PIs BOIRI-AT@l HH—T & A1 ! g5 AHRT &, QAT 781 81 I8 20 IT
30 EK% accounts & T ST gl fawg 213 ‘GK% accounts ?ﬁé ERESEEUN P BRIBT
ﬁoreate:lﬁgq,ﬁm%@ﬁ%m@%,ﬁﬁ;w%@%l?ﬂTC{ﬁﬁ—c'
arad 8l BN IR TG Il dedl SIUT, Al sAfv I8 9 @l ' ¥ R 9,
BY N S9HT HRU W FH il 9 I 3R Fadr™T Bl o9 <, I§ MU 3T §
38l 91 Bl ST F MMYR W AT IS e, reiegaern deiifl, dfed oo &3 &I
IR WY A Th BioHTs TS 3R 8 &3 DI U sectoral problem i1 T 31ferd
BSAE WA & & ¥ S| WId B AT ¢ TS| MU Igd AR AN Bl DIl
CARCIE] ébf, ?j?ﬁtf PIc J ITPBI ¥E B Tl @’\Pf RGP AT DI steel manufacturing
capacity 984 g sl I9 7 I AT H A1 I T91 Y DR SN Bael Wk
H & 781, 9fcss R R A, 3MRST H, 8 S8 g Al 3| 3FRBT 7 Chinese
steel TR 286 URHT anti-dumping duty &M &1 JfF e EU &1 = o &R EU
9 ®RATE T8l BI, a1 T8 S steel plants Q\I,Gﬁﬂ'ﬂfﬁiﬁgﬁw%l%ﬁ?ﬁ"ﬁﬁ
A 39 WR BRATS Y DIl BT Minimum Import Price (MIP) 41 &S, &1ST duties
R ElE_Ts;I Indian steel companies g1 Hd Al I gR-gR 3| profit making situation
P IR AT T3 &l T GHR cCqdersed B o, fod g N 9 Us [T e
package announce faTl Infrastructure companies P PSUs, SR®RI s 3R Iy
IRERT F ST YT =T g, 9 arbitrations 3R High Courts H pending g @R g emr
d% P T8 < I T SAfAT AFT WeE A SN & e A g9 AR A 9 e
f5 ST award arbitration Siid 71T %‘, I 75 WU T 3R R iy EFI:f-ﬁ a@é
el 7, @ ded I8l, difh IIIIRT B B ¥ BH dheih A 8l 3R 98 ufhar
3T AN PR Y DI g B

fqorelt & &= # private plants 3R State Electricity Boards, SR EE sl
TH &1 o1, AT SAD! A B & oIy S&I oI ATl 39 e OR-N &1
T BRI PR Y2 © fh 9 Aded &1 U BY| S H 39 Jdeyd bl Usd Hal,
AN I SSEI BT IUG AT Id W Tl B i RN 98 3= ol Bl 999 <
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[57 aro0T Siee]
UY| YRT HFER IS MY, S BT U1 gE MY, I§ AU MY H THHI WEl AT 8|
BT 396 fIU &9 @l o 4R 9T {8l

J1 B HfUcd &I ST B, SACY 8 AN o S9! $© 441 faar & 3R afe
MATIEH BN, A1 89 S AR W I BT AR BN

SyFuMfT Sft, § e SRl € 6 39 99 deAl 9, S WRBR A 9 |ral 9
IBTT & 3R F3 initiatives Tgel A W TeId T I8 U, 39 {499 &) rfagawen # vRA
B U WMAHSAT a1 Tl 37 a1l auf H $HD! 3R AfB A5gd HIA H & ART
HHe B, 321 Ul & A1 H 3 G ¥ qoic BT FHAT B BT ARG Bl

S AR AT (SR USRN): A fa #wA Sh, ot uiw i & gAmal o
A Ya 53 St 7 g 99on & off 6 foami &1 ol 9% Bl 916 § 98
g3 & 50 AR fHAmT &1 Holl A1h Bl Sl 7 gqa! faxig ff fvan sad
foU 3o TR #3501, S U9 SR ITRIES &b 1 HA1 I A T HA S |
el 1 9 SR I=H del 6 PR YW F fFAEl &1 doll A% 8NN, AN A 1A
& fHaml &1 dol 9l JATH AT g9

weTe H Sff, ST 9 gU g, § fa HA S | g S Aredn g o fhami @
S Pl ATHT B AT 8, 98 9T WRGRI & IfAT MY AT g WRBR &b 3
MGt 3R fHATT &7 FHoIl ATH B AT TET BRI?

SHRI D. RAJA (Tamil Nadu): Sir, it is good that the Finance Minister has
referred to the Scheduled Castes Component Plan and Tribal Sub Plan. There are

Jadhav Committee’s Guidelines for earmarking funds under Sub Plans. Dr. Narendra
Jadhav once raised that issue; Mr. Punia has raised that issue and I have also raised
that issue. If funds have been earmarked according to those Guidelines, it should
have been more. Now, in actuality, funds earmarked for Scheduled Castes Component

Plan and Tribal Sub Plan fall short. How do you explain this?

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I have two points only. One
point I would like to understand and another is just a query. I fully agree that
our system is basically non-compliant in the matter of tax payment. The day hon.
Finance Minister presented the Budget in the Lok Sabha, I caught hold of him and
spoke to him on this subject. It is a fact. The point is that what we are going to
do with this compliance. You told about certain measures to bring an overall better
compliance. But there are certain other measures where there is a very clear kind of
deliberate tax defaulting and it has become an instrument of business. Even in your
last Receipts Budget ‘tax raised but not realized’ was I 6.59 lakh crore. Now you
have presented this and took some initiatives. It needn’t fall automatically from the

sky tomorrow. But can you expect, when you are going to present the next Budget,
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a different kind of figure which may not be that much high? That is what is to be
understood. You have made a mention even in your last Receipts Budget that out
of this entire dues, I 80,000 crore is without any dispute or litigation. It is not a
small amount. Again let me tell you one thing. If you read the same table in the
Receipts Budget for the last four, five or six years, it is gradually increasing, not
decreasing. Even the tax amount without any dispute is consistently increasing. This
time, after admitting that we are generally non-compliant and certain action is being
taken to bring in a bit of compliance, can you expect that that figure will go down

in the next Budget? This is number one.
MR. DEPUTY CHAIRMAN: Okay.

SHRI TAPAN KUMAR SEN: Please, Sir, it is not yet okay. I have not completed
yet.

MR. DEPUTY CHAIRMAN: Be brief.

SHRI TAPAN KUMAR SEN: Sir, I want to be educated. What is the logic,
what is the purpose behind doing away with this Plan and Non-Plan thing? What do
you gain out of that? At least, in understanding your expenditure pattern, it helped
us to understand clearly when you demarcated Plan and Non-Plan. You have merged
it together. What does the Government want to gain out of that? I would just like
to be educated about that.

MR. DEPUTY CHAIRMAN: Now, Shri Rajeev Shukla, put your question only.

SHRI RAJEEV SHUKLA (Maharashtra): Sir, with your permission, I want to
seek a couple of clarifications from the hon. Finance Minister. One of the major
problems with the States is the fiscal discipline or fiscal management. Now, in order
to help the States, the hon. Finance Minister, or maybe the GST Council, has kept
petroleum products out of the domain of the GST. So, I just wanted to know from
the hon. Finance Minister whether there is going to be a single rate of tax by all
the States on petroleum products, or, whether any State, suo motu, can impose any

tax rate on petroleum products.

Another point is about the Central schemes. ¥X, Yy Ry ?flTrFiTQ Hg Bl %, g
g5 AR ASAN & MR bg ARPHR AT DI 9gd UGT <<l 1 I8l A 31 U1 SI1an
g, I8 B development BT THIFT B AT Y THIRT, I 98 <71 0 W@ &I, I GF
F TG 99 FFd &1 § g1 W81 g fF fUwd 60-70 A § RIad i1 dw AR B
IR ¥ < & WAl & e & forw g, afs 98 e UeR 9 el & e )
@d g1, a1 98l aids A & 9 99 STl
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qeIqd, § 91 @redl § & oo Iy 91 9 IRy &1 9gd el SWHTd PR W©
g 3R 95 3T 91 T2 ©, olfdh Bs T WA §, Sl IHHT SWHA el HY |
CATRT PR B dRE W U dgaal Hoct 41 a975 718 off ik 397 1 Far o1 b
Fs oG VAT &, S A" 9% Ugad] 81 J8l © SR Sl Bl 9P aN H udl g
TE g1 H IR0 & w9 H die R & qR 7 A e g & s dgadty dom
H 39¢ Y 6 IR PRI$ BUY P UG BIAT &1 B o 9gd BIRIET B, cAfhd
g Al 3T 9% Udh W 3reHl 7L fyen, i uie fenm ® SiRY uer 81 g9 fo uet
A Y1 1 ggd e g1 H wAT St A ST Aredn g 6 QA Aol # @ 9 wekdl
NI, Rifd Fgdal HACT 7 W B A8 Bl WH I Bl a1d bl oY IR g8l
1, ST AISHEIY J9Taemel 8, @ Thibd! §, S fSa1 ST |Gear 82 & faa w2
ST AT DIS WAL PR IR A A R AT T2I?

Hered, § sl 91 g8 S Aredl § 6 S el fb 50 dRle ¥y b
qrolde & foTT 25 TR¥IC ST 3R SH$ HWR & HINae & HUY 33 RS <o, Sff
g BT T, 39 R H HEl A1, a1 I Py Urolde 100 AT 200 HRIS BV BT &, o
T I YIolae Bl q8 50 PRI§ ¥UY P ¥oid Bl Yedics! Aeldl 1 Tl a1 g8 X1

DI GRT HISTdS I dleN 8l ST ?

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I have three clarifications. One
is regarding the number of GST exemptions. One was referred to by Shri Rajeev
Shukla just now. When I talked a few months ago, when we passed the Constitution
(Amendment) Bill or the GST, and I asked the CEA, I asked the officials of the
Finance Ministry, at that time, it was made clear to us that it was almost 30 per
cent of the revenue. Now, would you address that in future? It is very clear that
you will go by consensus. So, what efforts will you make? I don't expect that it

will happen overnight, but how will it be done?

Number two, it is true that both, non-agriculture and agriculture credit off-take

S Holl bl I PN SR FENT B ST &1 8, S99 Re arg 81 fFaw § firmee
3 TS| I FgM F folg oY SeRe H e <1, BIC I Bl FedeH 3 AR ah!
S ®1 Y, AR T 3 $exve WX, I HF &S IR Holl <l 3[d SAh A1
TH 91 3R 8 TS ¥ &R 98 ¥ % gART S 99d &7 X< ¥, S g9RT Af @
YT 2, S Wl 96 T 81 gfd fhae f$uiieie & e 3k Afqwy e, SI 3 T,
I @ IR H fIvary R 8§, SAd T bl 7 Thed ¥ wWd ART fav g S
MY FJAT Y [, §9 R AT $G |

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I have only one clarification.
Whatever the Finance Minister talked about demonetisation and said that it has not

affected the common people, 1 beg to differ.

MR. DEPUTY CHAIRMAN: It is clarification time.
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SHRI T. K. RANGARAJAN: Sir, I have travelled across Tamil Nadu. This
demonetisation has affected small and medium industries and it has killed the tiny

enterprises.
MR. DEPUTY CHAIRMAN: It is not a debate.

SHRI T. K. RANGARAJAN: I would request and I would like to know whether
the Government can provide any rehabilitation package to those people who are

affected by the demonetisation.

ft Aewe Sl @ @1y Teen): o TR 91Ed, § auiR Bee ¥ SRR
FE 6 $9 T F 3fex FAS-U-IRT & Sl AT 8, 9 U1 BUY 3R 10 BUY b
e & Uil Gag AT BT YOIRT B &1 g3 QA1 ol § o Siude! & ey,
TP SR AT SR IS AT AT g1 3R Ig A 81 AT Al I8 Ui (5) BUY AR
g9 (10) ¥9Y a1 faxgpe W HEW B SMeml H 39 EeY B kG 4 AR GgAd
I IRIE Bl AR® I AT 37dIe] Bl b S Al Ui $UY 3R 10 B $ [Af&pe
TR STOAT SIRT 3R Y8 HI AT B &, ... (FGLH). ..

Gl s e cala Gae s BT (e 180 OB e s Glia t
o5 o Sl s S e mhan a8 (i ) S LS Cunlsa =
0t 8 0B S L e U e ISy S s G L) s gy
"—}g WS dile 85 =t o2 é Ob ¢l é e RS = SN Ll =
B o2 S8 V15 (1002 ) ~30(8) @k ~ 58 B &Y o B
Gl il S Ut Ol st ) ik (S el ol e Bt
s N R Uy S S g0 o) s S 2 SV S dy

.-.(LL;L‘;L\A)... oD C:))S ALY T o3

MR. DEPUTY CHAIRMAN: Just seek clarification or put a question.

SNt Aiewe el WH: SUP HUR TR BSM BT AT VA Y, dl 399 BRIS]
TG DI BIRIGT AT

Ml QT 5 Sy 88 sl S ol H(Goy Hawl) o Gl deme Qlzt

g 0SB 5 vs0st 09595 —w ool B S

SHRI NARESH GUIJRAL (Punjab): I want to compliment the Finance Minister
for bringing in, in this Budget, steps to eliminate the black money from political

funding. To a large extent, this will bring transparency. But we have seen in the

T Transliteration in Urdu script.
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past that eighty per cent of the funds which were coming to the political parties

were coming in small denominations, that is, under ¥ 20,000. Now, it has been said
that this limit will be ¥ 2,000. It basically means you need more munims and more
accountants to cut more receipts. So, I would urge him to eliminate that also and
insist that PAN card number or Aadhaar card number should be given by those who
are making donations, even of less than 2,000 rupees, and political parties, which

are not able to furnish it, must be taxed on this amount.
MR. DEPUTY CHAIRMAN: Okay. This is a suggestion. Now, Misra ji.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, I have one clarification.
It is right that the Finance Minister needs funds from various sources. The public
sector corporations, one after the other, are being privatized. 31U probably ERII
privatisation @< T8 &, 9P IR 99 I T, Rifh Hed Bl HHI 8l USICgoreH
BT Thac I8 ¢ [P SHAgde ¥, IRGRI AIHRAT H AR gfectd Adex HRURI H,
St Rederd 1T €, that is coming to an end, slowly, slowly. This privatization is
impacting the SC, ST, and OBC employment and their reservation. Ultimately, dg

WW@?@TWIﬂ@Wﬁ@,ﬁGﬁGﬁW@Fﬁ%,everythingison

thekedari, where there is no reservation. So, I just want to know: Is this necessary

that these public sector corporations are brought to an end slowly?

TRT I8 T 5 wieaw fifer 9T & &€ U aoie ® ok S9e 9w &) IR g,
b Solaed HHITE HE-T a9 H@31 off I g} forg w81 8, Safe S99 wig+d
fafereey dree &1 o arfeu f 3y 3 3,100 BRI AT A8 ¢ ¥@ 82 o fAfrex
qred ft B fBfRex argd 9 & dedl a1 3R g9 ¥ 3,100 RIS & o
B B B, Al WPAT & forg U aai =81 Rellst &1 &1 8, & 91 fean a1, g9
IR F H S =R g

MR. DEPUTY CHAIRMAN: Thank you. Now, Mr. Vijayasai Reddy. Please seck

clarification only, nothing more.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I urge upon the hon.
Finance Minister to explain to this august House as to why the Gross Fixed Capital
Formation has consistently been coming down year after year since 2011-12. Please

tell us also about the index for industrial production.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, the Finance Minister has
spoken eloquently about cleaning up the political system. There are two issues.
Firstly, the Budget was a place to bring in the best way to clean up the political
system, that is, through State or public funding of elections. We have not seen any
move or response to Members' concerns on that particular issue. Secondly, Sir, the

anonymity that is given to contributions under the Electoral Bond Scheme is only
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going to promote crony capitalism and worsen it. Let the Finance Minister find other
ways to exhort private sector players to contribute through cheques. Why is that not
important? Then this anonymity that is going to bring in so much of opacity that we
will never know who contributed how much to you, and, what policy results they
get at the end of it. That is not good for our democracy, Sir. This is something

that the Finance Minister must change while going forward.

W. I MU AqEd (SR To30): #91, § @ b g THeR! a2 &
EESIESIENE gl BN ufelamie # Salary and Allowances Committee ITH® Udh HHST
I B S9P - dIRAT 9189, S 319 AR 9% fAfRex 99 U ¥, S84 Ud
RUE 7 oY1 PR SHBI RIEIReN &1 99 forar 9v, a1 89R goic 9R I9HT fhaHn
RYT R TSl 7, § fah g8 S = g

it RS IR (IR U< o J31 S A Uz 7 {6 9 39 U &1 S| SN <)

SHRI SWAPAN DASGUPTA (Nominated): Sir, the Finance Minister has quite
rightly pointed out that non-compliance has become in India almost a way of life. It
is almost seeped into the blood stream. Now, fighting non-compliance is, no doubt,
very, very daunting. One easy way, of course, is to wield the big stick. And there
are fears that the big stick may always be wielded a bit too indiscriminately, what
is called tax-terrorism. Sir, the Prime Minister, on the other hand, has also said that
we are the beneficiaries of certain types of technology which reduces the level of
discretionary powers, which is a big problem that people face. So, I would like to
hear from the Finance Minister, now that we are moving into a rule-based system,
the extent to which the discretionary powers can be reduced and it can come into

a more and more rule-based system, particularly in the matter of revenue collection.

MR. DEPUTY CHAIRMAN: Okay, thank you. Now, hon. Finance Minister.

...(Interruptions)...
st gRdw (QER): W=, g1 @ Ao o sl ... (aum)...
st femr yare e (@R 9°w): W) .L.(aUH). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Those who raised
their hands within time, 1 have allowed them. Now, it is your second thought.
...(Interruptions)... 1 know that. He being an economist, I must hear him.
...(Interruptions).... Okay ...(Interruptions)... All right. ...(Interruptions)... Put your

questions only, no speech.

o R g=aTe, ST ST HeIGY, § g=yaTe < @1 § 6 9o 99 gY
BT IR HW-HU AMTHT M8 IR B, S9F fov g=uarg|
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[st gRder]
W,Wﬁﬁﬁ@[aﬂ?wwﬁﬁﬁqﬂ%%l‘ﬁ?ﬁspeciﬂc
AT § ISl |aTd I8 © % WRd AR & e FAEdR & IR 3R 59
El'l—\’EconomicSurveyaﬁﬁ@éﬁﬁwaﬁ%%ﬁﬁmﬁlﬁm%,awm
T T, Jf S oS Iog €, 9 S99¢ aRe) T8 Ug9 W R T, o9 & T F
PR T T, Al I§ Sl BRI 7, disparity §, TS TN Igd U8l 1994-95 H FGUER
S 9 |aTel SorT o {6 S &g g - [ 9¢ I8 &, 9@ e a1 72

AEIGY, AT GRI |aTd I8 B P ST 9ad 991 W91 SR &1 gl 1 fUss
59§ A AER, SR oucw, sifsen, ufewHt dme, ARl S & wsdi | S 9gd

o M )R RIS 8, SA6T |1 e 59 Ivic 9 Ndodar 82

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... That's okay. ...(Interruptions)...
You cannot continue like this. ...(Interruptions)... You think everybody should

...(Interruptions)...

it femR e e @), e #§ AN eTER wR IR E LLL(HauT). ..
a8l & fHAM P au A W@ A WM 8l ...(@qGH)... TR, § q=117 J6= J31 ff
H ARG HOI & Jecids B Werd Ibol a1 Sl ... (@aHH). ..

2t IJugHmf: o 951 St fPa & aR d 9 9o €, AR R g 82
...(FAYT)... HUAT G 3T ifergl

2} U1 Sicell: SUGHRT Sfl, B T T WEIHIV Y ¢ &1 WU S 4 ol
5 7 =g § how you are going to make it more and more rule-based so that
there is no misuse by individual officers. ¥X, Ud continuous HITH dcIdl Y&l 3R
S, STNTE 3R $TERRGT <ol RIRE=T 3§ g9$ ds URUTH AR MG dfes H
STSRINGE ¢ad &I gdi &1 ofl, $AfY § $aT 9 g, instead of multiple assessing

officers, you now have to have an interface only once, and even in that one case,

all limbs of the transaction are going to be captured by the IT backbone, which
is being created. Every month, there will be three billion vouchers which will be
matched with each other. Therefore, evasion is going to become extremely difficult
under that. The allocation of responsibility between the Centre and the States also
is such that smaller cases more in the States, larger cases to be divided between
the Centre and the States. 95 per cent of the assessments are going to be virtually
clinical through that IT backbone itself so as to stop and minimize the contact
between the assessing authority and the assessee itself. So, as much of a physical
contact in terms of hearing will be eliminated. It is roughly calculated that a small
percentage, about 5 per cent of the total cases, will get into that scrutiny exercise.
The others will be determined by the IT network itself. There will be indications and

criteria on the basis of which each one will pick individual cases for that random
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assessment itself. Not in an arbitrary manner. But red alerts will go up only if a

few things happen.

Now the same experiment is being conducted slowly using technology in cases
of direct taxes. For instance, your returns are now online. Clarifications are online.
After demonetisation, we have detected the people who had a disproportionate deposit.
Only a query has been sent to them online either through an SMS or an e-mail
and a reply is being asked, so that an assessee and an officer don’t know each
other, and they don’t come into contact with each other. As far as your refunds are
concerned, you get their information online, and the refund reaches expeditiously.
The number of scrutiny cases is no longer being decided by officers. There is a
centralised mechanism. The software is such that there are criteria which are fed into
that software. All your returns go into the common criteria. It is the criteria which
will be determined by the software as to which case it has to pick. If there are
large cash withdrawals or large cash deposits or large property transactions or some
unexplained factor comes in the way of the software that it gives a red alert, that
alert will then pick you up for scrutiny. When you are picked up for scrutiny, it is
only for the first time that any assessing officer can then be your assessing officer for
that. And the number of cases, which are now being picked up by this whole process
in individual segment, is not even one per cent. You are now trying to eliminate

a personal contact as far as the assessing officer and the assessees are concerned.

el AN SN 7 gOT AR I8 vy $% I F W AT Bl hE b goic H AUl
ASE Bl 81 S9H B9 S &3 § SIdI FERIAl B ©, interest subvention B
g 3R Sl $% UBR Bl TSIl od ©, 98 od il [Hdl 5T F T Ul e
BT 21 U el & Al 98 I Qe H S g 1 dr8dn 7, Al 99 IS Bl Iqh
foIg 1o e g US| I8 uRRARY 81 Nyl 6 g {6l vep 157 Bl FeTIa
BT AR gAY B T8l BN U Yo Jgi &l €1 I 4 el — Now that the

Plan and the Non-Plan distinction is over, is the Jadhav Committee principle still

applicable in determining how much is to be spent by each Department? The answer
is a categorical yes. That principle will continue to be followed. On the basis of
that principle, the amount will be spent for the SC and the ST, without calling it a
Sub-Plan for their schemes. That principle will itself be maintained.

TP Ueq IgT IoNd S @R 39w IT off afed ®s AT 9eli 34 GST §
ST exceptions &, S WeY H ISTAT SINT H9 P8l fh GST W &g R Al & 9
#, g9l & 918, TS political package I1I & VA a9 9 Sl (U 3T 4, AR™ Bl
stage H, deal breakers B Wdhd Il WY I fIva & ddwx, T == &I dre <1,
g dgd GeI-g31 BT URAR—S el ATl IqH U 49 petroleum @1 AT 3R g1 fawy
alcohol BT 2Tl T TRT fawar off 8, Y dax ==t ot &) ® 3R fieell TReR &
fog 520, Reaifer <t 1 WY 39 fawy &) Sorm 81 Y Chief Economic Advisor 5 4t
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[ 3r%ur Sieel]

Real Estate 09 TR T YuR IR fHam o7 3R wal {6 U ff 399 oev @R e
WRBR H1 Al I8 Id 5l 37 |9 9l W) ﬁ?\‘j—d EEl §_§ gl Petroleum products &
IR H g 1T P A1 gU ol & amER TR Constitution Amendment Bill T T,
T ST wY & 899 SS9 GST § @7 8l It is a part of the GST. But till all
the States agree, till the GST Council agrees, we won’t start imposing tax on it.
States will continue to impose their own tax. 3R &d IFH UgIfeldHd UISacH 3R
T o1 ST €, A S¥H Constitution amend T&1 ®RAT ‘ﬁ_ﬂﬂ, dg already amended 2l
IR SIS BT B 9fasT # ST a9 &xcl 7, A1 Ugiferid Uisded & W
Sivae! Sare g de @ fRIfd § &9 8

TR AN Uepled ®1 21 AT Bl A1 A7 {6 I8 VA= HT Udh 98 991 A1
g 3R SHD! AP $B I BT U [AaR A1 o & G § A% SHFAINHD TedIgoiR
AR el PR 7 U o Uoieyd far iR I8 wel fb s9d fdid o &l
AT, Rifh $HH 98 SUIGT BIell g9 SRATA 8ldl gl 99 R # 9gd ddb o,
RT9hT TP "R YT 3R Heiid 3 I8 a3 foar {5 &9 fhaga a1a! vuoied &l
AN PR &, AN B P d1G B $AR H 39 GAE DI @RI we will take it up for
consideration itself. AT BTSRIT TH-Th HIP s [AGAT BT == & AU o &1
3T 3T H TIT R

JMAH credit offtake BT fATT ISTATI SHH decline B 3R I HUR TG TATSTS
B1, f$HE BT Ud 3R TST 81 NPA & IRRAfY &1 U ek a7 ft ® f d&7 ot
T BT YIS B I S &HIT Bl @ — i IR IGI-PRIs] BUAT I9 2008
3R 2009 H $T THISSH & 3faX frozen TSI &, Al IF &HAT b HUR Al AR Tl
g, ofhT BT & O dbfcid dld, Pounds etc. 3T &, B9 HIbS H expansion
gl g iR BIWI AN 1, private sector included, S &1 ¥ T IS P PY fea

Bl So, if there is less offtake through one channel, there is an increased offtake in

another channel itself.

AT WA Al F IR § B8N Ig Faqd o= &1 49 § iR g8 foa=n &1
fav saferg € 6 99 § U a3 0 BlaT 7, S Wi Afd § SuR fIUs dRa
Bl 3T WRPHR H 3= X I8 & 3R oY 37 Wi AfdF™ & IR § 994 & b I
RSB S 37T K0T ol 8, S P budget deficit BT 9T BT $ Y ST g il
2, d1 98 39 HSHd Bl of ol ¥l Udh Jad o1, 99 Iof & 8T ol 3R I8 9 We,
9.50 URUT R ofl, O MY AHR H Al oel 1A ATl § 98 $9 gs iR IqD
B BH | 1S o7 ARBRI Bl 3R W A I I TR K0T Su«] &l 9y 9
éﬁﬁ@ﬁ‘?ﬂﬁﬁ, SEEZ! %ﬂaﬁmm%w@rg’ﬂ:ﬁ borrowing higher rates UX
Bl 919 &4 T lower rates TR e T TR B, O 89 WREGR &I 007 90 Td H,
IE Uh THRT Bl IF SHDT B Joid B! OF BH WA AT Bl A PR B,
Fﬁ@ﬁ%‘?@delica‘[e balancing exerciseﬂﬂﬁ?ﬁﬂﬁf?‘mm%@wﬁ?ww
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W IGD 98 g1 d1gl A1 TS, g8 A U U H v e B

GST rates & IR # H1 BT 1 3 TF SR H S T4 gell &, § haal 39
ﬁfﬂﬁmﬁ@%mﬁ%ﬁmﬁ%%mial items, ST 3T 3MTEH!
P Ao B, T zero rated YaTM| T TR 39T zero tax B, I W zero rated T2, difep
g sl wxil el o Us @fad B commodity AT service TR HISET fobaT <o @
BT &, U R SO U8 Siie forar Sv {6 98 de fha-r a1 8, vaamgst fohar
AT 8, A ST nearest slab BT, SU$ 3eX P! fhe HY faar s, aife foasd
ff IR a7 g § SAGT 989 9T 3R T 37y

B9 ANl T T8 ST 2,000 TUY F 3! fordn, I8 Fagd § gAG SMAN HT G1d
o7 R RISTITD Sl FIT GG od & — dilh SHBT 3T AT GROMT A Al of
fob g & 3fex PIs oHIfaD FYT HRAl 8, d I87 I S U1 ghgl Rl g, o
T B S AT FRIFST g8 UAT SHT BN, I AGDh] Bl b Usel NI (U] B
18T, R oMad YT ofil, I8 a1 WRdl 8RM? S AT AN 7 34 H
2,000 ¥UY BT Y& minimal amount suggest AT 2Tl

Feler St 71 dal 6 Psus # Redee v 81 &7 &, offdd fUsel diF wrdll 3
I TP VAT T I ISTERY A8 Bl ...(TAYH). .

SHRI TAPAN KUMAR SEN: He said that if a PSU is privatised, it will go
out of the purview of right of reservation. ...(Interruptions)...

SHRI ARUN JAITLEY: Let us not raise a hypothetical situation. As of today, there
is not a single case where this has happened in the last three years. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: No, no. After privatisation, it has happened.

...(Interruptions)...
SHRI ARUN JAITLEY: When that happens, please raise it. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It has happened. ...(Interruptions)... In BALCO,
it has happened. ...(Interruptions)...

SHRI ARUN JAITLEY: When that happens ...(Interruptions)...
SHRI TAPAN KUMAR SEN: In HCL, it has happened. ...(Interruptions)...
SHRI ARUN JAITLEY: We can argue ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Not in last three years, but it has happened. That
is the reason he has pointed it out. ...(Interruptions)...

SHRI ARUN JAITLEY: Have you realised, privatisation may eventually have
ended up creating more jobs including for those who are entitled to reservation?

...(Interruptions)...
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SHRI TAPAN KUMAR SEN: Not always. ...(Interruptions)...

SHRI ARUN JAITLEY: Today, you have the news.... ... (Interruptions)... 1 saw one
of the companies whose privatisation was criticized. For its 29 per cent shareholding,
the Government has got the largest ever dividend in history. That is the effect of

privatisation. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: There are also cases where they have privatised,

that company got closed down and the entire jobs were lost. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... That is all right.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: There are also cases. ...(Interruptions)... 1 have

those figures with me. ...(Interruptions)...

SHRI ARUN JAITLEY: I think, when I spoke on electoral bonds, Mr. Rajeev

Gowda was not there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; please. ...(Interruptions)... Yes. ...(Interruptions)...

Order, please. ...(Interruptions)...

SHRI ARUN JAITLEY: I think, Sir, before I answer Mr. Gowda, you please
consult those in your Party, who have been dealing with this subject and do not
get persuaded because there is a set of organisations in this country, who have a
problem for every solution and, I think, you have been influenced by them. If you
go back to your suggestion, then, let us do away with electoral bonds and continue
the present system of cheque and total disclosure so that the donor will say, ‘I
will not donate. I will only donate by the unlawful manner.” Then, you go back
to square one. That is the problem that we are trying to address. Therefore, if you
can improve on this, please give suggestions but do not take us back to square one
where the donor says, ‘Cash is the best option.” So, I would suggest, after a proper
reconsideration, let all political parties, when they have a suggestion to offer us in

this regard, please give us.

The 14th Finance Commission has already spoken about the North-Eastern States
and the hill States. Within the ambit of resources available with the Government,
that facility of 90:10, which is available to them, is available to those States. The
other States, the 14th Finance Commission has dealt with in terms of revenue and

the Government stands by that particular Report. Thank you, Sir. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)... No more.

...(Interruptions)...
SHRI TAPAN KUMAR SEN: You did not reply.....(Interruptions)...

MR. DEPUTY CHAIRMAN: No; please. ...(Interruptions)... That is okay.

...(Interruptions)...

oM. M MU FIed: IR Fdld IR I9¢ el 9 &g o1 S &1 9+
Starg a1 fem

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... All right. ...(Interruptions)...

#} 3BV STl ATBT YT GG A1, I8 Yd A1 QO vy A F93 forl
W M MU I1ea: G T8 A1l .. (FagH). ..

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... Now, please.
...(Interruptions)... Both Appropriation Bills.....(Interruptions)...

# U9 FAR A: Sicell Sil, FH A BH 98 Rerg Al Qo) ... (aHH). ..

MR. DEPUTY CHAIRMAN: No; please. ...(Interruptions)... He replied to every

point. ...(Interruptions)... Finance Minister,.....(Interruptions)...

SHRI TAPAN KUMAR SEN: What about compliance? ...(Interruptions)... Please.
...(Interruptions)... About the compliance picture.....(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)... Most of the points
have been replied. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: We appreciate your statement. ...(Interruptions)...
Give the compliance picture. ...(Interruptions)... Why should you not give it?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, the Appropriation Bill, 2017 and the
Appropriation (No. 2) Bill, 2017, both have been moved. Therefore, I shall now put
the motion regarding consideration of the Appropriation Bill, 2017 to vote.

The question is:

That the Bill to authorise payment and appropriation of certain sums from
and out of the Consolidated Fund of India for the services of the financial
year 2017-18, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now take up clause-by-clause consideration
of the Bill.
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Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI ARUN JAITLEY: Sir, I rise to move:
That the Bill be returned.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put the motion regarding consideration
of the Appropriation (No. 2) Bill, 2017 to vote.

The question is:

That the Bill to authorize payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the

financial year 2016-17, as passed by Lok Sabha, be taken into consideration.
The motion was adopted

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration
of the Bill.

Clauses 2 to 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI ARUN JAITELY: Sir, I move:
That the Bill be returned.

The question was put and the motion was adopted.

SHORT DURATION DISCUSSION*
Electoral Reforms — Contd.

MR. DEPUTY CHAIRMAN: Thanks to everyone, all of you who have
co-operated. Now, what remains is the reply for the Short Duration Discussion. Are
you ready for the reply? In the Short Duration Discussion yesterday, the discussion
was completed except the reply. It was a marathon discussion. By the way, I got
a chit now. The chit is like this. Today is the birthday of Union Minister, Shrimati
Smriti Zubin Irani. Is it so? Then our heartiest congratulations to her on her birthday

and we wish her all the best. Now, the hon. Minister can start the reply.

* Further discussion contiuned from 22nd March, 2017.
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fafdy ik =g =it aen seagiet iR Ya denfret @50 (3 3 viwe gee):
TRV IUFHTART Sfl, AT FaR AR EVM & Hee H Pl SIT M9 Hel, 9gd 8l
marathon 9l gg| Y™ &l AT I, YUs ITed I, GPpol I I, ARV 4

YTl ATEd Sfl, YRS ATEd Sfl, HIARM YR Sl, b1 Sy Sil, daT 10T Sil,

fg. fosrarg W@ St W 9 fsn St — 39 9ed 98 IR 9 == 3
Y SRR W (FUNeH): g gae i FF Gl

#t M viBR TG TR IO ga Sff &l 9gd 99 IR gl 31 Bl
2 Sgquaf: g4 U9 8 died 87

it Y viBY y¥IE: W), 9 96 TSR S €l L (AU, W), 91 aRss i,
T< f o7 — W BT <5 @S Us &7 o1l

A SUFHTAT S, H US a1 el A — AR TRE S g8l SuiRd
g, S9fely I8 =l SR B BT BNl gl AFHR AW bl ISIE Wigd gl Y,
SR T I8 T U1 B, IS AEH 38HG Ucal dl 9l 1§ BN ¥R, 1977 § §
S, 9. qgHc BT Uh AUET o1, SH GHY Bl H ST AT, BF AN I Ifaled
H | g8 H GG g SR ¥RE Sff 7 WY g8 FAG of el ATl Y IS ©, 1974 H A
Ugell IR Tl g9 U1 AR, I9 T Sfa”T Sff 3R WA i iR HiU urdl @1 g dh. d
TP e T8l, 7 U9 § Udh Hie, o H Udh die 3R dore, eRamm 9 ofax
IR YR H ¥ $T 99 S8 BRI Nl A ITFHMRT S, 319 <2 3 Ugall aR
WRAR g1 oY 3R B AT Bl IaIfed I B WM o f6 or.d). & I9d §
11’?ballot papersﬁﬂmﬁﬁmwélmﬁﬂwﬁsﬁﬂﬁwmw
6 & Sar & SR B a9 WeR SRl g A8Ied, 39 H Pig AP A8l ©
5 &0 sfexr o & W) Rt €1 S Syafert W & € iR S9 el T4t g9 91
H B, fh STg eI T&l ATSTE St diel X8 A, ol W d Y1 gIet bl gRu”T
B 9 T I O S1F ST SR § A B arel, R g1 | 9ga dd 99
o T, 99 @I Wi ||l B U die el el o H [eR @ o g, agi @
TH e 78 el ot R @ 9. @), &1 b o7 3R 9 g8 'd Hf 91 76 39 91a
BT T4 & SUHUIRT SN, § I€ I R HE V8T §2 A R DI TSTE §Y 70 A
ﬁW%Sﬁ?éWa?ﬂﬁW ﬁﬂﬁﬁﬁﬂ@ﬁﬂ%%ﬂ%ﬁlimited democracy
T AT MM SMEHT BT trust HR? 3N ST, I[0G TS, ARGR Y, AIAT IMOME,
TE% Sff, SI. ISP R AR I HET I3l BT T PR gY, 8 SAPI AATET
PR &, =M $eT fh &9 <9 B M 99T B A WR fAeard =A7 a1yl offe
ST 70 ¥Tel 8 7Y, @ &1 ey derdr 87 YR &Y S9dT I8 Sl ® o a8
Y die B dHd J d” AdT bg H AT W H fhaar ff g1 8 98 e @1 o
T Fdha! 81 YRT B ST St & fh 98 o1 dic &t dred J fasdt ff aret a1
$E H I U H BT Fhl 21 BH S 91 Bl GHSAT IS R H FAN FEAl §
5 YR & Apad W UP 9gd gl IRYFEd! AR humility AT §1 AT STAHTIL
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EIEREAR I

4.00 p.m.

Sil, § 31Tl U a1 el aredl g H S WY UH.ULL T8 o1, U UeT § Ud Adl
FAPR Y| I AR A JNMd DI I PR A, Igd GABR 3IMd Bl a1 B A
3R 9 d b U H g BR AV dl I8 WRA &b AIHH P 3fId 29 ofll I8
BT 8, SR, faFT 9a ST 7 S g9 {6 smuel g g ©, swfory e

YRT & GfAg™ BT T BT GIRGU|

IYFHMRT Sfl, AT S 8H GG AN DI G B & o 84 gA1d AN DI
A G BRAT TS A AR 7 U WK WRAT &6 37 4§ 59 ke 9 I &
A1 BT U A8 IR Ul 8 3R THI P JJAR gad Al a1 7, 98 weiEy
g1 3ITST 3l 8199 & A 39 a1 Bl $eal g b § 8R4 o g, oo 99y
ugel B 9 ¢ fb R a7 aifew &, S &7 8-10 &ei AR €1 a9 S 2, booth
capturing B31 Hxell Tl AR fiF AT 8Rdw Sff, TER 99Ed © 3R 8RR &
RIS WR 1! el d fored 2 €, 9 Sd &1 ™ T St adg qdi TR
Toe § AT g3 HRal A1 O faT Aife g3, 99 T oo anl R €1 oW gfe
§ gau9 | Ut dRIGAl g, 9 GG H B I BT AIBT 9gd foi o e g1
PUIS NI 5 Hg T, _g“ﬁ booth management ® ]%F;’ T YT fhar 87 ‘g’%’ﬁ
e o g1 BRI 8, UBcl Y8 il HEIGd, BH 9 41 B dgd T4 & fb g
JMATT 9 I8 FIRAT BT & b 31T booth capturing € & 31X 3FR Il & @l election
countermand BIKT 81 314 T TPl Bl YoT 7 B & GG AN Pl SHMGR FAIT
AT Bl H ST, @ g9l 918 § FE SR BIB! AR F H6, Afdh gA1a 3T
T S 9gd WRRie HeH IO &, STHT FRIE Al AT IS 39 919 s g
BRA @I, ST & iR HIaR™ I St F8f 82 § S9! uct & i 9 IS qard
BT ARG MM | U AT Tgal AT SUFHTINT SfY, M &6 I H ITd! 9RY
S g8l 98 EVM 9 8 © I1 Joic YR 9 g8 ©, EVM ¥ §s ol T 9 9T EVM
Sl oY SR oSl TR 81 g, IS 14 BN A9 H Tl Al 81 W 99 § ofid, 8W
BRI # S, 89 IREsS # Sfid, 89 #ERTSE # Sfid 3R &4 oF 3R TR |
A ol €, 89 [98R # 8R Y SR ¥RE Areg Sff S MYl 89 faeel § 1 R T,
Qfh 9 7T A el AR S HY AR Tl St & HY IR d3dHR Siid
T I, 9 99 9HI EVM S oft 3R 31T WRIE B TS §! TR SFBT Sd1d al o7
TSN & HRY TRE Sff, MMT HS IR olld AT § Siid $R AU 8 3R I I8 7
fF U IR oM TSI b M W RT W I8 Y Y| 59 counting Bs, dl R 3T
S Y1 AT e7trell & Raad eRA 9R § 3R ST sue! R <& 8, I8 W EVM
T e a1 § M A9 St BT FRIE BT 9 ¥ Bl GAd o SER F R
H1g fewol g1 Suwi saer e are § S, oAfbd S 2012 H g 4R Sdes!
S g ol § SS9 9HY W g9 ST BT AP TS H YHRT AT VAT A 8 @
o1, ifPs AT g1 2 o P IRaerer St & ver § U &1 2l ST6T P aM © 3R
U St fob amael 223 WS e i 99 W Evm S oY A1 @R off, g gyl
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o.M MU qEd (SR <90): Sid ot

it I sipY T9qIE: 3BT, T 919 8?2 S AT Siid 1 EVM dd 3R S9 BR,
T EVM ©RTE, I8 A1 899 Ud TS a1 g 2l

91, Y™ MU gred: 89 I8 T8l 3, 3T P e ol 379 I 39 Tl

it I wiHR wHE: SIF 7, U dE A1 {6 2014 H TR WRAR S, 30 ATl
F 918 P U] Bl 9gAd Ad, <9 T g HIG! Bl Th ABOI T b WY § gEH
A AT 3R BRI Sail drbd o, I 89 W IR & B ¥4l 8, a9 a1 R 4
B9 WRHR Pl SG1d IBH? A Siid Y Bl 3R &4 H ga! gra” o, a1 &H F BH
faeell § 1 89®T SHa-T &1 12T o1, wife I8 dfied Bl & HRY, 3 g3 aRs
g1 319 U & Al & &9 R 22 MU e & bl I fJgr # 27 W e )
R 9gd ol A feR | Y aMudT SIS T & 7, A< 91 Tl AT g IMYF A
ft €1 9 9T S emuet 27 A firefl, a1 EvMm B oft a1 @RI oft, a9 I 9yl

AT |eier s Sf, § ST A WM $RAT B g, AT 9 & 9gd I dDId
g 3R § e Bl W1 aPIA g1 H MoIHa BT #7301 g, ql gaferg

[SuauTad (S1. AIARMEY SAfedn) JorlT §9]

W B W F Tl AT G I€ qa18Y fb 2007 H YD UTET Bl IR TS H Sl
s sgaa frar o1, S9 999 EvM 316 o a1 @R o7 @1 § I€ FE 918 JE|T
g f 519 EvM s Rrarht 2, @1 EvM 8% &, 519 EVM &R 8, @ EVM &RI9 B
T EVM 3MU®! TRt 8, 9 EVM MMTdHT &R 8, TSl & Sar forard & &R ueer
DI SAT BRI ©, I8 FH G §9 IR I8 X 989 electoral reform WX HH off
3R gdt B IR WX 31eF off, A H U a1d S SHMGRT A HEAT dre b SR
USY b TRIg 7, IR USY b UBS! 7, SR U9 & Ifd Ussi 7 3R SR U9
% 3 AN A IE A4 {6 SR U # S fIBT FT HE @ 8, R A b oAy
T R Re™ & I W Tl 8, 9afoy S g8 2

S ST geE ([TR USTN): offdh A USel Bls (AP Tl gar?

2} If eiHY TS H I8 bel bel 27 H Wl Sar B a1 bR IET gl ST S,
ﬁ?{aﬁaﬁw,@ﬁlWﬁl@?ﬁa}rﬁ?interveneaﬁmaﬁlﬁ?{@ﬁaﬁﬂ?
FEdl & 6 gIa § &9 W TOR BR I8 9 SR o9 A1 g9 & 2 A1 AT U gt
1 TS 4T X2 & 3R faRTa g At R 2, «ifh g9 U a1 WAy fb SR
T¥ b TR | YT Pl NG AIGl b AT Sl 1 3 I8T BRIHAT DI q@l HIA Dl
SRR T8I 8, e g8 Il ISl § AT B 1 IS & AT S-G9 o1
g a1 Aeddl @ A 7, § a9 &1 r w3 N g1 9w e g 5 9w e
afqe ded, S TaR g9R @1 g9, 9 € €, S5 bs BRIGA 9 H T g 981 B
aren fe@rs gs vE &7 U deeld g1 21 AT HUT HRPb IS4 dacld Pl BRI
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[ <fa vie mare]

H AR JHTY SMEASHR Sf 7 9ga f[IRR ¥ dici &1 ffqe-fhde = g1 d
Aps W U W1 €, H IqD! a1 T8I HeAl aredl g, b AT G HeAl g B
IR IR U H BH 403 H ¥ 325 WIS el €, A1 I8 SR g3 2l HA gdifey
1977 A a1 @1 & {69 IRE A ST U] B U Wie T81 el off 3R amg o,
9 G BF AR & 91 ¥ SR IRE Sft O ¥R I9 gaEe & U & A1 2014 &
A |1 gA1a H, AR fHsn Sft ot urdl @1 e e T8l el off, el 5 Wi
fiell off, &4 73 AC firelt off)

3ST § U 3R 91 FHe1 d1edl g b 39 § BHART A6 HHGR &T 8, offh
3 H BY X1 9gAd el I8 sdivd & AJerm A e &R fe 15 Rrerd w8 @
% g8f SATH TTeTs B I@! UISt, AN AT &l JATSE S BI 9ret 1 i 781 Bl

B4 APGR # 21 W1 el €, g9 9gad wifdd ax e, I8 o vy g,
WIfp 31T S 91 B! FEfRIG 6 AR # 9RT Ua e Srefier 9t 81 ol
3t 3Nfeen # wvat Radt @ Bl ... (Hag™)...

1. M MY qIed: I8 AIHT THHR 2l

sft XA SR uNIIE: oS R W S WY THM EH 8 I ®, 91 divl 8 &l &,
S da9le SART diC §% 96 81 B, R < Bl Sal iordl B aRW% o & Bl
Y TR MY Y NSV, Togyd 9918V, fIvary SISy, TR ®RY, SHdT BT fa9ar
SIRTTI Qe STTaT PR ga i a¥id | 8HR A1 AT RE1 8, A1 $UT b I9
SRRl Bl foR¥pd 7d BIYI PR ST 1 YS! Ul dle f&n, a1 89 IqdT
A a1, 3R TS &1 SIaT foraT &1 8, o 99 9, fawar 9 foar <8 € 5 5979
AT o H TSI B WAl 8, ST 3T IHD! WHIRY| &F B BRI iR BT
fereary STcTl I8 91d 984 fa=8ar | de aredr o, Rife s RS ARl 7 37
AU ¥ 59 dRE B [ewivRi &, IHA VA1 o {6 89RI ) Siid &l ThRT Bl
PR B ST & Bl T8 TARY BT T T8l gl & DI, T8 SRS BT TGH
gl SHIfIY o1 &9 9 S1d & 1Y I 91 FEA1 Al § % FT Brd w4 A g,
Afp H Sl urdl ®1 g Fribal W g SR HY SR Uew ¥ 98d fWR 9 yErR
forar 81 S9ar & amefiare, U9 iR Uil & A1 goe % Hhed b BRI BANT A
faSTa g8 1 89 I8 Pl d1ed © R $9S! 93 fIva & WY del 9red Bl Uh
I 3R, HRT AUAT AT AT, I§ I H S gl

S S B ASHIN HH 98 81 82 A deld b1 (99T oA dic H 81 g9
3aT ¥s forn, oifs ware qu NI WY 39 vy &1 @ o1, ¥ g.d # @ o,
P! 3T I <@ I TI G s GRAA Sldl H W HAR B BT AT e, STt
Il § S BT ATER AT g b AT ggerd fe@rg gs W@l 2l die A, T8l
e, § sH@! g@i TE FEW, AfPT U F JID! B AT BH I8 @l 8, T8
T 9 <9 8 1 g4 R 98 ®E ® 5 oy 9 dieds & 9% WHIfTE o 2l
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A g8l U, &9 99, Riae i a8l )’ 99 €, 7 9 FEl 9 $El WK H | T
AT AT TA-g= ATl 9 fAfchad @ell 81§ A6 die1 dredl g (b I8 STedn
F aifae & gl 81 $ 99T dP 9 SR A1 I8 ©, 89 9P A1 2, o
J JAIb A Al I§ €1 A QW Pl IO H 59 Fed # 931 g8 AR ulfelfeda
BRIV, I8 Tcdel o9 9 AT 3Hcdel ©9 9 Y&l 8, W bg H 9l § <&l &1 &5 o+ ar
P SR BT T HRAT AT O F S BH B I8 &, SO 84 (99T I T
2 5 amue ) d9 9HT 9 I B SHie T8l 8, Jfbd § uy I8 Fer argdl
g 98 HEMl ol 3R FLl

IYFATETE Sl 3fd H $dIUH &b R H Pl dredl gl § 4w & vy W AIe!
IR A =@l BT F1edl §, il $dIUH DI ofdR BIHI Fald ISIY Y &1 $HDB!
=491 gs b AU 5w aRE 9§ omar? g9d e Mart &3t & 9=f g8 ot ugelt
IR 1990 H =131 MAm HHET 9 I8 B8l {6 U IR SHIAIdd ®9 | Sl
T 79 | die 1 AIfRYI T8 BT T A7 3R 39 g O e fh g9H ARy
el & @R W 91 98 RUIE WY 9 8, accept that. <ifded &1 M7 f6 9! &9
=-fifiTe vy a=a €, AfeT 9@ SaaifTae IR 891 St 21 gafory
I 1Y U el §degQer ST aTs TTs, FTH technological experts JITS3TTSE ST
P I BT BT P TS UL T. GU U, 9 THI JIRAT IRHS Hex I SRRl
P TN, UN.eIR. sfeved, amsams faeel &, 1. Wl 4, SRREER gdd-d Rad
TS Sadude ¥ex, Bdsd A9 91 39 ST 7 39 W AWM Bl R CaIdhd
ursde $I fORdR | <@ IR FT HE1? “The Committee unanimously recommends
the use of Electronic Voting Machines without further loss of time.” I8 HEFI 1990
d g BRI &, off R A1 89 g1d 3T 1 aRIB Y31 b g1a AT A b
U ST | SMEMSEIST & UhAA BT U bAfecd] YU a1 & 37T AP GaRT
IRGTE BN 39 HHS H UL I A, WL @ B I A, =19 2L owE 9,
HY IMEAEST BAYR, el & AhAd § 3R 9 99 1 $el & I8 [Fepa e B

AEIGY, SAIYH &1 HIIal 1 22 379 § 9eq H Uiel 91 fIwR 4 $d97q & IR
H gamET ArEd gl $dvd 3 gafers die 81 Bidll $dIvH H Y 9T STy, 3T
dic R&ls BT § A1 3T dic Réls 781 8T 3R 3R T8l 8l & dl Y dgf
I, 1 GaRT MBI dIc 8RNI AT § H&H & FHEA Uh 3fidhel U HRAT 1&gl
Tl T 2000 | Y B AL, 1962 F 1999 F d9 H b A9 B Hs YAl G @ T,
S8l IR Siid dTdl SHEISdR I 31fde sadfors dic Us ¥, ddad S Sildl, SEd! Sild
BT R IR gafere dic &1 3fax IO IAfd a1l A1 1962 H 45 Hied, 1967 |
104 e, 1971 7 52 g™, 1977 # 38 ¥cH, 1980 H 38 HICH, 1984-85 H 45 ¥y,
1989 H 60 WITH, 1991-92 H 60 HITH, 1996 H 64 HITH, 1998 H 70 HITH 31X 1999
H 74 dicw VAt i1 oMY 9ATSY YRS UE W1 65 H 70 A Bl Al 1962 H oADR
1999 & &1 H MR 65 ¥ 70 HieH saAfers dic &1 W1 i & AR o AP 2,
dl Y gAY Pbd © [P < A g9 [FE TR I Bl W8T A? I JHUES FAFAl
g8 SNl Bl 399 1 BIIaT 8 b 9 R T8I 81 hdl, $HD! 89 SHINEd
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[+ = <= wTe ]

PBE Gbd ol T8 SAfAU 21 Bl Tehall, it g9 Udh e d g™ dic I Su1el -l
ug wadl 89 9l difafesd o w8 €, § W 99U | 381 gl Usd T BT A1? U
Y PR KT g1 A7) IT& 8 7 3MYD1?

$ft RS AR (SR URY): [ER # L (ay)..

Y M vipR v SN B, W USY H A1 9gd a7 o, MUk wEn # ot g
ofT, <f&ror # oY BIaT o SR & BRU, 918 § A H DI Whae HR AT 7|
Ifey, g8f 4 & BAR AT 99 Y T, d 39 91 Bl SMd @l 98 e feare
ar o BT o1 {5 ugdl @) dic S W AP, Higedd A dreX d8l SIS, ST o
UET 39T dIc THY del AT, YT ST ST AR I 918 BRI ST STl
o7l BS IR g8l dlc Bl BIs W &A1 S o1l g91 I 2, SuGUHfT Sfl, s aR
R A g9 &1 9RT 9941 AT, S ASTE g3 Bl AT HRT B BISCSIHST Bl
UAIHe a1 o1, a9y &0 ¥ gl 9 9R YIS &I oFll I8 9RT dhass o,
TH SV SRAIBR T8l HRAT BN We need to be very honest as to how the election

process was sought to be polluted and corrupted because of these influences. We

can’t run away from it.

IYFATART ST, H MUY T a1 AR HEAT 18T § (P $dI0d & A I a4 T8
HIIE] I8 Al fb AW gU NI B 8% &1 U 9gd dol ¥l g8 8 AR 99 WSl
H 39 99 3l @ & g — ‘Impact of Electronic Voting Machines on electoral
frauds, democracy and development’. QT T ST Tpot 3iTh 5T & AR 7 foran
2, 9 9T 987 uard &, ROy 81 S8 20 ATl &1 election data fSiapTell 3R S®
EICER] study @Il 98 study Indian Express H 22 A1 @I foaR & vt § — “Why
EVMs are win-win”. S99 foTdT €, “Data shows Electronic Voting Machines provide
fair elections, which helps improve public utility provisions, reduces crime.” SGH
AT forar g, H9 Indian Express @1 H I fordT, “In a democracy, where political

representatives are elected by the people, it is expected that they will ensure the

security of citizens by maintaining law and order. However, in a rigged electoral
system, politicians fail to provide security to ordinary people because they depend
on criminal elements in the electoral process. Politicians therefore end up supporting
and protecting criminal elements in the electoral process. But data suggests a very
strong link between the introduction of EVM and decline in crime in particular, a
great decline in murder and rape.” Jg ar ‘3? 20 AT I IS UR d1d Pal Sff I8l

gl EVM <2 B QX1 ATl 9fhar H YRIET AT 8, accountability @S 81

W, H YT @ U1, BB q el TS, Py cases quote BT MY I§ G EVM
DI UfpAT STq YH DI T8, Al ITBI P S8 challenge AT T-T T, THIT 4-5 8BTS
B Hl H B TS Picd & hadl P T8T quote HIAT AR, Fifd fHem S A
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98d I Bgell Bl quote fear g1 9 general ﬁ, ¥ specific _'gw'l N, F Tdh d1d ddT i, R
e Bl IAMT 9gd SNl 7, it g iR 91l =il & a1 B T51 EVM H Bl
computer linkage ERRSEI E\', aﬁé internet linkage SRS %, aﬁs‘ wireless linkage
TE BT B S 919 T ST 98 SN B, I8 BT T B I% Iar FEl W T,
T ST BT technology TS TS, 3 ORE &I 1 &1 TS, ¥ 39 WG &I 9gd fa=5ar
ﬁmﬁlﬁ‘ﬂ%sﬂa@temnologyﬁaﬂﬁmﬁw%ﬁPSUS%IWPSU
g, Sl <& HATT HT § - Bharat Electronics Limited. T99 919 H8l TY?  PSU &
El@_ NEDED %, 3‘\'?%1'&’ RECA QﬁET AT ?le%'E’I QNI PSU ¥ - Electronics Corporation
of India Limited, I8 Atomic Energy Ministry T PSU &1 &%, ¥ fa=&ar & qamT =g
o sﬂ’c}ﬁ PSUs &1 g9 & T%N g T Bal T, security & %I'Q, accountability 2
ﬁvl(’, ife T PSUs 99E & Ufd accountable %I q ERECIG] 7 %ﬂ{ ggd particular
g1 IR, 914 § Paper Trail & R § AT, a1 39¢ IR § AR I 98T b 89
security @I compromise T8l ®R Ahd| $AFAT EVM ST ¥ 911, ot PSU § & a1
Election Commission &1 ¥ G419 Y&dl & f& <@ Wi EVM &=, @I PSU H & -
TR, T UlhAT I &l Bl Software STHIIST 9 &1 g1 %, g8 software burn out BT
2l Yes, you are right. AR f&G&I & scientists ART 7 DI qIHIIGT develop BT
gl 98 software QW g fo T GIRSERGED Presiding Officer okay EREEaGI %\*, 39
dql SR S g ©, a9 ad 98 T8l Bl © R 98 RIRed § d8% T8 ol gl
fd, R, == @ 18 F g8 gt g § 99 B, @ fegwm # R g2 ' Am
g™ &1 U UBR A inferiority complex I &9 T SEd I8, IE TART FHHA
F TE AN A B I, emeR A1 U % fhAT o Al g SHd! |,
HART, 3T TG, ST MR &I dR% AT o & & fF WRd I8 technology
HE[ T T T 3T Pl fb MRBT H YR T8l 8, $eis d 78] ¥, a1 98 9Rd
F RN 3MY? AT ART & SR R fIeary =1 WRayl a8 99 § wer e g o
scientists & $HUX, researchers b FUN fIvard B ?ﬂ]%l(’l < (FGYT)... Y é‘%{’l
TE I AMYBT 2012 H I AT oY, W9 MY Sfid MY <

sit IR I@R: 2012 H AW AT AL ¥, T IR-IR GAST I T ...(FIU)...
I @NT 2014 H 3MY &l ...(TIALH)...

#t A viww yarE: H AMUF IR F Yw @ g, o ISl ... (=awm)...
#t AR R § AUB] FAT &7 gl Y B el [QS, dfes 9 [FoT
#t A vidHR v o, S 7, 9 & eI a1 § S oE 97

SYFUTAE (ST, AR SAfeAN): RS Sfl, T MIBT yield Tel HR B &l 989
T Y, 9gd 36l 989 8l B! ol ...(auH)...

it RS ¥R 89 1 989 9o 81 § 2§l ...(FaU)... 39 &4 [doT Jad B
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2 I wiHx gae: R, § 989 fITEar @ wgw 6 59 9 4 9 g3 W 954
e €, § 39 91 B AT g ...(@AUM)... T, § UF q19 Ja%I F ....(FALH)....
§ Us qra 3%y dgdl, S A1 ugel Al del fb 2014 H SiH b 91 IR AR
ST dThd BIil, gATd SMANT B9R $a- 94T MR S9rg § BIaT R QX SdgH Bl
YT 89R S919 § 98 TS BIdl, o &9 feeel Y Sid a8 a1 &9 70 A
I R 3 Wi fiyelll &9 fSgR # Y <9 U 819 8k 9a9 Ugd o H argar fb RS
St @1 f9ER & &1 <d1l...(cag). ..

WM. M MUTA Aed: S|4 al SRAOM |, 5T G9T § Joic I9R A o<1 Hedr
el ...(cmaum)...

it I wHR gTE: I MU Sf, Y G S € {6 g |/ &1 vy g9 e
T 9 GIRT Bl...(FIM)... 3R 3@ 37 a0 U1 IaT 72 &, 9! BIs
...(FAYT)... B, el |9red W g8f 99 Y T ...(FauH)...

g W= (o At dRE Rie): W, '8 @I 9 g fufews &1 ff @i
o) & Bl

sft ff. &. ERuvE (@Uiicd): TR, S W THATSIIR ...(GH). ..

SYAHTEIE (S1. AIARMY Sfedn): g 9fsy, 9fSul .. (amaym)... <RIy, el
989 I &l 8, AT oarE Gl

sft A PR TS W), WS BTS BIC H U dolol IMAT R 3 W HIW! ofH
EENS) E_gl ¥ ETSL PIC P! II-B: dl$-i el 'c{lé\‘ll, and I would like that this should

become a part of the record of this hon. House.

#t e dg fism (STR uew): oY I8 W g Ifey {6 I8 w9 F1 STorc
g7 ...(AYM)... 9 ANl PI I8 SIS A 8, ST H 8 & gl ...(ae™)...

Y I viHT IS T 10.04.2001 FHT SIOHC B...(FAYW)... MMIHT ATH & Al
31 21 519 Aol Y[H 8s, A4 T8 BN Al “There is also no question of introducing
any virus or bugs for the reason that the EVMSs cannot be compared to personal
computers. The programming in computers, as suggested, has no bearing with EVMs.
The computer would have inherent limitations having connections through internet
and by their very design, but the EVMs are independent units and the programme
in EVM is entirely a different system. We are convinced that sufficient safeguards
are maintained to have the election conducted in a just, fair and proper manner.
The apprehension of the petitioner that the use of EVM will not serve any purpose,
because of lack of procedures on maintaining the secrecy, counting and registration of
votes to the person to whom it was intended by pressing the button, is unfounded.”

W, IE SN Bs DIC BT SoHT gl ...(TILH). ..
it wchter < s g8 Wt gara afere & a8 goaee fifee ™ &1 g1...(@aum)...
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At M v g U fee, S B 6 ord 'w A g eI d TN E, &
SR WeT ¥ g W, A 91 IE B, 3R SdI goiR fufeced &ve g, @ gl &
430 W g fafee™ &x < ... (caum)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): This is
a very valid question. KIRE] ?j?ﬁq PIC B STOHC Al 18, AfhT T8 BT F DI &
forg T, I A ofelT 91 FEl B, U8 FHacS B ... (FIHM)... 3T, T BIT 7 370
Mg & &A1 H I8 fHar BRM? L.(QHM)... FT DT H g4 Foll TR ... (TAUM)...
PIC § PIs ASH! A AT BT I am sorry, somebody must have gone there.

A S &8 w0~ O G 8 Gleas (S S8 a0l
Y s IR P S . PR R L N B oo o K g
Y LR EN RV VJ.IS u‘!? Vo U C:JJS S LN EN Ky ?\3,.3 WS oo oue g o

Ly W8 5 el S8 e Ss8

#t M v gaE: U e, AUl 9 8l Ts, SUY YAl a1 ds ol |l
..(EET)....

#i A el IS I MY D] SAd < QT .. (FFEH)....

(Slalae) o s 20 i S ol Gl B a1l aME Gliag

il I BT TS PSSl AT qeI SIA19 Al I QIoY, @Al ... (FFEH)... T,
g goiae ffews & 81 91 &9 21, dfd I8 doist a1 {6 EVM s not a dependable
machine. EVM is subject to manipulation. EVM has no secrecy. EVM has no security
3R IFP! BIc 7 Rofge fHan § I8 a1 < a1d 98 I8 g Isi I8! A1 989 B
TS © 1P $dIvH [edr 2, 39@ H Al 8, S9! IR 81 2l...(FaegM).... W,
W € § HUch %ﬁ PHIC BT SToTHC Je Yzl E\"I “The evidence further discloses
the EVM has seeming advantage over the traditional manual ballot method. In the
manual method there is possibility of swift rigging at the end of polling time. But
this is not possible when the votes are cast through EVM. Therefore, when the EVMs
are used, the malpractice of rigging swiftly and quickly at the closing hours of the
political time stands avoided. The EVMs have been put in use in the last General
Elections and in the last Assembly elections in U.P. and other States. The practical
wealth of experience has dispelled abundantly the theoretical unfounded apprehensions
of the possible misuse. The invention is undoubtedly a great achievement in the
electronic and computer technology and a national pride.” J& ! BIC T HET Bl D!
®1 a1 § T8l Hel § [ 399 bR 8IS Bl & AT AR W $g B Hied $ Aol
F i B F T ey

+ Transliteration in Urdu script.
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[ <fa s mare]

IuaHTEge Sft, S 97 § HEel 918 @1 €, 98 I8 hedl 918 <@l § b $dH
Dl BY WRI W doiol a1 111 Soter fUted § fear war a1 densya # foan
T, I§ I ST eI 8, dfch Skl g 8 b 8% S R UP & db faar
3R I8 I8 o1 & sdvH R T2l 2, SdigA A% 81 ©, sdivd AfYele 81 Al
g 3R SAUH BT IR T & yMIfAd fhar o Aaar ¥ IR IR-9R BIE 3 I Pal
f® no; this allegation is unfounded. EVM is a national pride. ¥ 8 a1 o' <@l g
3R gt St &% fay 71y, 9 96 w1 A7 ... (HIAUF)...

it welter 9 fism: 9R, IfS smua e &1, @1 9w Sft 9 H L (caum)...

#t IfF viwR wwE: T2, § dice TE B @I g (@A), § diee TR R
RET Bl ...(Fa)....

SHRI SATISH CHANDRA MISRA: Sir, with all respect to the hon. Law Minister,

the House should not be misled.
SYFUTE (ST. AITRIVT SIfeAT): 3T 91§ H Felkifthded & <INl ...(cagm). ..

st A ddR yNIE: R, | s Sft, 9 @i € L.(@auE)... W), § 39
X allegation 1 [dagpa THRAT § AR H s wciier fsm St 9 I8 INAS T8 Rl
o7 {6 7 W forg g8 Fe 6 § 8199 BT mislead B 8T €l [ deny it with all the

authority at my command.

R, H g1 R fafics i I8l @R @1 g 6 39 aR-gR doio far @
9P d1e, FoIdRE HHIIE F a9 2006 H 3R reinforce AT 3R I < § Py =T
g, U W 9 T2 2 AT AT iR WEHR B R% A Fed H 999 § Ve T,
a1 I8 ART HARTS g1 1G9 AN 1 A1 7, R I=H Pel § 6 30 aR-ar
EESRERIRIPI

R, Bel o SN A I s Sft ¥ 39 979 BT wEl o7 iR 99 3= 39 vy
B IBMT AT, TG A1 ST 91 Sfard A A1 o1 6 I§ I &R gAE ST &
a9 @1 fawg &, olfdsT FATd MM o, Bg IR AU website TR AN Bl open JTAY
fer fo forept ot o ®, 9 3l SR 9ard b gud - B €1 g3 T8 Ped
% foy @R, &w1 N {6 39 Sl & gam & fog 318 980 T S=E 99-9s dr
I W) BeT IR ufThel Bel, ke T & PR SAIvH &Y Aol B+ &I fhdl &
T WY P JHIUN B, A1 98 GG AN b U 37T, R I FHY ITh U™ IR
technical teamﬁgﬁﬁlﬁmﬁwﬁﬁﬁmm,ﬁﬁﬁaa@ﬁemmem
lawyer ¥ & 3R Igwdl gAY Al €, ...(@@u™)... § I W I 37 &7 I & BRY,
g A1 g8t &1 QI I U QX S b WY g8l Sl ...(FAYH)... 39 IR, AT
q Py fhae fordl, a8 @) erot fare off
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AR, § U a1 Pe1 A b Al S g3 g9 gbicl & 89 AN dgd A bl
H 989 P} Tl ...(FGEH)...

it el =g s 3T IR-IR VAT R By @ B2 ...(hHM)...

2t Ifd wHY TS H Al A/ @] gl Y A WEE ™l 8l L (FEUH)... R,
e e S B AT H, 519 89 AT fhefl v H 989 R 8, o 99 $d H AR
qﬁwa{ﬁm,mﬁaﬁﬁmlwwﬁﬂasalawyerengagegﬁﬁ
gl R RRF=T &) 919 $ TS, SN IR-IR $El § {6 g Rk & w9y § U
WW%,WWWWauthentic view &l & and that has come in public
domain. ofh WX, 91 WaTdl Jg ¥ f 3FR 996 U § HIg YA © Salaiion &l
A A AT RN B U SMY SR S 9G] BH $B Tl HeAll R G AN
convince ﬁm%%gﬂ?ﬁmchnology q’\’GﬁEﬂH%‘, a—a’?ﬁﬁi\, ?ﬁgwrasmﬂv
f[eR &l Afe A/ AT openly $9 a1 &I dadl & AR 3T T8l S &, I
BT T By [YhTell 91, I8 H I9h HUR Bledl gl 39 YR $dIgH &I fawg
& T By 3R 91 S8 TSI ...(@auM)... 3nft {9 wer @ T fhar 71§ 9w
g1 R 9T 3 ET gl

R, TH-IR 97 3R €1 On the issue of paid news, IRE S 7 S W dgd
g Pell TR Sfl, § b g1 Pl A b SR AR BT Yol & IR H T Hd
g [ 9RT & AREM & AMER W ITH YT BT SET BT R/ ATPR & AR I
FHARY 3TAraT B BT WY IBR B, oAfhs IRG SN, M O ST AT &, #Aa) Sft
& RgaTd a1 S|I9 20 AT AT YR IR TARIT, ST &b HUR fAZard BT
18T 3R P! AT I TGRMT Fal dTfey] Afh MY S paid news & R |
qd Bl T, H I9 W I 3[a%I N 6 FAE AN IFh HUR dga dageid
gl S=H WY ®El ® fF paid news & IR § =@l g A2V IR $HH ART 79 ot

ggd 81 Gall 8Tl Bl

sft ¥Re Fea (NER): A5Gy, H9 &d Aolfodl Sl & IR H &el o1 6 <
olfear 3t 8, SHH Sl dois 9a1¢ Y €, 9 Sia 781 €1 e &) T HaR
g1 AT R YFBR Y AR8 A HIfTh] & Toid 8l Y &1 ITd! MGl BT RIT IR
BT? S aodl & g ©, 98 Ak fR & wet dus 8 S, @ R g @
Alheia ded B SITQT #_1 MO faiell © b oY $9 R $8 HieY MR Pls B
I ST

it I B UAIE: AU TH 91 Fal Al L (FEH). ..

Y o At SeTe: 9SH YIRAT G189, UF el 39 999 Y gH & W T,
AU g9 IR 9 $digd A0 & aR gl $l, 9gd <8Il Iqb 918 Ad A
TR WelaT W S ¥ Bl W TN IS 8, S dd g9 SR gHAR Il A ger
Sor o1, fh fise TH-aR a8l ¥ gelae™ &HeH 49— sdivd 7309 e &, Afe
..(STELT)....
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[ e =7t arsie ]
ol e S ol gwir ols (O3 8 e Qliz) BNl Qe Wt
el S ogine @l 65 Gl v dradl $H S Q) w2 @ ow @l B
—on Dl CSmw s Ol 0w S ol gl S S azuz o
A dy Ll bae S osile by 9l S o IS 82 o OWg o Ol I
= S e @) Gy ¢l - odsS GBSl e ol Dl o8 as
‘.--(Ql"l.u)“- oS
#it I SABY TG AT FIB! dicl, JoI SGE o7 A8l (A1 ... (@AHH)... H STd9
M ..(@EETH). .

# AR T IMSE: 3,100 BRI & IR H B 6 $lY PR Seiae A
B R LT I<AN? L (FTAH). ..

oSl B 655 S o e el S 595 3100 B e e Gl
S (CHESNVY B SNV JUTV. S SIRV-WA.
Y M eI yE: § HEl A PR @1 g2 MY ORI I BIY| § Bel 9 8T 52
Y T Tt 3eTe: i Bl
e S B e e Slis
it IR wiHY gIE: {9 FEl, 98 W UF T=X Bl H SW FHR HHI, TR G|
TR, ST q% T FaTel AT AT ... (TIEH)...

it ¥Re grea: WA &1 8 T, T2 L (GHTF). ..

sft I v TNE: Hifswr & IR H, IR S, Y 9P IR FH O © [ d8
SR AU BT AMET 8, 98 AR BT A9y 81 39 9R ¥ 3R RS H Plg 3
gt f6 wFERar &1 v R faert @nfzy, @ Sad § amuds e g afe
TAPT Add g el ® [ qrhraer &9 HfSAT &) sarar | qifsar ar e sft
® JHT H W B3 g-9 ANl b g ofl O SHPT S9 UBR H @ Bl STwId B
IaH gort &1 ff 9w 81T 8, U@ W T BRI B STxd Bl

R, U 914 P! 9gd 9l ggl 98 Al I8 gg b Sl YIS BRI PR B, IAD
Td B N IFEAR & @d H e &A1 S H M Ue a1d dedl dredm gl 3
98 F Al & IR T2 1 FHA F 9Tl 3 faRyRT B g9 & forg St
g1 71 S & foIg S| € SR 91! Aar ff S % fo o 81 sFR A i,
JAMYHT b AIERY HRIGAT g1 TS 81 8 AR IHDI AT He (b §A T aT Bl
I, UG H3] BT SHNGAR & AT G {3 BT § AT MYD] UIC] BT L&l 8, AR
@al JHP! TR BRAT TS, Al AT Bl ARG H g G491 g & g Sl 25-28

T Transliteration in Urdu script.
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ARG TUAT &, A9 Al 98 &1 WS § T 8 S MY 39 91 Bl FARY| AT
IUFHTEE Sfl, b FH1 A1 § 70 G Bl AMT 21 Il STET 8, YG= H3l Bl b
[quT 8 TS, 1 @d T, A7 R g9 q4ar o &7 99 81 TS, O @9t T gt
39h NIw U Il-a9sht Fifd 8 f5 &9 9 o9 SHEIgIR 1991 TR A1, I8 Uiel
BT g, Al ST Ut B fARYRT b1 ff AR 1 a1y B TR S9! el at
SR YT, 1 g8t Iqh g9 &3 § R-aT H By S|

Tdh 9 3R B G B HRead i SHmr wer T gl § oft a8 A g
IYFHTE Sfl, g9 gie B fH H SIRIEE P YURI A1, Al Hied ble B hede
H— Ud 91 A1 9% A1 o1, O HEl T fF g8l 9 WARE @, 98l 9 wRe
dl 3R 98l ¥ WRFRE @l 91€ # 98 T8l o Uil 89 8l 6 dldbdd & R
H g AR A& BT AIRTI YAl H U7 &) WX UIST &I ST o1 T, Al HeEl
T 6 SI0H & gu 87 §9 FEl {6 § S Sear g, 97 o 'R R ST uret
BT FST T FfAGT BT PR &, AT SHPT HIFAT YTl 91! AT S oId &l
SHIIY ATSd BIS 3ih hsac W ATST TR BFT MY b 3R ATYD! AT Bl
JER 1 8, A S9 BR H 39 91 B G931 98d Siod] © 6 I8 AfIeR
e =1ty Bk W9 B IR A IHEIR P HWR ST <31, Al IqP gA1d TR
1 AIFAT T B S AT H g Bl AR B $9H! AR B 9gd ST 2

W, US <ol BT U Al 2l IRS Sfl, AT I WR 4 HET Al U8 =YoT &b aR
H ol HHEE BT T AR T A HHIE 4 99 W AR § dEr § 5 s
IR ¥ g9l g1 ARy R RUSiey™ i Nuey Tde § UIgu™ ool 6RA1 dlfavl
9 AMC H BRI W1 79 984 W 2 B U9 SR ¥ a1 $Re1 91y, Fife d
EART B WA Bl

SHRI ANAND SHARMA (Himachal Pradesh): Press Council is a toothless tiger.

...(Interruptions)...

sft A vipY w9E: s W I g9 g AT G4 jB 8, ¥ Riew @) 99
P ET

W, 396 I8 H 1 gerne e © 5§ swel <9 e g § P oA
ﬁﬁé%mmﬁﬁﬂﬁﬁ@?ﬁfmmﬂrmupmﬁ
SRR 3a¥d Bl H 39 a1 9 A w0 9 Wedd § P Us go & IR # AR
P B TR T

T, 34 T BT ST 91 30 2l T BT & IR H— W, &d Th AR T4
gs % $IH iR ®E1 721 B, ®s <= A T8I §1 O W, § Ig 9a1 <1 9181 § (b
JE Wi H B T ISP Ahdl IS SARM H ol B &1 Ig s H § 3R
OIS, FTSie, dTSUal, MR, Yamel, fheildia e qer o A1 21 3fd s+
STTEN WX 1 I Tl Y&l Bl 39 M ST ST .. (IT)....

it wehter 9w fsm: 9) LL(cau)...
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#t M vHY gwE: W, TR g diom A Sl g SiF 6 B L (can). ..

IUHHTEAE (S1. AIARTIV AfRAT): HUIT 3T A AN I3 8T ... (FLH). ..
Heter Si...

ot w<fier g5 fsm: W) L(@@um)...
Y T wihx T AR, F yield TEl HR BT gl 1 am not yielding. ..(Interruptions)...

SUNATETE (ST, WOIREY Sfedn): 3FR d T8l ared &, a1 39 $HUdT 98 18yl
...(STELT)....

#Y witer < s e smu s B F9l R <, SHB! d9 R A7 3R 39
3T AT Tl IR AT Y ..(FALH). ..

SY[HTEIE (S]. AIARM FfeAn): I8 a1 I & SR IR 21 ... (agm)...
T HEl 9l IE T2 ...(FAYH)... SID! 37T BIISYL...(FGLH). ..

it wcirer dg fism: §99 onlt va fewolt &t off, 1 oY 39 WR RIS &1 Y1 377
FE AR gY, R g o fiffRex ot € ok § amudr w9 &_aT g, 3T gim
PIC & 98 g9 b &l ...(FAUH)... §1 FHBl {$ 3Mud! Fdelie T8l A1 A1y
..(TAIM)... AfhT § Haa1 g & g o1 ft el 781 g1 =Rl ... (caem)...

SHRI RAVI SHANKAR PRASAD: Sir, I am not yielding. ...(Interruptions)...

#t wae 9 fism: W), SR TS G99l @I, S9e dR H SAH ST} e
...(FAI)...

#t M v gaE: W, § HEl A IR @ g2 ...(FAEH). ..

SYAITEIE (ST. TIAIRIIY SfeAn): SIHT Sa1d & 9 <INY, S9$ 978 317
clarification HIT STQIT .. (FILT)...

it |efler a5 fIsm: ¥R, IE clarification @1 1 &l Bl...(AUM)... v IR
Sod RITAAT & A9 1Y, e fofa &1 gamul...(raam). .

it I dHR TS W, D! DG W U B ... (). ..
#Y weiter 9 fism: W), g9 Up o, 4ed & 91e U Farl .. (adH)..
SYFUTIE (ST, FIREYN SAfeAN): 989 BT I QIS ... (FGHH). ..

Y MY viHw wwIe: W, F yield T8 FX BT 1 am not yielding. I am sorry.

...(Interruptions)...

it wcirer dg fism: ¥R, oMU e 919 R eI A1 L 82 ...(FAF).... AT T
e 91 R T8 91 I8 B2 ...(FAHUM)... AMTD] AR HHILH o Sl forg ax 49
&1, 9@ Y Ug IR B ...(AAUM)... S=H FEl fF wiT Aegpa e 2, safag
MY FHE I T ...(TIL)....
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(& Suwuafa fsr+T §0)
st I dHY TE: WL (GEE). .

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... T3 S, EERIRCIE]
vl ... (@aEm)...

Y wchter < fsm: o7 9 919 @ w1 T8 AH @ € 6 o fotg @) 99 a)
w® T, 3 9R iy dafe <mare... (@aum)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... T3 S, EERIRCIE]
vl ... (@aEm)...

it I vipR T AR, AN g TRE F R ..(FAYW)..., TR I 9IEE T,
R 1 ...(au™)... I§ T A5MH 87 ...(FGEH). ..

MR. DEPUTY CHAIRMAN: Misraji, listen to him. ...(Interruptions)... 1 will

allow you clarifications. Now, listen to him. ...(Interruptions)...

it wchter g fism: o9 39 919 @1 R T #R @ ¥ 5 wated =y |
39 oIt &1 &1 AT 8RS dEl b 9 9% A H§ YR ¢l Jel 8N, a9
TH Wl Y€ IR Solded &l BRTI ...(FAUH)... $9 910 B $96! I T aTfeyl....

MR. DEPUTY CHAIRMAN: Misraji, please listen. ...(Interruptions)...

it ehter dig fAsm: 390! I8 g1 91fRT 6 815 I & S 91 €, 9 overshadow
8l U € by the Supreme Court’s ruling of 2013.

ot SgwTafcr: fism S, AT &Y SRT YA (@aEH). .

it wchter @ig fysm: 98t ) A FET argument I Y ) .. (EETH). ..
#t SguTafcr: HUAT ATt YTl L. (@aUM)... AieT YAl . (@auH). .

2t e 9@ fism: g b 98 UM P T del [P ..(@agH)... They are
indispensable for free and fair elections ...(SAdYT)... SIP! I8 91 Hel Ay off,
Afp 381 IE 91 T2 BN ...(FAUH)... SBIT BEl {6 I AR 1 I8 91
Bl Bl ..(TGHT)....

MR. DEPUTY CHAIRMAN: Now, please. pUdT 39 afSTI 1 will allow you; sit
down. ...(Interruptions).. 1 will allow all of you; sit down. ...(Interruptions)... THsT
Sil, HUAT M9 93T ... (@@eM)... T will call you. Misraji, I will allow you. Now,

sit down. ...(Interruptions)...

it waier =g s I Swg R B 919 B IE ©, Afhd gdied ey B
g1 & PR R Bl ...(FAUF)... A Fed WA b N okl @) ard wx @ 8,
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[ wcfrer @g fasm]
ST GIH! I DI H HRISY fFar T L (@au™).. HRIST IR F 98 IS/
%el f% IE indispensable I ...(GET)...

MR. DEPUTY CHAIRMAN: Now, listen. ...(Interruptions)... 1 will allow
you clarifications. Now, you sit down. ...(Interruptions)... THST S, DUl 3
afegl ...(ALT)... Misraji, please. Sl g, 3mg dfsu ...(T9YT)... Listen to me
also. ...(Interruptions).. Now, please. ...(Interruptions)... Misraji, please sit down.
...(Interruptions)... This is not the way. ...(Interruptions)... The hon. Minister is replying.
He has not completed his reply. So, when he is replying, unless the Minister yields,

nobody should interfere.
#t I Y gNE: W, I 9 WA AEH! &, H §AD! ST gl ... (FAM)...

MR. DEPUTY CHAIRMAN: But, let me tell you, after the Minister’s reply,
I will allow clarifications. Therefore, let him complete the reply. Let us have a

patient hearing. I too want to listen to the reply.

#Y Ifa wiHx yTE: W), § 9ga diel & A1 $8 @1 g B I patient hearing
T el I8 21 3 <1 BR gs ©, U 19 W ;A Y, I 7 W 3 Y, IqP I8 A
Rees 78 < ¢ <@ 21 I8 A0 wHer A 7 o0 &7 B ..(;aum). .

it IU[UTIRA: 379 39 AV ... (FFEF)... ER Y AT S 1Y, adfh g9R forg
al Members equal 2l ...(94T)...

it weiter dg s 9R...(@@ag™)... I8 79N capturing ®F ST €1 ... (STAH). ..
R fawa g, @ R ¥ o ity @ik <. <fifeigl ...(araem)...

it SuuTafcr: HUAT M9 AN IS .. (TaE). .

2 I FHR TS IR, H P I W BRAT A B GG AR IR TS H
Eb_g dIX Tl | have a written communication. g o TUdh X i s‘aﬂ@ ®IN H
YR T BT GG AN 7 IR U< H IR-IR 3t g1t HfETsT Dl ..(caaem)...
g 1 g P 3MUd! AT PR BT R AWBR 2, ol 3 il sAretie de
H PR T &, I IR AT ST Bl AT H A B BIRIET HRd... fh maast s+t
g1 BR &I Bl Rifh SaT dadlrd drEdl 81 I8 § Al dredl gl ...(FaHH). .

st weiter @5 fism: A S <1 ¥ A B Ol 89 300 % UR B AR 3T 19
TR B ...(IIHH)...

MR. DEPUTY CHAIRMAN: You address the Chair and reply. ...(Interruptions)...

#ft I ¥iBR TS IB W H R Bl @[ 7 ...(FAUM)... RIT FA Sl DI ER
BT I JHAE 7 6 &4 die & T8l T @ 87 ...(FAUM)... T I3 IR e’
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g, H $IP1 TN HIAT § dfbd &I g8 8R &I 541 g9 ¢ b g4 dla W &1
T @ T7 I8 AP T8 Bl ...(AEH)...

MR. DEPUTY CHAIRMAN: You address the Chair only. ...(Interruptions)...

sft XA viAR uNIE: ST H9 §dRT, on the issue of paid news, Ud dTd g
State funding P Sﬂ'gl State funding P HHA § 8FF Law Commission @1 ? foarR
J Tt YT b %R’ dal ATl Law Commission q ‘Zﬁ world & pattern BT W o iR
Sl RUIE AR 9 &1 Law Commission o &8l f R Rg&IM &1 S & F#Y
Sl situation ¥, I I@d §Y, 3 State funding T WTGe™ &l 81 TRVl §9 W)
ﬂﬂfﬁﬂ%&’lmﬂﬂﬂﬂfﬁm State fundingﬁa@?ﬂ‘&ﬁp{w?ﬂm%l
ﬁﬁmmglﬁmwaﬁm_&Wﬁéﬁﬁ?aﬁ’deercentaQe
AT AT P IR g & b S qifcdl ugell aR a1 &, 9 |1 H a1l &, BIC
States # 3T ¥, 99 states H M &1 RIT MY I=T funds el <72 FAFTY India A
Nl democracy %, BRI diversity %, g GdhT &M+ XY™l g7 %, PRI RIS
EIENIE

39 919 BT TS, Paper trail dI 91 3T HR I8 81 39 WX Supreme Court o
T el — “Paper trail must be established in a phased manner.” ITd AN g9
W R AR PR I8 21 5 < H 85 RIS dled © AR 16 A g 8l Y A
39 ST &ifTY f STa |t ==l Iefl off, O G919 N 4 |I%-A1% S8l 6 34
B9 T At Private body I &l EFFCIT@I ST g1 PSUs %, Bharat Electronics Ltd. and
Electronics Corporation of India Ltd., 371"5[ Jq TUdh Defence Ministry P 3fsx %\', J g
g 39 YN 9gd f9R & 919§ 1 P 919 3MMS| ST logistical issues g &l U
TN P8 B T fh 99 e o] X ﬁﬁfﬁ'l R@f logistical issues FIT-AT g — ol
MY EVMs &I booths TR IHR S &, d81 of SITHY IY store B ol 98 B a8
P Poldex B storage H gIar g sﬂ’cﬁ ‘{\P[ storage facility GEIRT tl?ﬂﬁl DT box ST
BIaT Bl W, sﬂ?ﬁ maintenance &1 AT B d‘\lﬂﬂ, sﬁdﬁ\l movement logistic T HdTel
H 3‘\“@5 electronics and security T ddTel H ..(FIYTT)... money part is certainly,
% 17,000 per EVM &1 @ BIdT 8, STa(d 39 UX 22,500 I 23,000 Wd TAd IR ST
But the larger issue is for @ Supreme Court Bl phased manner H Pal 1, because
these factors are to be considered. Funding was just one part of it. U dX TN W
IDI security and safety Tgd ST 2l ... (RALM)... R G AN IR-IR &
PSUs &I a1 deal ® % & & PsUs &1 a1dft, &0 iR fousft o TREY =181 < |aha,
I I 35,000 STDBT TR &, W 30,000 MR 3 Bl SHIG B S-SR/ 31Tl
SIS, &9 ITbT ITANT R S| J§ AT AR-NT Pl T HIAT & P &I phased
manner H AT 81 ¥ IR FIT AR 72 ...(g94T)...

MR. DEPUTY CHAIRMAN: After he finishes, I will call you for clarification.
...(Interruptions)... He is not yielding. ...(Interruptions)... If he is not yielding, you

cannot ...(Interruptions)... He has not yielded. ...(Interruptions)...
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#Y weirer @ fsm: og ggel # @ 91 gA ARU L (aem). ..

MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)... 1 will allow

you. ...(Interruptions)...
it wchter @ig fIsm: 919 2014 W L(@@EM)..
MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)...
it welter 9 fasm: g $=M funds & T8I QU L. (cgaum)...
it Iuwwf: VA1 T2l 7, s S L (cags). ..

#t [A T} SMSIE: Phased manner H T I Bl & 8] Fhdll ...(GLH)...
ST T T B release T& HIA Al phased manner # ol $9 BNM? 19 Government
5 & T f @ o F2 ().

ol 92~ $ ose Phased manner ((al3 oo M Qliz) Bl i WBT
Phased manner g 5 50,5 oep 5aby 2 a0 wo —o-(Clslae) LS
TouS S 8 S s R e S e s S G o

___(c_;d:}l,u)___

MR. DEPUTY CHAIRMAN: How can we run the House this way?
...(Interruptions)... He is not yielding. I cannot intervene. ...(Inferruptions)... He has
to yield. ...(Interruptions)...

#t A TR SeTE: F Y8 941 § fF SR B N Al 9 3 T9R RIS
Uy I A8 Refiel fFy2 ...(@ae)... 59 3 U9 & 98 <90, a1 H9 9902
..(TGET)....

o Sz o ol S ok o 00 G e Dliz) B L3 WBT
e ()t k) U S @ 39S o8 e uslle
ce (G0 ) 5SS B S 0 o 2 e

MR. DEPUTY CHAIRMAN: The Minister has to yield. ...(Interruptions)... He

is not yielding. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: I am not yielding, Sir. ...(Interruptions)...
SHRI ANAND SHARMA: He will not yield to truth. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: You lost because you did not accept the

truth. ...(Interruptions)... Now, leave it. ...(Interruptions)...

sft Suramafa: e ¥l i, 9fSTI He is not yielding.

T Transliteration in Urdu script.
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it e Tk WX, I U E ¢ @ B L (Haum)...

it wchter ag fism: il a1 9 fug) fogan g oIk oy 4= 981 ¢ 3@ €
...(TIH)... MY RIT 91 B I8 87 ...(TALTH). ..

sft Suwumafa: fsm S, 9f3TUl He is not yielding. ...(Interruptions)... Let the

Minister complete his answer. ...(Interruptions)... Allow him to complete the answer.

...(Interruptions)...
it e Tl WX, WSl A digw @ fUgt fod 71 L (caaum)...
MR. DEPUTY CHAIRMAN: This is not the way. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I should be allowed to speak.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: We had a six-hour long discussion. During that
discussion, many Members criticized the Government like anything.

#ft Y TipR NE: SR T B AW TE o9 § @ €, W ...(qau™). .

MR. DEPUTY CHAIRMAN: Now, the Members should also hear. ...(Interruptions)...
JATIHT FAT &l MU S a1 P! ...(FGHM)... G, MU Sl a1d $el, 98 I
N GA Al (G, ..

it ehter =g s R, STomie d 8l T § P free and fair SdRE & fag

A-F Al B AR ....(@FEM)... U= "SI YR UeT 8, U= drell el uel,
R 7' vt a1 & ey Y41 E 9 @ B LL.(aaum). ..

MR. DEPUTY CHAIRMAN: After he completes his speech, I will allow you.
Then you can raise it. ...(Interruptions)... $Tb1 W TH BN & 918 H ITUD] AW
S ... (FAHF)... § P! g8 & oIy ¥R Gl ...(Faum). .

3l I SR gIE: W), G BT Bl N SToHT S FEl AR el Sl B
T g, § S @1 ug <@ FI R 30 ...(aum)...

st wrchter 9w fsm: oy 20 & ufeul ...(awaum)...

A M wiHR g¥E: vh Feel o B9 ug, gg H Y Sl L (FaU). .
it JugHf: gl ..@ags)... s S, a8 St T8 gl L (@adH). .

it wchter @ig fIsm: W), 3091 IRTUTH 1 29 & 1§ B ST

MR. DEPUTY CHAIRMAN: What he says may not be palatable to you, but
you have to listen to that. ...(Interruptions)... How can you expect that what he says
should be pleasant to your ears? You have to listen to that. That is Parliamentary
democracy. ...(Interruptions)... Ugl 3T gD Tjﬁ(’, SRECICE NG CEa I E RN ?ZTITI
...(TAIT)...
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SHRI SATISH CHANDRA MISRA: Sir, he is the Law Minister. ...(Interruptions)...

He is the controlling Minister. ...(Interruptions)...

sft Y TR IS IR, SN B SHARI S DI rigged' HE AT, TAT SABT A
G B g8 AR S @l rigged' eI, & GAI, 3G Y I JFQI ...(@GHH). ..

MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)...
SHRI ANAND SHARMA: I am not asking him; I am asking you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But he has to yield when he is speaking.

...(Interruptions)...

SHRI ANAND SHARMA: I have a question to the Chair. We need to be
enlightened. ...(Interruptions)... When we count, does 29 come before 30, or, does

30 come before 29? Please tell us. That is the simple question. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Then, Sir, I should start from paragraph 1.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, does 29 come first, or, does 30 come first?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I would request the hon. Members, whatever it
may be, you please listen to the hon. Minister. After that, I will allow you to seek
clarifications. ...(Interruptions)... Unless you listen to him, how can it be done?
...(Interruptions)... The Minister has a right to reply. You had a six-hour marathon
discussion and the Minister has a right to reply. You have to concede that. That is

what 1 am saying. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Mr. Misra yesterday read paragraph 29, "It is
indispensable for free and fair election." Did I ever say that? But what is important
is the final direction. It says, "In the light of the above discussion and taking notice
of the pragmatic and reasonable approach of the ECI and considering the fact that
in General Elections all over India, the ECI has to handle one million-plus polling
booths, we permit the ECI to introduce the same in gradual stages or geographical-

wise in the ensuing elections." ...(Interruptions)...

it wchter dig v I8 2014 & UES BT Sl ¥, 3T IE IAISyl ...(qAHT)..

SHRI RAVI SHANKAR PRASAD: "The area or actual booth are to be decided
by the ECI and the ECI is free to implement the same in a phased manner. We
appreciate the effort and good gesture of the ECL" €T # ol fo smu I T
...(TTET)....
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sft TR IR AR 7 10 IR fug) w®if fordt? ... (xraEm). ..
it wchter @i fysm: O_7 31 @1 Ug IR L (@EET)...
MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Para 31 says, "For implementation of such a
system (VVPAT) in a phased manner, the Government of India is directed to provide

required financial assistance..." ...(Interruptions)... It is all right. ...(Interruptions)...

SHRI NEERAJ SHEKHAR: It says, "The Government is directed..."

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: We are not in a court, Sir. ...(Interruptions)...

I am sorry; we are not in a court. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Exactly. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, for three years,
why did you not... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Renukaji, let him complete. ...(Interruptions)... See,
if you heckle like this, how can he reply? ...(Interruptions)... Don't heckle like this.

...(Interruptions)...
SHRI SATISH CHANDRA MISRA: Mr. Deputy Chairman, Sir... ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Misraji, please. ...(Interruptions)... dfsu (TGYTH)....

SHRI RAVI SHANKAR PRASAD: Sir, can I speak now? ...(Interruptions)... Sir,

can [ speak now? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Misraji, please sit down. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: My voice is being gagged; I am sorry to
say that. I8 PHHATA ©, USell IR Bl &1 & [P qoI dio 81 faa1 S 8T 8, 98 9
IR A wciier s St & gR1 91 &1 91 81 @1 8, H Sd 99 Jdigd
91 &l it BTl S BET {h MY FARIT Bl rig BRIBY SHIDA! B ET Bl
B T DEl 1?7 B ATl G 59 H 5@ T I@T § A1 98 I A9 Ad e
g dI WeIE B I8 O Ofd Tl g, W) ..(aEH). .

St vt Aedt: W), LA H 7 Bl H GG BN L ().

MR. DEPUTY CHAIRMAN: Silence, please. ...(Interruptions)... Renukaji, please
sit down. ...(Interruptions)... QQ BT Sf, 9fsul

Sl Yot ekt SHBT FRIRfbdeE @1 <G .. (@agr). ..
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#t ITHTaRcr: No. No. IfSU Yu[r it ... (maem)...

MR. DEPUTY CHAIRMAN: The Minister has the right to reply. ...(Interruptions)...
If you heckle like this, how can he reply? ...(Interruptions)... 1 told you that after
his reply, I will allow you to speak. ...(Interruptions)... Please continue, Mr. Minister.

...(Interruptions)...
st 3 v} wwE: W), § g% 9q1 @ o1 & .. (caye)...

MR. DEPUTY CHAIRMAN: Only what the Minister says will go on record.

...(Interruptions)... Nothing else will go on record. ...(Interruptions)...

#t IfF viHT gAIE: A Bol, B: Bel I8 gAd AN TI BIAT 2l 3R STdh]
S MART & 1 IS GA1d AN DI, FU1 IMURT BRIl SH FHI Al 81 P&l
IBM| 34 R & 918 I8 Hel ol BT &, $9Ph aN H FT Hel

TR, § g &1 A1 {6 31 ST 50,000 B B, TS ST paper trail machine T,
B! phased manner § B I © AR 39¢ AU e & 89 fQdmpd -8l 89 <,
AT BT IR phased manner B BRT, fHa-T BN I8 SAAaRM HHILE B T
‘DYHAT %, Tdh dIdl ?QT\PI 9Td, sﬂﬁ? S logistical issues %, storage %, security %,
safety &, production &, 314 I & 1V f PSU &1 AT 21 §A1 9 d1d Bl Pl
o ...(AH)...

MR. DEPUTY CHAIRMAN: Only what the Minister says will go on record.

...(Interruptions)... Nothing else will go on record. ...(Interruptions)...

it A vIHR TIS: W, IT 919 dal T off fF Psus & arg H ot form S,
S=H T Bangalore Bl 3N Tdh W P Pl & T8 sensitive %’, sﬂﬁ security
assurance STRNI %’, ar &\ EIEa_C' Jdex BT involve T8I BTN I§ ST PSUs o PETl
ar NN, production P AINIRED W, storage P, security DI, IE 99 B gy
AT AT phased manner § SN, BART FEINT IHB! B8N, I§ &H I d18d
g, oifhT TP 919 3fd | B9 SN Hedl fb EVM U time-tested machine &, SO
g off Siid 2, &1 ot S €1 oFR gARY g+ St URreiie Siia g8 § Aiel Sft
3ETs ¥, Al SAPI BR & BRI SR HI GHME HIAT Ui, I8 a1 § BT ared]
gl 9gd-98d g=uarg|

#t e bt JeTE: A S TRRAT W), A A e’ 1 gue i
®I gare fear, dAfe ﬁ&ﬁﬂ BIC B SToHT JTFIER, 2013 I 8 3R ensuing elections,
phased manner, 2014 ®h 3T sﬁ?ﬂﬁ ® f%fl(’ a1 Bl I8 HRU 8 fp a' sﬁ?%ﬁ
T3T 3R TR FHHIYA 1 FATT DI oy foas P& o= Ry iR MRax &7 ofex
NP SR HATR B P F AT U H31 Bl AT AR g8 1297 Reminder 2T,
Reminder S.0.S. T, T 3TUT 2014 & Solded A bR ISl P qF AT gU, U4
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§T ) QAT Phased manner IX SoiadRE & o #efM @8l & 31T 3R 9T TR
f% &H phased manner § & ...(TAYT)...

Vol v ogenir B3 il H(ON) e e Ols) Gl Lo WBY
2018 5| Cinmr o5 OS5 i 05 LS O S S g o e
= b o S saSd S1 S 2014 e 38 (oaSd) ensuing sl o S
=S Dot S Al e 3 Glael GESUI 50 Vs G3S a5 AS o an s o
Olesy ile b pka S 5iluaS GUSOI Cana SRS AT gl s S g5
=9 S5 S Gl § ol Rl A sl Ol ey os) LS S 5 e
D S T I R G VT NN I ) B CN VW N =S 2014
e e 58 S Olsa S ol gl S e LS Opde S S GAS 2 s
S s
SHRI RAVI SHANKAR PRASAD: What is the clarification, Sir? ...(Interruptions)...

#t e At IMee: MY GAYI L.(FEAYH)... IR AT AT DI security el
P FHd & dl MY IRT B security &7 Eﬁﬁ, MY T BT AT security PA? IR
MY 7Pl BT security BT H WHA Y & oI 3T WRA S Bl HA FAMH? T W)
P fearg fhar ST Adhd1 82 I8 STd19 dr g1 Told o1 § fb 79fF @Y security
DI T AT BT security B & %I'Q(EEIEIETH)

o asSuw S Uskde Ol S ea(Cdse )een st O 1) o e bzt
Gossew S S pid of (S 0SS Gossew S ol ) B oow SSwS

Dle @ T 9 on Se pBL o S5 GusSew S vgimin @l SIS S
F P REPPNOUR SR R EQT PR PY. PRSI, STRU | S QUY PRSI 9. 9p I

S SR8 P S ke B S 08 ) S Sl S ol bl

A
=

2 IfA viwx gaE: g8 H W A8 FB1l d TAd 91 8§ L (FaEH). .

it T 4t STTSITE: 31d A B security B P oI Wy TET Ay e sty
S fieell ®, 98 991 & 918X 31 Y Bl A &l BRAT 918d 7, T IR IR WRINT IGDHY
faum 99ell 8fik uIfelIic & $oldR= Sid=T digd ol

T Transliteration in Urdu script.
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EIRCICISEIRCINIC]

D 0 o A S S5 Gt S oade ol B 8 e Gl
2 BS o m -2 GBSl e S0 2 s s vl oS e
b iS5 Caedily ool udlaew Ods S 45) ~wor » G52 A o

3l WERTS SF (M TQen): MRS H T g2 ... (AYM)... d81 R T Fall?
...(TAHT)... FIT AT IS & 3AS? ... (AYH)...

MR. DEPUTY CHAIRMAN: You ask your question.

#t welter dg fsm: W), ggdl @1 § A Al fifRer |ed 9 s 9w b
IR A B P8l g A1 Ffed IR IR H AP IR § $© 8] B8 I8 &, $hiy
3T IHHT AT A Aoyl H 3MIBT Igd M PR §, 8% aid d Il &,
WP ST 919 7, SE@ T H 7 AIRTg, ARSE § 79 Ao, dfeT # et
I SR AT H gg bel Aredl g 6 A ol i 9 fau €, R W 9d
AU 2, o w1 f% 3 IR TS PIcd F TIoric gUI T AR FARM petitions TR ST
SToed o, ¥ SIOMCH YT aRIeR I — GUF SIS H T2, 3T U8 88 Pl |
Y | TS DI 7 5 FeAIH W ST Bl petition WINS B &1 off {6 I8 gola=™
HHITM ST, S8 S9H T 914 quote BT & dTS petition TR B &1 Y| SHF 91
I8 matter GUH PIC H TATI GIHUIH WH AEg U Plc bl § MY AR il
H Y IR 91 SR HHIYHE B TRE A I8 Hal T — 'S BIS B, security BT,
Al #1, ITH X IRE ¥ [Iepd secured Tl IHF 91, T &I AT BT discussions &
CICH BT DI monitoring €XTEX regular basis UX It &1, directions G} ?%, directions
after directions. S final judgment 3T, IH Ig Pl T, il petitioner 93[, I=H FET
f% 2014 & SN General Elections 81 I8 &, $HH rigging &1 ST 3R SADBI WPAT
machine & IR &l 8T EIT%QI Election Commission & &gl fob 89N UT 3141 EGEL
S phased manner § &R Wdhd &l Soi1 $HD dMd9E, ARI =Tl Sl g=i 4l &t
®, S9®! discuss B P 91, 3T URT 20 — S 389 PaT & b 894 dof Ug
o1, S %, g g fear o1 — S99 Pl & for having free and fair elections, it is
undisputable that you have to use it. It is indispensable, 'indispensable' word JsT foan
TIT & — T free and fair election BT Hdhdl %, T dIex BT confidence 39 dIc
ST W & Adhdl gl M IR-9R &8 2 & & {7 91 ABT S o a1, gafery
I8l VAT o, 3Tl R SR U< HI ST U MMIDT S Aegd - Il gl o
dIc STl &, ISP o 8T § % SART dic $al T — STl el A7 IR AT Hel
g, Afp ...(AQYM)... I8 AT qdted ATed 7 B8l 81 S=i $El § fh R

+ Transliteration in Urdu script.
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QT TRl BN, A AR U BT S HEH BRI AR AT T B W@ B 3T BE
e P phased manner ﬁfﬁﬁ?ﬂéﬁgl MY Indian Express ﬁﬁq—c{ﬁzﬂ, il
write-up ¥ individual ®T &, oifhd 3mu= S|@T 57 =181 fhar, < 12 fafgar fodt
AT SO U AR T SSt W AR ger HA S B HIS[EI A L (ag). .
R, Te He| AR ger @3 St @1 Aiset § §9 wer o1, dfed I9d! Siare T
wrs fifRer 7 fan, 7 of fifer 1 faar fo s= O &3 =281 feam 3 @sa
g % 30,000 oM 991 =AY €1 oR N BOIR wefH &+t €, ...(caaum)...

it AERTST SF: SR F8 IR el B ...(TIU)....

st w<fier g5 fsm: A A9 A1 § L (@age)... W, §9 OXE 9 T8l 81 qahdl
Bl ...(FIHF)... 91¢ I a1 # ..(aHT). .

$ft HERTST OF: B8R U T a1 R & WHR BRI ...(agH). .

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, what is the question? ...(TdHM)... YO
DT R®? ... (TALT). ..

2w dg fism w9 Ara d eR 30,000 HEH &l €, 16 oG wEiH
160 ATA H AN Hundred-and-sixty years are required in this phased manner!

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Put your questions. ...(Inferruptions)... What is
your question?

SHRI SATISH CHANDRA MISRA: If 10,000 machines are made every year,
we need 160 years to get the total 16 lakh machines. S9! S 739 &, SHD! ARH
9 I B Bl S EVMs I I8 B, ITdI d1S® TH 8 gal ©, NI I DI G
Wﬁg,wﬁaﬂqﬁﬂ?ﬁﬁﬁwﬁglmphased manner & 9T I 160
AT BT SASIR URAIY b Al BT HRAT TSI, VWPAT Bl machines & 1Tl safere
Y JoF $% WM AN AIMeY ¥, olfhd I TRl PR MY 9 T DI YU T &
3R §9 IWE ¥ TR TG Bl § ...(hIEM)...

it IUMHMRT: IRS I1d Sff, AT AT ... (FIH). ..

ot wditer g fism: PR TR WPAT & $9 @8 9 g9 BT 8. 98 [egd
WSl AT BT SAATY ballot papers BT SYANT B & IIERT M@ 1 AT2T

it HERTST 9F: 3R R 7Y &1, Ol 8R WIhR &1 a2yl ... (@€HH). .

# IRE TET: W, AUS AEH F H HHA S F FEAT AW B b A o0
90T 3§ Y He@yul aid Hel ofl, 9 1 Sfarg A g5 S 7 T8 e g e
AT HIFSAT & S BT € 3R S H paid news H ofhR BR TRE Pl 910 ©, 99
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[$7 eRE urEq]

5.00 p.m.

F ey § HY WRAR A YO Al AR, dAlbdd § 84 A9 AN S & b dAldbdd 3
qrell B ST b of S B BT HISAT BT 8, oifh JITSAT 31T ggd 1R BTeld
H gl IR, AONfSTT HHIE BT 59 & doiol & IR H recommendations El—g’HﬂT?ﬁﬁ
T 3R TFER, S NI B 3 el A T, 98 UHSH Adx 8 T 21 I slave
g7 fear Tar B SHPT BIS AT T8l Bl 99 U BT qiferd Hifear &1 @fere 8
AT gl 98 AfoTd Bl AT 8, IFD! dlell P, IRIGR PI, B @R BY AR |9 Irai
HT SAGH. & IR H W AR 91 gb €, § ST a6l Pl A8 re- Arsdnl o4
B H3 A BT A7 $9 &b Al § T d All-Party Meeting elTdiI? 319 59 H
HIfSAT & AT BT A gerr <MYl 3T S € b fEgwar # AR @l drell, Hifsan
F SIRY B I8 oGl Bl B oifl, T 506 oy ST I & IR H 317 U8
P2 H 3[dhel paid newsﬁ@ﬁﬂﬁﬁ@é,ﬁ%ﬁ@?ﬂ%é@ﬁ%@ﬁﬁ
S RAWIRE €, 9 SfTST T oY T8l g3 © o [AReER WTEd, 39 @l #ed 8 fh g
< ¥ SEARI & AlfId 7 AN I W 2 Tl H 791 g 6 39 9 anfda Rapd
Tl R, W FEl o fF SR $IS AR Ioll T 7, HifeAT &I Fof &7 ¥, a1 98
T B T B, SR GET T DY, RIT AT §9 I W IR BAI?

MR. DEPUTY CHAIRMAN: Mr. Praful Patel, put your question only.

SHRI PRAFUL PATEL (Maharashtra): Question only, Sir. Yesterday, I mentioned
that there are about 55,000 VVPAT new machines available with the Election
Commission. What the Law Minister has said is that there are not enough machines
yet. Whatever that may be, the coming elections in Gujarat and Himachal Pradesh
are round the corner. These are just two elections. Can’t we, sitting here, collectively
decide and advise the Election Commission to please use all the VVPAT machines
available with them right now? They would be enough to cover the States of Gujarat
and Himachal Pradesh. At least, let us make a beginning. I am making an honest
suggestion. I am not trying to be critical. Whatever you have just said to reaffirm
the faith we have in our election process, can’t we collectively ask the House at

least to make a beginning?
MR. DEPUTY CHAIRMAN: That is a good suggestion.

SHRI PRAFUL PATEL: Sir, if you go by the booth list, 55,000 machines are

enough to cover the polling booths in Gujarat and Himachal Pradesh.
MR. DEPUTY CHAIRMAN: Shri Javed Ali Khan, put questions only.

SHRI PRAFUL PATEL: Sir, please moot it with the Election Commission. We, as
the House, and you, as the Government, can moot it with the Election Commission.

One minute, Sir. I am making a good suggestion.
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MR. DEPUTY CHAIRMAN: It is already clear. ...(Interruptions)... It is very
clear. ...(Interruptions)... It is understood. ...(Interruptions)... There is no problem.
...(Interruptions)... You presented it very clearly. ...(Interruptions).. It is understood.

...(Interruptions)... 1t is very clear.
Y weiter g fsm: W=, I qaaurh g
2 UPoet ICd: WX, B 9T Y9l §1 3@ IE dle A Bl BRIET T8l §, TR

this is my limited point. With both the sides having different views, and I associate
myself with them, the limited point is that we have to reaffirm the faith in the
election process and that is the most important thing. How can that be done? At
least, make a beginning somewhere. Otherwise, this will never end. Let us make
a beginning in these two States and this can happen with the Government coming
forward and mooting it to the Election Commission. ...(Interruptions)... 981 B8 &l
gl |Ted, STt 719N available €, they are enough for these two States.

£ Sgqufa: & Sde orell @2 R e gyl

# SIag Sl WM (IR UST): IR, T & ggIl Beifs § A 99 | Ug
& o &fR 39 & puT g3, 39 & oy g=arg| § H3 St | Ryth ga1 S s
g b gama AT ¥l vy R g $IE § 3T contempts PT ATHAT HR 8T &l U
?@Wcontempt prooeedingswzﬁéﬁﬂﬂﬁ%wwa’ﬁﬁml VWPAT
A P g 3100 PHRIS BUY S AT AN Bl SR 2, 3T IFD! ygell fhed,
SO 3T B9 TP SR BR I2 & AR MY A AN Bl $9 S H 3T 961 &
o o9 a6 T ¢ @ E0

O o SV B osazs o dlse e H(Gion S1) 0 Gl wsle bzt
Sie e dlsed U Sl (Gsr oS Sl gl 8 by o e e gl
o EuS ane s el Sal Ble S us kle Wl W e v 2
contempt proceedings &M S ol -2 Ly S Lele & contempts go
= S SIS WPAT bs g mwy & @l o G dz ose SusS e
3100 wss hud Glo S il QT (2 Oysp S Sel Lz s> 29y 5sS
o5 ST oom a8 il S Sal bz OF bsl so o S Gl S S b

o ) e g S A S

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, as a part of the electoral reforms,

the issue of simultaneous elections is being put forth for discussion. Sir, I would

+ Transliteration in Urdu script.
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[Shri Tiruchi Siva]
like to know from the hon. Minister as to how it is possible. One part is that it is

unconstitutional. Second is, as long as Article 356 is in the Constitution, no State
can run its Government for five years. Even in respect of Lok Sabha, the elections
to 11th, 12th and 13th Lok Sabha were conducted in 1996, 1998 and 1999, that is,
within three years, which ought to have been conducted in 15 years. So, if a party
does not get a majority in the Lok Sabha, even the Lok Sabha can be dissolved.
So also, the State Governments can always be dissolved with the help of Article

356. In this situation, how can simultaneous elections be possible in this country?

SHRI D. RAJA (Tamil Nadu): Sir, I have three questions. While agreeing with
every one, | think there is a need to re-establish the faith in EVMs. How we can
do that, the Government will have to consider. Firstly, will the Government consider
changing the electoral system towards proportional representation system? From the
existing system, we should move to proportional representation system. Will the
Government consider that? That is number one. Secondly, you referred to Indrajit
Gupta Committee on State funding and you also referred to the Law Commission,
which commented upon the Indrajit Gupta Committee Report. Indrajit Gupta Committee

Report was given in 1998.
SHRI RAVI SHANKAR PRASAD: I referred to Dinesh Goswami Committee.

SHRI D. RAJA: Okay. The Law Commission of India in the year 1999 concurred
with the Indrajit Committee and stated — I quote — “It is desirable that total State
funding be introduced but on the condition that political parties are barred from
raising funds from any other source.” So, what is the Government thinking on this
issue? Thirdly, when we talk of elections, there are NRIs living in Gulf countries
and several other countries. What are the steps you are taking to facilitate them to
exercise their right to vote at the time of elections? It is followed by another question
regarding migrant labourers. Almost 30 per cent, about 25 crore of our population,
are migrant labourers. How can they vote at the time of elections? When you talk
of electoral reforms, you will have to consider all these things. Whether you will
set up a mechanism to continue the discussion on electoral reforms and come to

some concrete conclusions.

A fhe =1 (SR waw): W, § Y8 qudl aedl § b SR ye¥ § g
H WPAT @1 fbeil #efie ormg?

SHRI RAVI SHANKAR PRASAD: Sir, I will take all the questions on the paper
trail together and what I have been asked and beyond that, let me quickly reply to

that. Mr. Tiruchi Siva asked the question about simultaneous elections. You know



Short Duration [23 March, 2017] Discussion 439

it very well that the idea came from a Report of the Standing Committee which
said that because of frequency of elections, development also gets impacted. We
had elections just now in UP, Punjab, Goa, Uttarakhand and Manipur. Now, we will
have in Himachal Pradesh; then, we will have in Gujarat. Next year, we will have
in Madhya Pradesh, then in Chhattisgarh and then in Rajasthan. ...(Interruptions)...
Now, it is an idea which has relevance. But what is important is, surely, it will
lead to a need for changing the Constitution and a consensus on the polity of the
country. Sir, in that connection, they have also flagged it. This is only an idea for
a debate because let there be some kind of stability for a particular period, and
frequency of elections has also its own problems. Therefore, I am not saying that
we do something unconstitutional. I totally agree with you. Some amendment of the

Constitution will be required to be done.

Now, Sir, second part, as far as five, six, seven questions of Mr. Raja are

concerned ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only three questions. Do not increase it.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Okay. Sir, on proportional representation, there
has been a debate for a long time. There are plus points, there are minus points
also. But all the political forces in the country today have been in power either at
the Centre ecarlier or now in the States. Therefore, proportional representation has
also its own serious weaknesses because it may not reflect the true mandate of the
State or the country. So, presently, we have no idea at all to push for it. Now, you
spoke of State funding. I think, in my reply, I have given a very comprehensive
reply on that, that State funding also has problems. One problem is something
I completely appreciate. State funding is normally based upon the premise that
funding is given upon the percentage of the votes you get, in the manner in which
you are registered in Election Commission. Now, we have cases in India of one
leader forming a party six months ago and coming to power. Now, they will not
be entitled to any State funding at all. Therefore, the diversity of Indian democracy
is to be respected. This is what the view is and there is a great substance in that
view. On the migrant labourer and the NRI part of it, we have already improved
the law. As far as our personnel from the Armed Services posted on the field are
concerned, who live in the heights, electronic delivery of votes are then sent by
post. But as far migrant labour is concerned and the NRI is concerned, you need
infrastructure all over the world to cover all the NRIs. You will give vote to our
people in Dubai, how can you ignore in British Guiana or in Mauritius or in Latin

America or in America or in Portugal? Indians are everywhere. Many of them are
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[Shri Ravi Shankar Prasad]
NRIs still. Therefore, this is a larger issue. The Election Commission also felt that

we need to have more infrastructure and more discussion. As far as migrant labour
is concerned, that is also a very debatable question. It will have its impact and,
Sir, with great respect I am making a comment in lighter vein. If migrant labour
was allowed, Mr. Raja, my migrant labour from Bihar will have a very profound
impact in election in many States. Therefore, this is also a ...(Inferruptions)... Jayaji

is also laughing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Ravi Shankarji, in Kerala, they are more than 10
lakhs. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: But, yes, Sir, if anyone from Bihar or U.P.
or Madhya Pradesh or Rajasthan becomes a voter there, he is entitled to vote.

...(Interruptions)...

SHRI ANAND SHARMA: No, no. They should vote wherever their place of
work is. ...(Interruptions)... 1 think you are getting it wrong. Domestic labour which
moves from city to city or State to State, when elections are held in their State,
they are registered in their home constituency. ...(Interruptions)... Will they also be

allowed to vote wherever they are working? That is the question. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: Sir, I am only telling you.....(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Now, listen. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: First, because I have also worked on the
ground on behalf of my party in various elections for the last more than 25 years,
...(Interruptions)... 1 know many voters who are also labourers, take leave to go and
vote. Also, in Kerala! They come from Dubai to vote in Kerala. That is a very good
development happening. But as far as migrant labourers are concerned, it is still a

very complicated issue from machinery and management point of view.

Now, Sir, coming to the larger issue.....(Interruptions)... Jayaji, I will be happy
if my Biharis keep on influencing elections in all the States. But that is a lighter

comment. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: That is why I said, people from Bihar and
U.P., they leave their workplace, go back to their place and vote. You are right. I

am endorsing it. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Now, coming to entire clarifications, Sir. Let
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me give one figure here. What I am saying is that the logistic of procurement is
important, and, very respectfully, I must remind that it can be manufactured only in
PSUs for safety and security — EPCL and BEL. They have only added two more.
One ITI, Bangalore and one more. Now, in the year 2015, Prafulji, orders for 57,000
VVPAT was given. Till now, only 33,000 have been received. Now, kindly, Sir,

in this light, logistics of procurement availability is equally important. If they are

not safe and sound, T TR ®e fF Tegs el FINF o <1, STH BRI dlc gl

Fiperal &, BN Rigd A 9 T8l PRl 81 3R FT BIC 7 B B9 BT HaT AT?
Therefore, it is completely safe and I don't buy this logic that EVM has not done

a good job. It is doing a very good job. ...(Interruptions).. But if there is a trail
part of it, surely, in a phased manner, the Government will discuss and the Election
Commission will take a call including for Himachal Pradesh and Gujarat. They are
the best judge. The Government doesn't want to intervene, but if any assistance is

required, the Government is available. I am grateful to all the hon. Members.
$ft e T nere: Y e a1 T8 L (auT). .
S COUEENYY) N WL T P ONERE N} I e

Sir, we are not satisfied with the answer of the hon. Minister. So, we are

walking out.

1. Y™ MY YIed: WX, SART S1d9 Fe] @1, 89 dad 9 g9 X I8 ol
..(TALT)....

sft IRE FET: YU S ... (FGHH). ..
SHRI SATISH CHANDRA MISRA: Sir,... (Interruptions)...
(At this stage, some hon. Members left the Chamber.)

M [ER FE THal: W, [P A1 7 Ge § gIB1 A AT PR QAT 8,
SAfeIY & I ST Y IR BI 3AH DIs MTIT Bl I1d 81 Bl ....(TIALH)... Rifh
99 dhi &1 fearferamas g 9rar g, d ¥ avg @ RRARY B 81 L. (@aum)... ST
Ded &, RIRE el @wr A= ....(@aum).... W=, SHar &7 haer § 3R sdew
TR SIHT BT Sl L&l B ....(hILH)...

MR. DEPUTY CHAIRMAN: Now, Message from the Lok Sabha.

T Transliteration in Urdu script.



442 Short Duration [RAJYA SABHA] Discussion

MESSAGES FROM LOK SABHA — Contd.
The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2017

ADDITIONAL SECRETARY: Sir, I have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:—

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Constitution
(Scheduled Castes) Orders (Amendment) Bill, 2017, as passed by Lok Sabha
at its sitting held on the 23rd March, 2017."

I lay a copy of the Bill on the Table.

SHORT DURATION DISCUSSION — Contd.
Electoral Reforms
SHRI RAVI SHANKAR PRASAD: Can I say something?

MR. DEPUTY CHAIRMAN: Yes.

il I TR TTE: (ST TR W), ga! oidl 989 gsl| S8l AR ARIY SIY,
g Fifd A g <RIy, 89 fdhad TR €, 89R F81 A dddl qug St 7 Gl g
ITH AR AR B GAT I...(TIHH) ..

MR. DEPUTY CHAIRMAN: I said that.

#t I wBY T¥TE: R TR SR B YA B J AR TE & T e ff BR
3R BR B! Wi W1 81 I AT AT AU &I §81 BRI ANVl Igd-dgd g=gara|

MR. DEPUTY CHAIRMAN: I already said that all the Ministers and Treasury
Benches listened to all speeches, all the criticisms. Therefore, every Member is
obliged to listen to you.

SHRI RAVI SHANKAR PRASAD: Absolutely. I am grateful for that.

MR. DEPUTY CHAIRMAN: I said that and I agree with that. But, then it is
the duty of the Opposition to oppose also.

2 XA A g4E: 98 SRl [ AVHR 2

MR. DEPUTY CHAIRMAN: In a Parliamentary democracy, these are all part
of the game.

SHRI RAVI SHANKAR PRASAD: Sir, I respect that.
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RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform Members that the Business
Advisory Committee in its meeting held on the 23rd of March, 2017, has allotted
time for Government Legislative Business, as follows:—

BUSINESS TIME ALLOTTED

l. Consideration and passing of the following Bills, after

they are passed by Lok Sabha:—

(a) The Collection of Statistics (Amendment) Bill, One Hour
2017.

(b) The Repealing and Amending Bill, 2017. One Hour
(¢) The Central Goods and Services Tax Bill, 2017.)
(d) The Integrated Goods and Services Tax Bill,

2017. Eight Hours
(¢) The Union Territory of Goods and Services (To be discussed
Tax Bill, 2017. together)

(f) The Goods and Services Tax (Compensation for
Loss of Revenue) Bill, 2017. )

(g) The Indian Institutes of Information Technology =~ Two Hours
(Amendment) Bill, 2017.

2. Consideration and agreeing to the amendments made  Without discussion
by Lok Sabha to the Mental Health Care Bill, 2016,
as passed by Rajya Sabha, after it is passed by Lok
Sabha.

GOVERNMENT BILLS — Contd.
(i) The Appropriation (Railways) Bill, 2017; and
(ii) The Appropriation (Railways) No. 2 Bill, 2017
MR. DEPUTY CHAIRMAN: Now, the next item is, discussion on the working
of the Ministry of Railways, the Appropriation (Railways) Bill, 2017 and the
Appropriation (Railways) No. 2 Bill, 2017 to be discussed together. So, now, we

will start. Mr. Minister, you move the Appropriation Bills and then we will start

the discussion.
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THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): Sir, I beg to move:

That the Bill to provide for the authorization of appropriation of moneys
out of the Consolidated Fund of India to meet the amounts spent on
certain services for the purposes of Railways during the financial year ended
on the 31st day of March, 2014 in excess of the amounts granted for
those services and for that year, as passed by Lok Sabha, be taken into

consideration.

Sir, I also beg to move:

That the Bill to authorize payment and appropriation of certain further
sums from and out of the Consolidated Fund of India for the services of
the financial year 2016-17 for the purposes of Railways, as passed by Lok

Sabha, be taken into consideration.

The questions were proposed.

DISCUSSION ON THE WORKING OF THE
MINISTRY OF RAILWAYS

MR. DEPUTY CHAIRMAN: Shri Narendra Budania is not here. Now, Shri Ram
Vichar Netam. ...(Interruptions)... Shri Javed Ali Khan. ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I had requested you to take up
both the items together for six hours. I had requested you and everybody agreed.

...(Interruptions)...

[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

sft ST 3rell WM (STR US): SUFHE H8IGd, Yol HATHd & BB U=
Tl R B BT AR g9 A1 8, 395 [ § U g=yarg HRa gl XA |
R AT wre Rt ga1 © 6 9909 d 89 S99 =d M gAd O iR o9
Y BreT AT, A1 31U HX B R AR G oI F R, G §R-SIS B e
DI I I AEGH A BT 3R B 3R WS AS G4 & 918 J31 Ig A9
e g3t o Sig Are, 79, 91 {6l $f3E & S o S« 8, S99 § g qohdl
Zl AR S 39 o1g9a & W, § SHMGRY ¥ SO 91 HE W@ § P HY Y
PI 9gd UG B T S BT S YA a1 {51, Rifs Yeld T aga gl {9
Bl W WA 9 IRd WRBR GBI Aol &8 H Fo arel I8 fA9FT ue oy 3
[qIH I fI9FT BRM, ST 13.5 ARG @M &l ISR <l &1 3R I g IR W)
FRISI AR B HaT BT 81l AT $HS 9gd IR IMAF 8FI, $H I@T & 98d
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AR angles BRIl 3R $H HHAAN] UG W, A1 9 09 19 ST, 399 AT
B Il S, A7 9 I B W 39h SR pEH! 3R Hfad o are
YRR SR AIRRTHR ST, a9 3f9+ B9 o<W, 519 gAR F31 off <&, a1 9
T fRTe & QW SR fauell < @7 B & A PR H e S, 1 H 3 oo
TOR A T, dAfPp AIC TR R H I8 B8 Ahd g (b I8 b8l § g3 HIs Gbrd
TEI 2 5 oSl WRA B I Y JIAT §, IF g @] B (ha1 21 fquah g
@1 Add g el © b B unnecessarily IHD! RIS BN TN ITH HITHA [Tl Sq
H BAR AT G 99 SN X HA G4 €, 99 9 A1 § P Abdl g (b VA P =R
IR ST YR B B YoIeY 9 5 2l Ig H $Ad! AUl Bl doR d el &8
e g A1 § AP dRIE B B I I e B @ B

R, STl b A1 YTd DI U 3 3MSH 81 & AKX 980 ARAY AR IR FHEA
g, § 3UB AR 9§ WAl gl S9PT 9l TP 9a¥ g1 3R W He@yyl Usq T,
I8 § 39D AT AT BT Use)l U fha AN Bl JdIY <<l 81 A ST A &1 S @
g, d A gt €, 9 |a¢ I8l €, S |l B U R’ 7, TS W T T,
T Aol F I dar @ § Iwdr gl

TERI, O I§ WHN W1 7, A FfRgd w9 | 39S FHAIRAT BT BeAmor W
Tdh WG WE B A1y f6 39 wHariRal @ AT & 7 &R 996 forg wRaR
P TWE A 5T Td B FATHRT AT Tol I8! 8l ¥ HHART 9D ¥ IRAR
W FEd g, A ¥ #Aeg fhd TF ¥ AU ¥l IRAR Bl @IS IR I8l 7, T8
W UPb HET Bl

TRIRT 3R |a¥ wedqUl U], i Nl & {dY H JgI IoR Al T, 98 T I9H
AT PR dTel ATAT BT GRET 3R Nl PI Y& HI RN, safety and protection STd
BH el HAT & BMBIST R Fd BRd & Al I8 Yeb dgd 991 Use] 8N AH Bl

=T 3R ARE v, S § 94 Sisdl €, 98 & Nd &l fder 3R ¥d &1 -
RETE| 9P 3feldl ¥l W g gY AR W 98d IR It &1 39 A9 W gl 9 ugel
Y Y1 FATG gRT O @l 78 a1f¥e RAIE &7 <w@n, o 8RR &H 39 37E% 25-30
g o1 <t IR &, A1 81 Fahd §, olfdb Ud M AEH & aRidb ¥ 3R TP
A ToR A HY 39 IR YRl A Nold Bl @ B BN B E

HEIGd, 919 &9 I AT B A1 B €, A Y9 SN, AT A S A1 bl AN
iR o T fosmar oot Yo 9 FR I8 T, I9G JaEal H Il o gl
B DIy AHORY 81 ol ol &1, STq I AT B8 SEIS Bl a9 W <9 B B
YRSl H PRI &1 FERe g wR fGA1 B, S9G 99 A R 98 A&l 99
TS 81 2Rau, ¥a, Yot Bt iR SIETS, STETST X& ol STeTST gl 81 Wbl Dynamic
pricing @R, S BT A Tl & I1 Uar T8l HiF A fems 1 fprern 8, a8
TART 9T § ST ddb T8l ST 39 < & 3fg¥ AN dRE AR a¥id d G-
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[ STrdE 3relt @ ]

WEIEHFI}I‘T%,GﬁdynamiCprioingﬁﬁwﬁglmﬁﬂﬁﬁwﬁ%ﬁ
forar ® for fwer aut § 9 9t msAT 7, REH T8 dynamic pricing BT TRIHT 3T
o] fean €, Sa! Ml B PRIS vUY e TS B

qeIed, H I Well-Aedt a1 Iear g P oR gwal fieell ¥ g 91 © 8fR
ST TRIST & ST 8, dF AT foxrar ot S € ' anfey Ridar 35 9 §
SO+ aTel I BT BRI o 21 e AE-|ET Bl dF] B 3R YA Bl 59
dynamic pricing & BCTSY 3R Yol & 3fax &1 ST drell gl R IR HRY| AHAR
oA A qRIGEE ST g qRISEE 81 9 B9 gl qRIGEE Sk gad § I8 Sxddl
g & S @fed ¢ § qwrg &_ A1 8, 98 7 1 Yad BT Pipifeid dHar! gl
2, 7 3rdpIfeld HHAR! BT &, 7 98 Sb Bl HUAN! BIdT 8, 98 Ud Ulsde IeH!
ﬁm%lm%m,aﬂﬁ@wuwlsﬁ?%{w os ¥ iRyl S avg gy
IR AT Bl ¢ AR FHRT 8§, T Bl TR B 396 ABIS BT qTHAl, I-IHTq
BT AHAT, SAD] ATH-GART T BT AHAT b IR GH dlel IT AART $H8 Aoy
3120AT unrecognized ®E oIfTT, TH GRT & aTal el BISI Sl Fbdl gl 9 I ol
TSl JMIT' I Y81 B 99 | MBI ARBR IS &, AW JeT #3 S o
TSl AN & AW ¥ UP dgd F9l AN IR 51 F MY SREAR HH
for Yo Mt Y Tweodr & v 3mg 30 ff S IR Sie IR @R YT B
ATH IEH BT IS MY BIg IR wrae™= & d6hd 8, a1 dY iy

A S e g1 HRT A1 BT AR §, 98 § oAl Bl GHI W A gl
T8IGY, NSl 8T IR Fel 31Tl iR o &l Hel-8el dd SauiR d)AT gsdl 8l
IE AR S I 98 Sl ®, O §AR T8 IRG-HId, AT Al BT FRFH 8l
2l ol o g & 39 U 3@aR d Uer 3R i 39 Sqa) e W g1
B DI BIRTE BI, A G g1 oM P 9 789 @1 |/fEdl § 39 IR 89R <9 &
3iex 46 BOIR Nolmfedr 3w forrd g5 ¥ 15 e & ofex 24 8¢ 9 ot Sg1eT °%
H Ugdl BN <9 H R Yermfedt IS gerdt €, SAP1 51 uferd R g9 aR
< | T & ATl

eI, HA off 7 AfGA | ugel $El A1 {6 Y P} B dien aret 3R Bl
Eﬁqﬂ?ﬁ?ﬂﬁ?ﬁa, ﬁﬂ%fog devices dad %,a BRI ngﬂmgﬁdetonator
BT B) v 21 3afey 39 IR digy § Yofedl & ddias d Bls GHAT gl
3G, <HfhT 3Mach |l TRV A%t AT gUI XeSTl & S A S-S Bl
JNMYBT HATHT AP el B Il AR I MY &} A Y|

HelGd, 39 A1 & H Uh d1d AR a1 Iedl § b P oF BN IR U9
P IR F 3 8, e 9 B 7 B 98 ff o Bl B, offed S9 o H
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o 37 IR 991 Yo 9 3 Sft aRoRTY 9 feeel @ amn, Al & sfex oft
PRI I, Al 98 oA [dPpa T8l T W Ford! oAl iR [qagpa o 781 8ril ol I8
g § gaferg @s ver g 6 S Rieed o 89 ¢ H o, g8t Rived g qrebl
oAl H W o ST, I 98 BT & 3ieR Wi oI T gl

AEIey, Afedl & 91 a1 xR off 89 997 9ad 8, ofbd IR afedi & i oA
e B €, S@I T 3R S o o J8l Bidl, offed S9d aR H BT faumr @t
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# g oI RISRAT): HeIed, § gga wraenel § & Sig WY g1 diet &1
IR AT €, S |HY MY TR W 8N &l

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): But now today you speak for

ten minutes and when the discussion resumes, you can continue.

%ﬁmm:m@ﬁ*ﬂmuﬁﬂdmd Demands for Grants IR gl
B qHY 31, 396 g § fae A AUST MR Ybe bRl gl Sfd 99 St vl H3Al
T 9, §9 fisel goic R g9l & wAa A1 9 o1, g1 9gad Rt g8 ol #9 |
o7 f emE 9y St BI QY Xl HAI g1 AT 8, AlMP N HIATT H IHA-FA
IR B Fh, I H Il B Sl [0 AR $8H 9ga ool § aRadbl | IR
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dl AT SR g8 Ree BIel 8l 8, dfet agd a1 URad 3 T g1 IRa<
3T b BARY S QR WRERTY off, SfSIal & a8 ¥ 4RI Xl HATerd Sil 3791 g
BT gole Y HRAT AT, FTFBT Yeb e STefdl o1, g8 A FAE PR T SR 3
Tdh FCh H N golc Bl 3 aofe ¥ wMHd HR

ARIgY, § HEdl A8l § b N HAIT BT AUl Y 9gd g1 Hed o7l Nl
HATTA BT & Tel, dfcd vol 731 BT W AU U 9gd I8 HEd sial ATl 9 9RA
WHR B BfITe o Jo6 Bl N, O I 73 BT 3T & AT BT o1, ITdT
3T BT BET BIAT 1| ST Yeb 37T Ugar Bkl Y, oifb g8 ygar d guI Re
A TG B D! 81 99 Sl $ I HA g9 b GG I§ IR ATl G IT JHA
81 9 BAR €, fb g I8 sHiepd &, AT g3 I§ bl ISl

TEIGY, 514 ¥ qoIC B A Ioic H et fBar @, @ 39 fiw 98 9% faam
AT 6 YT BT U S 2.27 ARG RIS BUAT T, S AR BT YA @ el
BT QORI % I8 91 1 {6 39 ol R 9RA WWBR Bl 9,700 BRIS S0 &
RN BT ST YA BT B, S99 qfad el Sfll $9 UaR, Udh BIC-4l a1 &
SR X1 goic Jerd 81 M1 9 &1 SR § goic & [Jog 81 111 7818y, 8N 9%
¥ 4fed SarERdrel 98, sfexr i), wmelt S, Iofia e, S1. gaHed e oft o
S-S U #A §U, dfhT SBM HW ot Qa1 T |rEn, O R/ 9 Q9 B A
eI 18 o, &1 d X BT AT T8I A8 &, T I XeAd Dl Folgd T8l bRAl T8
2 T IO & g1 NI TRBR g1, I ¥f BT [Tdrg 781 et ofi? offed =8
WRBR 1, IAD dIg Fad sl A1 AN 97 AR IF AT JRRT 7 U seh 4
el gofe BT FHTE BRIl

Yol HAT SfY, 59 39 ¥8T W el ¥, AT 8% ¢ Y ¥, d9 H gden W87 A7 &
Yerd @1 3R Yl WAl BT Ul U I Bl BIAT AT, U 3T Sfordl BIdT o7 iR
9 I8 Bfe-e H Sl AT, A IHD! U 37 I Bl N A B ;M @ 82
Y HAY o 2 1 99 IFH! U 37 UgA off 3R 9% A g WA 8 eI IY
Sil, S99 X HA &9 9, d9 89 dgd Rl off ok 9 oot g ¥8i 99 €, a1 g
g1 39 © [ BRI Ioic AT 81 AT 3R 371 qore H et 81 14l

TG, S 3 Fofc U1 fahan T, 66 3iER Yo qoic B 9gd el Bl T8
g, T TRE ¥ el @ 8 71 a¥ 2017-18 & goic § X & oy fuft yEmR @
BIs ASHT T8 11 1T IFS [P & oy {6l ot e o1 JIreiY 81 911 <19
3TN Sicell Sl Ugell IR Y HI goic U &R I8 o, A1 dal 11 {6 Veld &1 T
IS ST, ¥Ad BT [JHrT agd <Toil § g, dfd U1 o o =1g), Q4T 1 $B
BT Tl JATSITEl & dT, A I 1951 I Vold &b e H ggell aR Id-IE] AR
Ad-91$ # fiRMEe 91 g5 2, i 9ga a1 =1 &1 vy 21 oe g9 I8 F8d g¢
PIs GhId 8l & fh B8AR Yol HATHI & BIeld W 8] ol 37T ATad da- STANT
@I RIBIRE, 94, Yo — 9 9adb fou Al gl Aeraea $-A1 s &l 8l a § #3i
St A I8 AT 9T g b 6 1951 b 919 gl IR Yol AT SR AT W1 H S
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[sT N& gerrran]

iRTae g9 & Y B, 96 U &I TR WH 9917 87 S G9Y H T 8N,
MY T TR &I 911 &, 9% IR H 89 MU ST d18d 27

HEIGY, AT < & AT qa 91 YeT &, Sl 9gd Aecdqul el &l 3o UAoR
D AU, Vol DI GReEN MR WRe, I8 [I 991 YeT 21 H goie # < @1 o7 &
Uig ATl & 3R 39 Bl & foly U g dRie BV BT g fear Bl

HEIGY, YT H31 Sff 3799 & WV H Hed & fF 125 BRI ANl BT 99, g1
ST T1....| 519 BHRT T90 125 HRIS Al BT & A Uid ATd § hdel U g HRIs !
it eIIE 39 AT & ol S 19,000 HRIS $UY AU ¥l F9T I8 e B2 R TAR
9 & v I8 919 9E §2 TTEl S AR S BT XA & ABT B SMaTIHT B
3ST B fad aredT § f6 89 AT X 9 e 8% 9EN, & g @nedl ¥ g9 o
¥ IS MR BART JRem R I T aRE | BN AEISY, I IE FEd H Py Ghd
T8l & T 99 Pis Ffda Yo § o1 & O WO b AN BY Sirsdl ® P ¥ 9ra,
Y W G T el AR I U SfF g8 AU ey WM UR ggadl g dl
Qe Y Sfl, H F9 AT §, 98 B SISHR WA DI 9gd A& HRAT & b A
1 WE-amd ugal faam one a' 9t Riar &1 faww ¥ f% S 89R derailments
ged S X8 &, GHCHAIY gl ST R&l &l

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Budaniaji, since it is going
to be 6 o'clock, we have to adjourn the House. You can resume your speech when

the debate continues.
SHRI NARENDRA BUDANIA: Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Special Mentions. Mr.
Somaprasad, just lay it on the Table.

SPECIAL MENTIONS

Demand to take immediate steps for inclusion of the game of
Hand Ball in the All India Civil Service Sports Meet

SHRI K. SOMAPRASAD (Kerala): Sir, I am inviting the attention of the
Government to the need for inclusion of Hand Ball in the All India Civil Service
Sports Meet. Hand Ball is a paced team game started in the 19th century in Germany
and in the Scandinavian countries. It was recognised as an olympic game in 1936.
It is a popular game all over India. Hand Ball is played as an outdoor and indoor
game. The International Hand Ball Federation started in 1946 and has 197 member

countries. The Hand Ball Federation of India is also a member.
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The All India Civil Service Sports Meet is conducted every year, and 16 sports
events are included in it. In spite of several requests, nothing has been done by the

Government of India to include Hand Ball in the meet.

Sports play a great role in our life. It has personal and professional benefits.
So, my appeal to the Government is that necessary and immediate steps may be
taken to include hand ball as an item in the All India Civil Service Sports Meet.

Demand to take effective measures for conservation of indigenous
breeds of cattle in the country

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, the Government needs to enhance
the conservation of native breeds of cattle in India. A scientific system of breeding
is only as good as the data collected. In India, such data is available through the
Livestock Census Report (LCR) recorded by the Department of Animal Husbandry,
Dairying and Fisheries under the Ministry of Agriculture and Farmers' Welfare.

A scientific identification of cattle breeds was introduced in 2012 under the UPA
Government, in the 19th LCR. In order to better identify different breeds, a breed
survey was conducted independently along with the 19th LCR which included stray

cows for the first time.

According to these reports, of the 150 million individual cattle, 110 million
(73.3 per cent) are classifiable as non-descript. This demonstrates an immense
disparity between the indigenous breeds present in our country and those that are
being documented overall. This can also be said about our buffalo breeds--nearly
50 million (45.4 per cent) are listed as non-descript in a buffalo population of 110
million. The poor maintenance of cattle breed data is complemented by a rise in
the number of foreign breeds. In fact, between 1992 and 2012, indigenous breed
numbers fell by an average of 20 per cent and that of exotic cross-breed cattle rose

by more than 150 per cent.

It is imperative that the Government enhances its efforts to ensure the conservation
of indigenous cattle breeds of our country. They form a vital genetic heritage, adapted

to Indian conditions that can have immense value to India.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shri Oscar Fernandes; not
present. Then, Shri Ram Kumar Kashyap.

Demand to give the status of Central University
to the Kurukshetra University

#t I FAR HTIY ERATM): A5Gy, SRATN UG & SIS Foad H Hoara
freafderea & &3 4 deayl vd vy el ofd ot 9 fwmar o &1 2l
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[#l 9 PAR HeIY]
Fo&H WRAY PI TP dgd 8l URIETR, a1 Td wicd I 8l

He@yul 91 I8 © P Foard [Teafdena™ &1 ATl goic 350 BRIs JUY A STET
g, JfpT Tew WRaR I R Iuic &1 22-23% B et ren 1 39 RO favafdemey
B AU FAE@YY! Hal H Pl PRAT TSl 81 70 PRIS $UY B HICT 8 99 8l J&T
Bl 59 BRU favafdered 5 SR HHaRal & I=AT 1400 W TSTHY 800 BR
& 21 39 oI B B T Rieror F1F @ ora @ gifad fear 21 feafyemea @
Q1T O BRI 4 &R-4R G &1 81 39 SXball gg S DI g4 3R IAM
& forg poars fawafdenery o afded by faeafderea &1 gl faar ST saeds 2

s g 1 fUsel o9 9 aul 9 poad favafderey & b faeafaene
T B AR FRAR Fell o W8T g1 oad died Aol sRamn uewr & Rige aif v
BIF-BTATY -3 WR TR [ROIR AN U SR B I8 &l ERATM &I oM
e 1 e faafderney o1 bar fvafaerad a9 & oy sreifea g

31cT: H 3MTYP HAIEGH A g PR A I AN PR g b 9 poars favafaenem,
PO (BRATVM) Bl Afdcld baid [eafdenad &1 gl a5 &1 =y $|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Then, Shri T. Rathinavel; not

present.

The House stands adjourned till 11.00 a.m. on Friday, the 24th March, 2017.

The House then adjourned at six of the clock
till eleven of the clock on Friday,
the 24th March, 2017.
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